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Preamble

The Hon'ble National Green Tribunal, Southern Zone, Chennai, has taken SUO
MOTU initiated based on a news report titled "Rampant Illegal Quartz mining in
Nellore district” published in Andhra Jyothi e-paper on 3™ October 2024, and
has assigned the case number as Original Application No. 277 of 2024 (SZ).

Orders of the Hon’ble Tribunal dated.17.10.2024.

The Hon’ble Tribunal in O.A.No. 277 of 2024, vide order dated 17.10.2024has
directed as follows;

“1. Let notice be issued to the respondents through the Tribunal along
with a copy of the newspaper report.

2. Mr. S. Sai Sathya Jith representing Mrs. Madhuri Donti Reddy, the
learned counsel accepts notice on behalf of Respondents No.1 to 3.

3. Post the matter on 07.11.2024. Meanwhile, the respondents are
directed to file their respective reports/replies”

Copy of the Hon’ble NGT order is enclosed as Annexure-I.

Status of Mining units existing in Udayagiri area, SPSR Nellore District
pertaining to A.P. Pollution Control Board:

% There are 5 mandals around the Udayagiri area of SPSR Nellore District

namely viz. Varikuntapadu, Duttalur, Udayagiri, Kondapuram and
Seetharamapuram Mandals.

% As per this office records, there are 20 nos of Quartz mining units

obtained Environmental Clearances from SEIAA, AP and Consent To
Establish (CTE) & Consent To Operate (CTO) from the Andhra Pradesh
Pollution Control Board. The details are as follows:

SI.No Name & Address of the mining unit

1. Ch. Lakshmi Swapna (4.840 Ha.), Sy.No.130 (P), Bit-4, Thurupu
Boyamadugula,H/o Alivelumangapuram Village,Varikuntapadu
Mandal,SPSR Nellore District.

2. V Hari Krishna (4.556 Ha.), Sy. No. 327/P, 404/P, 405/P, 414/P
& 415/P,Vempadu (V), Varikuntapadu (M),SPSR Nellore
District

3. G.N. Coastal Mines and Minerals Industries (3.844 Ha.), Sy
No.230/1, Thurupu Rompidodla (V), Varikuntapadu (M),SPSR
Nellore District.

4. Vadlamudi Nageswara Rao & Sons (1.258 Ha), Sy.No.329/5, 6P,
Vempadu (V), Varikuntapadu (M), SPSR Nellore district

5. Simhadri  Enterprises (4.90 Ha.), Sy. No. 130/P,
Alivelumangapuram (V), Varikuntapadu (M), SPSR Nellore
District

6. Simhadri Enterprises (4.816 Ha.), Sy. No. 136/P, Jadadevi (V),
Varikuntapadu (M), SPSR Nellore District.

7. Sri Nayudu Surya Sathish Kumar (1.837 Ha.), Sy. No. 73/A,
Narrawada (V), Duttalur (M), SPSR Nellore District
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8. GPA Minerals (16.512 Ha.),Sy. No. 322 (P), Narrwada (V), and
Sy. No. 475/1, 475/2, 476, 478 & 480, Duttaluru (V & M), SPSR
Nellore District.

9. Sri N.Srinivasulu (Quartz Mine) (1.594 Ha),Sy.No.230,
Thimmapuram (V), Duttalur (M), SPSR Nellore district.

10. Maruthi Minerals (2.0 Ha.),Sy.No. 359/1(P), 359/2 (P) & 360
(P), Teddupadu (V), Duttalur (M),SPSR Nellore District.

1. N.R. Minerals- 4.757 Ha,Sy.No.863-2 (3.59Acres),864-
1(6.40Acres),865-1(1.76 Acres) of Bhyravaram Village,
Duttaluru Mandal, SPSR Nellore District

12. SGS Minerals Private (17.786 Ha),Sy.No.666/P,1082/P &
1083/P, Appasamudram (V), Udayagiri (M), SPSR Nellore
district.

13. A.R. Minerals (4.905 Ha),Sy.No.152 (P),Sunnamvarichinthala
Village, Udayagiri Mandal,SPSR Nellore District

14. Sri Aytha Jaya Kumar (1.630 Ha.),Sy No. 394/1, Gudavalluru
(V), Kondapuram (M), SPSR Nellore District.

15. Uday Impex (4.990 Ha),Sy. No. 08/P, Kasturinaidupalli Village,
Kondapuram Mandal,SPSR Nellore District.

16. Sri N.Gandhi (9.676 Ha),Sy. No.138, Challagiragalla (V),
Kondapuram (M), SPSR Nellore district.

17. Durga Prasad Mining,Sy No.47/P, 48/P, 49/1, 50/1 & 51/P,
Yerrabotlapalli Village, Kondapuram Mandal, SPSR Nellore
District

18. Sri Vemula Srinivasulu (2.50 Ha),Sy.No. 147, Yerrabotlapalli
(V),Kondapuram (M), SPSR Nellore District.

19. Sri SK Saleem (6.05 Acres),Sy.No.25/1&2,26, Narayanampeta
(V), Seetharamapuram (M), SPSR Nellore District

20. Southern Rocks & Minerals Pvt.Ltd (1.594 Ha),Sy.No.15/2 &
16/2A, Gundupalli (V), Seetharampuram (M),SPSR Nellore

district.

The Status of ECs, CTE & CTO Orders are herewith enclosed as Annexure- Il.

Copies of the ECs, CTE & CTO orders are herewith enclosed as Annexure-lll.

Further, it is to submit that, the APPCB, RO, Nellore vide lr.dated. 05.08.2023 &
27.01.2024 addressed letters to the Mines & Geology Department, Nellore with
a request not to issue permits to the mining units, which do not have valid CTO
of APPCB. Copies of the letters addressed to the Mines & Geology Department,
Nellore are herewith enclosed as Annexure- IV & V.

This report is submitted to the Hon’ble National Green Tribunal in due
compliance of the directions issued by the Hon’ble Tribunal. The APPCB will
abide by all such directions, as the Hon’ble Tribunal may deem fit and
appropriate.
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Place: Nellore. N
Dt.02-11-2024. Environmental Engineer
A.P. Pollution Control Board
Regional Office, Nellore
ENVIRONMENTAL ENGINEER
A.P. POLLUTION CONTROL BOARD
REGIONAL OFFICE, NELLORE,
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ANNEXURE - |

Item No.3:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.277 of 2024 (SZ)
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in Andhra
Jyothi e-paper dt. 03.10.2024 titled
“Rampant illegal quartz mining in
Nellore District”

With

Andhra Pradesh Pollution Control Board,
Rep. by its Member Secretary
Vijayawada and Ors.
...Respondent(s)

Date of hearing: 17.10.2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Mr. S. Sai Sathya Jith represented
Mrs. Madhuri Donti Reddy for R1 to R3.
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ANNEXURE - I


ORDER

1. Let notice be issued to the respondents through the

Tribunal along with a copy of the newspaper report.

2. Mr. S. Sai Sathya Jith representing Mrs. Madhuri
Donti Reddy, the learned counsel accepts notice on behalf of

Respondents No.1 to 3.

3. Post the matter on 07.11.2024. Meanwhile, the

respondents are directed to file their respective reports/replies.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.277/2024 (SZ),
17th October, 2024. Mn.
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STATUS OF QUARTZ MINING UNITS IN UDAYAGIRI AREA, SPSR NELLORE DISTRICT

Annexure-II

SL.No Name of the mining unit | Address of the mining unit | Mineral | EC Order dt | EC validity | CTE order dt | CTO order dt CTO validity
Varikuntapadu Mandal
Sy.No.130 (P), Bit-4, Thurupu
. Boyamadugula,H/o Alivelumangapuram Quartz & 18 years from date of issue of
1 Ch. Lakshmi Swapna (4.840 Ha.) Village,Varikuntapadu Mandal,SPSR Nellore Quartzite 18.05.2022 EC order. 16.06.2022 09-06-2023 30-06-2025
District.
Sy No. 327/P, 404/P, 405/P, 414/P & 6.55 years from date of issue
2 V Hari Krishna (4.556 Ha.) 415/P,Vempadu (V), Varikuntapadu Quartz 18.12.2019 Y 27.01.2020 17-02-2020 31-12-2023
_ of EC order.
(M),SPSR Nellore District
G.N. Coastal Mines and Minerals Sy No.230/1,Thurupu Rompidodla (V), Mica, Quartz, 11.73 years from date of
3 Industries (3.844 Ha.) Varikuntapadu (M),SPSR Nellore District. Feldspar 29.06.2019 issue of EC order. 13.08.2019 13-09-2019 31-07-2024
Vadlamudi Nageswara Rao & Sons Sy.No.329/5, 6P, Vempadu (V), Mining of 17 years from date of issue of
4 (1.258 Ha) Varikuntapadu (M), SPSR Nellore district Quartz 18.03.2022 EC order. 05.11.2018 05-11-2018 31-03-2026
. . . Sy. No. 130/P, Alivelumangapuram (V), 20 years from date of issue of
5 Simhadri Enterprises (4.90 Ha.) Varikuntapadu (M),SPSR Nellore District Quartz 07.01.2020 EC order. 26.02.2020 19-03-2020 28-02-2025
. . . Sy. No. 136/P, Jadadevi (V), Varikuntapadu 20 years from date of issue of
6 Simhadri Enterprises (4.816 Ha.) (M),SPSR Nellore District Quartz 07.01.2020 EC order. 26.02.2020 19-03-2020 28-02-2025
Duttalur Mandal
Sri Nayudu Surya Sathish Kumar | Sy. No. 73/A, Narrawada (V), Duttalur (M), 6.83 years from date of issue
7 (1.837 Ha.) SPSR Nellore District Quartz 07.01.2020 of EC order. 05.02.2020 16-04-2024 31-07-2026
Sy. No. 322 (P), Narrwada (V), and Sy. No. 8.40 vears from date of issue
8 GPA Minerals (16.512 Ha.) 475/1,475/2,476,478 & 480,Duttaluru (V Quartz 13.07.2021 Sy 17.02.2022 06-06-2024 30-06-2025
S of EC order.
& M), SPSR Nellore District.
Sri N.Srinivasulu (Quartz Mine) |Sy.No.230, Thimmapuram (V), Duttalur (M), . .
9 (1.594 Ha) SPSR Nellore district. Quartz 13.06.2018 Life of the mine 21.07.2018 06-02-2023 30-06-2025
. . ) Sy.No. 359/1(P), 359/2 (P) & 360 (P), .
10 Quartz & Mica Mine of Maruthi | 1 44, 244 (), Duttalur (M),SPSR Nellore Quartz 21002021 |B°1yearsfromdateofissue| ) o559, 19-09-2023 31-05-2025

Minerals (2.0 Ha.)

District.

of EC order.
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7
at Sy.No0.863-2 (3.59Acres),864-
11 N.R. Minerals- 4.757 Ha 1(6-40Acres),865-1(1.76 Acres) of Quartz 12.08.2021 12.43 years from date of 02.09.2021 19-05-2023 31-08-2024
Bhyravaram Village, Duttaluru Mandal, issue of EC order.
SPSR Nellore District
Udayagiri Mandal
Sy.No.666/P,1082/P & 1083 /P, .
12 | SGS Minerals Private (17.786 Ha) | Appasamudram (V), Udayagiri (M), SPSR Quartz & 06122018 |20yearsfromdateofissueofl o, ;419 31-01-2019 31-12-2023
o Feldspar EC order.
Nellore district.
. Sy.No.152 (P),Sunnamvarichinthala Village, 19.63 years from date of
13 A.R. Minerals (4.905 Ha) Udayagiri Mandal,SPSR Nellore District Quartz 16.12.2020 issue of EC order. 22.01.2021 01-03-2023 31-03-2024
Kondapuram
. Sy No. 394/1, Gudavalluru (V), Kondapuram| Mica Quartz 13.65 years from date of
14 Sri Aytha Jaya Kumar (1.630 Ha.) (M), SPSR Nellore District. Feldspar 13.09.2019 issue of EC order. 10.10.2019 06-12-2019 31-10-2024
Sy. No. 08/P, Kasturinaidupalli Village, Quartz & 16 years from date of issue of
15 Uday Impex (4.990 Ha) Kondapuram Mandal,SPSR Nellore District. Quartzite 27.07.2022 EC order. 04.08.2022 22-11-2022 31-10-2025
. . Sy. No.138, Challagiragalla (V), Quartz & 20 years from date of issue of
16 Sri N.Gandhi (9.676 Ha) Kondapuram (M), SPSR Nellore district. Feldspar 19.04.2018 EC order. 15.06.2018 03-08-2018 31-05-2023
Sy No.47/P,48/P,49/1,50/1 & 51/P, .
17 Durga Prasad Mining Yerrabotlapalli Village, Kondapuram | Quartz & Mica | Cc.06:2009 |20 years from date of issue of| ) 555 24-04-2024 31-03-2025
o &29.12.2022 EC order.
Mandal, SPSR Nellore District
Quartz Mine of Sri Vemula Sy.No. 147, Yerrabotlapalli (V),Kondapuram Quartz & 4.22 years from date of issue 1o e
18 Srinivasulu (2.50 Ha) (M), SPSR Nellore District. Feldspar 11.06.2020 of EC order. 29.10.2020 03-12-2020 30-06-2024
Seethapuram Mandal
. . Sy.No.25/1&2,26, Narayanampeta (V),
19 | STisK Saleem{gg::sr)tz mine) (605 | ¢ tharamapuram (M), SPSR Nellore Quartz 08.02.2019 08-02-2019 30-03-2021
District
20 Southern Rocks & Minerals Pvt.Ltd Sy.No.15/2 & 16/2A, Gundupalli (V), Quartz 25112019 5.18 years from date of issue 23122019 10-01-2020 29-02-2024

(Quartz Mine) (1.594 Ha)

Seetharampuram (M),SPSR Nellore district.

of EC order.
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8 ANNEXURE - Il Page 8

Government of India

PT Ministry of Environment, Forest and Climate Change
#aw (Issued by the State Environment Impact Assessment

— Authority(SEIAA), Andhra Pradesh)

To,
The owner
LAKSHMI SWAPNA CHENNUPATI

5-73 A, Post Office Bazaar, Annambotlavaripalem, Garnepudi, Prakasam -
523171

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to .the: SEIAA vide proposal number
SIA/AP/MIN/264411/2022 dated 29-Mar-2022..The:particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B001AP181911
2.  File No. AP MIN NLR ' 03 2022 4109
3. Project Type New
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Ch.Lakshmi Swapna (4.840 HA of

Quartz'& Quartzite Mine)
7. Name of Company/Organization /- [LAKSHMI SWAPNA CHENNUPATI
Location of Project Andhra Pradesh
9. TOR Date N/A

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 18/05/2022 Member Secretary
SEIAA - (Andhra Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001AP181911 File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022 Page 1 of 10
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India

D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No.SEIAA/AP/NLR/MIN/03/2022/4109/185.03/182.2

Sub: SEIAA, AP. -4.840 Ha. Quartz & Quartzite Mine of Ch.Lakshmi Swapna
130 (P) Bit -4 of Thurupu Boyamadugula, H/o

at Survey No.

Alivelumangapuram Village,
District, Andhra Pradesh — Environmental Clearance — Reg.

I. This has reference to your application submitted through online on 29.03.2022
(SIA/AP/MIN/264411/2022), seeking Environmental Clearance for the proposed mine
4.840 Ha. Quartz & Quartzite at Survey No. 130 (P) Bit -4 of Thurupu
Boyamadugula, H/o Alivelumangapuram Village, Varikuntapadu Mandal, SPSR
Nellore District, Andhra Pradesh infavour of of Ch.Lakshmi Swapna. It was
reported that the nearest human habitation viz., Turpu Chennampalle (V) exists at a
distance of about 1.25 km from the mine lease area. It was noted that the capital

Varikuntapadu Mandal,

SPSR Nellore

investment of the project is Rs.60.0 Lakhs and capacity of the project is as follows:
Mining of Quartz --10005 TPA & Quartzite -22511 TPA in 4.840 Ha.

I1. As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

I. The location of the mine is as follows:

SI.No

Latitude

Longitude

1

14°57'44.73519"N

79°23'26.01598"E

14°57'37.26350"N

79°23'25.40431"E

14°57'40.44326"N

79°23'16.74079"E

2.
3.
4.

14°57'45.38914"N

79°23'18.39229"E

Ii. Itisan open cast semi-mechanized mine. Life of mine is 18 Years. The total mine

lease area is 4.840 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on. 27.04.2022. The proposed project is for mining of
QUARTZ & QUARTZITE in an area of 4.840 Ha with a proposed production capacity of
QUARTZ --10005 TPA & QUARTZITE -22511 TPA (average production as per modified
mining plan in page no.17) with a condition that the total production during a scheme
should be limited to the approved quantity as per Mining scheme/ plan. The proposed project
falls under Item No. 1(a) of the schedule of the EIA Notification 2006 and its amendments

EC Identification No. - EC22B001AP181911

File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022

Page 2 of 10
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thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of non-coal mine
lease). The representative of proponent and their consultant N.V.S.P.L.RAVIKANTH have
attended the meeting. The Committee noted that as per cluster letter issued by the Asst.
Director of Mines & Geology (FAC), Nellore , vide Lr. N0.3481/P/2018, dated: 02.03.2022
there are no quarry leases existing within the radius from 500 mtrs area. The total cluster
area is <5.0 Ha. This is a new mine and standalone mining project. The Committee noted that
the extent of proposed mine lease area is 4.840 Ha. The project falls under B2 category. Mine
life is 18 years. The proponent volunteered to allocate funds atleast 10% of the project cost
for providing amenities to the local school / PHCs and development of village roads in the
Varikuntapadu a Village under Corporate Social Responsibility (CSR). The Committee after
examining the project proposals, presentations, MOEF&CC’ Notifications & OMs, detailed
deliberations, recommended to issue environmental clearance with the following
conditions.

1. The project proponent shall adopt controlled blasting.

2. The project proponent shall provide 290 m trench on Eastern boundary to prevent

surface runoff.

The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-1/ll, PFR/DPR and EMP for compliance by the proponent. The State
Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
11.05.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:
i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c. CRZ Notification, 2011,
d. The Eco sensitive areas as notified under Environment (Protection) Act, 1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as
per Mining scheme/ plan.

iii. The amenities to the local school / PHCs and development of village roads in the
Varikuntapadu a Village under Corporate Social Responsibility (CSR) activity.

iv. The project proponent shall adopt controlled blasting.

v. The project proponent shall provide 290 m trench on Easternboundary to prevent
surface runoff.

vi. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

vii. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

viii. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:

EC Identification No. - EC22B001AP181911 File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022 Page 3 of 10
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1. Air Pollution:-
I.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan.

ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora of the mining area and nearby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations. In case any felling or damage to fauna and flora is
involved, prior permission shall be taken from the concerned regulatory authority, by
the proponent, without which mining shall not be taken up.

iv. Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central Pollution
Control Board in this regard. Prior concurrence of regulatory Authority must be
obtained by the proponent

v. The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded should
be regularly submitted to the Ministry including its Regional office located at Chennai
and the Andhra Pradesh Pollution Control Board/Central Pollution Control Board once
in six months. Prior concurrence of regulatory Authority must be obtained by the
proponent.

vi. The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations and
shall be abated or controlled at the source so as to keep it within the permissible limits
notified under Environmental (Protection) Act, 1986 / Noise Pollution(Regulations &
Control) Rules, 2010 by implementing the following noise control measures.

o  Proper and regular maintenance of vehicles and other equipment.

o The proponent shall ensure that there shall be no excessive noise, while
taking up mining activity.

o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.
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viii.  Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting operations
within safe limit. In such cases, Prior concurrence of concerned Regulatory Authority
must be obtained by the proponent, without which, mining shall not be taken up.

ix. The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-
I.  As per records the source of water is Bore well. Total water requirement is 5.0 KLD.
Out of that, 2.5 KLD is used for Dust suppression; 1.5 KLD is used for development of
Greenbelt; 1.0 KLD is used for Domestic purpose.

ii. Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly. Prior
concurrence of Regulatory Authority concerned shall be taken for this activity before
taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum. The
effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv. Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Chennai, CGWA, and the
Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v. Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

vi.  Permission from the competent authority should be obtained for drawl of ground water,
if any, required for this project.

3) Solid Waste :-

I. Topsoil: Wherever top soil exists and is to be excavated for mining operations, remove
it separately and the top soil so removed shall be utilized for restoration or rehabilitation
of the land, which is no longer required for mine operations or for stabilizing or
landscaping the external dumps. Whenever the top soil cannot be utilized concurrently,
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it shall be stored separately for future use. Prior concurrence of Regulatory Authority
must be taken for this activity.

ii. Overburden : The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far as
possible. In the case of non feasibility of back filling, the waste dump shall be suitably
terraced and stabilizes through the vegetation. The proponent shall maintain proper
angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to provide
stability to the dumps. Dimensions of the retaining walls shall be based on the rainfall
data. Prior concurrence of Regulatory Authority must be taken for this activity.

Iv. The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

V. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

Vi. The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i.  Thisorder is valid a period of 18 years or the expiry date of mine lease or land lease
period issued by the Government of A.P., whichever is earlier.

ii.  While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO.The APPCB to ensure the same
while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.
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In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.13.25
Lakhs and Recurring cost Rs.6.0 Lakhs/Annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022
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xviil. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC’s office Memorandum No.F.No0.22-65/2017-
IAIII, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional
Office, Vijayawada.

xix.  Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MOEF&CC, Vijayawada.

xX.  The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi.  Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1% June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.O. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14" September, 2006.)

xxii.  The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii. ~ The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv.  All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

xxv.  The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-I1) Department wherever applicable.

xxvi.  Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

xxvii. ~ The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.
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The environmental statement for each financial year ending 31* March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP. SEIAA, AP. SEIAA, AP.

Ch. Laxmi Swapna,

D/O Nageswara Rao,

H.No. 5-73A, Post Office Bazar,

Annambotlavari Palem Village, Garnepudi Mandal,
Prakasam District, Andhra Pradesh-523171

Phone No: +91 9100450542.

Page 16

EC Identification No. - EC22B001AP181911 File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022 Page 9 of 10



17 Page 17

Copy to:

. The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Ongole, APPCB for information.

The Regional Officer, MOEF&CC, Gol, Vijayawada for kind information.

The Secretary, MOEF&CC, Gol New Delhi for kind information.

Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, Prakasam District, Andhra Pradesh for kind information.

NoobhowhE

EC Identification No. - EC22B001AP181911 File No. - AP MIN NLR 03 2022 4109 Date of Issue EC - 18/05/2022 Page 10 of 10



Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
.N0.33-26-14 IV2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

| ﬁ State Level Environment Impact Assessment Authority (SEIAA)

[ =]

BEGD POST WITH ACK DUE

Order No. SEIAA/AP/NLR/MIN/OT 2019 Y0 Dt: 18.12.2019

Sub: SEIAA, AP - 4556 Ha, Quartz Mine of Sri V. Hari Krishna at
WNoI2P, 404/P, 405/P, 414/P& 415/P, Vempadu (V), Varikuntapadu
), SPSR Nellore District, Andhra Pradesh - Environmental Clearance —

ﬁ""*‘éﬁ? Issued - Reg,

. This has reference to your application submitted through online on 23102019
(SIA/AP/MIN/43874/2019), secking Environmental Clearance for 4.556 Ha of
Quartz Mine located at Sy.No: 327/P, 404/P, 405/P, 414/P& 415/P, Vempadu (V),
Varikuntapadu (M), SPSR Nellore District in favour of Sri V. Hari Krishna. It
was reported that the nearest human habitation viz., Vempadu (V) exists at a distance
of about 1.8 km from the mine lease area. It was noted that the capital investment of
the project is Rs.23.0 Lakhs and capacity of the project is as follows:

Mining of Quartz — 15000 TPA in 4.556 Ha,

II. The lecation of the mine is as follows:

SL.No Latitude Longitude
1. 15701730 1"N 79°23'27 2"E
S 15701729, 1"™N 79°23'29 9"E
3. 15701°31.3"N 79°23'32.6"E
4. 15701°36.2°N 79°23'34 87
5. 15701°41.2°N 79°23'37.0"E
6. 15°01°433"°N | 719°23°374"E
7. 15701468 "N 79°23'39 0"
8. 15°01°47.2"N 79°23°36.6"F
g9, 15°01°44.0"N 79°23'35.0°E
110, 15°01°41.6"N 79°23'34 9°F
1. 15°01°37.7'N 7992333.0°E
12, 15°01°33.9"N 79°23'31 3"E
13, 15°01°34.7°N 79°23'30 3"E
14, 15701°30.5"N 797237 27.17E
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I11. It is an open cast semi-mechanized mine. Life of Mine is 6.55 Years. The total
mine lease area is 4.556 Ha. The proposed project falls under ltem Ne.1(a) of the
schedule of the EIA Notification 2006-(i) Mining of Minerals (<100 Ha of
mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Noetification,
2006 and its amendments thersol, The State Level Expert Appraisal Committes
(SEAC) examined the application, m its meeting held on 01.11.2019. The
representative of the project proponent and their consultant ROQP have attended the
meeting. The committee noted that there is no quarry lease within 500 meters from this
proposed mine. The Committee recommended for issue of Environmental Clearance
to this proposed Quartz mimng project for the production quantities: Quartz - 15000
TPA, duly stipulating a condition that the profect proponent shall maintain the sethack
distance 7.5 meters buffer zone all around the mine lease area for preenbelt
development and other conditions are to be fulfilled. The project proponent shall
allocare sufficient funds for implementation of CSR activities as commitied by the
representative along with the EMP,  The avenue plantation wirh tall plants of at least
1.3m height for | km length of the approach read on either side of the road is o be
developed and maintained, Entire greenbelt should be developed in the first year itself.
Additional condition: 2 ha of green belt. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 19.11.2019 examined the
proposal and the recommendations of SEAC and decided to issue Environmental
Clearance, The SEIAA, AP hereby accords Environmental Clearance to the project
as mentioned at Para no. [ under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following specific and general conditions:

Part A. Special Conditions:

i. The project proponent shall maintain the setback distance 7.5 meters buffer zone
all around the mine lease avea for greenbelt development and other conditions

are 1o be fulfilled.

.  The project praponent shall allocate sufficient funds for implementation of CSR
dactivities as committed by the representative along with the EMP.

ti.  The avenue plantation with tall plants of at least [ 5m height for I km lengih of
the apprroach road on efther side of the road is o be developed and mainiained
Entire greenbelt should be developed in the first vear itself,

iv. Additional condition: 2 ha of green belt,
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Part B. Specific Conditions:

1) Air Pollution:-

.

il.

ii.

iv.

vi.

Vi,

Wet dnlling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock tube initiation system for controlled sequential blasting
shall be used so as to reduce vibration and dust,

Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as 1o cause least damage to the flora of the mining area and nearby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations,

Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying ammangement on haul roads, loading and unleading and at transfer points
should be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ) norms notified by MoE&F, Gol on 16,111,209,

The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
e  Roads shall be graded to mitigate the dust emission.
=  Waier shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

The following measures are to be implemented to reduce Noise pollution:-

¥  Proper and regular maintenance of vehicles and other equipment

¥ Limiting time exposure of workers to excessive noise.

= The workers employed shall be provided with protection equipment
and earmuffs etc.

> Speed of trucks entering or leaving the mine i5 to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers
engaged in operations of HEMM., etc should be provided with ear plugs/muffs.
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2) Water Pollution:-

1.

iii.

v.

3

i,

The source of water is Bore well, Total water requirement 15 10.0 KLD, Qut of that,
3.0 KLD is used for Dust suppression; 4.0 KL} is used for green belt development:
3.0 KL is used for domestic purpose,

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area; roads, green belt development etc. The drains
should be regularly desilted, particulariy after monsoon, and maintained properly.

Regular monitoring of ground water level and guality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWEB, Southern Region,
Hyderabad, Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting.
Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

Solid Waste :-

Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
¥ Retention/toe walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

Part C. General Conditions;

This order is valid for a period of 6.55 years or the expiry date of mine lease

period issued by the Government of A.P., whichever is earlier.
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“Consent for Establishment” & *Consent for Operation™ shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to camry on
mining.

Mo change in mining technology and scope of working should be made without
prior approval of the SEIAA, AP, No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Gal, New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated
in this order & monitoring reports shall be uploaded in the website of the project
penodically, It shall simultaneously be submitted in hard and soft copies to the
SEIAA, AP, District Collector and Ministry's Regional office, Chennai on 1* June
and 1™ December of each calendar year.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilitics and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chenna.

Four ambient air guality-monitoring stations should be established in the core zone
as well as in the buffer zone, Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Board once in six months,

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate traming and information on safety and
health aspects.

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, onginating from the mine lease
shall be taken.

Occupational health surveillance program of the workers should be underiaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.
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A separste environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization,

The funds earmarked for environmental protection measures (Capital Cost of
Rs.11.0 Lakhs & Recurring Cost of Rs. 1.5 Lakhs/annum) should be kept in
separate accouni and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at
Chennan,

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared mm accordance to the MoEF&CC's office Memorandum
No.F.No.22-65/2017- 1A, dated.01.05.2018 and submit to the SEIAA, AP and
Ministry’s Regional Office, Chennai.

The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchavats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality
concerned, within 7 davs of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letier is available with the State Pollution Control Board and SELAA, AP,

The SEIAA or any other competent authority may alter'modify the above
conditions or stipulate any further condition in the interest of environment
protection.

The proponent shall obtain all other mandatory clearances from respective
departments,

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010,

Concealing the factual data or failure to comply with any of the conditions
mentioned gbove may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986,

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modify
the above conditions or stipulate any further condition in the interest of
environment protection.
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xxi. The above conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1474, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP, SEIAA, AP SEIAA, AP

To

Sn V. Han Krnishna,

D No- 2-31, Ashok MNagar,
Vempadu (V), Varikuntapadu (M),
SPSR Nellore District, AP,

Copy to:

The Chairman, SEAC, A P. for kind information.

The Member Secretary, APPCB for kind information,

The EE, RO: Nellore, APPCB for information,

The Regional Officer, MOEF&CC, GOI, Chennai for kind information,

The Secretary, MOEF&CC, GOl New Dethi for kind information.
Monitoring cell, MoEF&CC, GOI, New Dethi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.
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SENIOR ENVIRONMENTAL ENGINEER (EC)

¥
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
{zovernment of India
D.No0.33-26-14 /2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SETAA/AP/NLR/MIN/03/2019-889 St 4 Dt: 29.06.201%

Sub: SEIAA, AP — 3.844 Ha. Mica, Quartz and Feldspar Mine of M/s. G. N.
Costal Mines and Minerals Industries at Sy. Neo. 230/1, Thurupu
Rompidodla (V), Varikuntapadu (M), SPSR Nellore District, Andhra
Pradesh - Environmental Clearance — Issued - Reg.

I. This. has reference to your application submitted through online on 18.03.2019

(SIA/AP/MIN/33275/1900), secking Environmental Clearance for 3.844 Ha of Mica,
Quartz & Feldspar Mine located at Sy. No. 230/1, Thurupu Rompidodla (V),
“Varikuntapadu (M), SPSR Nellore District in favour of M/s. G. N. Costal Mines
and Minerals Industries. It was reported that the nearest human habitation viz.,
Chowtapalle (V) exists at a distance of about (.8 km from the mine lease area. It was
noted that the capital mvestment of the project is Rs.50.0 Lakhs and capamtv of the
project is as follows: :

Mining of Mica-938 TPA, Quartz — 4691 TPA &
Feldspar — 15638 TPA in 3.844 Ha.

II. The location of the mine is as follows:

SLNo Latitude Longitude
1. 15°0227.3"N 79°30'48.3"E
2. 15°02'25.9"N 79°30'54.8"E
3. 15°0222.0"N 79°30'53.3"E
4. 15°02'20.4"N 79°30'53.0"E
5. 15°02'18.6"N 79°30'47.9"E
0. 15°02'21.3"N 79°30'48.1"E
7. 15°02'21.8"N 79°30'47.8"E
8. 15°02"23.2"N 79°30'47.5"E

ITI. It is an open cast semi-mechanized mine. Life of Mine is 11.73 Years. The total mine
lease area 1s 3.844 Ha. The present proposal comes under category ‘B2°. The proposed
project falls under Item No.I(a) of the schedule of the EIA Notification 2006-(1) Mining
of Minerals (<100 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof. The State Level Expert Appraisal Committee (SEAC
examined the application, in its meeting held on 29.04.2019. The Committee recommended
for issue of Environmental clearance to this proposed Mica, Quartz and Feldspar mining

Page 1 of 6

wCs\

3§




26 Page 26

project for the production quantities: Mica - 938 TPA, Quartz - 4691TPA and Feldspar -
15638 TPA., duly stipulating a condition that the project proponent shall maintain the
setback distance 7.5 meters buffer zone all around the mine lease area for greenbelt
development and other conditions are to be fulfilled. The project proponent shall allocate
sufficient funds for implementation of CSR activities as committed by the
proponent/representative along with the EMP. The avenue plantation (tall plants) for 1 km
length of the approach road on either side of the road is to be developed and maintained.
The State Level Environment Impact Assessment Authority (SEIAA), in its meeting held
on 14.05.2019 examined the proposal and the recommendations of SEAC and decided to
issue EC. The SEIAA, AP hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following cluster, specific and general conditions:

Part A. Special Conditions:

i) The project proponent shall maintain the setback distance 7.5 meters buffer zone
all around the mine lease area for greenbelt development and other conditions are
to be fulfilled.

ii) The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the proponent/representative along with the EMP.

iii) The avenue plantation (tall plants) for 1 km length of the approach road on either
side of the road is to be developed and maintained.

Part B. Specific Conditions:

1) Air Pollution:-

Wet drilling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock tube initiation system for controlied sequential blasting
shall be used so as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation with
the local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining
area and nearby areas. He shall take immediate measures for planting in the same
area or any other area selected by authorities not less than twice the number of trees
going to be felled by mining operations. He shall also take measures for restoration
of other flora /fauna if damaged by mining operations.

il Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintamed.

V. The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

V. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
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e  Roads shall be graded to mitigate the dust emission.
e  Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.

vi.  The following measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment
> Limiting time exposure of workers to excessive noise.
= The workers employed shall be provided with protection equipment and

earmuffs etc.
> Speed of trucks entering or leaving the mine is to be limited to moderate

speed of 25 kmph to prevent undue noise from empty trucks.

vii.  Measures should be taken to comply with the provisions laid under  Noise
Pollution (Regulation and Control) (Amendment) Rules, 20i0; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugs/muffs.

2) Water Pollution:-

i.  The source of water is Bore well. Total water requirement is 7.5 KLD. Out of that,
3.5 KILD is used for Wet drilling operation; 2.0 KLD is used for Water sprinkling
on haul roads and for waste dump; 1.0 KLD is used for green belt development: 1.0
KI1.D is used for domestic purpose.

ii. = Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The dramns
should be regularly desilted, particularly after monsoon, and maintained properly.

iii. Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWEB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad.

iv.  Suitable conservation measures to augment groundwater resources in the area shalil
be planned and implemented in consultation with Regional Director, CGWE,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting.

v.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Scolid Waste :-

i. Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

it. The following measures are to be adopted to control erosion of dumps:-

" > Retention/toe walls shall be provided at the foot of the dumps.

Page 3 of 6
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> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. :

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCEB.

Part C. GGeneral Conditions:

i

il

iii.

v,

vi.

vii.

viik.

This order is valid for a peried of 11.73 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
orior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,

Gol, New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring reports shall be uploaded in the website of the
project periodically. It shall simultaneously be submitted in hard and soft copies to
the SEIAA, A.P., District Collector and Ministry’s Regional office, Chennai on 1
June and 1% December of each calendar year. .

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennal.

Four ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and

health aspects.
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ix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

x. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xi. A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

xii. The funds earmarked for environmental protection measures (Capital Cost
Rs.8.33 Lakhs & Recurring Cost Rs.4.22 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at

Chennat.

xiii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC’s office Memorandum
No.F.No.22-65/2017- IAIII, dated.01.05.2018 and submit to the SEIAA, AP and
Ministry’s Regional Office, Chennai.

xiv. The project proponent shall submit the copies of the environmental clearance (o
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

xv. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, AP,

xvi. The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment

protection.

xvii. The proponent shall obtain all other mandatory clearances from respective
departments.

xvili. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunai Act, 2010.
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Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action

under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modify
the above conditions or stipulate any further condition in the Iinterest of

environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-

MEMBER SECRETARY, MEMBER, CHAIRMAN,

To

SEIAA, AP SEIAA, AP. SEIAA, AP.

M/s. G. N. Costal Mines and Minerals Industries,
Sri R.Ramakrishna Rao, Mg. Pariner,

#29. Enchantened Woods,

Chennasandra Main Road,

Deshpande Guttahalli,

Bangalore — 560067, Karnataka State.

Cell No: +91 9440008434

Copy to:

SOV

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

The Secretary, MOEF&CC, GOI New Delhi for kind information.
Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

The District Coilector, Nellore District, Andhra Pradesh for kind information.

/IT.C.F.B.O//
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SEIAA, AP,

v
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The Managing Partner
M/S VADLAMUDI NAGESWARA RAO & SONS

Bommasani Sadhan, Near One Center, Gollapudi Village,Vijayawada
Rural, Krishna District,A.P. -521225

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the:-SEIAA vide proposal number
SIA/AP/MIN/248445/2021 dated 29-Dec-2021..The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B001AP163230
2.  File No. AP MIN NLR 12 2021 3842
3. Project Type New
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project M/s Vadlamudi Nageswara Rao & Sons
7. Name of Company/Organization —M/S VADLAMUDI NAGESWARA RAO &
SONS
8. Location of Project Andhra Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 18/03/2022 Member Secretary
SEIAA - (Andhra Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001AP163230 File No. - AP MIN NLR 12 2021 3842 Date of Issue EC - 18/03/2022 Page 1 of 9
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/12/2021/3842/177.82/174.48

Sub: SEIAA, AP. — 1.258 Ha. Mica, Feldspar & Quartz of M/s Vadlamudi
Nageswara Rao & Sons at Sy No 329/5 & 329/6P of Vempadu Village,
Varikuntapadu Mandal, S.P.S.R. Nellore District, Andhra Pradesh -
Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 29.12.2021
(SIAJAP/MIN/248445/2021), seeking Environmental Clearance for the proposed mine
1.258 Ha of Mica, Feldspar and Quartz Mine at Sy.No. 329/5 & 329/6P of
Vempadu Village, Varikuntapadu Mandal, S.P.S.R. Nellore District, Andhra
Pradesh in favour of M/s Vadlamudi Nageswara Rao & Sons. It was reported that the
nearest human habitation viz., Damancherla (V) exists at a distance of about 0.91 Km
from the mine lease area. It was noted that the capital investment of the project is
Rs.24.0 Lakhs and capacity of the project is as follows:

Mining of Mica, Feldspar and Quartz - 18,595.5 TPA in 1.258 Ha

I1. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

I.  The location of the mine is as follows:

SI.No Latitude Longitude
1. | 15°01°30.79680”N 79°24°36.56202”E
2. 15°01°31.25207”N 79°24°41.71160”E
3. 15°01°29.93382”N 79°24°42.18299”E
4, 15°01°28.85128”N 79°24°42.716117E
5. 15°01°28.52030”N 79°24°35.67201”E

Ii. It is an open cast semi-mechanized mine. Life of mine is 17 years. The total mine
lease area is 1.258 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 28.01.2022. The proposed project is for mining of Mica,
Feldspar and Quartz in an area of 1.258 Ha. with a proposed production quantity of Mica,
Feldspar and Quartz - 18,595.5 Tons per Annum (remaining 5,555 TPA is waste) with a

EC Identification No. - EC22B001AP163230 File No. - AP MIN NLR 12 2021 3842 Date of Issue EC - 18/03/2022 Page 2 of 9
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condition that the total production during a scheme should be limited to the approved quantity
as per Mining scheme/ plan. The proposed project falls under Item No. 1(a) of the schedule of
the EIA Notification 2006 and its amendments thereof - (i). Mining of minerals (<100 ha of
mining lease area in respect of non-coal mine lease). The representative of proponent and their
consultant K. Santosh Kumar have attended the meeting. The Committee noted that as per
cluster letter issued by the Asst. Director of Mines &Geology(FAC), Nellore, vide
Lr.N0.5336/P/2016, dt.27.12.2021 there are no existing quarry leases and no Lol are present
and within the radius of 500 mtrs area. The Committee noted that the extent of proposed mine
lease area is 1.258 Ha. The project falls under B2 category. Stand alone mine. Mine life 17
years. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Vempadu Village as a part of Corporate Social Responsibility (CSR) activity. The Committee
after examining the project proposals, presentations, MoEF&CC’ Notifications & OMSs,
detailed deliberations, recommended for issue of Environmental Clearance. The committee
in the appraisal report clearly stated that they have approved the approved Mining Plan, Form-
I/1l, PFR/DPR and EMP for compliance by the proponent. The State Level Environment
Impact Assessment Authority (SEIAA), in its meeting held on 03.03.2022 examined the
proposal and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SEIAA, A.P hereby
accords Environmental Clearance to the project as mentioned at Para No. | under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

I. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c. CRZ Notification, 2011,
d. The Eco sensitive areas as notified under EP Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii.  The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

lii.  The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in
the Vempadu Village as a part of Corporate Social Responsibility (CSR) activity.

Iv. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be

fulfilled.

Iii. The avenue plantation (tall plants), of at least 1.5 m height, for 1 km length of the
approach road on either side of the road is to be developed and maintained.

Iv. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1) Air Pollution:-

I. a. Suitable drilling & cutting method shall be adopted to control dust emissions, as
per approved mining plan.

EC Identification No. - EC22B001AP163230 File No. - AP MIN NLR 12 2021 3842 Date of Issue EC - 18/03/2022 Page 3 of 9
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b. The proponent shall comply with the mining methodology mentioned in
approved mining plan and Form1.

ii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iii.  Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

iv.  The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11.20009.

v. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
. Roads shall be graded to mitigate the dust emission.
. Regulatory Authority prior concurrence shall be taken for this
activity.
. Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

vi.  The following measures are to be implemented to reduce Noise pollution:-

e  Proper and regular maintenance of vehicles and other equipment.

e The proponent shall ensure that there shall be no excessive noise, while
taking up mining activity.

e  The workers employed shall be provided with protection equipment and
earmuffs etc.

e Regulatory authority instructions be taken if there are any better alternatives

e Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

vii.  Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in operations
of HEMM, etc should be provided with ear plugs/muffs.

viii. ~ The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

I.  As per records the source of water is Bore well. Total water requirement is 10.0 KLD.
Out of that, 6.0 KLD is used for Dust suppression; 2.0 KLD is used for development
of Green Belt and 2.0 KLD is used for Wet drilling.
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Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad.
Data thus collected should be sent at regular interval to MoEF, CGWA and CGWB,
Southern, Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3)Solid Waste :-

Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
« Retention/toe walls shall be provided at the foot of the dumps.
o Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.
o Regulatory Authority prior concurrence shall be taken for this activity.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB. APPCB shall monitor this aspect at regular intervals to prevent
any harm to life and the proponent on his part, shall ensure that this activity shall be
taken up regularly under the guidance of Regulatory Authority, as decided by that
Authority.

The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

This order is valid for a period of 17 years or the expiry date of mine lease or
land lease period issued by the Government of A.P., whichever is earlier.
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While giving CFE/CFO, the APPCB isto kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government
of AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020
scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on mining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MOEF&CC, Gol, New
Delhi, as applicable.

The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests,
its Regional Office, Vijayawada, SEIAA, Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The
proponent shall upload the status of compliance of the environmental clearance
conditions including results of monitored data on their websites and shall update the
same periodically.
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Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated prior EC
terms and conditions in hard and soft copy to SEIAA on 1% June and 1% December
of each calendar year. (Refer 10(i) and 10(ii) of S.O. 1533(E) of Ministry of
Environment and Forests Notification, New Delhi, dt 14" September, 2006.)

The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-11) Department wherever applicable.

Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given
full co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MOEF&CC, Vijayawada.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Vijayawada and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.
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A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.8.3
Lakhs and Recurring cost Rs.1.9 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry and its Regional Office located at Vijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC’s office Memorandum No.F.No.22-65/2017-
IA.I1l, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional
Office, Vijayawada.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.
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xxxvii. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP. SEIAA, AP. SEIAA, AP.

To

M/s Vadlamudi Nageswara Rao & Sons,
Sri V. Nagendra Babu, Mg.Partner,
D.No.2-31, Ashok Nagar,

Vempadu Villae, Varikuntapadu Mandal,
SPSR Nellore District, A.P.

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, Gol, Vijayawada for kind information.
The Secretary, MOEF&CC, Gol New Delhi for kind information.

Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

NookrowhE

Signature- ‘tVerified

Digitally signed by DR.
P.V.CHALAPATHYRAO
Member Secret

T ) Date: 3/18/202 :05:56 PM
EC Identification No. - EC22B001AP163230 File No. - AP MIN NLR 12 2021 3842 Date of Issue EC - 18/03/2022 Page 9 of 9
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State Level Environment Impact Assessment Authority (SETAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.MNo.33-26-14 [M2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayvawada-320010

Page 40

REGD ST WITH ACK. DUE

Ord i, SE'.IAJ'&.-"&P."N LR/MIN/10/2019/1339 191 Dit: 07.01.2020

a

B& h: SEIAA, AP — 4.816 Ha Quartz Mine of M/s. Simhadri Enterprises at Sv
No. 136/P, Jadadevi (V), Varikuntapadu (M), SPSR Nellore District,
Andhra Pradesh - Environmental Clearance — Issued - Reg.

[. This has reference to vour application submitted through online on 21.10.2(0%
(SIAAPMIN/AZI6TN900), secking Environmental Clearance for 4.816 Ha of
Quartz Mine located at Sy.No: 136/P, Jadadevi {(V), Varikuntapadu (M), SPSR
Nellore District in favour of Mfs, Simhadri Enterprises. It was reported that the
nearest human habitation viz., Jadadevi (V) exists at a distance of about 1.5 km from
the mine lease area. It was noted that the capital investment of the project 15 Rs.6" .0
Lakhs and capacity of the project is as follows,

Mining of Quartz — 15,694 TPA in 4.516 Ha.

[I. The location of the mine is as [ollows:

sLNo Latitude Longitude
i, 14"58"15.1"N 70°23°30.87E
;B 14758 135N F9523'54.1°E
3. 14"58°05.9"N 7923°07.1°E
4 14758°02.8"N 799230617
5, 147587 09.9"N T9923°52 97F
é. 1458 133N | 79923'54.1"E |
7: 14"58"14.9"N 79923 30.77E

[IT. [t is an open cast semi-mechanized mine. The total mine lease area is 4.816 Ha.
The proposed project folls under Ttem MNool{a) of the schedule of the Ela
MWatification 2006-(1) Mining of Minerals (<100 Ha of mining lease area in
respect of non-coal mine lease).

The propozal has been examined and processed in accordance with ELA Notification,

2006 and its amendments thercof. The State Level Expert Appraisal Committee
(SEAC) examined the application, in 115 meeting held on (04.12.2019. The propoesed
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project is mining of Quartz covered under Category: B2of the EIA notification vide
$.0.No.1533 of the EIA, Notification dated 14.10.2006 and its amendments issued
thereof. The proposed project is for mining of Quartz in an area of 4.816 Ha. and the
production quantity i.c Quartz Mine — 15,694 TPA. The represeniative of the project
proponent Sri Malvadri Pavuluru and Srinivas Reddy of M/s. Team Labs & Consuitants
attended the meeting and made a presentation before the committee. The Committee
after detailed deliberations recommended to issue of Environmental Clearance to this
proposed Quartz mining project for the production guantities: Quartz — 13694 TPA,
duly stipulating @ condition that the project proponent shall maintain the setback
distance 7.5 meters buffer rone all around the mine lcase area for greenbelt
development and other conditions are to be fulfilled. The avenue plantation (tall
plants)), of at least 1.5m height for | km length of the approach road on either side of
the road is to be developed and maintained. The project proponent volunteered to
allocate suflicient funds for implementation of CSR activities (Mini Ambulance for the
Primary Health Centre) as committed by the representative along with the EMP, The
State Level Environment Impact Assessment Authority (SELAA) in its meeting held on
17.12.2019 examined the proposal and the recomnmendations of SEAC and decided to
issue Environmental Clearance. The SE[AA, AP hereby accords Environmental
Clearance to the projeet as mentioned at Para no. 1 under the provisions of the ELA
Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and gencral
conditions:

Part A. Special Conditions:

i, The project proponent shall maintain the setback distance 7.5 meters buffer zone
all around the mine lease area for greenbelt development and other conditions are
to be fulbilled,

ii. The avenue plantation (tall plants)), of at least 1.5m height for 1 km length of the
approach road on either zide of the road is 1o be developed and maintained.

iti. The project proponent volunieered to allocate sufficient funds for implementation
of CSR activities (Mini Ambulance for the Primary Health Centre} as committed
by the representative along with the EMP.

Part B. Specific Conditions:

1y Air Pollution:-

Wet drilling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonatows and shock tube initiation system [or controlled sequential hlasting
shall be used so as to reduce vibration and dust.

Page 2 of 7
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Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species m ¢consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such & manner so as to cause least damage 10 the flora of the mining area and nearby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations.

Fugitive dust emissions from all the sources should be controlled regulariy. Wo'lr
spraying arrangement on haul roads, loading and unloading and ar transfer points
should be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAACQ norms notified by MoE&F. Gol on 16.11.2009,

The following measurcs are to be implemented to reduce air pollution during
transportation of mineral:-

e  Roads shall be graded to mitigate the dust emission.
o  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.
The following measures are 1o be implemented to reduce Noise pollution:-

Proper and regular maintenance of vehicles and other equipment

T
= Limiting time exposure of workers (o excessive noise.
= The workers emploved shall be provided with protection equipment

and earmuffs ete,
= Speed of trucks entering or leaving the mine 15 to be hmited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken o comply with the provisions laid uvnder  Noise
Pollution {Regulation and Control) (Amendment) Rules. 2000; dt. 11.01.2010

issued by the MoE&F, GOl to control noise 1o the prescribed levels. Workers
engaged in operations of HEMM, cic should be provided with ear plugs/mufis.

2} Water Pollution:-

i

The source of water 15 Bore well. Total water requirement 15 3.7 KLD. Out of that,
2.1 KLD is used for Wet drilling operation; 2.2 KLI 1s used for Water sprinkling
on haul roads and for waste dump; (1.8 KLID 15 used for green belt development; 0.6
KL is used for domestic purpose.
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Giarland drain and siltation ponds of appropriate size should be construeted for the
working pit 1o arrest flow of silt and sediment. The water so collected should be
utilized for watcring the mine area, roads, green belt development ete. The drair.
should be regularly desiited. particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be cammed out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director. CGWB, Southern Region,
Hvderabad, Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad.

Suitable conservation measures (o augment groundwater resources in the arca shall
be planned and implemented in consultation with Regional Director, CGWH,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting.

Permission from the ¢ompetent authority should be obtained for drawl of ground
water, if any. required for this project,

Solid Waste :-

Topsoil, i any, shall be stacked properly with proper slope with adeqguate measures
and should be used for plantation purpose.

I'he following measures are to be adopted o control erosion of dumps:-
= Retention/toe walls shail be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if’ any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

Part C. General Conditions:

x
1.

i

This order is valid for a period of 20 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.
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iii. Mo change in mining technelogy and scope of working should be made without
prior approval of the SEIAA. AP. No further expansion or modifications in the
mine shall be carried owt without prior approval of the SEIAA, AP/ MOEF&CC,
Gol, New Delhi, as applicable.

iv. The hali~yearly compliance reports in respect of the terms and conditions stipulated
in this order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simultaneously be submitted in hard and soft copies to the
SEIAA. AP., District Collector and Ministry’s Regional office, Chennai on 1% June
and 1" December of each calendar vear.

v. Officials from the Regional Office of MOEF&CC, Chennai / The SELAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF. Regional Office to MOEF&CC, Chennai,

vi. Four ambient air gquality-monitoring stations should be established in the core zone
as well as in the buffer zone: Location of the stations should be decided based on
the meteorological data, topogrsphical features and environmentaily and
ecologically sensitive targets and l[requency of monitoring should be undertaken in
consuliation with the State Pollution Control Board.

vii. Data on ambient air quality should be repularly submitted to the Ministry including
its Regional Office located al Chennai and the State Pollution Control Board/
Central Pollution Conirel Board once i six months.

viii. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

ix. The project proponent shall ensure that no natoral watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams. if any, originating from the mine lease
shall be taken.

x. Occupational health surveillance program of the workers should be undertaken
periodically 1o observe any contractions due to exposure to dust and take
corrective measures. if needed.

xi. A scparate envirommental management cell with suitable gualified personnel

should be set-up under the contrel of a Senior Executive, who will report directly
to the Head of the Organization.
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[he funds earmarked for environmental protection measures {Capital Cost of
Rs.12.27 Lakhs & Recurring Cost of Rs.6.25 Lakhs/annum) should be kept in
separale account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Minisiry and its Regional Office located at
Chennai.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC's office Memorandum
No.F No.22-65/2017- TAIIL, dated.01.05.2018 and submit to the SEIAA, AP and
Ministry™s Regional Office, Chennai.

The project proponent shall submit the copies of the environmentsl clearance o
the Heads of local bodies, Panchayals and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated. one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the elearance letter informing that the
project has been accorded environméental clearance and a copy of the clearance
letter 18 available with the State Pollution Control Board and SELAA, AP,

The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
Profection.

The proponent shall obtain all other mandatory clearances from respective
depariments.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 davs as preseribed under Section 16 of
the National Green Tribunal Act, 2010,

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SELAA reserves the right to alter/modify
the above conditions or stipulate any further condition in the interest of
envirorment protection.
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xxi. The above conditions will be enforced inter-ahia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Contro! of
Pollution) Act, 1981, the Environment (Protection) Acl, 1986 and the Public
Liability Insurance Act. 1991 along with their amendments and rules.

Sd/- Sd/f- Sd/-
MEMBER SECRETARY, MEMEER, CHAIRMAN,
SEIAA, AP. SEIAA, A.P. SELAA, AP,

To

Sri Pavuluru Malyadri. Proprietor,
Ms. Simhadri Enterprises,

10-63, ZPH School Road, Gudur,
SPSR Nellore Districi-324101, AP,
Mobile No. +91 99898 66009

Cupy to:

The Chairman. SEAC. A.P. for kind information.

The Meamber Secretary, APPCB for Kind information.

The EE, ROx: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GO, Chennai for kind mformation.

The Secretary, MOEF&CC, GOI New Delhi for kind information.
Monitoring cell, MoEF&CC, GOL New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

S L e b

HT.C.F.B.OY

o

E:;N}lﬁ ENVIRONMENTAL ENGINEER (EC)
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State Level Environment Impact Assessment Authority (SETAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
[ MNo.33-26-14 DV2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGR.POST WITH ACK.DUE

Order No. SEIAAAP/NLEMNIN/AG2019/1335 141 Dt: 07.01.2020

Sub:  SETAA, AP - 4.9 Ha Quartz Mine of M/s. Simhadri Enterprizes at Sy. No.
130/P, Alivelumangapuram (V), Varikuntapadu (M), SPSR Nellore
District, Andhra Pradesh - Environmental Clearance - Issued - Reg.

I. This has reference to youwr application submitted through online on 21.10.20]
(SIA/APMIN/A2371/1900), secking Environmental Clearance for 4.9 Ha of Quartz
Mine located at Sv.No: 130/P, Alivelumangapuram (V), Varikuntapadu (M},
SPSR Nellore District in favour of M/s. Simhadri Enterprises. [t was reported that
the nearest human habitation viz., Mangapuram (V) exists at a distance of about 1.2

n thesmine lease arca. It was noted that the capital investment of the project is

% oy 050 Lakhs and capacity of the project is as follows:
o
X Mining of Quartz — 17160 TFPA in 4.9 Ha.

II. The location of the mine is as follows:

SL.No Latitude Longitude
I. 14"58°03.4"'N 79°22°56.37E
2. 14"58°00.0"N 79923°02.07E
1, 14"57'57.2"N 79°23°02.9"E

"4 | 14'STS544N 79°23°06.9"E
5, 14"57°55.9"N 79°23°07.47F
6. 14%57°56.6"N 79923°06.0"E
i 147358 00.97N T9°23°07.7°E
3 14"58°00.5"N 79923'09.1"E
9. 14757754 .3"N 79923°07.2"E
10, 14"57"53.7"N 79°23°08.47F
i 14"57°53.5"N 79923711 A7E
12, 14%57°50.8"N 79°23°10.0"E
13. 14"57°55.7°N 79922759971
14. 14°57'58.1"N 79°22'57.7°E
15. 14758°02.2"N 79°22°58.1°F
6. 14758°03.3"N 79°22'56.3"F
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IL 1t is an open cast semi-mechanized mine. The total mine lease area is 4.9 Ha.
The proposed project falls under ltem No.l{a) of the schedule of the EIA
Notification 2006-<(1) Mining of Minerals (<100 Ha of mining lease area in
respect of non-coal mine lease).

The proposal has been examined and processed in accordance with ELA Notification,
206 and its amendments thereof. The State Level Expert Appraisal Committee
(SEAC) examined the application, in its meeting held on 04.12.2019. The proposed
project is mining of Quartz covered under Category: B2 of the ELA notification vide
S.0.No.1533 of the ElA, Notification dated 14.10.2006and its amendments issued
thereof. The proposed project is for mining of Quartz in an area of 4.9 Ha. and the
production quantity i.c Quartz Mine — 17,160 TPA. The representative of the project
proponent M/s, Team Labs & Censultants attended the meeting and made a
presentation  before the committee. The Committee after detniled deliberations
recommended to issue of Environmental Clearance to this proposed Quartz mining
project for the production quantities: Quartz — 17160 TPA, duly stipulating a condition
that the project proponent shall maintain the setback distance 7.5 meters bufler zone al.
around the mine lease area for greenbelt development and other conditions are 1o be
fulfilled. The avenue plantation (tall plants)), of at lzast 1.5m height for | km length of
the approach road on either side of the road is to be developed and maintained. The
project proponent volunteered to allocate sulficient funds for implementation of C5R
activities (Mini Ambulance for the Primary Health Centre) as committed by the
representative along with the EMP. The State Level Environment [mpact Assessment
Authority (SETAA), in its meeting held on 17.12.2019 examined the proposal and the
recommendations of SEAC and decided to issue Environmental Clearance. The SEIAA,
AP hereby aceords Environmental Clearance to the project as mentioned at Para no. |
under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the
following specific and general conditions:

Part A. Special Conditions:

i. The project proponent shall maintain the sethack distance 7.5 meters butler zome
all around the mine lease area for greenbelt development and other conditions are
to be fulfilled.

ii. The avenue plantation (tall plants)), of at least 1.5m height for 1 km length of the
approach road on either side of the road is 1o be developed and maintained.

iii. The project proponent volunteered to allocate sufficient funds for implementation
of CSR activities {Mini Ambulance for the Primary Health Centre} as commuitted
by the representative along with the EMP.
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Part B. Specific Conditions:

1) Air Pollution:-

. Wet drilling & wire saw cutting method shall be adopted 1o control dust emissions.
Delay detonators and shock tube inmitiation syvstem for controfled sequential blasting
shall be used so as to reduce vibration and dust.

ii.  Greenbelt shall be developed along the houndary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora of the mining area and nearby
areas, He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mimng operations, He shall also take measures for restoration of other flora /fauna if
damaged by mining operations.

iii. Fugitive dust emissions from all the sources should be comtrolled regularly. Water
spraying arrangement on haul roads, loading and unfoading and at transfer points
should be provided and properly maintained.

iv.  The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notthed by MoE&F, Gol on 16.11.20049,

v. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
&  Roads shall be graded to mitigate the dust emission.
o  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

Vi The following measures are (o be implemented to reduce Noise polhtion:-

= Proper and regular maintenance of vehicles and other equipment

= Limiting time exposure of workers to excessive noise,

= The workers employed shall be provided with protection equipment
and earmufls ete.

= Speed of tucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

vii. Measures should be taken to comply with the provisions laid under Noisc
Pollution (Regulation and Control) {Amendment} Rules, 2010; di. 11.01.2000
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers
engaged in operations of HEMDM, etc should be provided with ear plugs/mufis.
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2) Water Pollution:-

i.

1ii.

Iv.

3)

i,

Eii.

The source of water is Bore well. Total water requirement is 6.6 KLD, Out of that,
2.2 KLI} is used for Wet drilling operation: 3.2 KLD is used for Water sprinkling
on haul roads and for waste dump: 0.3 KLD is used for green belt development; 0.7
KLI} is used for domestic purpose.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development ete. The drains
should be regularly desilted. particularly afier monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the praject proponent in and around
project area in consultation with Regional Diarector, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval 1o MoEF, CGWA
and CGWRB, Southern. Region, Hyderabad,

Suitable conservation measures to augment groundwater resources m the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures shoukd be taken for ranwater
harvesting.

Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

Solid Waste :-

Topsoil. i any. shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
= Retention/tog walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrubvgrass
species on the slopes.

Waste pils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Harzardous Wastes (Management. Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

Part C. General Conditions:

This order is valid for a period of 20 years or the expiry date of mine lease
periad issued by the Government of A.P., whichever is earlier.
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iil. “Consent for Establishment” & “Consent for Operation™ shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

iii. Mo change in mining technology and scope of working should be made without
prior approval of the SELAA, AP, No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Crel, New Delhi, as applicable.

iv. The half-vearly compliance reports in respect of the terms and conditions stipulated
in this order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simulianeously be submifted in hard and sofi copies 1o the
SEIAA, A P., District Collector and Ministry’s Regional office. Chennai on 1% June
and 1% December of each calendar year.

v. DOfficials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Contrel Board
who would be monitorig the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai,

vi. Four ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of menitoring should be undertaken in
consuitation with the State Pollution Control Board.

vii. Data on ambient air guality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Beard onee in six months,

viii. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

ix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any. orginating from the mine lease
shall be taken.

X. Occupational health surveillance program of the workers should be undertaken
periedically to observe any contractions due to exposure to dust and take
corrective measures, 1f needed.
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A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization,

The funds earmarked for environmental protection measures (Capital Cost of
Rs.14.12 Lakhs & Recurring Cost of Rs.6.74 Lakhs/annam) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported 1o the Ministry and its Regional Office located at
Chennai.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC's office Memorandum
No.F.No.22-65/2017- TAIIL, dated.01.05.2018 and submit to the SEIAA, AP and
Ministry’s Regional Office, Chennai.

The project proponent shall submit the copies of the environmental clearance 1o
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government wheo in turn has to display the same for 30 days
from the date of recept,

The project authorities should advertise at least in two local newspapers widely
circulated. ome of which shall be in the wvernacular language of the locality
concerned, within 7 dayvs of the issuz of the clearance letter informing that the
projeet has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, AP,

The SEIAA or any other competent authority may alter’modify the above
conditions or stipulate any further condition in the interest of environment
protection.

The proponent shall obtain all other mandatory clearances from respective
departments.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the MNational Green Tribunal Act, 2010,

Concealing the factual data or failute to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986,

The SEIAA may revoke or suspend the order. if implementation of any of the
ahove conditions is not satisfactory. The SELAA reserves the right to alter/modify
the above conditions or stipulate any further condition in the interest of
environment protection.
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xxi. The above conditions will be enforced inter-alia. under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Awr (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act. 1986 and the Public
Liahility Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP, SEIAA, AP, SEIAA, A.P.

To

Sri Pavuluru Malyadri, Proprietor,
M/s. Simhadri Enterprises,

10-63, ZPH School Read, Gudur,
SPSE Nellore District-324101, AP,
Mobile No. +91 99R98 66009

Copy to:
1. The Chairman, SEAC, A P. for kind information.
The Member Secretary, APPCB for kind information.
The EE, RO; Nellore, APPCB for information.,
The Regional Oflicer, MOEF&CC, GOI, Chennai for kind information.
The Secretary, MOEF&CC, GO1 New Delhi for kind information.
Monitoring cell, MoEF&CC, GO, New Delhi for kind information.
The District Collector, Nellore District, Andhra Pradesh for kind information.

Pl ST D

HT.CF.B.OJ

y ﬂfb"b;’f
SENIOR ENVIRONMENTAL ENGINEER (EC)

%
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State Level Environment Impact Assessment Authority (SELAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.MNo0.33-26-14 D2, Near Sunrse Hospital, Pushpa Hotel Centre,
Chalamavar Street, Kastunibaipet, Vijayawada-520010

Order No. SELAA/AP/NLR/MIN/08/2019/1207-17) Di: 07.01.2020

Suh. SEIAA., AP - 1.837 Ha.Quartz Mine of 5ri Nayudu Surya Sathish Kumar
.&ﬁ at Svi. No. 73/A of Narrawada (V), Duttalur (M), SPSR Nellore District,
E‘ Andhra Pradesh - Environmental Clearance — Issued - Reg.

“%E
'ﬁ?' This has reference to your application submitted through online on 11.08.2019
{E.IMAPmmmmwznw}. seeking Environmental Clearance for 1.837 Ha. Quartz
Mine at Sy. 73/A of Narrawada (V), Duttalur (M), SPSR Nellore District, Andhra
Pradesh in favour of Sri Nayudu Surya Sathish Kumar. It was reported that the
nearest human habitation viz., Narrwada (V) exists at a distance of about 1.25 km from
the mine lease area. It was noted that the capital investment of the project is Rs.60.0
Lakhs and capacity of the project is as follows;

Mining of Quartz — 18968.25 TPA in 1.5837 Ha.

1. The location of the mine is as follows:

SLNo Latitude Longitude

14°53'02.46774"N | 79°25'17.11616"E
14°53'05.98535"N 79°25'30.34900)"E
14°53'25.93562°N | 79°2517.31398"E
14°532526190°N | 79°25'10.67707"E
14°53'22.94227°N | 79°25'19.09271"E
[4°5323.06023°N | 79°25[8.67009'E |
14°5321.29715°N | 79°25'1787712°E |
[4°5321.19200°N_| 79°251B31913'E |

14°53'1 8. 7675T™N 75°25'1 T.82003"E |
0. 14°533'19.73860"N 79°253'14.17560"E

o |50 O = | O f L | P L | |

HI. It 15 an open cast semi-mechanized mine. Lile of mine i5 6.83 years, The total mine
leasc arca is 1.837 Ha. The proposed project falls under Item No.1{a) of the schedule of
the EIA Notification 2006-(1) Mining of Minerals (<100 Ha of mining lease area in
respect of non-coal mine lease).

The proposal has been examined and processed in accordance with ELA Notification,
2006 and its amendments thereof. The issue was examined by the SEAC in its meeting
held 20.09.2019. The Committee observed the following:The representative of the project
proponent and their ROQP have attended the meeting, The committee noted that there 15 no
quarry leases existing within 500 meters from this proposed mine.
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The Committee recommended for issue of Environmental Clearance to this proposed
Quartzite mining project for the production quantities: Quartzite Mine — 1896825 TPA,
duly stipulating a condition that the project proponent shall maintain the setback distance
7.5 meters buffer zone all around the mine lease area for greenbelt development and other
conditions are to be fulfilled. The project proponent shall allocate sufficient funds for
implementation of CSR activities as committed by the representative along with the
EMP. The avenue plantation with tall plants of at least 1.5m height for 1 km length of
the approach road on either side of the road is 1o be developed and maintained, The entire
green belt should be developed in first year itself. The SEIAA in its meeting held on
26.10.2019 decided to refer back to SEAC for correction of minutes. The State Level
Expert Appraisal Committee (SEAC) examined the application, in its meeting held on
03.12.2019, The proposed project is mining of Quartzite covered under Category: B2of
the E1A notification vide S.0.Mo.1533 of the ELA, Notification dated 14.10.2006 and its
amendments issued thereof,, Sri Sathya Narayana ROP attended the meeting and clarified
the queries raised by the SEIAA.The Committee noted the decision of SEIAA and
reviewed the case and after deliberations recommended to correct the mineral as Quartz
in place of Quarizite. The State Level Environment Impact Assessment Authority
(SELAA), in its meeting held on 17.12.201% examined the proposal and Agreed with the
recommendation of SEAC for issue of Environmental Clearance. The SEIAA, AP
hereby accords Environmental Clearance to the project as mentioned at Para no. |
under the provisions of the EIA Notification 2006 and its subsequent amendments 1ssued
under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:

i. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

ii. The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP.

iii, The avenue plantation (tall plants) ), of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. The
entire plantation is to be completed in the first vear itsclf.

Part B. Specific Conditions:
1) Air Pollution:-

i.  Wet drilling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock tube initiation system for controlled sequential blasting
ghall be used s0 as to reduce vibration and dust.

ii. Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora of the mining area and nearby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
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mining operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations.

Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and al transfer points
should be provided and properly maintained,

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11,20009,

The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
e  Roads shall be graded to mitigate the dust emission.
e  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

The following measures are to be implemented to reduce Moise pollution:-

= Proper and regular maintenance of vehicles and other equipment

= Limiting time exposure of workers to excessive noise.

= The workers employed shall be provided with protection equipment
and earmuffs etc.

= Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 235 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescnbed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugs/muffs.

2) Water Pollution:-

1.

ii.

iv.

The source of water 15 Bore well. Total water requirement 1s 6.0 KLD. Out of that,
2.0 KLD is used for Dust Suppression; 1.0 KLD is used for Processing; 1.5 KLD is
used for green belt development: 1.5 KLID is used for domestic purpose.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular mnterval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad,

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWRB,
southern Region, Hyderabad, Suitable measures should be taken for rainwater
harvesting.
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Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

iil.

Tapsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
= Retention/toe walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils gencrated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transhoundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

Part C. General Conditions:

i.

?I-

This order is valid for a period of 6.83 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Guol, New Delhi, as applicable.

The half-vearly compliance reports in respect of the tenms and conditions stipulated
in this order & monitoring reports shall be uploaded in the website of the project
periodically. 1t shall simultaneously be submitted in hard and soft copies to the
SEIAA, AP, District Collector and Ministry’s Regional office, Chennai on 17 June
and 1* December of each calendar vear.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documenits shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai.

Four ambient air quality-monitoring stations should be established i the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.
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vii. Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Board once in six months.

vili. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

ix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed duc to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

x.  Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xi. A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

xil. The funds earmarked for environmental protection measures (Capital Cost of
Rs.8.0 Lakhs & Recurring Cost of Rs.6.00 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at
Chennai.

xiii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC's office Memorandum
No.F.No.22-65/2017- 1AL, dated.01.05.2018 and submit to the SEIAA, AP and
Ministry’s Regional Office, Chennai.

xiv. The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

xv. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemnacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SE1IAA. AP,

xvi. The SEIAA or any other competent authority may alter’modify the above
conditions or stipulate any further condition in the interest of environment

protection,
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The proponent shall obtain all other mandatory clearances from respective
departments.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as preseribed under Section 16 of
the National Green Tribunal Act, 2010,

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986,

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the rght to alter’'modity
the above conditions or stipulate any further condition in the interest of
environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Fnvironment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-

MEMBER SECRETARY, MEMBER, CHAIRMAN,

To

SEIAA, A.P. SEIAA, AP, SEIAA, AP.

Sri.Nayudu Surva Satish Kumar, Lessee,
Door No. 4-135, Brahmanagudem,
Chagallu Mandal,

West Godavari District-534301,A P,
Ph.; 9483384427

Copy to:

R R L Rl

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information,

The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

The Secretary, MOEF&CC, GOl New Delhi for kind mformation.
Menitoring cell, MoEF&CC, GOI, New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

HT.CFEB.Of

.

%E/!}'IDR ENVIRONMENTAL ENGINEER (EC)
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

Order No. SEIAA/AP/NLR/MIN/11/2019/1381/154.18&159.21- 4 0§ Dt.13.07.2021

REGD.POST WITH ACK.DUE

Sub:

I. This has reference to your application submitted through online on 04.02.2021
(SIA/AP/MIN/60512/2019), seeking Environmental Clearance for the proposed mine
16.512 Ha Quartz Mine at Sy. No. 475/1, 475/2, 476,478 & 480 of Duttaluru
Village, Duttaluru Mandal, S.P.S.R.Nellore District, Andhra Pradeshin favour of
M/s. GPA Minerals. It was reported that the nearest human habitation viz.,
Bandakindipalle (V) exists at a distance of about 1.44 km from the mine lease area. It
was noted that the capital investment of the project is Rs.153.0 Lakhs and capacity of
the project is as follows:

1L

SEIAA, A.P. - 16.512 Ha Quartz Mine of M/s. GPA Minerals, Sy No. 322 (P)

of Narrawada Village & Sy. No. 475/1, 475/2, 476,478 & 480 of Duttaluru

Village, Duttaluru Mandal, S.P.S.R.Nellore District, Andhra Pradesh -
__Environmental Clearance — Issued - Reg.

Mining of Quartz : 30119 TPA 16.512 Ha

As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

i.  The location of the mine is as follows:

SLNo

Latitude

Longitude

1

14°52'34 2583"N

79°28'4.96840"E

14°52'31.41192"N

79°28'11.92789"E

14°52'25.54421"N

79°28'8.99832"E

14°52'26.63788"N

79°28'5.77290"E

14°52'22.26374"N

79°28'4.37728"E

14°52'18.24836"N

79928'3.14755"E

14°52'17.35624"N

79°28'6.80122"E

14°52'11.13729"N

79°28'6.30763"E

o5 | | ol N [ (o | BB

14°52'11.68846"N

79°28'2.91016"E

P
&

14°52'9.66064"N

79°28'2.82029"E

ot
oy

14°52'11.27270"N

79°27'53.03761"E

o

14952'15.19980"N

19°27'56,07917"E

ot
(o)

14°52'15.32856"N

19275513511 E

—
Y

14°52'19.74323"N

79°27'55.11089"E

il
Ln

14°52'19.55633"N

79°27'56.06416"E
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16. 14°52'18.85721"N 79°27'59.83850"E
1 14°52'23.66773"N 79°28'1.81766"E
18. 14°52'25.46443"N 79°27'58.54672"E
19 14°52'29.59024"N 79°27'59.81583"E
20. 14°5228.96766"N 79°28'1.07400"E

1i. It is an open cast semi-mechanized mine. Life of mine is 8.40 Years. The total
mine lease area is 16.512 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 26th ,27th & 28th May 2021. The proposed project is for
mining of Quartz in an area of 16.512 Ha. with a proposed production quantity of Quartz :
30119 TPA with a condition that the total production during a scheme should be limited to
the approved quantity as per Mining scheme/ plan.The proposed project falls under Ttem No.
1(a) of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease).The representative
of the project proponent and their consultant M/s. S.V.Enviro Labs & Consultants have
attended the meeting and presented the final EIA report with minutes of public hearing. The
Committee noted that the extent of proposed mine lease area is 16.512 Ha > 5 Ha. The
project falls under B2 at par with Bl category. Earlier TOR with public hearing was issued
on 26.02.2020. The public hearing was conducted on 28.11.2020 and final EIA report
submitted. The Committee after examining the project proposals, Final EIA report,
presentations, MOEF&CC” Notifications & OMs and detailed deliberations, recommended
for issue of Environmental Clearance. The proponent volunteered to allocate sufficient funds
for providing RO water Plant to Narrawada Village as a part of Corporate Social
Responsibility (CSR) activity. The committee in the appraisal report clearly stated that they
have approved the approved Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by
the proponent. The State Level Environment Impact Assessment Authority (SEIAA), in its
meeting held on 02.07.2021 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the proponent
and to issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the
project as mentioned at Para no. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following specific and general conditions:

Part A. Special Conditions:

1. The proposal shall not attract the following acts & Rules:
a. Forest act 1980,
b. Wild life (Protection) act,1972;
¢. CRZ notification, 2011;
d. The eco sensitive areas as notified under EP act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as
per Mining scheme/ plan.
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The proponent volunteered to allocate sufficient funds for providing RO water Plant
to Narrawada Village as a part of Corporate Social Responsibility (CSR) activity.

The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be

The avenue plantation (tall plants), of at least 1.5m height, for 1 km length of the
approach road on either side of the road is to be developed and maintained.

The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:

iii.

W

il

iv.

1) Air Pollution:-

a. Suitable drilling & cutting method shall be adopted to control dust
emissions, as per approved mining plan.

b. The proponent shall comply with the mining methodology mentioned in
approved mining plan and Form1.

Greenbelt shall be developed along the boundary of mining lease arca and
also in back filled and reclaimed areas with tall growing native species in
consultation with the local DFO/Agriculture Department. The proponent of
mine shall carry mining operations in such a manner so as to cause least
damage to the flora of the mining area and nearby areas. He shall take
immediate measures for planting in the same area or any other area selected
by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora
/fauna if damaged by mining operations. In case any felling or damage to
fauna and flora is involved, prior permission shall be taken from the
concerned regulatory authority, by the proponent, without which mining shall
not be taken up.

Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on
16.11.2009,

The following measures are to be implemented to reduce air pollution during
transportation of mineral:-

. Roads shall be graded to mitigate the dust emission.

. Regulatory Authority prior concurrence shall be taken for this
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activity.
° Water shall be sprinkled at regular interval on the main haul road
and other service roads by water sprinklers to suppress dust.

The following measures are to be implemented to reduce Noise pollution:-
e  Proper and regular maintenance of vehicles and other equipment.
«  The proponent shall ensure that there shall be no excessive noise,
while taking up mining activity.

e  The workers employed shall be provided with protection equipment
and earmuffs ete.

e  Regulatory authority instructions be taken if there are any better
alternatives

e  Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty
trucks.

Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt.
11.01.2010 issued by the MoE&F, GOI to control noise to the prescribed
levels. Workers engaged in operations of HEMM, etc should be provided
with ear plugs/muffs.

The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.

il.

iii.

v.

As per records the source of water is Bore well. Total water requirement is
19.0 KLD. Out of that, 7.0 KLD is used for Dust suppression; 7.0 KLD is
used for Development of Green belt; 3.5 KLD is used for Wire saw cutting;
and 1.5 KLD is used for domestic purpose.

Garland drain and siltation ponds of appropriate size should be constructed
for the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly. Prior concurrence of Regulatory Authority concerned
shall be taken for this activity before taking up mining.

Regular monitoring of ground water level and quality should be carried out
by establishing a network of existing wells by the project proponent in and
around project area in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Data thus collected should be sent at regular interval to
MoEF, CGWA and CGWB, Southern, Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area
shall be planned and implemented in consultation with Regional Director,
CGWB, Southern Region, Hyderabad. Suitable measures should be taken for
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rainwater harvesting in consultation with concerned Regulatory Authority.

V. Permission from the competent authority should be obtained for drawl of
ground water, if any, required for this project.

3)Solid Waste :-

I Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

il. The following measures are to be adopted to control erosion of dumps:-
» Retention/toe walls shall be provided at the foot of the dumps.
» Worked out slopes are to be stabilized by planting appropriate
shrub/grass species on the slopes.
» Regulatory Authority prior concurrence shall be taken for this
activity.

1ii. Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management, Handling,
and transboundary movement) Rules, 2008 and its amendments thereof to the
recyclers authorized by APPCB. APPCB shall monitor this aspect at regular
intervals to prevent any harm to life and the proponent on his part, shall
ensure that this activity shall be taken up regularly under the guidance of
Regulatory Authority, as decided by that Authority.

iv. The proponent will be squarcly responsible for proper implementation of
solid waste management plan, prevention of air pollution, water pollution,

and any other kind of pollution/health hazard.

Part C. General Conditions:

1 This order is valid for a period of 8.40 years or the expiry date of mine
lease or land lease period issued by the Government of A.P., whichever is
earlier.

ii. While giving CFE/CFO, the APPCB isto kindly ensure compliance of

guidelines issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-
19/2020/HMFW dt 18.04.2020 issued by Medical, Health and Family
welfare department, Government of AP and the Ministry of Home Affairs
order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by
Revenue department/ Panchayat Raj/ Municipal administration/local self
government bodies (Gram panchayat/Gram secretariat) in ensuring safety to
human and animal life. The APPCB to ensure the same while according
CFE/CFO. The APPCB to ensure the same while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna.
Serenity of nature must be protected at any cost.
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In respect of government land for mining, the responsibility fixed on
AD mines to check whether necessary clearances from revenue
department are obtained.

In case of patta land while granting mine lease ADMG should verify the land
lease documents.

In respect of forest land given in lease for mining, the proponent shall
scrupulously adhere to the mining conditions stipulated by the forest
department, Government of Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent
shall apply afresh EC.

While taking up mining activity the proponent shall meticulously follow
approved mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by
reputed institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation” shall be obtained
from Andhra Pradesh Pollution Control Board under Air and Water Act to
carry on mining.

No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A.P. No further expansion or
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MOEF&CC, Gol, New Delhi, as applicable.

The project proponent shall submit six monthly reports on the status of
compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
Ministry of Environment & Forests, its Regional Office, Chennai, SEIAA,
Zonal Office of Central Pollution Control Board, Bangalore, District
Collector and A.P. Pollution Control Board. The proponent shall upload the
status of compliance of the environmental clearance conditions including
results of monitored data on their websites and shall update the same
periodically.

Post Environment Clearance Monitoring: It shall be mandatory for the
project manager to submit half yearly compliance reports in respect of the
stipulated prior EC terms and conditions in hard and soft copy to SETAA on
1* June and 1* December of cach calendar year. (Refer 10(i) and 10(ii) of
S.0. 1533(E) of Ministry of Environment and Forests Notification, New
Delhi, dt 14" September, 2006.)

The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO

MS No 120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

The proponent shall obtain prior permissions and continued guidance from
regulatory authorities for all the above conditions wherever it is required.
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All safety norms as stipulated in various laws and statutes shall be
scrupulously followed by the proponent. PCB shall ensure compliance to the
conditions stipulated by SEIAA.

The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries &
Commerce (Mines-II) Department wherever applicable.

Consent for Establishment” shall be obtained from Andhra Pradesh Pollution
Control Board under Air and Water Act before the start of any activity
/construction work at site.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA,
Andhra Pradesh through the Regional Offices of Andhra Pradesh Pollution
Control Board who would be monitoring the implementation of
environmental safeguards should be given full co-operation, facilities and
documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional
Office to MOEF&CC, Vijayawada.

Four ambient air quality-monitoring stations should be established in the core
zone as well as in the buffer zone. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry
including its Regional Office located at Chennai and the State Pollution
Control Board/ Central Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects.

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary
safeguard measures to protect the first order streams, if any, originating from
the mine lease shall be taken.

Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed.

A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.
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The funds earmarked for environmental protection measures (Capital cost
Rs.12.7 Lakhs and Recurring cost Rs.8.7 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located
at Vijayawada.

At least 2% of the total project cost shall be allocated for Corporate
Environment Responsibility (CER) and item-wise details along with time
bound action plan shall be prepared in accordance to the MoEF&CC’s office
Memorandum No.F.No.22-65/2017- 1A.Ill, dated.01.05.2018 and submit to
the SEIAA, A.P and Ministry’s Regional Office, Vijayawada.

The project proponent shall submit the copies of the environmental clearance
to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for
30 days from the date of receipt.

The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter informing
that the project has been accorded environmental clearance and a copy of the
clearance letter is available with the State Pollution Control Board and
SEIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
protection.

The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to
alter/modify the above conditions or stipulate any further condition in the
interest of environment protection.
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XXX VI, SEIAA also reserves the right to cancel the EC issued at anytime, if EC has

been obtained by the proponent through suppression of any information or
furnishing false information.

XXXVil. The above conditions will be enforced inter-alia, under the provisions of

the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.

Sd/- Sd/- Sd/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.
To
M/s GPA Minerals,

Smt.Katamreddy Prasuna, Proprietrix
D.No.27/4/242, Flat No.404,

Sai Ahalya Homes,

Near Children Park, Ramji Nagar,
Nellore-524002

Copy to:

I8

T80 im0 B

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GOI, Vijayawada for kind information.
The Secretary, MOEF&CC, GOI New Delhi for kind information.
Monitoring cell, MOEF&CC, GOI, New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

// T.CEB.O//

iwmé@% o
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District Level Environment Impact Assessment Authority (DEIAA)
SPSR Nellore District, Andhra Pradesh
Government of India
Ministry of Environment Forest & Climate Change
APSFC Building, 1* Floor, A.K. Nagar, Nellore — 524 004.

Order No. DEIAA/AP/NLR/8-1/2018- L},Lr Dt:13.06.2018

Sub: DEIAA, SPSR Nellore District — 1.594 Ha — Quartz Mine of M/s. Sri N.
Srinivasulu, Sy No.230, Thimmapuram Village, Duttalur Mandal, SPSR Nellore
District - Environmental Clearance — Issued - Reg.

This has reference to your application submitted on 24.03.2018, seeking Environmental
Clearance to carry out Quartz Mine in an extent of 1.594 Ha at Sy No.230,
Thimmapuram Village, Duttalur Mandal, SPSR Nellore District in favour of M/s. Sri N.
Srinivasulu. It was reported that the nearest human habitation viz., Thimmapuram Village
is existing at a distance of about 2.0 km from mine lease area. It was noted that the capital
investment of the project is Rs.25.0 Lakhs and capacity of the project is as follows:

| Quartz | 19658 Tons/Annumin 1.594 Ha |

The location of the mine is as follows:

Latitude | Longitude
14° 55’ 36.70” | 79° 27’ 9.40”

14° 55’ 37.70” | 79° 27’ 16.10”
14° 55’ 34.60” | 79° 27’ 16.70”

14" 55' 34.00” | 79° 27’ 11.30"_

The total mine lease area is 1.594 Ha.

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof. The District Level Expert Appraisal Committee (DEAC)
examined the application during in its meeting held on 13.04.2018. The Committee noted
that this is a new mine and the Director of Mines & Geology has in principle granted quarry
lease vide Notice No. 31289/R3-1/2017 dated 18.12.2017 and the Committee recommended
to DEIAA to direct the project proponent to submit a certificate from the Asst. Director,
Mines & Geology, Nellore on the cluster classification. Subsequently, the proponent has
submitted a letter from the AD, Mines & Geology, Nellore stating that there are no Mining
leases / Quarry leases were granted within 500 meters from the lease held by M/s. Sri N.
Srinivasulu vide Lr. No.3091/P/2016 dated 20.04.2018. The DEIAA during its meeting held
on 01.06.2018 examined the proposal & recommendations of the DEAC and decided to
issue EC to the project proponent. The DEIAA, SPSR Nellore District hereby accords
Environmental Clearance to the project for production of Quartz Mine — 19658
Tons/Annum under the provisions of the EIA Notification 2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation of
the following specific and general conditions:

A. Specific Conditions:

The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for green belt development.

Page 1 of 5

Page 69



1

Vi

vii.

viii.

70

Air Pollution :-

Wet drilling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock tube initiation system for controlled sequential blasting
shall be used so as to reduce vibration and dust.

Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining
area and nearby areas. The proponent shall take immediate measures for planting in
the same area or any other area selected by authorities not less than twice the number
of trees going to be felled by mining operations. He shall also take measures for
restoration of other flora /fauna if damaged by mining operations.

Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.

The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM (PM,,) and Noise levels. Location of monitoring stations should
be decided based on the metallurgical data topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should
be undertaken in consultation with Andhra Pradesh Pollution Control Board. The data
so recorded should be regularly submitted to the Ministry including its Regional Office
located at Chennai and the Andhra Pradesh Pollution Control Board/ Central Pollution
Control Board once in six months.

The proponent shall constructed graded roads connecting the mining area to the
nearby roads to avoid dust nuisance due to vehicular movements.

The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environment (Protection) Act, 1986/ Noise Pollution (Regulations
& Control) Rules, 2010 to implementing the following noise control measures :-

» Proper and regular maintenance of vehicles and other equipment.
» Limiting time exposure of workers to excessive noise.

» The workers employed shall be provided with protection equipment an
earmuffs etc.

» Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigation shall be carried out
by the holder of mining lease so as to keep the ground vibrations caused by
mining operations within safe limit.

Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOl to control noise to the prescribed levels. Workers engaged in operations

2. Water Pollution :-

The source of water is Bore well. Total water requirement is 3.0 KLD for dust
suppression, for development of green belt and for domestic purposes.
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Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifer and useable lands to a minimum.
The effluent shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986.

Monitoring of ground water level and quality should be carried out by the project
proponent in and around the project area in consultation with State Ground Water
Department/ Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoEF&CC and its Regional Office, Chennai, CGWA, and
the Regional Director, CGWB, Southern Region, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out.

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting.

Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

Solid Waste :-

Topsoil: Wherever top soil exists and is to be excavated for mining operations, it
shall be removed and stacked separately and top soil so removed shall be utilized
for restoration or rehabilitation of the land, which is no longer required for mine
operations or for stabilizing or landscaping the external dumps. Whenever the top
soil cannot be utilized concurrently, it shall be stored separately for further use.

Overburden : The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden etc.
shall be concurrently backfilled into the mine excavation so as to restore the land to
its original use as far as possible. In the case of non-feasibility of back filling, the
waste dump shall be suitable terraced and stabilize through the vegetation. The
proponent shall maintain proper angle of repose to ensure stability to the dump.

The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data.

The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland drains shall be based on rainfall dta.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.
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The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.

General Conditions :-

This order is valid upto the life of the mine or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier

sConsent for Establishment’ & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the DEIAA. No further expansion or modifications in the mine shall be
carried out without prior approval of the DEIAA, SPSR Nellore District, A.P. MoE&F,
Gol, New Delhi, as applicable.

Personnel working in dusty areas shall be provided with protective respiratory devices
and they should wear, and they should also be provide with adequate training and
information on safety and health aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures 10
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.2.0
Lakhs/Annum and Recurring cost Rs.1.0 Lakh/ Annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Chennai.

The Regional Office of MoEF&CC located at Chennali shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the
officer(s) of the Regional Office located at Chennai.

The proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry's Regional office,
Chennai, DEIAA, Zonal office of Central Pollution Control Board, Bangalore and
A.P. Pollution Control Board. The proponent shall upload the status of compliance
of the environmental clearance conditions including results of monitored data on
their websites and shall update the same periodically.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

The environment statement for each financial year ending 31% March in Form-V as
mandated is to be submitted by the project proponent 1o the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
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compliance of environmental clearance conditions and shall also be sent to the
Regional Office of the Ministry of Environment and Forest, Chennai by e-mail.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the DEIAA.

The proponent shall obtain all other mandatory clearances from respective
departments.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

The DEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

The DEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The DEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/-
DISTRICT COLLECTOR & CHAIRMAN
OF THE DEIAA, SPSR NELLORE DISTRICT

Sri N. Srinivasulu,

S/o. Chenchunaidu,

#1-41, Kothapet Village & Post,
Chalakonda (SO) Duttalur Mandal,
SPSR Nellore District.

Copy to:

1. The Chairman, DEIAA, SPSR Nellore District for kind information.

2. The Member Secretary, DEAC, SPSR Nellore District for kind information.
3. The Chairman, SEIAA, Sanath Nagar, Hyderabad for kind information.

4. The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

IIT.C.F.B.OII

Yoot
N NMENTAL ENGI

NEER
REGIONAL OFFICE :: NELLORE
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Ministry of Enviropment, Forests & Climate Change
Government of India
[.Na.33-26-14 T2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/4/2021/3125/165.52 & 162,477 &5, 21i0012021

Sub |

SI:.L-'-"LA e."h.['-—. L‘.'.[I.[I i-]a ljtlﬂl‘l!: & Mica Mi.:FIE of M/ Maruthi Minerals at

Survey No. 359/1(P), 359/2(P) & 360(P) of Teddupadu Village, Duttalur |

Mandal, SPSR Nellore District, Andhra Pradesh- Environmental Clearance -

o Issued - Rag,

This has reference to your application submited through online on 16.04.2021
(STAJAP/MIN/209488/2021), seeking Environmental Clearance for 2.00 Ha Quartz
& Mica Mine located at Survey No. 359/1(P), 359/2(P) & 360(P) of Teddupadu
Village, Duttalur Mandal, SPSR Nellore District, in favour of M/s. Maruthi
Minerals. It was reported that the nearest human habitation viz,, Thimmapuram (V)
exists at a distance of about 4.0 km from the mine lease area, It Das noted that the
capital investment of the project is Bs.35.0 Lakhs and capacity of the project 15 as

follows:

Mining of Quarts — 13,515 TPA Mica — 1,352 TPA in 2.00 Ha.

Az seen from the Mining plan approved by the competent Government Authority

the following two aspects are noted.

{. The location of the mine is as follows:

SL.No Latitude Longitude
1. 14° 55' 33.20685" N 79° 26' 52.37525" E
2. 14% 55 33.00241" N 79° 26" 54.77835" E
3. 14* 55 33.59034" N 79° 26" 54.85896" E
4. 14° 55' 33.77321" N 79° 26 5856023 E
5. 14 55' 33.67566" N 79° 26 59.13580" E
&, 14* 55' 30.82411" N 79° 26" 58.50276" E
T. 14° 55 31.54290" N 79% 26 55,10368" E
8. 14° 55° 28,56451" N 79° 25" 54.16549"E
9, 14% 55° 28.88570" N 79" 26' 51.68837" E

il. Tt is an opencast semi-mechanized mine, Life of the mine 8.51 years The total mine

lease area is 2.00 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect The
proposal has been examined and processed in accordance with EIA Notification, 2006 and irs
amendments thereof. The State Level Expert Appraisal Commitiee (SEAC) examined the

application, in its meeting held on 30" July 2021, The project proposal is for mining Quartz
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& Mica Mine in an area of 2.00 Ha. with a proposed production quantity of Quartz - 13,515
TPA Mica = 1,352 TPA with a condition that the total production during a scheme should be
limited to the approved quantity as per Mining scheme/ plan. The proposed project falls under
ltem Mo. I{a) of the schedule of the EIA Notification 2006 and its amendments thereol - (i).
Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The
project proponent and their ROP 5o, N V.5.P.L, Ravikanth, have attended the meeting. The
Committee noded that as per cluster letter issued by the Asst. Director of Mines& Geology,
Mellore dated: 15.12.2020, there are no existing mines with in 500 m. The proposed mine is a
standalone mine. The project falls under B2 category as per the MoEFCC Notification No.
5.0.2269(E),dated 1st July, 2016, The Committee after examining the project proposals,
presentations, MeEF&CC' Notifications & OMs and detailed deliberations recommended for
issue of Environmental Clearance duly stipulating a condition that the project proponent shall
provide a contour trench - 333 meters length & 1m width along NW to NE of nune lease area.
The proponent volunteered to allocate funds at least 109 of the project cost for providing
amenities to the local school ¢ PHCs and developmem of village roads in the Teddupadu
Village as a part of Corporate Social Responsibility (C5R) activity, The committee in the
appraisal report clearly stated that they have approved the approved Mining Plan, Form-LTL,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment Impact
Assessment Authority (SELAA), in its meeting held on 09.07.2021 examined the proposal and
the recommendations of SEAC and decided to accept SEAC recommendations aforesaid for
strict compliance by the proponent and to issue EC. The SEIAA, AP hereby accords
Environmental Clearance to the project as mentioned al Para No. | under the pravisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following cluster, specific and general
conditions:

Part A. Special Conditions:

i, The proposal shall not atiract the following acts & Rules: Forest act 1980,

a. Wild life (Protection) Act, 1972;

b. CRZ notification, 2011;

c. The eco sensitive areas as notified under EP Act, 1986;

d. Critically polluted areas as notified by CPCB

it. and also shall not harm live stocks and human beings and disturb their activities.

iii. The total preduction during a scheme should be limited o the approved quantity as per
Mining scheme/ plan.

iv.The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Teddupadu Village as a part of Corporate Social Responsibility (CSR) activity.

v. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are (o be
fulfilled.

¥i. The avenue plantation (tall plants), of at least 1.5m height, for 1 km length of the
approach road on either side of the road is 1o be developed and maintained,

vii. The proponent is advised o ensure salety to animal and public life.

Part B, Specific Conditions:

1) Air Pollution:-
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i, a, Suitable drilling & cutting methad shall be adopied to contral dust emissions,
as per approved mining plan.
b. The proponent shall not use explosives for blasting due (o the close proximity
of the habitation,

. Greenbelt shall be developed along the boundary of mining lease area and alzo in
back filled and reclaimed areas with tall growing native species in consultation with
the local DFO/Agriculture Department. The proponent of mine shall carry mining
operaticns in such a manner so s W cause |east damage to the flora of the mining
area and nearby areas. He shall take immediate measures for planting in the same
area or any other area selecied by authorities not less than twice the number of trees
going to be felled by mining operations. He shall also take measures for restoration
of other flora /fauna if damaged by mining operations. In case any felling or damage
to fauna and flora is invalved, prior permission shall be taken from the concerned
regulatory authority, by the proponent, without which mining shall not be taken up.

. Fugitive dust emissions from all the sources should be controlled regularly, Water
spraying amangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

. The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009,

V. The following measures are to be implemented to reduce air pollution during
transportation of mineral;-

* Ropads shall be graded 1o mitigate the dust emission.

+ Regulatory Authority prior concurrence shall be taken for this activity,

«  Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

vi. The following measures are to be implemented to reduce Noise pollution:-

* Proper and regular maintenance of vehicles and other equipment.

« The proponent shall ensure that (here shall be no excessive noise, while
taking up mining activity.

* The workers employed shall be provided with protection equipment and
earmuffs etc.

+  Regulatory authority instructions be taken if there are any better altematives

« Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

vil. Measures should be taken to comply with the provisions laid under MNoise Pollution
(Regulation and Control) (Amendment) Rules, 2010; di. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in
opetations of HEMM, etc should be provided with ear plugs/muffs,

viil. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent autharity.

2) Water Pollution:-



i,

.
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As per records the source of water is Bore well. Total water requirement is 5.5 KLD.
Out of that, 2.0 KLD is used for Water sprinkling on haul roads and waste dump; 1.5
KLD is used for Domestic Purpose; 2.0 KLD is used for Development of Green belt
pUrpose.

Garland drain and siltation ponds of appropriate size should be constucted for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development eic. The drains
should be regularly desilted, particularly after monsoon, and maintained properly
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
befare taking up mining.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and arcund
project area in consultation with Regional Director, CGWE, Southern Region,
Hyderabad, Data thus collected should be sent al regular interval to MoEF, CGWA
and CGWR, Southern, Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Direcior, CGWE,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting in consultation with concermed Regulatory Authority,

Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3)Selid Waste :-

Topsaoil, if any, shall be stacked properly with proper slope with adeguate measures
and should be used for planiation purpose,

The following measures are to be adopted to control erosion of dumps:-
*  Retention/toe walls shall be provided at the foot of the dumps.
* Warked out slopes are (o be stahilized by planting appropriate shrub/grass
species on the slopes.
= Regulatory Authority pricr concurrence shall be taken for this activity.

Waste oils, used oils penerated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transhoundary movement) Rules, 2008 and i1s amendments thereof 1o the recyclers
authorized by APPCB. APPCE shall monitor this aspect at regular intervals o
prevent any harm to life and the proponent on his par, shall ensure that this activity
shall be taken up regularly under the puidance of Regulatory Authority, as decided
by that Authovity.

. The proponent will be squarely responsible for proper implementation of solid waste

management plan, prevention of air pollution, water pollution, and any other kind
of pollution‘health hazard.

Part . General Conditions:
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This erder is valid for a period of 8.51 years or the expiry date of mine lease or
land lease period issued by the Government of A.P., whichever is earlier,

While giving CFE/CFO, the APPCB isto kindly ensure compliancé ol guidelines
issued in G.O RT No 239 dit 16.04.2020 and Memo. No/ covid-192020/HMFW dt
18.04,2020 issued by Medical, Health and Family wellare depariment, Government
of AP and the Ministry of Home Affairs order No 40-320200M-DA di 15.04.2020
scrupulously,

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administrationflocal self povernment bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The AFPCB fo ensure the
same while according CFECFD.,

Proponent shall ensure that there is no disturbance 1o flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD  mines
o check whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest Tand given in lease for mining, the proponent shall scrupulously
adhere to the mining conditons sdpulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan’ production/ mining methodology the proponent shall
apply afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment”™ & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act o carry on
mining.

No change in mining technology and scope of working should be made without prios
approval of the SEFAA, A.P. No further expansion or modifications in the mine shall
be carried out without priov approval of the SEIAA, AP/ MOEF&CC, Gol, New
Delhi, as applicable.

The project proponent shall submit six monthly reports on the status of compliance
af the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Office, Chennai, SEIAA, Zonal Office of Central Pollution
Control Board, Bangalore, District Collector and AP, Pollution Centrel Board. The
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proponent shall upload the status of compliance of the environmenial clearance
conditions including resulis of monitored diata an their websites and shall update the
same periodically.

AV, Post Environment Clearance Monitoring: Tt shall be mandatory for the project
manager te submit half yearly compliance reporis in respect of the stipulated prior

EC terms and conditions in hard and soft copy to SEIAA on 1* June and
1% December of each calendar year. (Refer 10(1) and 10(ii) of 5.0. 1533(E) of

Ministry of Environment and Forests Notification, New Delhi, 14th September,
2006, )

¥¥. The APPCRB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept, and ensure the compliance.

%vi. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xvil All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SETAA.

¥viiThe Proponent shall follow G.0. Ms 107 dated 30.07.2016 of Industries &
I Commerce {Mines-11) Department wherever applicable.

x1¥. Consent for Establishment” shall he ohtained from Andhra Pradesh Pollution Control
Board under Air and Waier Act before the start of anv activity fconstruction worle at
site.

%%, Dfficials from the Regional Office of MOEF&CC, Chennal / The SELAA, Andhra
Pradesh through the Regional Offices of Andhra Fradesh Pollution Control Board
who would be monitoring the Implementation of environmental safeguards should be
given full co-operation, facilities and documentsidata by the project proponents
during their inspection. A complete set of all the documents shall be submitted to the
CCF, Regional Office to MOEF&CC, Vijayawada.

%¥i, Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorclogical data, topographical features and envirommentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Potlution Contral Board.

xxil Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Contral Board! Central
Pollution Control Board once in six months,

2%l Pergonnel working in dusty areas should wear protective respiratory devices and they
1. should also be provided with adequate training and information on safety and health
aspects.

*xi The project propopent shall ensure that no nawral watercourse andfor water

Page 79



File No.APPCB-11033/84/2021-TEL-EC-AFFPLCB
80

resources shall be obstrucied due to any mining operations, Necessary safeguard
measures to protect the first order streams, i any, orginating from the mine lease
shall be taken,

x¥¥ Occupational health surveillance program of the workers should be undertaken
+  periodically to observe any contractions due to exposure to dost and take corrective
measures, if needed.

XXV A separate environmental management cell with suitable qualified personnel should
l. be sef-up under the control of a Senior Executive, who will report directly te the
Head of the Organization,

¥xvThe funds earmarked for environmental protection measures (Capital cost Rs.7.50

. Lakhs and Recurring cost Rs. 4.65 Lakhs/annum) should be kept in separate
aecount and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located al Vijayawada.

XXV AL least 2% of the total project cost shall be allocated for Corporate Environment

iil. Responsibility (CER) and item-wise details along with time bound action plan shall
be prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-
B52017- TAIN, dated 01052018 and submit o the SEIAA, AP and Minisory's
Regional Office, Vijayawada,

%I The project proponent shall submit the copies of the environmental clearance 1o the

®. Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

¥x¥The project authorities should advertise at least in two loval newspapers widely

+ circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance lemer Informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, ALP.

xxxThe SEIAA or any other competent authority may alter/modify the above conditions
I or stipulate any further condition in the interest of envimnment protection.

*XxThe proponent shall obtain all other mandatory clearances from respective
I, departments before taking-up the mining activity.

xxx Any appeal against this Envivonmental Clearance shall lie with the National Green
M. Tribunal, if preferved, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010,

xxxConcealing the factual data or failure to comply with any of the conditions
IV. mentioned above may result in withdrawal of this clearance and attract action under
the provisions of Enviranment {Protection) Act, 1986,

#*¥® The SETAA may revoke or suspend the order, if implementation of any of the above
V. condilions is not satisfactory. The SEIAA reserves the right to alter/modify the
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above conditions or stipulate any further condition in the interest of environment
protection.

XXX SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
Vi abtained by the proponent through suppression of any information or furnishing false
information.

#¥¥ The above conditions will be enforced inter-alia, under the provisions af the Water

vil. (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules,

MEMBER SECRETARY, R MEMBER, CHAIRMAN,

: SEIAA, AP, SEIAA, A.P. SEIAA, A.P.
Special Secretary To Govt

To

M/s, MARUTHI MINERALS,

Mg.Partner: Sri D. Sridhar Reddy

17/606, Shop No.4, V.R.C.Center,Nellore

D.No.24-2-1858,1/C, Dega Enclave,

Magunta layout Nellore District

Copy to:
The Chairman, SEAC, A.P. for kind information.

. The Member Secretary, APPCB for kind information.

. The EE, RO; Nellore, APPCB for information,

. The Regional Officer, MOEF&CC, GOI, Vijayawda for kind information.

. The Secretary, MOEF&CC, GOI New Delhi for kind information.
Manitoring cell, MoEF&CC, GOI, New Delhi for kind information.

7. The District Collector, Nellore District, Andhra Pradesh for kind information.

=T -G N

TPl

P lneatoa

5r.!:;jw'I-q"'"':'""-_*'Z-ll'.'ll Eftgineer
oAl .

: Environmont Impaet
Asspasmant Authority

ol I I
Lok, OF Anghra Fradesh

signed by D PV
shelapathi Raa

Jate: 21-08-2021 1B:36:55
Teannn: Anproyed
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/12/2020/2727/162.78&159.67 §to Dt.12.08.2021

Sub: SEIAA, A.P. — 4.757 Ha., Quartz mine of M/s. N. R. Minerals, Survey No.
863-2 (3.59 Acres), 864-1 (6.40 Acres), 865-1 (1.76 Acres) of Bhyravaram
Village, Duttaluru Mandal, S.P.S.R. Nellore District, Andhra Pradesh -
Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 26.12.2020
(STA/AP/MIN/190020/2020), seeking Environmental Clearance for the proposed mine
4.757 Ha Quartz mine at Sy. No. 863-2 (3.59 Acres), 864-1 (6.40 Acres), 865-1
(1.76 Acres), Bhyravaram Village, Duttaluru Mandal, S.P.S.R. Nellore District,
Andhra Pradesh in favour of M/s. N. R. Minerals. It was reported that the nearest
human habitation viz., Bhyravaram (V) exists at a distance of about 1.0 Km from the
mine lease area. It was noted that the capital investment of the project is Rs. 45.0
Lakhs and capacity of the project is as follows:

Mining of Quartz — 46976 Tons Per annum in 4.757 Ha

II. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

1.  The location of the mine is as follows:

S1.No Latitude Longitude
1 14°47'03.18152”N 79°25'49.10701” E
2 14°47'02.15593”N 79°25'43.60395” E
G 14°47'04.77552”N 79°25'42.56530” E
3 14°47'10.60444N 79°25'44.25193” E
J 14°47'14.48666"N 79°25'43.12764” E
4 14°47'17.09458"N 79°25'43.30957" E
5 14°47'17.20201"N 79°25'45.14062” E
6 14°47'10,19036"N 79°25'46.62195” E

ii.  Itis an open cast semi-mechanized mine. Life of mine is 12.43 Years. The total
mine lease area is 4.757 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
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amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 14th , 15" & 16" JULY, 2021. The proposed project is for
mining of Quartz mine in an area of 4.75 Ha. with a proposed production quantity of Quartz
46976 Tons per Annum, with a condition that the total production during a scheme should be
limited to the approved quantity as per Mining scheme/ plan. The proposed project falls
under Item No. 1(a) of the schedule of the EIA Notification 2006 and its amendments thereof
- (i). Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease).
The project proponent and their RQP, M/s. N.V.S.P.L. RAVIKANTH, RQP, have attended
the meeting. The Committee noted that as per the letter issued by the Asst. Director of Mines
& Geology, Nellore., dated: 30.11.2020 there are no existing quarry leases within the radius
of 500 mtrs area. The project falls under B2 category as per the MoEFCC Notification No.
S.0.2269(E),dated 1st July, 2016. The Committee after examining the project proposals,
presentations, MoEF&CC® Notifications & OMs and detailed deliberations, recommended
for issue of Environmental Clearance. The proponent volunteered to allocate funds atleast
10% of the project cost for providing amenities to the local school / PHCs and development
of village roads in the Bhyravaram Village as a part of Corporate Social Responsibility
(CSR) activity. The committee in the appraisal report clearly stated that they have approved
the approved Mining Plan, Form-I/Il, PFR/DPR and EMP for compliance by the proponent.
The State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
06.08.2021&09.08.2021 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the proponent
and to issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the
project as mentioned at Para no. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:

a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under EP Act,1986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as
per Mining scheme/ plan.

ili. The proponent volunteered to allocate funds atleast 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Bhyravaram Village as a part of Corporate Social Responsibility (CSR) activity.

iv. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

v. The avenue plantation (tall plants), of at least 1.5m height, for 1 km length of the
approach road on either side of the road is to be developed and maintained.

vi. The proponent is advised to ensure safety to animal and public life.
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Part B. Specific Conditions:
1) Air Pollution:-

i a. Suitable drilling & cutting method shall be adopted to control dust emissions, as
per approved mining plan.
b. The proponent shall comply with the mining methodology mentioned in
approved mining plan and Form1.

ii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory
authority, by the proponent, without which mining shall not be taken up.

iii.  Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

iv.  The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

v. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
e Roads shall be graded to mitigate the dust emission.
. Regulatory Authority prior concurrence shall be taken for this
activity.
. Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

vi.  The following measures are to be implemented to reduce Noise pollution:-

o  Proper and regular maintenance of vehicles and other equipment.

e  The proponent shall ensure that there shall be no excessive noise, while
taking up mining activity.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e  Regulatory authority instructions be taken if there are any better alternatives

o  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

vil.  Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in operations
of HEMM, etc should be provided with ear plugs/muffs.
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The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

1.

iii.

As per records the source of water is Bore well. Total water requirement is 5.0 KLD.
Out of that, 2.0 KLD is used for Dust suppression; 2.0 KLD is used for Development
of Green belt and 1.0 KLD is used for domestic purpose.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southern Region, Hyderabad.
Data thus collected should be sent at regular interval to MoEF, CGWA and CGWB,
Southern, Region, Hyderabad.

iv.  Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

v.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3)Solid Waste :-

ii.

iii.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
o Retention/toe walls shall be provided at the foot of the dumps.
o Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.
o Regulatory Authority prior concurrence shall be taken for this activity.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB. APPCB shall monitor this aspect at regular intervals to prevent
any harm to life and the proponent on his part, shall ensure that this activity shall be
taken up regularly under the guidance of Regulatory Authority, as decided by that
Authority.
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iv.  The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

1. This order is valid for a period of 12.43 years or the expiry date of mine lease or
land lease period issued by the Government of A.P., whichever is earlier.

ii.  While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government
of AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020
scrupulously.

iii.  The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

iv.  Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

v. . Inrespect of government land for mining, the responsibility fixed on AD  mines to
check whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should verify the land lease
documents.

vii.  In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

viii.  Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

ix. ~ While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

X.  Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi.  “Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on mining.

xii.  No change in mining technology and scope of working should be made without prior
approval of the SETAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MOEF&CC, Gol. New
Delhi, as applicable.
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The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests,
its Regional Office, Vijayawada, SEIAA, Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The
proponent shall upload the status of compliance of the environmental clearance
conditions including results of monitored data on their websites and shall update the
same periodically.

Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated prior EC
terms and conditions in hard and soft copy to SEIAA on 1% June and 1% December
of each calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of
Environment and Forests Notification, New Delhi, dt 14" September, 2006.)

The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-II) Department wherever applicable.

Consent for Establishment™ shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

Officials from the Regional Office of MOEF&CC, Vijayawada / The SETAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given
full co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MOEF&CC, Vijayawada.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Chennai and the State Pollution Control Board/ Central
Pollution Control Board once in six months.
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Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.8.05
Lakhs and Recurring cost Rs. 4.35 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry and its Regional Office located at Vijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
IAIII, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional
Office, Vijayawada.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

The SETAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.
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Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

i T —
MEMBER SECRETARY, MEMBER,  CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

M/s. N.R.Minerals,

Sri M.Rama Mohan Reddy, Prop.,

S/0.Sri Anantha Reddy,

Somalaregada Village, Duttaluru Mandal,
S.P.S.R.Nellore District-524222,

Andhra Pradesh, Ph: 7975078456

Copy to:

p Fealo e

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GOI, Vijayawada for kind information.

The Secretary, MOEF&CC, GOI New Delhi for kind information.

Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

The District Collector, SPSR Nellore District, Andhra Pradesh for kind information.

//T.C.F.B.O/

- Mo

N
SENIOR ENVIR ENTA ENGINEER@A/

4
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State Level Environment Impact Assessment Authority (SETAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/O9/2018~69O Dt:06.12.2018

Sub: SEIAA, AP —17.786 Ha. Quartz and Feldspar Mine of M/s. SGS Minerals
Private Limited at Survey No. 666/P, 1082/P & 1083/P, Appasamudram
Village, Udayagiri Mandal, SPSR Nellore District, Andhra Pradesh -
Environmental Clearance — Yssued - Reg.

I. This has reference to your application submitted through online on 24.09.2018
(SIA/AP/MIN/79911/2018), seeking Environmental Clearance for 17.786 Ha of
Quartz and Feldspar Mine located at Sy.No: 666/P, 1082/P & 1083/P,
Appasamudram Village, Udayagiri Mandal, SPSR Nellore District in favour of
M/s. SGS Minerals Private Limited. It was reported that the nearest human
habitation viz., Appasamudram (V) exists at a distance of about 1.6 km from the
mine lease area. It was noted that the capital investment of the project 1s Rs.75.0
Lakhs and capacity of the project is as follows:

Mining of Quartz - 9216 TPA & Feldspar — 1024 TPA in 17.786 Ha.

II. The location of the mine is as follows:

SLNo Latitude Longitude
1. 14°55'26.60"N 79%21'16.20"E
2. 14°55'19.60"N 79°21'37.60"E
3. 14755'19.20"N 79°21'39.90"E
‘4, 14°55'9.00"N 7921'37.50"E
5.  14%55'9.30"N 79°21'35.20"E
6. 14°55'15.00"N 79°21'25.40"E
7. - 14%55'16.60"N 79°21'22.90"E
8. 14%55'18.90"N 79°21'19.90"E
9. 14%55'23.70"N 79°21'16.30"E

III.1t is an open cast semi-mechanized mine. The total mine lease area 1s 17.786 Ha.

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof. The State Level Expert Appraisal Committee (SEAC)
examined the application, in its meeting held om 29.10.2018. The representative of the
project proponent and their consultant M/s.Team Labs and Consultants have attended the
meeting and presented their proposal. The Committee noted that this is a new Quartz and
Feldspar mine. The Director of Mines &Geology, Ibrahimpatnam, issued In-principle letter

Page 1 of 6

Page 90




91

on 30.04.2018 for mining lease. The mining plan was approved on 12.07.2018. The Asst.
Director of Mines & Geology, Nellore vide letter dated 28.07.2018, stated that there is no
mine existing within 500 meters. It is noted that the total extent of proposed mine lease area
(17.786Ha.) is less than 25 Ha. Hence, the present proposal comes under category ‘B2’
project. The proposed project falls under Item No. 1(a) of the schedule of the EIA
Notification 2006- (i). Mining of minerals (<100 ha of mining lease area in respect of non-
coal mine lease). The Committee recommended for issue of Environmental clearance to
this proposed Quartz and Feldspar mining project for the production quantities: Quart;—

9216 TPA and Feldspar— 1024 TPA duly stipulating a condition that the project proponent
shall maintain 2.25 Ha of green belt as committed and maintaining the setback distance 7.5 .

meters buffer zone all around the mine lease area for greenbelt development and other
conditions are to be fulfilled. The project proponent shall allocate sufficient funds for
implementation of CSR activities as commilted by the proponent/representative along with
the EMP: (RO Plant in Appasamudram Village and the plantation in the nearby
'villages. The State Level® Environment Impact Assessment Authority (SEIAA), in its
meeting held on 13.11.2018 examined the proposal and the recommendations of SEAC and

decided to issue Environmental Clearance, The SEIAA, A.P hereby accords

Environmental Clearance to the project as mentioned at Para no. I under the provisions
of the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to 1mplementat10n of the following specific and general
conditions:

A. Specific Conditions:

1) - The project proponent Shall maintain 2.25 Ha of green belt as committed and
maintaining the setback distance 7.5 meters buffer zone all around the mine
lease area for greenbelt development and other conditions are to be fulfilled.

11} The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the proponent/representative along with the EMP:
(RO Plant in Appasamudram Village and the plantation in the nearby villages).

B) Air Pollution:-

i Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The proponent of mine shail carry
mining operations in such a manner so as to cause least damage to the flora of the
mining area and nearby areas. He shall take immediate measures for planting in
the same area or any other area selected by authorities not less than twice the
number of trees going to be felled by mining operations. He shall also take
measures for restoration of other flora /fauna if damaged by mining operations.

il Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.
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. The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

iv. The following measures are to be implemented to reduce air pollution during
' transportation of mineral:--

. Roads shall be graded to mitigate the dust emission.
e  Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.

v. The following measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment

> Limiting time exposure of workers to excessive noise.

> The workers employed shall be provided with protection equlpment
and earmuffs etc.

> Speed of trucks entering or leaving the mine is to be limited to
‘moderate speed of 25 kmph to prevent undue noise from empty trucks.

vi.  Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers '
engaged in operations of HEMM, etc should be provided with ear plugs/muffs.

C) Water Pollution:-

1. The source of water is Bore well. Total water requirement is 5.7 KLD. Out of that,
2.2 KLD is used for wet drilling operation; 1.8 KLD is used for Water sprinkling
on haul roads and for waste dump; 0.6 KLD is used for green belt development:
1.1 KLD is used for domestic purpose.

“ii.  Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

111 Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval to MoEF,
CGWA and CGWB, Southern, Region, Hyderabad.

v. Suitable conservation measures to augment groundwater resources in the area
shall be planned and implemented in consultation with Regional Director,
CGWB, Southern Region, Hyderabad. Suitable measures should be taken for
rainwater harvesting.
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Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project. '

D) Solid Waste :-

i.

1.

11i.

il

iii.

iv.

vi.

Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantatlon purpose.

The following measures are to be adopted to control erosion of dumps:-

> Retention/toe walls shall be provided at the foot of the dumps.
> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. '

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB. :

General Conditions:

This order is valid for a period of 20 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Gol, New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions

stipulated in this order & monitoring reports shall be uploaded in the website of the
project periodically. It shall simultaneously be submitted in hard and soft copies to
the SEIAA, A.P., District Collector and Ministry’s Regional office, Chennai on 1%
June and 1% December of each calendar year.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai.

Four.ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken m
consultation with the State Pollution Control Board.
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Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects. '

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.7.12
Lakhs and Recurring cost Rs.3.04 Lakhs /annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry and its Regional Office located at Chennai.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC’s office Memorandum
No.F.No.22-65/2017- IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and
Ministry’s Regional Office, Chennai.

The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
protection.

The proponent shall obtain all other mandatory clearances from respective
departments.
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xviil. Any appeal against this Environmental Clearance shall lic with the National Green

Xix.

XXx.

XXi.

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modify
the above conditions or stipulate any further condition in the interest of
environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sd/-

MEMBER SECRETARY, MEMBER, CHAIRMAN,

To

SETAA, A.P. SEIAA, A.P. SEIAA, A.P.

M/s. SGS Minerals Private Limited,
Sri Rajeev Sood, Director, ‘
R-10, 2™ Floor, Green Park Main,
New Delhi — 110 016,

‘Mobile No. +91 99589 91758

Copy to:

L.

A

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

The Secretary, MOEF&CC, GOI New Delhi for kind information.
Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

The District €ollector, Nellore District, Andhra Pradesh for kind information.

#T.C.F.B.O//

Mnaa \
: élj‘)/MOR ENVIRONMENTA GINEER&A
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lLy. 56

State Level Environment Impact Assessment Authority (SELAA)
Andhra Pradesh
Ministry of Envirenment, Forests & Climate Change,
Government of India

DN 33-26- 14 [02, Near Sunrise Hospital, Pushpa Howel Centre,

Chalamavari Street, Kasturibaipet, Vijavawada-520010

AR POST WITH ACK. [0

Order No,

SETAA/AP/NLR/MIN/GS2020/2067 56\

16/12/2020 -

bul:r SEIAA, AP - 4905 Iln Ql.mrt: Mine, M/ AR. Minerals al Sy,

No.152(P), Sunnamvarichintala Village, Udayagiri Mandal, SPSR Nellore |

District) Andhra Pradesh - Environmental Clearance —Issued - Reg,

. This has reference to your application submitted through online

on 21.08.2020 (SIA/AP/MIN/169037/2020), seeking
Environmental Clearance for 4.905 Ha of Quartz Mine is
located at Sy.No: 152(P), Sunnamvarichintala Village,
Udayagiri Mandal, SPSR Nellore District in favour of M/s
A.R. Minerals. It was reported that the nearest human
habitation viz., Sunnamvarichintala {\/) exists at a distance of
about 1.7 km from the mine lease area. It was noted that the
capital investment of the project Is Rs.55.0 Lakhs and capacity
of the project is as follows:

Mining of Quartz - 28129 TPA in 4,905 Ha.
IL. As seen from the Mining plan approved by the competent

Government Authority the following two aspects are
noled.

i. The location of the mine is as follows:

SLNo Latitude Longitude
1475445 97934"N T9°1920.55694"E
14°54°40.71238"N 79°1920.61694"E
1475441 06291 "N 701912, 76587"E
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4 14°54'45,94254"N T9°1714.6147T°E
5 14°54'49 43407"N 19°1915.33572"E

ii. It is an opencast semi-mechanized mine. Life of mine is
19.63 years. The total mine lease area is 4.905 Ha,

This proposel has been referred 1o SEAC, AP along with all the documents submitied
by the proponent for their appraisal snd for their specilic recommendations on LEC
pspect. The proposal has been examined and processed in accordance with ELA
Motification, 2000 and its amendments thereof. The State Level Expert Appraisal
Committee (SEAC) examined the application, in 1ts meeting held on 04.11.2020. The
propased project is for mining of Quartz in an area of 4905 Ha. with a proposed
production quantity of Quartz - 28129 TPA with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme!
plan. The project falls under B2 category as per the cluster letter issued by ADMG.
The propenent and their RQP, Ravikanth have attended the online meeting. After
detailed deliberations on the propesal, the committee recommended to issue
Environmental Clearance. The proponent volunteered to allocate sufficient funds for
providing Bore Well, Motor, Over Head Tank with RO plant to Sunnamvarichintala
Village. as a part of Corporate Social Responsibility (CSR) activity Committee
recommended to issue EC for Quartz for 28129 TPA. The committee in the appraisal
report clearly stated that they have approved the approved Mining Plan, Form-UTL
PFR/DPR. and EMP for compliance by the proponent. The State Level Envirorment
Impact Assessment Authority (SELAA). in its meeting beld on 04.12.2020 examined
the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue
EC, The SEIAA. AP hereby accords Environmental Clearance to the projeet as
mentioned at Para No. | under the provisions of the EIA Notification 2006 and its
subsequent amendments issued wnder Environment (Protection} Act, 1986 subyject to
implementation of the follewing cluster, specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The cco sensitive arcas as
notified under EP act,19%6; Critically polluted areas as notified by CPPCB and
also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity
as per Mining scheme/ plan.

ili. The proponent volunteered 1o allocate suflicient funds for providing Bore Well,
Maotor, Over Head Tank with RO plant o Sunnamvarichintala Village, as a par
of Corporate Social Responsibility (CSR) activity.

iv.The project proponent shall maintain the setback disiance 7.5 meters buffer
zone all around the mine lease area for greenbelt development and other
conditions are 1o be fulfilled.

v. The avenue plantation (1all plants), of at least 1.5m height, for | km length of
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the approach road on cither side of the road is to be developed and maintained.

vi. The proponent is advised 1o ensure salety 10 animal and public lite,

Part B, Specific Conditions:

W

iii.

1} Air Pollution:-

a. Suitable drilling & cutting method shall be adopted to
control dust emissions, as per approved mining plan.

b, The proponent shall comply with the mining
methodology mentioned in approved mining plan and
Forml.

Greanbelt shall be developed along the boundary of mining leass area and also
in back filled and reclaimed areas with tall growing native species in
consultation with the local DFOAgriculiure Depariment. The proponent of
mine shall carry mining operations in such a manner so as to cause least
damapge to the flova of the mining area and nearby areas. He shall take
immediate measures for planting in the same area or any other area selected
by authorities not less than twice the number of trees going to be felled by
mining cperaticns. He shall also take measures for restoration of other flora
ffauna if damaged by mining operations. In case any felling or damage 1o
fauna and flora is involved, prior permission shall be taken from the
concemed regulatory authority, by the proponent, without which mining shall
not be taken up.

Fugitive dust emissions from all the sources should be controlled regularty.
Water spraying arrangement on haul roads. loading and unloading and at
ranster points should be provided and properly maintained.

I'he proponent shall take appropriate measures to ensure that the GLOC shall
comply with the revised NAAQ porms notified by MoE&F, Gol on
16.11.2009,

The following measures are to be implemented to recuce air pollution during
transportation of mineral:-
- Roads shall be graded to mitigate the dust emission.
» Regulatory Authority prior concurrence shall be taken for
this activity.
+ Water shall be sprinkled at regular interval on the main
haul road and other service roads by water sprinklers to
suppress dust.

vl The following measures are to be implemented to reduce Neise pollution:-

+  Proper and regular maintenance of vehicles and other
equipment.
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« The proponent shall ensure that there shall be no
excessive noise, while
taking up mining activity.

- The workers employed shall be provided with protection
eguipment and earmuffs etc.

» Regulatory authaority instructions be taken if there are
any better alternatives

» Speed of trucks entering or leaving the mine is to be
limited to moderate speed of 25 kmph to prevent undue
noise from empty trucks,

vil, Measures should be taken 1o comply with the provisions laid under Noise

Pollution (Regulation and Control) {(Amendment) Rules, 2010; dv. 11.01.2010
issued by the MoE&F, GOI to contrel noise to the prescribed levels. Workers
engaged in operations of HEMM, etc should be provided with ear
plugs/muffs.

viil. The proponent shall not take-up mining activily unless he obtains the aafety

clearance certilicale from the Govl. competent authorily.

1) Water Pollution:-

iii.

As per records the source of water is Bore well. Total water requirement is 9.0
KLD. Out of that, 2.0 KLD is used for Wet drilling operation; 4.0 KLD is
used for Water sprinkling on haul roads and Tor waste dump; 2.0 KLD 15 used
for Development of Green belt and 1.0 KLD i3 used for Domestic purpose,

Garland drain and siltation ponds of appropriate size should be constructed for
the working pit to arrest flow of silt and scdiment, The water so collected
should be utilized for watering the mine area, roads, green belt development
eic. The drains should be regulacly desilied, particularly afier monsoon, and
maintzined properly. Prior concurrence of Regulatory Authority concerned
shall be taken for this activity before taking up mining.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponcat in and
around project area in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Data thus collected should be sent at regular interval to
MoEF, CGWA and CGWR, Southern, Region, Hyderabad.

. Snitable conservation measures (o gugment groundwaler resources in the area

shall be planned and implemented in consultation with Regional Director,
CGWRE, Southern Region, Hyderahad. Suitable measures should be taken for
rainwater harvesting in consuliation with concerned Regulatory Authority,

Parmission from the competent zuthority should be obtained for drawl of
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ground water, il any, reguired For this project,
3. 5olid Waste :-

Topsail, if any, shall be stacked properly with proper glope with adequate
meusures and should be used for plantation purpose.

The [ollowing measures are to be adopted to control erosion of dumps:-
+ Retention/toe walls shall be provided at the foot of the
dumps.
- Worked out slopes are to be stabilized by planting
appropriate shrub/grass species on the slopes.
+ Reogulatory Authority prior concurrence shall be taken for
this activity.

Wastle vils, used vils generaled [rom the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management, Handling,
and transboundary movement) Rules; 2008 and its amendments thereof to the
recyclers authorized by APPCB. APPCIH shall monitor this aspect at regular
intervals to prevent any harm to life and the proponemt cn his part, shall
ensure thal this activity shall be taken up regulaily under the guidance of
Repulatory Authority, as decided by that Authority,

- The proponent will be squarely responsible for proper implementation of solid

wasle management plan, prevention of air pollution, water pollution. snd any
other kind of pollution/health hazard.

Creneral Conditions:

This order is valid for a period of 19.63 vears or the expiry date of mine
lease or land lease period issned by the Government of A.P., whichever is
earlier.

While giving CFE/CFO, the APPCB is 1o kindly ensure complizgnce of
guidelines issued in G.O KT No 239 dt 16.04.2020 and Memo, No/ covid-
19/2020/HMFW dt 18.04.2020 issued by Medical, Health and Family welfare
department. Government of AP and the Ministry of Home Affairs order No
40-32020/IM-DA dt 15,04,2020 scrupulously.

The propopent shall scrupulonsly follow any conditions stipulated by Revenue
department’! Panchayat Ra)' Municipal administrationflocal sell government
bodies (Gram panchayvatGram secretariat) in ensuring safery 1o human and
antmal lite. The APPCB to ensure the same while according CFE/CFO. The
AFPPCE to ensuwre the same while secording CFE/CFO,

Froponent shall ensure that Lthere is noe disturbance to flora and fauna. Serenity
of nature must be protected at any cosl.
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I respect of government land for mining. the responsibility fixed on AD
mines o check whether necessary clearances rom revenue depanment are
obtained.

In case of patia land while granting mine Jease ADMG should verily the land
lease documents.

In respect of forest land given in lease (o mining. the proponent shall
scrupulously adhere 1o the mining conditions stipulaied by the forest
department, Government of Andhra Pradesh.

Any change in mining plan’ production’ mining methodology the proponent
shall apply afresh EC.

While taking up miming activity the proponent shall meticulously [follow
approved mining plan/Form- LTMP,

Once in an year proponent shall conduct impact analysis on environment by
reputed institute recognized by Director General. Mines and Safety.

“Consent for Establishment™ & “Consent for Operation” shall be obtained
from Andhra Pradesh Pollution Control Board under Air and Water Act to
carry on mining.

Mo change in mining technology and scope of working should be made
without prior approval of the SEIAA, AP. No further expansion or
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MOEF&CC, Gol, New Delhi, as applicable.

The project proponent shall submil six monthly reports on the status of
compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
Ministry of Environment & Forests, its Repional Office, Chennai. SEIAA.
Zonal Office of Cemtral Pollution Conirol Board, Bamgalore, District
Collector &nd AP, Polluticn Contrel Board, The proponent shall upload the
status of compliance of the environmental clearance conditions including
results of monitored data on their websites and shall update the same
periodically.

Poast Environment Clearance Monitoring: 11 shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated
prioe EC terms and conditions in hard and sofi copy to SEIAA on 1% June and
1% Decernber ol esch calendar vear, {Reler 10(1) and 10¢i) of 8.0. 1533(E) of
Ministry of Environmen! and TFovests Notibcation, New Delhi, dt
14" Seprember, 2006.)
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¥v. The APPCD shiall monitor the BC conditions stipulated by SEIAA as per GO
M3 No 120 dated 01.11.201 8 ol EFS&T Depi., and ensure the compliance.

*vi. The propenent shall ebfain prior permissions and continued guidance from
regulatory authorimies for all the above conditions wherever it is required.

il All safety norms as stipulated in various laws and statutes shall be
serupulousty followed by the proponent. PCB shall ensure compliance o the
conditions stipulated by SETAA.

WHI'['II:: Proponent shall follow G.0. Ms 107 dated 30.07.2016 of Industries &
Commerce (Mines-1T) Department wherever applicable.

%%, Consent for Establishment™ shall be oltoined (rom Andhra Pradesh Pollution
Control Board under Air and Water Act belore the start of any activity
/comstruction work at site,

0 Officials from the Regional Office of MOEF&CC, Chennai / The SELAA.
Andhra Pradesh through the Regional Offices of Andhea Pradesh Pallution
Control Board who would be monitoring the implementation of environmental
safeguards should be given full co-operation, facilities and documents/data by
the project proponents during their inspection. A complete set of all the
documents shall be submitted to the CCF, Regional Office to MOEF&CC,
Chennai.

%xi. Four ambient air quality-monitoring stations should be established in the core
zone as well as in the bufer zone. Location of the stations should be decided
based on the meteorological data. topographical features and environmentally
and ecologically sensitive targets and [requency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

¥x/l Data on ambient air quality should be regularly submitted to the Ministry
including its Regional Mies located al Chennai and the State Pollution
Control Board’ Central Pollution Control Board once in six months.

#xiii Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safely and health aspects.

xxivlhe project proponent shall ensure that no nstural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary
safeguard measures 1o protect the lirst order streams, if any, originating from
the mine lease shall be taken.

¥x¥ Oceopational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take cormective measures, if needed.

e
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xxviA separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

¥¥viThe funds earmarked for environmental protection measures (Capital cost

I Rs.8.0 Lakhs and Recurring cost Rs.4.65 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located
at Chennai.

XxviAl least 2% of the total project cost shall be allocated lor Corporate

. Environment Responsibility (CER) and item-wise dewils slong with time
hound action plan shall be prepared in accordance Lo the MoEF&CC's office
Memorandum NoF.No.22-652017- 1AL, dated.ti1.05.2018 and submit to
the SEIAA, AP and Ministry's Regional Office, Chemnai.

xxixThe project proponent shall submit the copies of the environmental ¢learance

+  to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same tor
30 days from the date of receipt.

xx% The project suthorities should advertise al Jeast in two local newspapers

- widely circulaled, one of which shall be in the vemacular language of the
locality ¢concerned, within 7 days of the issue of the clearance letler informing
that the project has been accorded environmental clearance and a copy of the
clearance letter iz availahle with the State Pollution Contrn]l Board and
SEIAA, AP,

xxxiThe SEIAA or any other competent authority may alter'modify the above
conditions or stipulate any further condiion in the mterest ol environment
protection.

xixiThe proponent shall obtain all other mandatory clearances from respective
I departments before taking-up the mining activity.

xxxlAny appeal against this Environmental Clearance shall lie with the National
l.  Green Tribunal, if prefemred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010,

xxxiConcealing the factual date o failure to comply with any of the conditions
V. mentioned above may result in withdrawal of this clearance and anract action
under the provisions of Environment {Protection) Act, 1986,

xx% The SEIAA may revoke or suspend the order, if implementation of any of the
V. gbove conditions is not satisfactory. The SELAA reserves the right to
allermodily the above conditions or stipulate any further condition in the
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interest of environment protection,

xxX SEIAA also reserves the right 10 cancel the EC issued at anytime, i EC has
Vi. been obtained by the proponent through seppression of any information or
furnizhing false information.

®x¥ The above conditions will be enforced inter-alia, under the provisions of the
vil. Water (Prevention & Control of Pollution} Act, 1974, the Air (Prevention &
Contrel of Pallution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liahility Insurance Acl, 1991 along with their amendments and

rules.
" MEMBER MEMBER, CHATRMAN,
SECRETARY, SETAA, AP, SEIAA, AP.
| SETAA, AP. |

Special Seerctary lo
Crovt
Ta
Mis. AR Minerals,
Syed Shammuddin, Mp.Partner,
Flat No. 105,2nd floor,
Dievi Gardens Apartment Mulapet,
Nellore District=324003, AP
Phone No. 9100030008,

Copy lo:

1.The Chairman, SEAC, A.P. for kind information,

2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Nellore, APPCB for information.

4. The Regional Officer, MOEF&CC, GOI, Chennal for kind
information.

5. The Secretary, MOEF&CC, GOI New Delhi for kind information.

6.Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

7. The District Collector, Nellore District, Andhra Pradesh for kind
infarmation

N
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/06/2019/1024 1099 Dt:13.09.2019

Sub: SEIAA, A.P -1.630 Ha. Mica, Quartz & Feldspar Mine of Sri Aytha Jaya
Kumar at Sy. No. 394/1, Gudavalluru (V), Kondapuram (M), SPSR
Nellore District, Andhra Pradesh - Environmental Clearance — Issued -

Reg.

I. This has reference to your application submitted through online on 07.06.2019
(STA/AP/MIN/37497/2019), seeking Environmental Clearance for 1.630 Ha. Mica,
Quartz & Feldspar Mine located at Sy.No: 394/1, Gudavalluru (V), Kondapuram
(M), SPSR Nellore District in favour of Sri Aytha Jaya Kumar. It was reported that
the nearest human habitation viz., Kondapuram (V) exists at a distance of about 1.2 km
from the mine lease area. It was noted that the capital investment of the project is
Rs.30.0 Lakhs and capacity of the project is as follows:

Mining of Mica-1678.5 TPA, Quartz-13428 TPA & Feldspar-3357 TPA
in 1.630 Ha.

II. The location of the mine is as follows:

SL.No Latitude Longitude
1. [ 14°59'19.93"N | 79°40'01.71"E
2. | 14°59'16.14"N | 79°40'05.41"E
3. | 14°59'14.01"N | 79°40'03.35"E
4. | 14°59'15.59"N | 79°39'59.56"E

II. It is an open cast semi-mechanized mine. Life of Mine is 13.65 Years. The total mine
lease area is 1.630 Ha. The present proposal comes under category ‘B2’. The proposed
project falls under Item No.1(a) of the schedule of the EIA Notification 2006-(i) Mining
of Minerals (<100 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof. The State Level Expert Appraisal Committee (SEAC)
examined the application, in its meeting held on 19.07.2019. The representative of the
project proponent and their consultant M/s. Global Enviro Labs has attended the meeting.

The Committee recommended for issue of Environmental clearance for Mica , Quartz&
Feldspar mining project for the production quantities: Mica -1678.5 TPA, Quartz - 13428
TPA & Feldspar -3357 TPA , duly stipulating a condition that the project proponent shall
maintain the setback distance 7.5 meters buffer zone all around the mine lease area for
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greenbelt development and other conditions are to be fulfilled. The project proponent shall
allocate sufficient funds for implementation of CSR activities as committed by the
representative along with the EMP. The avenue plantation (tall plants), of at least 1.5m height,
for 1 km length of the approach road on either side of the road is to be developed and
maintained. The State Level Environment Impact Assessment Authority (SEIAA), in its
meeting held on 13.08.2019 examined the proposal and the recommendations of SEAC and
decided to issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the
project as mentioned at Para No. I under the provisions of the EIA Notification 2006 and
its subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following cluster, specific and general conditions:

Part A. Special Conditions:

i) The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
Sulfilled.

ii) The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP.

iii) The avenue plantation with tall plants for 1 km length of the approach road on either
side of the road is to be developed and maintained.

Part B. Specific Conditions:

1) Air Pollution:-

i.

ii.

iii.

iv.

Wet drilling & wire saw cutting method shall be adopted to control dust emissions.
Delay detonators and shock tube initiation system for controlled sequential blasting
shall be used so as to reduce vibration and dust.

Greenbelt shall be developed along the boundary of mining lease arca and also in
back filled and reclaimed areas with tall growing native species in consultation with
the local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining
area and nearby areas. He shall take immediate measures for planting in the same
area or any other area selected by authorities not less than twice the number of trees
going to be felled by mining operations. He shall also take measures for restoration
of other flora /fauna if damaged by mining operations.

Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MOE&F, Gol on 16.11.2009.

The following measures are to be implemented to reduce air pollution during
transportation of mineral:-
e Roads shall be graded to mitigate the dust emission.
e  Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.
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vi. The following measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment
> Limiting time exposure of workers to excessive noise.
> The workers employed shall be provided with protection equipment

and earmuffs etc.
> Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

Vii. Measures should be taken to comply with the provisions laid under  Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugs/muffs.

2) Water Pollution:-

i. The source of water is Bore well. Total water requirement is 3.5 KLD. Out of that,
1.5 KLD is used for Dust Suppression; 1.0 KLD is used for green belt
development: 1.0 KLD is used for domestic purpose.

ii. Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

i, Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad.

iv. Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater

harvesting.

v.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.
3) Solid Waste :-

i. Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

il. The following measures are to be adopted to control erosion of dumps:-

> Retention/toe walls shall be provided at the foot of the dumps.
> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.
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Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

Part C. General Conditions:

i.

il.

il

iv.

vi.

vii.

viii.

ix.

This order is valid for a period of 13.65 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Gol, New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring reports shall be uploaded in the website of the
project periodically. It shall simultaneously be submitted in hard and soft copies to
the SEIAA, A.P., District Collector and Ministry’s Regional office, Chennai on 1
June and 1% December of each calendar year.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai.

Four ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board/
Central Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
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measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

X.  Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xi. A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

xii. The funds earmarked for environmental protection measures (Capital Cost
Rs.12.92 Lakhs & Recurring Cost is Rs.7.33 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at
Chennai.

xiii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC’s office Memorandum
No.F.No0.22-65/2017- TIA.III, dated.01.05.2018 and submit to the SEIAA, A.P and
Ministry’s Regional Office, Chennai.

xiv. The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

xv. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, A.P.

xvi. The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the intercst of environment
protection.

xvii. The proponent shall obtain all other mandatory clearances from respective
departments.

xviii. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

xix. Concealing the factual data or failure to comply with any of the conditions

mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.
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xx. The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modify
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the above conditions or stipulate any further condition in the interest of

environment protection.

xxi. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public

Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- Sd/-
MEMBER SECRETARY, MEMBER,
SEIAA, A.P. SEIAA, A.P.
To
Sri Aytha Jaya Kumar, Lessee,

H.No. 10-4-21/7s-4A, Srirama Homes,
Ankatta Road, Beside Lakshmi EM School,
Ranganayakulapeta, Nellore — 524001,
SPSR Nellore District — 524001,

Mobile No. 9908293400

//T.C.F.B.O//

MEMBER SECRETARY
SEIAA, A.P.

b
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CHAIRMAN,
SEIAA, A.P.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The Managing Partner
UDAY IMPEX

Kasturinaidupalli Village, Kondapuram Mandal, SPSR Nellore District -
524239

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the:-SEIAA vide proposal number
SIA/AP/MIN/273887/2022 dated.20-May-2022..The particulars of the environmental
clearance granted to the project-areas below.

1. EC Identification No. EC22B001AP194972

2.  File No. AP MIN NLR 05 2022 4307

3. Project Type New

4. Category B2

5. Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project Uday Impex

7. Name of Company/Organization UDAY IMPEX

8. Location of Project Andhra Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P.V.CHALAPATHI RAO
Date: 27/07/2022 Member Secretary
SEIAA - (Andhra Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001AP194972  File No. - AP MIN NLR 05 2022 4307 Date of Issue EC - 27/07/2022 Page 1 of 10
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR/MIN/05/2022/4307/190.53/187.37

Sub: SEIAA, AP.-4.990 Ha Quartz & Quartzite Mining of M/s. Uday Impex at
Sy. No. 08/P of Kasturinaidupalli Village, Kondapuram Mandal, SPSR
Nellore District, Andhra Pradesh - Environmental Clearance — Issued - Reg.

I. This has reference to your application submitted through online on 20.05.2022
(SIA/AP/MIN/273887/2022), seeking Environmental Clearance for the proposed mine
4.990 Ha Quartz & Quartzite Mine at Sy. No. 08/P of Kasturinaidupalli Village,
Kondapuram Mandal, SPSR Nellore District, Andhra Pradesh in favour of M/s.
Uday Impex. It was reported that the nearest human habitation viz.,Valigandla (V)
exists at a distance of about 1.1 km from the mine lease area. It was noted that the
capital investment of the project is Rs.50.0 Lakhs and capacity of the project is as
follows:

Mining of Quartz & Quartzite - 36340 TPA in 4.990 Ha.

I. As seen from the Mining plan approved by the competent Government Authority the

following two aspects are noted.

i. The location of the mine is as follows:

SI.No Latitude Longitude
1. 15°2'20.37437"N 79°37'46.13826"E
2. 15°2'18.33351"N 79°37'32.97189"E
3. 15°2'20.17081"N 79°37'31.32930"E
4, 15°2'22.13606"N 79°37'33.47270"E
5. 15°2'24.31871"N 79°37'47.46836"E

Ii. Itisan open cast semi-mechanized mine. Life of Mine is 16 Years. The total mine
lease area is 4.990 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on. 24.06.2022. The proposed project is for mining of Quartz
& Quartzite mine in an area of 4.990 Ha with a proposed production quantity of Quartz &
Quartzite - 36340 TPA with a condition that the total production during a scheme should be
limited to the approved quantity as per Mining scheme/ plan. The proposed project falls
under Item No. 1(a) of the schedule of the EIA Notification 2006 and its amendments thereof
- (i). Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease).

EC Identification No. - EC22B001AP194972  File No. - AP MIN NLR 05 2022 4307 Date of Issue EC - 27/07/2022 Page 2 of 10
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The representative of proponent and their consultant Pioneer Enviro Laboratories &
Consultants Pvt., Ltd., have attended the meeting. The Committee noted that as per cluster
letter issued by Asst. Director of Mines & Geology, Nellore, vide Lr. dated: 18.05.2022.
There are no existing quarry leases within the radius of 500 mts area. This is a standalone
mining unit. The Committee noted that the extent of proposed mine lease area is 4.990 Ha.
The project falls under B2 category. Mine life 16 years. Earlier ADS was raised for want of
Forest NOC and proponent submitted. The proponent volunteered to allocate funds at least
10% of the project cost for providing amenities to the local school / PHCs and development
of village roads in the Kasturinaidupalli Village as a part of Corporate Social Responsibility
(CSR) activity. The Committee after examining the project proposals, presentations,
MoEF&CC’ Notifications & OMs and detailed deliberations, recommended to issue
Environmental Clearance with additional conditions.

1. The proponent shall comply with the proposals furnished in Environmental

management plan.

2. 1.1 KM (Imx 1m) trench all along the boundary lease area to prevent surface run off..

3. The project proponent shall develop greenbelt in buffer zone and Road side.

4. 7.5M buffer zone should be maintained.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-1/1l, PFR/DPR and EMP for compliance by the proponent. The State
Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
06.07.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:
i. The proposal shall not attract the following Acts & Rules:
Forest Act 1980,
Wild life (Protection) Act,1972;
CRZ Notification, 2011,
The Eco sensitive areas as notified under Environment (Protection) Act, 1986;
Critically polluted areas as notified by CPCB and also shall not harm live stocks
and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as
per Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in
the Kasturinaidupalli Village as a part of Corporate Social Responsibility (CSR)
activity.

iv. The proponent shall comply with the proposals furnished in Environmental
management plan.

v. 1.1 KM (Imx 1m) trench all along the boundary lease area to prevent surface run
off..

vi. The project proponent shall develop greenbelt in buffer zone and Road side.

vii. 7.5M buffer zone should be maintained.

viii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

®o0 o
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iX. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

X. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:

1. Air Pollution:-

i.  Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan.

ii.  The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora of the mining area and nearby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations. In case any felling or damage to fauna and flora is
involved, prior permission shall be taken from the concerned regulatory authority, by
the proponent, without which mining shall not be taken up.

iv. Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading point and transfer points. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central Pollution
Control Board in this regard. Prior concurrence of regulatory Authority must be
obtained by the proponent

v. The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded should
be regularly submitted to the Ministry including its Regional office located at Chennai
and the Andhra Pradesh Pollution Control Board/Central Pollution Control Board once
in six months. Prior concurrence of regulatory Authority must be obtained by the
proponent.

vi. The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii.  The proponent shall take precautions against noise arising out of mining operations and
shall be abated or controlled at the source so as to keep it within the permissible limits
notified under Environmental (Protection) Act, 1986 / Noise Pollution(Regulations &
Control) Rules, 2010 by implementing the following noise control measures.

o Proper and regular maintenance of vehicles and other equipment.
o  The proponent shall ensure that there shall be no excessive noise, while
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taking up mining activity.

o  The workers employed shall be provided with protection equipment and
earmuffs etc.

o  Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

viii.  Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting operations
within safe limit. In such cases, Prior concurrence of concerned Regulatory Authority
must be obtained by the proponent, without which, mining shall not be taken up.

ix. The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is 16.6 KLD.
Out of that, 1.2 KLD is used for Dust suppression within QL Roads; 6.0 KLD is used
for Dust suppression along the approach Road; 6.5 KLD is used for plantation with in
the QL area; 2.4 KLD is used for plantation along the approach Road; 0.5 KLD is used
for Domestic purpose.

ii. Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly. Prior
concurrence of Regulatory Authority concerned shall be taken for this activity before
taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum. The
effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

iv. Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Chennai, CGWA, and the
Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority.

v. Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

EC Identification No. - EC22B001AP194972  File No. - AP MIN NLR 05 2022 4307 Date of Issue EC - 27/07/2022 Page 5 of 10



Page 116
116 age

vi.  Permission from the competent authority should be obtained for drawl of ground water,
if any, required for this project.

3) Solid Waste :-

i Topsoil: Wherever top soil exists and is to be excavated for mining operations, remove
it separately and the top soil so removed shall be utilized for restoration or rehabilitation
of the land, which is no longer required for mine operations or for stabilizing or
landscaping the external dumps. Whenever the top soil cannot be utilized concurrently,
it shall be stored separately for future use. Prior concurrence of Regulatory Authority
must be taken for this activity.

ii. Overburden : The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far as
possible. In the case of non feasibility of back filling, the waste dump shall be suitably
terraced and stabilizes through the vegetation. The proponent shall maintain proper
angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity.

iii. The proponent of the mine shall construct required number of retaining walls to provide
stability to the dumps. Dimensions of the retaining walls shall be based on the rainfall
data. Prior concurrence of Regulatory Authority must be taken for this activity.

iv. The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

V. The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

Vi. The proponent will be squarely responsible for proper implementation of solid waste
management plan, prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

I.  This order is valid a period of 16 years or the expiry date of mine lease or land lease
period issued by the Government of A.P., whichever is earlier.

ii.  While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Government of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.
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The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should verify the land lease
documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

“Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

File No. - AP MIN NLR 05 2022 4307 Date of Issue EC - 27/07/2022
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Xvi. A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.17.98
Lakhs and Recurring cost Rs.5.41 Lakhs/Annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MOEF&CC'’s office Memorandum No.F.N0.22-65/2017-
IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional
Office, Vijayawada.

xix.  Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MOEF&CC, Vijayawada.

XX.  The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent
shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same
periodically.

xxi.  Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on 1% June and 1% December of each
calendar year. (Refer 10(i) and 10(ii) of S.0. 1533(E) of Ministry of Environment and
Forests Notification, New Delhi, dt 14™ September, 2006.)

xxii.  The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

xxiii.  The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv.  All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

xxv.  The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-11) Department wherever applicable.
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xXvi.  Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

xxvii.  The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

xxviii.  The environmental statement for each financial year ending 31% March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

XXiX. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

xxX.  The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxi.  Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

xxxil.  Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xxxiii.  The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv.  SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.

xxxv.  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.
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MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP. SEIAA, AP. SEIAA, AP.

To

M/s Udaylmpex,

Sri V.Ravi Kumar Reddy, Mg. Partner,

Kasturinaidupalli Village,

Kondapuram Mandal,

SPSR Nellore District,

Andhra Pradesh — 524239.

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, Gol, Vijayawada for kind information.
The Secretary, MOEF&CC, Gol New Delhi for kind information.
Monitoring cell, MOEF&CC, Gol, New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

NoobhowhE

Signature- ‘tVerified

Digitally signed by DR.
P.V.CHALAPATHYRAO
Member Secret

T ) Date: 7/27/20224.33:32 PM
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State Level Environment Impact Assessment Anthority (SE1IAA)Y
Andhra Pradcsh
Ministry of Environment, Forests & Climatfe Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada

REGD.POST W{TH ACK.DUL
f

Order No, SEIAA/ AP/INLR/MIN/G1/2018-497 Dt:19.64.2018

Sub: SEIAA, AP - 9,676 Ha Quartz and Teldspar Mine of Sri N. Gandhi at Sy,
No.138, Challagiragalla (V), Kondapuram (M), SPSR Netlore District, Andhra
Pradesh - Environmental Clearance — Issned - Reg.

1. This has reference to your application submitted through onfine on 30.01.2018 seeking
Environmental Clearance for 9.676 Ha of Quartz and Feldspar Mine located at Sy.No:
138, Challagiragalla (V), Kondapuram {M), SPSR Nellore District in favour of Sri N,
Gandhi. It was repotted that the nearest human habitation viz., Bhattinavaripalle (V) exists
at a distance of about 1.0 kin from (he mine lease area. It was noted that the capital
investment of the project is Rs,60.0 Lakhs and capacity of the project is as follows:

Mining of Quartz —18315 TPA & Feldspar-2295 TPA in 9.676 Ha,

II. The location of the mine is as foHows:

Si.No Latitude Longitude
1, | 14°57'27.50"N 79°31'52.40"E
2, | 14°537'28.70"N 79°31'59.70"E
3. | 14°5728.00"N 79°32'8.00"E
4 14°57'22.00"N 79°32"7.90"E

{1L. It is an open cast semi-mechanized mine, The total mine lease area is 9.676 Ha.

The proposal has been examined and processed in accerdance with ETA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 23.02,2018. The representative of the project proponent and
their consultant M/s. Team Labs and Consultants have attended the meeting and presented their
case. The Committee noted that this is a new mine and the In-principle letter was issued vide notice
dated 16.08.2017 by the Director of Mines &Geology, Ibrahimpatnam, for mining lease -20 years.
The mining plan was approved on September 2017. The Asst, Director of Mines & Geology, SPSR
Nellore vide Letter dated. 03.10.2017 stated that there are no quarry leases in the surroundings of
this proposed mine lease, within 500 meters. The proposed project falls under ltem No. 1(a) of the
schedule of the EIA Notification 2006- (i). Mining of minerals (<50 ha of mining lease arca in
respect of non-coal mine lease). The Conmmittee. recommended for issue of Environmental
Page 1 of 6
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clearance lo this proposed  Quartz and Feldspar Mining project for the production quantities :
Quartz - 18,315 TPA & Feldspar — 2,295 TPA, duly stipulating a condition that the project
proponent shall maintain the setback distance 7.5 meters buffer zone all around the mine lease
area for greenbelt developmnent and other conditions are to be fulfilled. The project proponent
shall allocate sufficient finids for implementation of CSR activities (providing the Reverse Osmosis
(RO) Plant in Challagivagalla Village and plantations in the nearby villages), The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on 20.03.2018 examined
the proposal and agreed with the recommendations of the SEAC for issue of EC. The SEIAA, AP
hereby accords Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issucd under Environment
{(Protection) Act, 1986 subject to implementation of the following, specific and general conditions:

A. Specific Conditions:

i} The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development,

ii) The project propouent shall alfocate sufficient finds for implementation of CSR
activities (providing the Reverse Osmosis (RO) Plant in Challagiragalla Village and
plantations in the nearby villages).

B) Air Pollution:-

i, Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local
DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manger so as to cause least damage to the flora of the mining area and neatby
areas. He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felied by
mining operations. He shall also take measutes for restoration of other flora /fauna if

damaged by mining operations,

ii. Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points should
be provided and properly maintained.

ii, The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009,

iv. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-

s  Roads shall be graded to mitigate the dust emission.
o  Water shall be sprinkled at regular interval on the main haul road and other

service roads by water sprinklers to suppress dust.
Y. The following measures ar¢ to be implemented to reduce Noise pollution:-
=  Proper and regular maintenance of vehicles and other equipment
>  Limiting time exposure of workers 1o excessive noise.

Page 2 of 6
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» The workers employed shatl be provided with protection equipment and
earmu{fs etc. :

>  Speed of trucks entering or leaving the mine is to be Hmited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions faid under Noise Pollution
{Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOI to control noise to the prescribed levels. Workers engaged in operations of
HEMM, etc shenld be provided with ear plugs/muffs.

C) Wafter Pollution:-

i,

i,

iv.

The source of water is ground water from Bhattinavaripalle through tankers. Total
water requirement is 5.6 KLD. Out of that, 2.7 KLD is used for Wet drilling
operation; 1.2 KLD is used for Sprinkling on haul roads and for waste dump; 0.6
KLD is used for green belt development: 1.1 KLD is used for domestic purpose,

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
wtilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularty afler monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad,

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad, Suitable measures should be taken for rainwater
harvesting.

Permission from the competent anthority should be obtained for drawl of ground
water, if any, required for this project.

D) Solid Waste :-

.
1.

ii.

Topsoil, if any, shall be stacked properfy with proper slope with adequate measures
and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
> Retention/toe walls shall be provided at the foot of the dumps.

> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.
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Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by APPCB.

General Conditions;

This order is valid for a period of 20 years or the expiry date of minc lease
period issued by the Government of A.P., whichever is earlier,

“Consent for Establishment” & “Consent for Operation™ shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to cany on
mining,.

No change in mining technology and scope of working should be macle without prior
approval of the SEIAA, A.P, No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MOEF&CC, Gol, New

Delhi, as applicable.

.

" The half-yearly compliance reports in respect of the terms and conditions stipulated

in this order & monitoring reports shall be uploaded in the website of the project
periodicatly. Tt shall simultanecusly be submitted in hard and soft copies to the
SEIAA and Ministry’s Regional office, Chennai on 1" June and 1% December of
each caleadar year.

Officials from the Regional Office of MOEF&CC, Chennai who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
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inspection. A complete set of all the documents shall be submitted to the CCF,

Regional Office to MOEF&CC, Chennai.

Four ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive fargels and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Poltution Control Board/ Central

Poilution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

The project proponent shall ensurc that no natural watercourse and/or water
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resources shall be obstructed due fo any mining operations. Necessary safeguard

measures lo protect the (irst order streams, if any, originating from the mine lease
shat! be taken.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due lo exposure to dust and take corrective
measures, if needed.

A separate environmental management cell with svitable qualified personnel should

be set-up under the control of a Senior Executive, who will report directly 1o the
Head of the Organization,

The funds earmarked for environmental protection measures (Capital cost Rs.6.5
Lakhs and Recurring cost Rs.2.88 Lakbhs /annum)shouid be kept in separate
account and should not be divested for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Chennai.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayals and Municipal Bodies in addition (o the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

The project authoritics should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance lefter informing that the project
kas been accorded environmental clearance and a copy of the clearance ielter is
available with the State Pollution Conirol Board and SETIAA, A.P.

The SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment proteclion.

The proponent shall obtain all other mandatory clearances from respective
departments.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed.under Section 16 of
the National Green Tribunal Aect, 2010.

Concealing the factual data or faifore to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and aliract action under
the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the
above conditions or stipulate any further condition in the interest of environment

protection.
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xix, The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Potlution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability [nsurance Act, 1991 along with their amendments and rules.

Sd/- Sd/- Sa/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP, SEIAA, AP, SEIAA, AP,
To
8ri.N.Gandhi,

[-1i}, Railway Station Road,

Near Mosque, ,

Venkatachalam Village and Mandal,
SPSR Nellore District-524320
Mobile-+91 9652992444

Copy to:
1. The Chairman, SEAC, A.P. for kmd information.
2. The Member Secrelary, APPCB for kind information,
3. The EE, RO: Nellore, APPCB for information.
4. The Regional Officer, MOEF&CC, GOI, Chennai for kind information.
5. The Secretary, MOEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information. Monitoring cell,

MOoEF&CC, GO, New Delht for kind information.

{IT.C.F.B.O/

SEEIOR ENYIRONMENTAL/ENGINE
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File NO.APPCB-11033/,?5%/2022-TEC-EC-APPCB

State I.evel Environment Impact Assessment Authority (SEIAA
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/NLR-19/2009/205.11&202.06 / 202.38  28/12/2022

Sub:SEIAA, A.P. - 12.586 Ha Mine of Quartz of Sri D.Durga Prasad at Sy.No: 47/P,

48/P, 49/1, 50/1 and 51/P Yerrabotlapalli village, Kondapuram Mandal, SPSR
Nellore District, A.P — Amendment to Environmental Clearance — Issued - Reg.
1. EC Order No. SEIAA/AP /NLR-19/2009-612, dated: 08.06.20009.
2. Your application dated 13.10.2022 for EC Amendment vide proposal No.
SIA/AP/MIN/292690/2022.

Kok

I. The SEIAA, AP had issued Environmental Clearance vide reference 1% cited to 12.586
Ha Mine of Quartz of Sri D.Durga Prasad at , Sy.No: 47/P, 48/P, 49/1, 50/1 and 51/P
Yerrabotlapalli village, Kondapuram Mandal, SPSR Nellore District with production
capacity of Quartz — 12,000 TPA. Life of mine is 20 years.

[I. The proponent vide reference 2" cited requested the SEIAA, A.P to amend the
existing EC Order.
[Il. The issue was examined by the SEAC in its meeting held on 23.11.2022. The
Committee observed the following:
Category: B2 at par with B1.
The SEIAA has issued EC in the name of Sri. D. Durgaprasad on 08.06.2009 for
mining for Quartz- 12000 TPA in an extent of 12.586 Ha and which is valid up to 20
years. The proposed project falls under Item No. 1(a) of the schedule of the EIA
Notification 2006 and its amendments thereof - (i). Mining of minerals (<250 ha of
mining lease area in respect of non-coal mine lease). The representative of the project
and their consultant M/s. AADHI BOOMI MINING AND ENVIRO TECH (P) LTD
have attended the meeting. Now the project proponent made an application for
amendment on 13.10.2022 for inclusion of Mica, Feldspar along with Quartz. The
project proponent has submitted LOI for inclusion of Mica, Feldspar on 08.10.2021. The
project proponent has submitted Certified compliance report dt.30.05.2022 from IRO,
Vijayawada. The project proponent has obtained lease deed on 08.12.2009 and which is
valid up to 07.12.2029. The committee verified the mining plan dt.10.03.2021
recommended to issue Amendment EC for Feldspar- 5532 TPA and Mica Scrap-
2213 TPA& Mica Crude- 553 and Quartz- 3688 TPA. Life of the mine is 4 years.
The Committee, after examining the project proposals, presentations, mining plan,
MoEF&CC’ Notifications & OMs and detailed deliberations, recommended to
Amendment in Environmental Clearance with following conditions.
1. The proponent shall comply with the proposals furnished in Environmental
management plan.
2. The project proponent shall develop greenbelt of 1km along approach roads & village
Roadsides.
3. The project proponent shall maintain 7.5mt greenbelt in buffer zone and existing
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buffer zone plantation should not be disturbed.

4. The proponent shall take dust suppression measures to meet the CPCB stipulated
ambient air quality standards at any point of time.

5. The project proponent shall provide 1200m trench on Northern and North- East side to
protect existing natural stream.

IV.The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held on 12.12.2022 examined the proposal and recommendations of the SEAC and
decided to issue EC amendment as recommended by the SEAC, A.P.

V. The SEIAA hereby issue Amendment to Environmental Clearance order dt 08.06.2009
as follows:

The Production of quantities shall be read as mining of Feldspar- 5532 TPA and
Mica Scrap- 2213 TPA& Mica Crude- 553 and Quartz- 3688 TPA in place of
mining of Quartz - 12,000 TPA.

VI. All other information mentioned and conditions stipulated in the EC order issued vide
reference 1% cited remain the same.

Special Secretary To Govt

MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

Sri D. Durga Prasad,
R/0.H.No: 9-24-7/6,
C.B.M. Compound,
Visakhapatnam District,
Andhra Pradesh - 530045
Ph.No: 9550293526.

Copy to:

Signed by Dr P V
Chalapathi Rao

The Chairman, SEAC, A.P. for kind information.
. The Member Secretary, APPCB for kind information.
. The EE, RO: Visakhapatnam, APPCB for information.
. The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.
. The Secretary, MoEF&CC, Gol New Delhi for kind information.
. Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

ouUhsWNRF

Date: 28-12-2022 12:08:12

Reason: Approved
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State Level Environment Inmgfa¥t Assessment Authority (SEIAA) '
Andhra Pradesh
Government of India
Ministry of Environment & Forests
A-3. Industrial Estate Sanathna ar, Hyderabad- 500 018.

REGD.POST WITH ACK.DUE

6 \ Ty e Dt: 08-06-2009.

Sub: SEIAA, A.P. - Quartz Mine of Sri D. Durga Prlasad Sy. No. 47/P, 48/P, 49/1,
501 & SlfP Yerrabotlapalli (V), Kondapuram (M), Nellore Dlstnct -
Environmental Clearance — Issued - Reg,. '

Order No. SETAA/AP/NLR- 19/2009-

I, This has reference toc your application dt. 26.02,2009 in this regard, seeking Environmental
Clearance for the proposed Quartz Mine in favour of Sri D, Durga Prasad, Sy. No, 47/P,
48/P, 49/1, 50/1 & 51/P, Yerrabotlapalli (V), Kondapuram (M), Nellore District. The
proposal has been examined and processed in accordance with EIA Notification, 2006. It is
observed that there are no Archaeologically & Historically important sites within the study area
of 10 km around the proposed site. It is reported that nearest human habitation viz.,
Narasimhapuram (V) exists at a distance of 1.2 km from the mine lease area. The capital
investment of the project is Rs. 15 Lakhs. It is noted that the production capacity of the project
for which Environmental clearance has been considered is as follows:

Mining of Quartz - 12,000 TPA

II. It is an opencast mine. After breaking the mineral into required size by drilling and blasting, it
is dlrectly loaded into the trucks. No beneficiation of the ore / mineral is proposed. The life of
the mine is estimated as 23 years. The total mine lease area is 12.55 Ha.

III. The State Level Expert Appraisal Committee (SEAC) examined the application, in its meeting
held on 28.04.2009. The project is exempted from the process of Public Hearing as the mining
lease area is less than 25 Ha in accordance with the guidelines approved by the SEIAA, AP for
processing the applications of mining projects in its meeting held on 10.11.2008. The

.. Committee considered the project and recommended for issue of Environmental Clearance.
The State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
08.05.2009 examined the proposal and the recommendations of SEAC. It was decided to issue,
prior Environmental Clearance to the project. The SEIAA, A.P" hereby accords
Environmental Clearance to the project as mentioned at Para no. I under the provisions oz
the EIA Notification 2006 and it subsequent amendments issued under Environnien
(Protection) Act, 1986 subject to implementation of the following conditions/safeguards:
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. A. Specific Conditions:
a) Air Pollution:-

i.  Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and
dust.

ii. The crushed and screened ore shall directly be transported to the consumers. No
beneficiation shall be done at the mining site.

iii.  Plantation of width 5.0m shall be raised along the boundary of mining lease area with
the native species in consultation with the local DFO/Agriculture Department. The
density of the trees should be around 200 plants per ha.

iv. The following measures are to be lmplemented to reduce air pollution during
transportation of mineral:-

o Roads shall be graded to mitigate the dust emission. -
Crusher platform will be covered with GI sheets to arrest any dust
emission.

° Over filling of tippers and consequent spillage on the roads shall be
avoided. The trucks shall be covered with tarpaulin.

s Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.

v.  The following measures are to be implemented to reduce Noise pollution:-

> Proper and régular maintenance of vehicles and other equipment

» Limiting time exposure of workers to excessive noise.

» The workers employed shall be provided with protection equipment
and earmuffs etc. ) i

> Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

vi.  Fugitive dust emissions from all the sources should be controlled regularly. Water
~spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

vii. Measures should be taken for control of noise levels below 75 dB (A) in the work
environment. Workers engaged in operations of HEMM, etc should be provided with
ear plugs/muffs.

b) Water Pollution:-

i.  The source of water is bore well. Total water requirement is 6.0 KLD. Out of that 2.0
KLD of water is to be utilized for dust suppression; 2.0 KLD for development of
green belt and about 2.0 KLD of water is used for Drinking / Sanitary purpose.
Wastewate generated from the domestic section 1.60 KLD is to be disposed into
septic tank llowed by soak pit.
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ii. Garland drain and siltation ponds of aLgernate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

iii. Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Data thus collected should be sent at regular interval to MOE&F CGWA
and CGWB, Southern, Region, Hyderabad.

iv.  Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting. .

v.  Mecessary precautions shall be taken to prevent any damage to the tank due to mining
operations. '

vi,  Permission from the competent authority should be obtained for drawl of ground
water required for this project.
¢) Solid Waste:-

i.  Topsoil, if any, shall be stacked properly with proper slopc. with adequate- measures
and should be used for plantation purpose.

ii.  The following measures are to be adopted to control erosion of dumps:-
> Retention/toe walls shall be provided at the foot of the dumps.

> Worked out slopes are to be stablhzed by planting appropriate shrub/grass
species on the slopes.

iii. The mineral waste generated during the mining process shall be stored in the mine
lease area and shall be used for reclamation of the mine pit.
B. General Conditions:

i.  This order is valid for a period of 20 years. The life of mine is estimated as 23
years and mine lease period is 20 years.

ii. “Consent for Establishment” shall be obtained from Andhra Pradesh Pollution
Control Board under Air and Water Act before the start of any mining work at site.

iili. ~ No change in mining technology and scope of working should be made without prior
approva.  the SEIAA, A.P.
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iv.  The proponent shall submit half-yearly compliance reports in respect of the terms and
condltxons stipulated in this order in hard and soft copies to the SEIAA on 1% June
and 1* December of each calendar year.

v.  Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone for RPM, SPM, SO2, Nox monitoring. Location of the
stations should be decided based on the meteorological data, topographical features
and environmentally and ecologically sensitive targets and frequency of monitoring
should be undertaken in consultation with the State Pollution Control Board.

vi.  Data on ambient air quality (RPM, SPM, SO2, Nox) should be regularly submitted to
the Ministry including its Regional Office located at Bangalore and the State
Pollution Control Board/ Central Pollution Control Board once in six months.

vii.  Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects.

viii. ~ Occupational health surveillance program of the workers should be undertaken
-periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

ix. A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the
- Head of the Organization.

The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry and its Regional Office located at Bangalore.

xi. The Regional Office of MOE&F located at Bangalore monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the
officer (s) of the Regional Office by furnishing the requisite
data/information/monitoring reports.

xii. A copy of clearance letter shall be marked to concerned Panchayat /local NGO, if
any, from whom suggestion / representation has been received while processing the
proposal.

xiii.  State Pollution Control Board should display a copy of the clearance letter at the
Regional Office, District Industry Center and Collector’s Office /Tehsildar’s Office
for 30 days.

xiv.  The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.
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xv. The SEIAA or any other competent authority may ¢!ter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

xvi.  Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xvii, The proponent shall obtain all other mandatory clearances from respective
departments.

xviii.  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/- . Sd/- Sd/-
MEMBER SECRETARY 'MEMBER CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

To

Sri D. Durga Prasad
(Quartz Mine),

R/o. H.No. 9-24-7/6,
C.B.M. Compound,
Visakhapatnam- 530 003.

/I T.C.F. B.O//
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Order No, SEIAA/APNLR/MINO1/2020/1607
State Level Env i El
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
Government of India
= D.Mp.33-26- 14 D/2, Near Sunrise Hogpital, Pushpa Hotel Centre,
Chalamavan Streel, Kastunbarpet, Vijavawada-520010

REGD.POST WITH ACK DUE

Di; 11.06.2020

Sub:  SEIAA, AP - 2.50 Ha Quartz Mine of Sri Vemula Srinivasulu at Sy. No.
147 of Yerrabotlapalli Village, Kondapuram Mandal, S5SPSR
Nellore District, Andhra Pradesh - Environmenial Clearance — Issued -

Reg.

This has reference to your application submitted through online on 09.01.2020
(SIAAP/MIN/135942/2020), seeking Environmental Clearance for 2.50 Ha of Quartz
Mine located at Sy.No: 147 of Yerrabotlapalli Village, Kondapuram Mandal, SPSR
Nellore District in favour of Sri Vemula Srinivasulu, It was reported that the nearest
human habitation viz., Ganeswarapuram exists at a distance of about 1.2 km from the
mine lease area. [t was noted that the capital investment of the project is Rs.145.0 Lakhs
and capacity of the project is as follows:

Mining of Quartz — 29416 TPA in 2.50 Ha.

As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

i, The location of the mine is as follows:

SLNo Latitude Longitude
1. 14°56'19.75"N 79°30'57.33"E

2. | 14°59'19.00°N 79°3100.40"E
% 1455925 9] "N 79°31'03.68"E
4, 14%59'26.60"N 79°30'59.32"F

il. It is an underground semi-mechanized mine. Life of mine is 4.22 vears. The total
mine lease area is 2.50 Ha.

This proposal has been referred to SEAC, AP along with all the documents submitted by
the proponent for their appraisal and for their specilic recommendations on EC aspect. The
proposal has been examined and processed in accordance with ELA Notification, 2006 and




135

rder 2001

its amendments therenf. The State Level Expert Appraisal Committee (SEAC) examined
the application, in its meeting held on 31.01.2020 & 10.05.2020 as follows: The proposed
project is for mining of guartz in an area of 2.50 Ha.with a maximum production quantity of
259426 wonnes per annum with a condition that the scheme total production should be limited
to the Mining scheme approved quantities. The project falls under B2 category, The
proponent and their consultant M/s. SV Enviro Labs and Consultants attended the meeting.
Cluster formation certificate from the Assistant Director of Mines & Geology (ADMG) has
been submitted and it is found to be under B2 category. After detail deliberations on the
apphication, the committee recommends to i1ssue Environmental Clearance, The proponent
volunteered to allecate sufficient funds for providing benches, toilets for girls and boys
separately with overhead tank for the school situated in Yerrabotla palli village as a part of
Corporate Social Responsibility (CSR) activity. The commitiee in the appraisal report
clearly stated that they have approved the approved Mining Plan, Form-1/1l, PFR/DPR and
EMP for compliance by the proponent. The State Level Environment Impact Assessment
Authority (SETAA), in its meeting held on 10.03.2020 & 14.05.2020 examined the proposal
and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SETAA, AP hereby
accords Environmental Clearance to the praject as mentioned at Para No. | under the
provisions of the ELA Notification 2006 and its subsegquent amendments issued under
~ Environment (Protection) Act, 1986 subject to implementation of the following cluster,
specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild life
{Protection) act,1972; CRZ notification, 2011; The eco sensitive areas as noifified
under EP act,1986; Critically polluted areas ag notified by CPCB and also shall not
harm live stocks and human beings and disturb their activities.

ii.  The proponent volunteered to allocate sufficient funds for providing benches, toilets
For girls and boys separately with overhead tank for the school situated in Yemrabotla
palli village as a part of Corporate Social Responsibility (CSE) activity.

tii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

iv. The avenue plantation (tall plants), of al least 1.5m height, for 1 km length of the
approach road on either side of the road is to be developed and maintained.

v. The proponent is advised to ensure safety to animal and public life.

Fart B. Specific Conditions:
1) Air Pollution:-

i g. Suitahle drilling & cutting method shall be adopted to control dust
emissions, as per approved mining plan.
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Order No. SEIAA/APINLE/MIN/OL/Z020/1607

b. The proponent shall comply with the mining methodology mentioned in
approved mining plan and Forml.

Gireenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing pative species in consultation
with the local DFO/Agniculiure Department. The proponent of mine shall carmry
mining operations in such a manner so as to cause least damage to the flora of the
mining area and nearby areas. He shall take immediale measures for planting in
the same area or anv other area selected by authorities not less than fwice the
number of trees gomg to be felled by mining operations. He shall also take
measures for restoration of other flora /fauna if damaged by mining operations.

Fugitive dust emissions from all the sources should be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009,

The following measuares are to be implemented to reduce air pollution during

transportation of mineral:-

= Roads shall be graded to mitigate the dust emission,

« Water shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.

The following measures are to be implemented to reduce Noise pollution:-
« Proper and regular maintenance of vehicles and other equipment
« Limiting time exposure of workers to excessive noise.
» The workers employed shall be provided with protection equipment and
earmuffs etc.
« Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under WNoise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOl to control noise to the prescribed levels. Workers
engaged in operations of HEMM, ete should be provided with ear plugs/muffs.

The proponent shall not take-up mining activity unless he obtains the safety
clearance centificate from the Govi. competent authority.

1) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is 7.0
KLD. Out of that, 2.0 KLD is used for Dust suppression; 2.0 KLD is esed for

green belt development: 2.0 KLD is used for Wet Drilling: 1.0 KLD is used for
domestic purpose.
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Order No. SEIAAAP/NL IN/O1/2020/1

Garland drain and siltation ponds of appropnate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monseon, and maintained properly.

Regular monitoring of ground water level and guality should be camed out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Scuthern Region,
Hvderabad. Data thus collected should be sent at regular interval to MoEF,
CGWA and CGWB, Southemn, Region, Hyderabad.

Suntable conservation measures to augment groundwater resources in the area
shall be planned and implemented in consultation with Regional Director, CGWH,
Southem Region, Hyderabad. Suitable measures should be taken for minwater
harvesting

Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

L

iv,

Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
« Retention/toe walls shall be provided at the foot of the dumps.
»  Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transboundary movement) Rules, 2008 and its amendments thereof to the
recyclers authonzed by APPCB.

The proponent will be squarely responsible for proper implementation of sol:d
waste management plan. prevention of air pollufion, water pollution, and any
other kind of pollution/health hazard.

Part C, General Conditions:

This order is valid for a period of 4.21 years or the expiry date of mine lease
or land lease period issued by the Government of A.P., whichever is earlier.

While giving CFE/CFD, the APPCR is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-192020HMFW di
18.04.2020 issued by Medical, Health and Family welfare department,

Page 137




iii.

i,

wi.

¥il.

wiii.

ix.

21,

Xii.

xiii.

138

Order No. SEIAA/AP/NLE/MIN/OL/Z02Z0/1607

Government of AP and the Ministry of Home Affairs order No 40-372020/DM-
DA dt 15042020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government
bodies (Gram panchayal/Gram secretariat) in ensuring safety to human and animal
life. The APPCEB to ensure the same while according CFE/CF(O.The APPCB to
ensure the same while according CFE/CFO.

Proponent ghall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibibity fixed on
AD  mines to check whether necessary clearances from revenuee department are
obtained.

In case of patta land while granting mine lease ADMG should venfy the land
lease documents.

In respect of forest land given in lease for mining. the proponent shall
scrupulously adhere to the mining conditions stipulated by the forest department,
Government of Andhra Pradesh.

Any change in mining plan production’ mining methodology the proponent shall
apply afresh EC.

While taking up mining activity the proponent shall metieulously follow approved
mining plan'Form-1/EMP.

Once in an year proponent shall conduct impact analvsis on envirommnent by
reputed institute recognized by Director General, Mines and Safety.

“Consent for Establishment™ & “Consent for Operation™ shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, AP. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&ECC,
Gol, New Delhi, as applicable,

The project proponeni shall submit six monthly reports on the status of
compliance of the stipulated environmental clearance conditions including results
of monitored data (both in hard copies as well as by e-mail) to the Ministry of
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Order No. SEIAA/AP/NLRE/MIN/QL 202001607

Environment & Forests, its Regional Office, Chennai, SEIAA, Zonal Office of
Central Pollution Control Board, Bangalore, District Collector and AP, Pollution
Control Board. The proponent shall upload the status of compliance of the
environmental clearance conditions including results of monitored data on their
websites and shall update the same periodically.

Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submut half yearly compliance reports in respect of the stipulated prior
EC terms and conditions in hard and soft copy 10 SEIAA on 1* June and
1™ December of each calendar vear. {Refer 10(i) and 10{ii) of 5.0. 1533(E) of
Ministry of Environment and Forests Notification, New Delhi, dt 14" September,
2006.)

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai.

Four ambient air quality-monitoring stations should be established in the core
zone as well as in the buffer zone. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring shonld be undertaken
in consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry
including its Regonal Office located at Chennai and the State Pollution Control
Board' Central Pollution Control Board once in six months.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspecis.

The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measurés to protect the first order streams, if any, onginating from the mine lease
shall be taken.

Occupational health surveillance program of the workers should be undertaken
penodically to observe any contractions due 10 exposurg (0 dust and take
corrective measures, if needed.
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A separate environmental management cell with suitable qualified personnel -

should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization,

The funds earmarked for environmental protection measures (Capital cost Rs.4.5
Lakhs & Recurring Cost of Rs.3,.79 Lakhs/annum) should be Inapt in separate
account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry and its Regional Office located at Chennai.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with fime bound action plan
shall be prepared in accordance to the MoEF&CC’'s office Memorandum
No.F.No.22-65/2017- 1A.I11, dated.01.05.2018 and submit to the SELAA, AP and
Ministry’s Regional Office, Chennai,

The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchavats and Municipal Bodies in addition to the

relevant offices of the Government who in tum has to display the same for 30

days from the date of receipt.

The project authorities should advertise at least in tweo local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letier informing that the
project has been accorded environmental clearance and a copy of the clearance
letter 15 available with the State Pollution Control Board and SELAA, A P.

The SEIAA or any other competent authority may alter/modify the abowve
conditions or stipulate any further condition in the interest of environment
protection.

The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

Any appeal against this Envirommental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010,

Concealing the factual data or failure to comply with any of the coaditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986,

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modify
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the above conditions or stipulate any further condition in the interest of
environment profection,

xxxi.  SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing
false information.

xxxii. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Follution) Act, 1981, the Environment (Protection) Act, 1986 and the
Public Liability Insurance Act, 1991 along with their amendments and rules.

Sd/- . 5d- Sd-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP, SEIAA, AP, SEIAA, AP,

To
Sri Vemula Srinivasulu Proprietor,

D. No. 1-37, Nalgjanapada (V),
Pedrajupalem (Post), C.5.Puram Mandal,
Prakasam District-523108,

Ph. 9010480418

(T.C.F.B.O/Y

i s
L
A
SENTIOR ENVIRONMENTAL ENGINEER (EC)

. %
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State Level Environment Impact Assessment Authority (SETAA)
Andhra Pradesh
Ministry of Envirenment, Forests & Climate Change
Government of India
D.MNo.23-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijavawada-520010

REGD FOST WITH ACK.DUE

Order No. SEIAA/AP/NLE/MIN/D52019/983 1L g7 | Di: 25.11.2019

Sub:  SEIAA, AP - 1.594 Ha. Quartz Mine of M/s Southern Rocks & Minerals

(P) Ltd., at Sy.No: 152 & 16/2ZA, Gundupalli (V), Seetharampuram (M),
SR NMellore District. Andhra Pradesh - Environmental Clearance —

an“ﬂ ued < Reg,

15 has reference to your application submitted through online on 14.05.2019
(SIAVAP/MIN/36229%201%) and  information submitted on  14.08.2019, sceking
Environmental Clearance for 1.594 Ha of Quartz Mine located at Sy.No: 152 &
16/2A, Gundupalli (V), Seetharampuram (M), SPSR Nellore District in favour of
M/s Southern Rocks & Minerals Pvt. Ltd. It was reported that the nearest human
habitation viz., Gundupalle (V) exists at a distance of about 2.4 km from the mine lease
area, It was noted that the capital investment of the project is Rs.15.0 Lakhs and
capacity of the project is as follows;

Mining of Quartz ~ 11,092.72 TPA in 1.594 Ha.

II. The location of the mine is a3 follows:

SLNo |  Latitude Longitude
1: 15703°36.16"N 79°08"36.96"E
2, 15°03"36.68"N T9°0R"35.85"E
3 15°03°38.24™N 79°08"35.82"E
4. 1503°39 58"N 79708 36,057
5. 15°03'38.91"N 79°08"34.25"E

A 6. 15°03°41,25"N T9°0R'33.81"E |

% 15°03742.06"N 79°08'37.12"E
3 15703°40.43°N | 79°08°38.60"E

8. | 15°03°40.18"™N T9°08*38.92"E
10. | 15°03°37.81"N 79°08'39.20"E
11. [ 15°03°37.61"N 79°08'36.97E

ITL. It is an open cast semi-mechanized mine. Life of mine is 5.18 Years, The total
mine lease area is 1.594 Ha. The proposed project falls under Item No.1{a) of the
schedule of the E1IA Notification 2006-(i) Mining of Minerals (<100 Ha of mining
lease area in respect of non-coal mine lease),

The proposal has been examined and processed in accordance with EIA Notification,
2006 and its amendments thereof. The State Level Expert Appraisal Committee (SEAC)
examined the application, in its meeting held on 20.09.2019. The representative of the
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project proponent and their RQP have attended the meeting, The committee noted that
there is no quarry leases existing within 500 meters from this proposed mine. The
Committee recommended for issue of Environmental Clearance to this proposed
Quartz mining project for the production quantities;: Quartz - 11,092.72 TPA, duly
stipulating @ condition that the project proponent shall maintain the setback distance 7.5
meiers buffer zone all around the mine lease area for greenbelt development and other
conditions are to be fulfilled. The project proponent shall allocate sufficient funds for
implementation of CSR activities as committed by the representative alang with the EMP.
The avenue plantation with tall plants of av leass 1.5m height for I km length of the
approach road on either side of the road iy to be developed and maintained. The entire
green belt should be developed in first year itself. The State Level Environment Impact
Assessment Authority (SETAA), in its meeting held on 26,10.201% examined the proposal
and the recommendations of SEAC and decided 1o issue Envirenmental Clearance. The
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SEIAA, AP hereby accords Environmental Clearance to the project as mentioned at.
Para no. 1 under the provisions of the ElA Notification 2006 and its suhﬁequﬁnt'

amendments issued under Environment {Protection) Act, 1986 subject to implementation
of the following specific and general conditions:

Part A. Special Conditions:

1. The project proponent shall maintain the setback distance 7.5 meters buffer zone

all around the mine lease area for greenbelt development and other conditions are
1o be fulfilled.

ii, The project proponent shall allocate sufficient finds for implemeniation of CSK
activities as committed by the reprexentative along with the EMP,

1. The avenue plantation with tafl plants of at lease [.5m height for | km length af the
approach road on either side of the road is to be developed and maintained.

iv. The entire green belt should be developed in first year itself.

Part B. Specific Conditions:
Air Pollution:-

Wel drilling & wire saw cutting method shall be adopted to control dust emissions,

Delay detonators and shock tube initiation svstem for controlled sequential blasting

shall be used so as to reduce vibration and dust.

Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the local

DFO/Agriculture Department. The proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora of the mining area and necarby
areas, He shall take immediate measures for planting in the same area or any other area
selected by authorities not less than twice the number of trees going to be felled by
mining operations. He shall also take measures for restoration of other flora /fauna if

damaged by mining operations,

Fugitive dust emissions from all the sources should be controlled regularly, Water

spraying arrangement on haul roads, loading and unloading and at transfer points

should be provided and properly maintained.
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iv.  The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

v. The followmng measures are to be implemented to reduce air pollution during
transportation of mineral:-
®  Roads shall be graded to mitigate the dust emission,
o  Waler shall be sprinkled at regular interval on the main haul road and other
service roads by water sprinklers to suppress dust.
vi. The following measures are to be implemented to reduce Noise pollution:-

= Proper and regular maintenance of vehicles and other equipment

Limiting time exposure of workers to excessive noise.

= The workers employed shall be provided with protection equipment
and earmuffs etc.

= Speed of trucks entering or leéaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty trucks.

b

vil, Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control} {Amendment) Rules, 20010: dt. 11.00.2010
issued by the MoE&F, GOI to control noise to the prescribed levels, Workers
engaged in operations of HEMM, ete should be provided with ear plugs/muiTs,

2) Water Pollution:-

I.  The source of water through water tankers, Total water requirement is 11.5 KLD,
Chat of that, 5.0 KLD is used for Dust suppression; 4.0 KLD is used for green belt
development; 2.5 KLD is used for domestic purpose.

i, Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development cte. The drains
should be regularly desilted, particularly afier monsoon, and maintained properly.

ifi.  Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around
project area in consultation with Regional Director, CGWB, Southermn Region,
Hyderabad. Data thus collected should be sent at regular interval to MoEF, CGWA
and CGWB, Southern, Region, Hyderabad.

iv.  Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting.

v.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3} Solid Waste :-

1. Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.
Page 3 of 6
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The following measures are to be adopted to control erosion of dumps:-
= Retention/toe walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
transhoundary movement) Rules, 2008 and its amendments thereof to the recyclers
anthorized by APPCRB.

Part C. General Conditions;

i

.EF

¥,

vi.

vii,

This order is valid for a period of 5,18 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

“Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or medifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MOEF&CC,
Gol, New Delhi, as applicable.

The half-vearly compliance reports in respect of the terms and conditions stipulated
in this order & monitoring reports shall be uploaded in the website of the project
periodically. It shall simultaneously be submitted in hard and soft copies to the
SEIAA, AP, District Collector and Ministry’s Regional office, Chennai on 1 June
and 1* December of each calendar year.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chenna.

Four ambient air quality-monitoring stations should be established in the core zone
as well as in the buffer zone. Location of the stations should be decided based on
the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken
consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including
its Regional Office located at Chennai and the State Pollution Control Board
Central Pollution Control Board once in six months.
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vili. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

ix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measurncs to protect the first order streams, if any, originating from the mine lease
shall be taken.

x.  Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xi. A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly
1o the Head of the Organization.

xii. The funds earmarked for environmental protection measures (Capital Cost of
Rs.0.25 Lakhs & Recurring Cost of Rs.0.25 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and 1ts Regional Office located at
Chennai.

wiii. At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC’s office Memorandum
No F.No 22-652017- 1A IIL dated.01.05.2018 and submit to the SEIAA, A.P and
Ministry's Regional Office, Chennai.

xiv. The project propenent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has 1o display the same for 30 days
from the date of receipt.

xv. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemnacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter 15 available with the State Pollution Control Board and SEIAA, AP,

xvi, The SEIAA or any other competent authority may alter’modify the above
conditions or stipulate any further condition in the interest of environment
proteciion.

xvii. The proponent shall obtain all other mandatory clearances from respective
departments.
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Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to altermodify

the above conditions or stipulate any further condition in the interest of
environment protection.

The ahove conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Contral of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act. 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sdr- Sd/- Sdf-

MEMBER SECRETARY, MEMBER, CHAIRMAN,

To

SEIAA, AP, SEIAA, AP, SEIAA, ALP.

M/s Southern Rocks & Minerals (P) Ltd.,
5ri Pothula Rama Rao, Mg. Director,
Adjacent to Industrial Estate,

Kurnool Road, Ongole-523002,

Ph. +91 8500702819

Copy to:

S L e e —

The Chairman, SEAC, A_P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Nellore, APPCB for information.

The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

The Secretary, MOEF&CC, GOI New Delhi for kind information.
Monitering cell, MoEF&CC, GO, New Delhi for kind information.

The District Collector, Nellore District, Andhra Pradesh for kind information.

HT.CF.B.OY
L

e

o o P

=

MEMBER SECRETARY
SEIAA, ALP.

Page 6 of &

Page 147



__wogedt

NSt

it o
N\ |/

148

ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIJAYAWADA

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218
Email: zovja-jcee@appch.gov.in
Website :www.pcb.ap.gov.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No. N-622/APPCB/Z0O-VJA/CEE/2022

Date: 16.06.2022

Sub: APPCB-ZO-VJA - CFE - Quartz & Quartzite mine of Ch. Lakshmi
Swapna (4.840 Ha.,), Sy.No.130 (P), Bit-4, Thurupu Boyamadugula, H/o

Alivelumangapuram Village,

Varikuntapadu Mandal, SPSR Nellore

District - Consent for Establishment of the Board under Section 25 of
Water (Prevention and Control of Pollution) Act, 1974 and under Section 21
of Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1.

how

EC order No:SEIAA/AP/NLR/MIN/03/2022/4109/185.03/182.2, Dt.
18.05.2022.

Industry’s CFE application received at RO, Nellore on 24.05.2022
through APOCMMS.

RO, Nellore inspection report forwarded to ZO, Vja on 31.05.2022.
CFE committee meeting held at ZO, Vja on 15.06.2022.

* * *

I.  In the reference 2" cited Ch. Lakshmi Swapna (Quartz & Quartzite mine -
4.840 Ha.,), has submitted an application to the Board seeking Consent for
Establishment to carryout semi mechanized open cast mine to Excavate the
following products with installed capacities as mentioned below, with a proposed
project cost of Rs.60.0 Lakhs.

S.No. Product / Activity Extent Capacity
1. | Mining of Quartz 4.840 Ha., 10,005 TPA
2. | Mining of Quartzite 22,511 TPA

II.  As per the application, the above activity is to be located at Sy.No.130 (P) Bit-4,
Thurupu Boyamadugula, H/o Alivelumangapuram Village, Varikuntapadu
Mandal, SPSR Nellore District.

1.  The co-ordinates of the mine are mentioned below ;

Single Desk Approval Ref ID : SDPCB008220330

S.No. Latitude Longitude
1 14°57'44.73519"N 79°23' 26.01598"E
2 14°57'37.26350"N 79°23' 25.40431"E
3. 14°57'40.44326"N 79°23' 16.74079"E
4 14°57'45.38914"N 79°23' 18.39229"E
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The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 31.05.2022 and observed
that the site is surrounded by:

East : Approach road to mine; West : Hill lock;

North : Hill lock; South : Hill lock;

The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendation by the CFE Committee meeting held on 15.06.2022
at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to
carry out the activity mentioned at para (I) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control angle only. Zoning and other
regulations are not considered.

This order is valid for a period of 7 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

Smt Ch. Lakshmi Swapna,

(Quartz & Quartzite mine — 4.840 Ha),
D/o. Nageswara Rao,

#5-73A, Post office Bazar,
Annamotlavari palem Village,
Garnepudi Mandal,

Prakasam District A.P.

Email: Venkatajyothi999@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE = A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

S| No. Source Quantity

1. Dust suppression 2.5KLD
2. Green belt development 1.5 KLD
3. Domestic 1.0 KLD
Total 5.0 KLD

The maximum waste water generation (KLD) shall not exceed the following:

Sl. No. Source Quantity
1. Domestic 1.0 KLD

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.

Air :

4)

The mine operator shall comply with the following for controlling air pollution.
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The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB (A) during day
time and 70 dB (A) during night time.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO2 — 80 pg/m3, NOx — 80 pg/m3, PM2s — 60
pg/m3, PM1o — 100pug/m3,
Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)

Night time (10 PM to 6 AM) - 70 dB(A).

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

The mining activity shall take appropriate measures to Ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards

emissions system

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste:

14)

The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Quantity Hazardous / as Mode of Disposal

generation defined under
HWM Rules, 2016

1 Over burden | 39,993 Cu.mtrs

- First Five First 5 years Non Hazardous Shall be disposed in an
years earmarked area as per
2 mining 45523 Cu.mtrs in approved mine plan
waste First 5 years

General Conditions :

15)

16)

The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.18.05.2022.

The proponent shall obtain mine lease from Mines and Geology Department
before applying for CFO of the Board.
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17) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity and
adopt compensatory afforestation outside the mine area to meet 33% greenbelt at
total area acquired.

18) The mining shall be carried out as per the approved mine plan by the unit.

19) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

20) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

21) The proponent shall utilize the top soil for green belt development.

22) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

23) The proponent shall develop greenbelt with tall growing trees all along the boundary.

24) The fugitive emissions from all sources shall be controlled effectively.

25) The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

26) The proponent shall not operate the mine without obtaining CFO of the Board.

27) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

28) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution

control Acts.

29) The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

30) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIJAYAWADA

Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in

Website :www.appcb.ap.nic.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-634/APPCB/Z0O-VJA/CFE/RED/2020-

Sub:

Ref:

Date : 27.01.2020

APPCB—-Z0O-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. V Hari

Krishna (4.556 Ha.), Sy. No. 327/P, 404/P, 405/P, 414/P & 415/P, Vempadu (V),
Varikuntapadu (M), SPSR Nellore District - Consent for Establishment of the

Board under Section 25 of Water (Prevention and Control of Pollution) Act, 1974

and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.

1. Rejection Order No. N-634/APCB/Z0O-VJA/CFE/RED/2020-, dt. 18.01.2020.

2. EC Order No. SEIAA/AP/NLR/MIN/07/2019/40, Dt.18.12.2019.

3. Industry’s CFE application again received at Regional Office, Nellore on
20.01.2020 through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 21.01.2020.
CFE Committee meeting held at ZO, Vijayawada on 23.01.2020.

* * %

M/s. V Hari Krishna, (4.556 Ha) submitted an application to the Board vide reference 2™

cited seeking Consent for

Establishment (CFE) to carryout underground semi

mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 23 lakhs (Rupees twenty three

Lakhs only).

Activity Extent

Proposed capacity

Mining of Quartz 4.556 Ha

15000 TPA

As per the application, the above activity is to be located at Sy. No. 327/P, 404/P, 405/P,
414/P & 415/P, Vempadu (V), Varikuntapadu (M), SPSR Nellore District in an area of

4.556 Ha.

The co-ordinates of the mine are mentioned below :

Sl.No. Latitude Longitude
1. | 15°01' 30.1°N 79° 23 27.2"E
2. |15°01 29.1"N 79° 23’ 29.9"E
3. | 15°01 31.3'N 79° 23’ 32.6"E
4. | 15°01’ 36.2'N 79° 23 34.8"E
5. |15°01 41.2°N 79° 23’ 37.0°E
6. | 15°01  43.3'N 79° 23 37.4°E
7. | 15°01 46.8°'N 79° 23’ 39.0"E
8. | 15°01 47.2°N 79° 23’ 36.6"E
9. | 15°01' 44.0'N 79° 23’ 35.0"E
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10. | 15° 01’ 41.6"N 79° 23’ 34.9°E
11. | 15° 01’ 37.7°N 79° 23’ 33.1"E
12. | 15° 01’ 33.9'N 79° 23 31.3'E
13. | 15° 01’ 34.2°N 79° 23’ 30.3’E
14. | 15° 01’ 30.5"N 79° 23 27.1"E

The above site was inspected by the Asst. Environmental Engineer, A.P Pollution
Control Board, Regional Office, Nellore on 03.01.2020 and observed that the site is
surrounded by East : Hillock; West : Hillock; North : Hillock & South : Hillock.

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 23.01.2020 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there

under. This order is issued to carry out the activity mentioned at para (1) only.
This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

This order is valid for a period upto 6.55 year (or) the expiry of mine lease period
issued by the Government of A.P., whichever is earlier.

Digitally signed by NV
N V BhaSka ra Bhaskara Rao
Date: 2020.01.27 17:13:46

Rao +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

Sri V. Hari Krishna,

D.No. 2-31, Ashok Nagar,

Vempadu (V), Varikuntapadu (M),

SPSR Nellore District.

Email : vharikrishna4.556hect@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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SCHEDULE — A

Progress on implementation of the project shall be reported to the concerned Regional
Office, Ongole, A.P. Poallution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption shall not
exceed the following quantities.

Sl No. | Purpose Proposed Quantity
1. Dust suppression 3.0KLD
2. Green belt 4.0 KLD
3. Domestic 3.0KLD
TOTAL 10.0 KLD

The maximum waste water generation (KLD) shall not exceed the following:
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S| No. Source Proposed Quantity Point of disposal
1. Domestic 1.0KLD Septic tank followed by soak pit
SNo. Wastewater generation Mode of disposal
1. Domestic : 1.0 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas to
avoid fugitive dust emissions.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO, — 80 pug/m3, NOx — 80 pg/m3, PM,s — 60
pg/m3, PMyo — 100ug/m3,

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
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Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6)  The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7 The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Proposed Hazardous / as Method of Disposal
generation guantity defined under
HWM Rules, 2016
Over burden & | 6544.6 Non Hazardous Shall be stored in an
side burden m3/annum earmarked area within mine
lease area as per approved
mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MOEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
18.12.2019.

11) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12) The mining shall be carried out as per the approved mine plan by the unit.

13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15) The proponent shall utilize the top soil for green belt development.

16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17) The proponent shall develop greenbelt with tall growing trees all along the boundary.

18) The fugitive emissions from all sources shall be controlled regularly.

19) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

20) The proponent shall not operate the mine without obtaining CFO of the Board.

21) The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

22) Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by NV
N V B h as ka ra Bhaskara Rao
Date: 2020.01.27 17:14:05

Rao 0530
JOINT CHIEF ENVIRONMENTAL ENGINEER
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—_— ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIDAYAWADA
T Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
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Phone: 0866-2546218

Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-611/APPCB/ZO-VJA/CFE/RED/2019-

Date : 13.08.2019

Sub: APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. G.N.
Coastal Mines and Minerals Industries (3.844 Ha.), Sy No0.230/1, Thurupu
Rompidodla (V), Varikuntapadu (M), SPSR Nellore District - Consent for
Establishment of the Board under Section 25 of Water (Prevention and Control of

Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of
Pollution) Act, 1981 — Issued — Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/03/2019/889-516, Dt.29.06.2019.
2. Industry’s CFE application received at Regional Office, Nellore on 26.07.2019
through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 06.08.2019.
4. CFE Committee meeting held at ZO, Vijayawada on 08.08.2019

* * %

1. M/s. G.N. Coastal Mines and Minerals Industries (3.844 Ha.) submitted an application to

the Board vide reference 2™ cited seeking Consent for Establishment (CFE) to carryout

open cast mining to excavate the following product with installed capacities as mentioned

below, with a proposed project cost of Rs. 50,00,000/- (Rupees Fifty Lakhs only).

Activity Extent Capacity
Mining of Mica 938 TPA
Mining of Quartz 3.844 Ha. 4691 TPA
Mining of Feldspar 15638 TPA
2. As per the application, the above activity is to be located at Sy.N0.230/1, Thurupu

Rompidodla (V), Varikuntapadu (M), SPSR Nellore District in an area of 3.844 Ha.

3. The co-ordinates of the sand mine are mentioned below :
Sl.No. Latitude Longitude
1. 15°02'27.3"N 79°30' 48.3"E
2. 15°02’'25.9"N 79°30' 54.8"E
3. 15°02'22.0"N 79°30' 53.3"E
4. 15°02'20.4"N 79°30’' 53.0"E
5. 15°02'18.6"N 79°30'47.9"E
6. 15°02'21.3"N 79°30' 48.1"E
7. 15°02’'21.8"N 79°30'47.8"E
8. 15°02'23.2"N 79°30'47.5"E
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4. The above site was inspected by the Assistant Environmental Engineer, A.P Pollution
Control Board, Regional Office, Nellore on 02.08.2019 and observed that the site is
surrounded by East : Vacant land; West : Agricultural land; North : Vacant land &

South : Approach road and agricultural land.

5. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 08.08.2019 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there

under. This order is issued to carry out the activity mentioned at para (1) only.
6. This Consent order issued is subject to the conditions mentioned in the Annexure.

7. This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

8. This order is valid for a period of 7 years from the date of issue.

Digitally signed by NV
N V BhaSka ra Bhaskara Rao
Date: 2019.08.13 17:00:45

Rao +0530

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B”.

To

M/s. G.N. Coastal Mines and Minerals Industries (3.844 Ha.),
Clo. Sri R. Ramakrishna Rao,

# 29, Enchantened Woo,

Deshpande Guttahalli, Kadugodi,

Chennasandra Main Road,

Bangalore Rural — 560 067.

Email : laharigeoenviro@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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SCHEDULE - A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

3. The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

4. Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to review
any or all the conditions imposed herein and to make such alternation as deemed fit and
stipulate any additional conditions by the Board.

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

6. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

7. The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

8. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under Sec.
25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air (Prevention &
Control of Pollution) Act’ 1981 he may within 30 days from the date on receipt of the order
prefer an appeal before concerned Authority.

SCHEDULE - B

1. The source of water is Bore well and the maximum permitted water consumption shall not
exceed the following quantities.

SNo. | Purpose Quantity (KLD)
1. Wet drilling operation 3.5
2. Water sprinkling on mine haulage roads 2.0
3. Greenbelt development 1.0
4, Domestic 1.0
Total 7.5

2. The maximum waste water generation (KLD) shall not exceed the following:

SNo. | Source Quantity (KLD)
1. Domestic 0.5
Total 0.5
SNo. Wastewater generation Mode of disposal
1. Domestic : 0.5 KLD Septic tank followed by soak pit

Alir :

3. The proponent shall provide dust suppression measures like water spraying arrangements on
haul roads, loading & unloading areas and material handing areas.
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4. The mining activity shall not exceed the following Ambient Air Quality standards measured at
the periphery of activity — SO, — 80 pg/m3, NOx — 80 pg/m3, PMzs — 60 ug/m3, PMo —
100pg/m?,

Noise levels: Day time (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5. The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6. The proponent shall establish one AAQ monitoring station at the periphery of the mine area
in the wind prone direction and submit the analysis reports to APPCB regularly.

7. The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

8. The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9. The proponent shall scrupulously comply with conditions stipulated by the SEIAA, MoEF&CC,
AP, Gol, Vijayawada in the Environmental Clearance order dated : 29.06.2019.

10. The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

11. The mining shall be carried out as per the approved mine plan.

12. The proponent shall store the mine rejects and overburden within the earmarked mine lease
area as per the approved mine plan.

13. The proponent shall adopt fugitive dust control measures such as water sprinkling near loading
areas, on haul roads etc.

14. The proponent shall utilize the top soil for green belt development.

15. The proponent shall control the Noise levels to acceptable limits (CPCB standards) during
excavation in the mining area.

16. The proponent shall develop greenbelt with tall growing trees all along the boundary.
17. The fugitive emissions from all sources shall be controlled regularly.

18. The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the EMP
/ approved mine plan.

19. The proponent shall not operate the mine without obtaining CFO of the Board.

20. The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from the
Board.

21. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order
and attract action under the provisions of relevant pollution control Acts.

22. The order is issued without prejudice to the rights and contentions of this Board in any court of
law.

23. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order in the interest of environment protection.

Digitally signed by N V Bhaskara

N V Bhaskara Rao reo

Date: 2019.08.13 17:02:12 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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. ANDHRA PRADESH POLLUTION CONTROL BOARD
== ZONAL OFFICE: VIJAYAWADA
N

Plot No.41, Opp. SBH

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appchb.gov.in
Website :www.appcb.ap.nic.in

Dr.B.Madhusudhana Rao, m.E., Ph.D., LL.B.,
Joint Chief Environmental Engineer

COMBINED CONSENT ORDER FOR ESTABLISHMENT & OPERATION

Order No : N-548/APPCB/Z0-VJA/CFE&CFO/RED/2018- Date : 05.11.2018.

Sub: APPCB-ZO-VJA- CFE & CFO - M/s. Vadlamudi Nageswara Rao & Sons (Quartz Mine —
1.258 Ha.), Sy.No. 329/5 & 6/P, Vempadu (V), Varikuntapadu (M), SPSR Nellore District -
Combined Order of the Board for CONSENT FOR ESTABLISHMENT (CFE) & CONSENT
FOR OPERATION (CFO) under Section 25/26 of Water (Prevention and Control of Pollution)
Act, 1974 and under Section 21/22 of Air (Prevention and Control of Pollution) Act, 1981 —
Issued — Reg.

Ref: 1. EC Order No. DEIAA/AP/NLR/9-9/2018-254, Dt.09.10.2018.
2. Industry’s CFE & CFO applications received at Regional Office, Nellore on 17.10.2018
through APOCMMS.
3. RO’s inspection reports received at ZO, Vijayawada on 25.10.2018.
4. CFE Committee meeting held on 02.11.2018.

*k*k

I. In the reference 2™ cited, an applications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) to carry out Mining of Quartz with
installed capacities as mentioned below, with a project cost of Rs.25 Lakhs.

Sl. No. Starting Activity Extent in Ha. Name of the Activity Quantity
1. Open cast mining of quartz 1.258 Ha. Mining of Quartz 881.1 tons
through semi mechanized / month

Il. As per the application, the above activity is to be located at Sy.No. 329/5 & 6/P, Vempadu (V),
Varikuntapadu (M), SPSR Nellore District in an area of 1.258 Ha.

Ill.  The location of the mine as per the approved mining plan is as follows:

Sl.No. Latitude Longitude
1. 15°01’ 30.50" N | 79°24’ 36.60" E
2. 15°01'31.10" N | 79°24’ 41.70" E
3. 15°01'29.90" N | 79°24’ 42.20" E
4. 15°01'28.80" N | 79°24’ 42.80" E
5. 15°01'28.30" N | 79°24’ 35.80" E

IV. The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 20.10.2018 and observed that the site is surrounded by

North Mineral bearing area
South Mineral bearing area
East Mineral bearing area
West Mineral bearing area
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V. The Board, after careful scrutiny of the applications, verification report of Regional Officer,
Nellore, recommendations by the CFE Committee meeting held on 02.11.2018 at APPCB,
Zonal Office, Vijayawada, hereby issues COMBINED ORDER of the Board for CONSENT
FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO), to your unit / activity
under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of
Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (1) only.

VI. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B’.

VII.  This Order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VIIl.  This combined Order of Consent for Establishment and Consent for Operation shall be
valid for a period ending with the 31.10.2023.

Encl: Schedule ‘A’ & Schedule "B’

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Vadlamudi Nageswara Rao & Sons (Quartz Mine — 1.258 Ha.),
Clo. Sri V. Nagendra Babu,

#2-31, Ashok Nagar,

Vempadu (V), Varikuntapadu (M),

SPSR Nellore District — 524 227.

Copy to the EE, RO, Nellore for information and with a direction to ensure the compliance of the
time bound conditions and send a detailed report so as to place the mining unit before
External Advisory Committee (EAC) for review for necessary action as per the instructions of
the Board Office vide Memo Dt. 21.06.2016 in case of non-compliances.
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SCHEDULE-A

The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (Only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The industry shall file the water cess returns in Form-l as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with
water meter readings. The Industry shall remit water cess as per the assessment orders
as and when issued by Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) at least 120 days before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed compliance of CFO conditions for
obtaining Consent of the Board. The Industry should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let out
the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of
the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 02.11.2018 examined the CFE
& CFO applications of the industry and the verification reports submitted by Regional Office,
Nellore. The Committee observed that i) the industry proposed to carryout Mining of Quartz —
881.1 tons / month in an area of 1.258 Ha., with a project cost of Rs.25 Lakhs and comes under
Red Hazardous category, ii) the industry obtained Environmental Clearance vide Order
Dt.09.10.2018 from District Level Environmental Impact Assessment Authority (DEIAA), SPSR
Nellore District for Mining of Quartz — 10573.2 tons / annum in an area of 1.258 Ha., iii) the
nearest human habitation is Ramapuram (V) located at a distance of about 1.5 KM from the
proposed mine lease area, iv) the industry paid CFO fee for five years i.e. up to 31.10.2023, v)
the mine life of the industry is 10 years. The Committee further observed that the Member
Secretary instructed JCEE to process the CFE & CFO applications of mining units combined
through CFE committees. After detailed discussion, the CFE Committee recommended to issue
Combined CFE & CFO Order of the Board to the industry up to 31.10.2023 with conditions, as
per the instructions of the Board Office vide Memo Dt. 21.06.2016.
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Water :

1) The source of water is bore well and the maximum permitted water consumption is as

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Dust suppression 15
2. | Development of greenbelt 1.0
3. | Domestic 0.5
Total 3.0

2)  The maximum Waste Water Generation (KLD) shall not exceed the following:

Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.3
Total 0.3
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

>

3) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

4)  The industry shall comply with ambient air quality standards of PMi, (Particulate Matter
size less than 10um) - 100 ug/m®; PM.s (Particulate Matter size less than 2.5 um) - 60 ug/
m?3; SO,- 80 pg/m?; NOx - 80 ug/m?3, at the periphery of the mining unit.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PClI-I, dated 18.11.2009.

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

Solid Waste :

5)  The industry shall comply with the following :

Page 165

Sl. Solid Waste Total Method of Disposal

No. generated from Quantity

1. Waste oll 50 Ltrs / Shall be disposed to authorized reprocessing
annum agencies.

2. Over burden & | 7048.8tons/ | Shall be stored in the industry premises as per the
mine rejects annum approved mining plan.

Special Conditions :

6) The industry shall maintain the following records and the same shall be made available
to the inspecting officers of the Board :

a. Daily production details.
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.
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7) The industry shall maintain a setback distance of 7.5 mtrs from the mine boundary as
buffer zone all along the mine area for green belt development and shall develop green
belt in the buffer zone.

8) The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 02.12.2018.

9) Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.

10) The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments, within 6 (six) months i.e. by
30.04.2019. The water so collected shall be utilized for watering the mine area, roads,
green belt development etc.

11) The industry shall not cause ground water pollution in and around the industry premises.

12) The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

13) The industry shall adopt the following measures to control erosion of dumps within 6 (six)
months i.e. by 30.04.2019 :

e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

14) The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

15) The industry shall scrupulously comply with conditions stipulated by the DEIAA, SPSR
Nellore District, Andhra Pradesh, Govt. of India, Ministry of Environment, Forests &
Climate Change, in the Environmental Clearance order dated.09.10.2018.

16) Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

17) Mining activity shall be carried out as per approved Mining plan.

18) The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

19) The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

20) The industry shall develop 33% of the total area as thick green belt all along the

boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.
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The industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

The industry shall submit a compliance report on CFE & CFO combined order conditions
for every 6 months as on 01 January and 01 July of every year at Regional Office and
Zonal Office.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE / CFO of the Board.

The industry shall comply with all the directions issued by the Board from time to time.
The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIJAYAWADA

Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218
Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in

CONSENT ORDER FOR ESTABLISHMENT

Order No.N-483/APPCB/Z0O-VJA/CFE/RED/2020-

Sub:

Ref:

Date :26.02.2020

APPCB-Z0O-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Simhadri

Enterprises (4.816 Haz.), Sy. No. 136/P, Jadadevi (V), Varikuntapadu (M),
SPSR Nellore District - Consent for Establishment of the Board under Section 25

of Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of

Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

1. EC Order No. SEIAA/AP/NLR/MIN/10/2019/1339-172, Dt.07.01.2020.

2. Industry’s CFE application again received at Regional Office, Nellore on
11.02.2020 through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 15.02.2020.
CFE Committee meeting held at ZO, Vijayawada on 24.02.2020.

* * %

M/s. Simhadri Enterprises (4.816 Ha) submitted an application to the Board vide

reference 2" cited seeking Consent for Establishment (CFE) to carryout open cast semi

mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 60 lakhs (Rupees sixty lakhs only).

Activity Extent

Proposed capacity

Mining of Quartz 4.816 Ha

15694 TPA

As per the application, the above activity is to be located at Sy. No. 136/1P, Jadadevi
(V), Varikuntapadu (M), SPSR Nellore District in an area of 4.816 Ha.

The co-ordinates of the mine are mentioned below :

Sl.No. Latitude Longitude
1. | 14°5815.1°N 79° 23’ 50.8"E
2. |14°58 13.5"N 79°23' 54.1"E
3. | 14°58 05.9'N 79° 23 07.1"E
4. | 14°58 02.8'N 79° 23 06.1’E
5. | 14°58 09.9'N 79° 23 52.9"E
6. | 14°58 13.3'N 79° 23 54.1"E
7. |14°58 14.9'N 79° 23’ 50.7°E

The above site was inspected by the Asst. Environmental Engineer, A.P Pollution

Control Board, Regional Office, Nellore on 14.02.2020 and observed that the site is

surrounded by East : Hillock; West : Private Red sandal plantation; North : Private Red

sandal plantation & South : Hillock.
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V.  The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 24.02.2020 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there

under. This order is issued to carry out the activity mentioned at para (1) only.
VI.  This Consent order issued is subject to the conditions mentioned in the Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIIl.  This order is valid for a period of 7 years from the date of issue.

N am bada Ven kata Digitally signed by Nambada

Venkata Bhaskara Rao

Bhas ka ra Rao Date: 2020.02.26 12:26:31 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B”.

To

Sri Pavuluru Malyadri, Proprietor,

M/s. Simhadri Enterprises,

D.No. 10-63, ZPH School Road, Gudur,
SPSR Nellore District — 524101.

Email : vinodh826@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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SCHEDULE — A

Progress on implementation of the project shall be reported to the concerned Regional
Office, Ongole, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE -B

The source of water is borewell and the maximum permitted water consumption shall not
exceed the following quantities.

Sl No. | Purpose Proposed Quantity
1. Dust suppression 2.2 KLD
2 Wet saw cutting 2.1 KLD
4. Green belt 0.8 KLD
5 Domestic 0.6 KLD
TOTAL 5.7 KLD

The maximum waste water generation (KLD) shall not exceed the following:
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S| No. Source Proposed Quantity Point of disposal
1. Domestic 0.4 KLD Septic tank followed by soak pit
SNo. Wastewater generation Mode of disposal
1. Domestic : 0.4 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas to
avoid fugitive dust emissions.

The mining activity shall not exceed the following Ambient Air Quality standards

measured at the periphery of activity — SO, — 80 pg/m3, NOx — 80 pg/m3, PMzs — 60
ug/m3, PMio — 100ug/m3,
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Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6) The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7) The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Waste Proposed Hazardous / as Method of Disposal
generation guantity defined under
HWM Rules, 2016
Over burden & | 15051.8 Non Hazardous Shall be stored in an
side burden TPA earmarked area within mine
lease area as per approved
mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
07.01.2020.

11) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12) The mining shall be carried out as per the approved mine plan by the unit.

13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15) The proponent shall utilize the top soil for green belt development.

16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17) The proponent shall develop greenbelt with tall growing trees all along the boundary.

18) The fugitive emissions from all sources shall be controlled regularly.

19) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

20) The proponent shall not operate the mine without obtaining CFO of the Board.

21) The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

22) Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Nambada Venkata Digitally signed by Nambada
Venkata Bhaskara Rao

Bhaskara Rao Date: 2020.02.26 12:27:17 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

. i‘,ﬁ ZONAL OFFICE :: VIDAYAWADA

S Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

il s off v Phone: 0866-2546218
. \ |/ 4 Email: zovja-jcee@appcb.gov.in

Website :www.appcb.ap.nic.in
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Order No.N-482/APPCB/Z0O-VJA/CFE/RED/2020-

CONSENT ORDER FOR ESTABLISHMENT

Date :26.02.2020

Sub:

Ref:

APPCB—Z0-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Simhadri
Enterprises (490 Haz.), Sy. No. 130/P,
Varikuntapadu (M), SPSR Nellore District - Consent for Establishment of the

Alivelumangapuram (V),

Board under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —
Issued — Reg.
1. EC Order No. SEIAA/AP/NLR/MIN/10/2019/1338-143, Dt.07.01.2020.
2. Industry’s CFE application again received at Regional Office, Nellore on
11.02.2020 through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 15.02.2020.
CFE Committee meeting held at ZO, Vijayawada on 24.02.2020.

* * %

M/s. Simhadri Enterprises (4.90 Ha) submitted an application to the Board vide

reference 2™ cited seeking Consent for Establishment (CFE) to carryout open cast semi

mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 65 lakhs (Rupees sixty five lakhs

only).

Activity Extent Proposed capacity

4.90 Ha 17160 TPA

Mining of Quartz

As per the application, the above activity is to be located at Sy. No. 130/1P,

Alivelumangapuram (V), Varikuntapadu (M), SPSR Nellore District in an area of 4.90 Ha.

The co-ordinates of the mine are mentioned below :

Sl.No. Latitude Longitude
1. 14° 58’ 03.4°N 79° 22’ 56.5"E
2. 14° 58’ 00.0"N 79° 23' 02.0"E
3. | 14°57' 57.2°’N 79° 23’ 02.9°E
4. | 14°57 54.4’N 79° 23’ 06.9"E
5. 14° 57’ 55.9"N 79° 23’ 07.4"E
6. | 14°57 56.6"N 79° 23’ 06.0"E
7. 14° 58’ 00.9"N 79° 23’ 07.7E
8. | 14°58 00.5"N 79° 23 09.1"E
9. 14° 57’ 54.3"’N 79° 23’ 07.2"E
10. | 14°57' 53.7'N 79° 23’ 08.4"E
11. | 14°57' 53.5"N 79° 23 11.4°E
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12. | 14° 57 50.8"N 79° 23’ 10.0E
13. | 14° 57’ 55.7°N 79° 22’ 59.9"E
14. | 14°57° 58.1"N 79°22' 57.7"E
15. | 14° 58 02.2°N 79° 22’ 58.1"E
16. | 14° 58 03.3"N 79° 22' 56.3"E

IV. The above site was inspected by the Asst. Environmental Engineer, A.P Pollution
Control Board, Regional Office, Nellore on 24.02.2020 and observed that the site is
surrounded by East : Hillock; West : Vacant land & Eucalyptus plantation; North :
Vacant land and Eucalyptus plantation & South : Hillock.

V. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 04.02.2020 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to carry out the activity mentioned at para (1) only.

VI.  This Consent order issued is subject to the conditions mentioned in the Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

VIIl.  This order is valid for a period of 7 years from the date of issue.

Digitally signed by Nambada
Nambada Ven kata Venkata Bhaskara Rao

BhaSkara Rao Date: 2020.02.26 12:24:29
+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B”.

To

Sri Pavuluru Malyadri, Proprietor,

M/s. Simhadri Enterprises,

D.No. 10-63, ZPH School Road, Gudur,
SPSR Nellore District — 524101.

Email : vinodh826@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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SCHEDULE — A

Progress on implementation of the project shall be reported to the concerned Regional
Office, Ongole, A.P. Poallution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act' 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption shall not
exceed the following quantities.

Sl No. | Purpose Proposed Quantity
1. Dust suppression 2.2 KLD
2 Wet saw cutting 3.2KLD
4. Green belt 0.5KLD
5 Domestic 0.7 KLD
TOTAL 6.6 KLD

The maximum waste water generation (KLD) shall not exceed the following:
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S| No. Source Proposed Quantity Point of disposal
1. Domestic 0.5KLD Septic tank followed by soak pit
SNo. Wastewater generation Mode of disposal
1. Domestic : 0.5 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas to
avoid fugitive dust emissions.

The mining activity shall not exceed the following Ambient Air Quality standards

measured at the periphery of activity — SO, — 80 pg/m3, NO, — 80 pg/m3, PM,s — 60
pg/m3, PMyo — 100pug/m3,
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Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6) The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7) The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Proposed Hazardous / as Method of Disposal
generation guantity defined under
HWM Rules, 2016
Over burden & | 14669 TPA | Non Hazardous Shall be stored in an
side burden earmarked area within mine
lease area as per approved
mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
07.01.2020.

11) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12) The mining shall be carried out as per the approved mine plan by the unit.

13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15) The proponent shall utilize the top sail for green belt development.

16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17) The proponent shall develop greenbelt with tall growing trees all along the boundary.

18) The fugitive emissions from all sources shall be controlled regularly.

19) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

20) The proponent shall not operate the mine without obtaining CFO of the Board.

21) The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

22) Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by Nambada
Nambada Ven kata Venkata Bhaskara Rao

Date: 2020.02.26 12:25:21
Bhaskara Rao o=

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIDAYAWADA

Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218

Email: zovja-jcee@appch.gov.in

Website

:www.appcb.ap.nic.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-477/APPCB/ZO-VJA/CFE/RED/2020-

Sub:

Ref:

Date : 05.02.2020

APPCB-Z0O-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Sri Nayudu

Surya Sathish Kumar (1.837 Ha.), Sy. No.73/A, Narrawada (V), Duttalur (M),
SPSR Nellore District - Consent for Establishment of the Board under Section 25

of Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of

Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

1. EC Order No. SEIAA/AP/NLR/MIN/08/2019/1207-171, Dt.07.01.2020.

2. Industry’s CFE application again received at Regional Office, Nellore on
20.01.2020 through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 25.01.2020.
CFE Committee meeting held at ZO, Vijayawada on 04.02.2020.

* * %

M/s. Sri Nayudu Surya Satish Kumar, (1.837 Ha) submitted an application to the Board

vide reference 2™ cited seeking Consent for Establishment (CFE) to carryout open cast

semi mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 62 lakhs (Rupees sixty two lakhs

only).

Activity

Extent

Proposed capacity

Mining of Quartz

1.837 Ha

18968.25 TPA

As per the application, the above activity is to be located at Sy. No. 73/A, Narrawada
(V), Duttalur (M), SPSR Nellore District in an area of 1.837 Ha.

The co-ordinates of the mine are mentioned below :

SI.No.

Latitude

Longitude

=

14°53' 02.46774"N

79°25’17.11616"E

14° 53’ 05.98535°N

79° 25’ 30.34900"E

14° 53’ 25.93592"N

79°25’17.31398"E

14° 53’ 25.26190°N

79° 25’ 19.67707"E

14° 53’ 22.94227°N

79° 25’ 19.09271"E

14° 53’ 23.09023"N

79° 25’ 18.67099"E

14° 53’ 21.29715°N

79°25’17.87712"E

14° 53’ 21.19209°N

79° 25’ 18.31913"E

© @© Nl o g &~ WD

14° 53’ 18.76757°N

79° 25’ 17.82003"E

=
©

14° 53’ 19.73860°N

79° 25’ 14.17560"E
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IV.  The above site was inspected by the Asst. Environmental Engineer, A.P Pollution
Control Board, Regional Office, Nellore on 22.01.2020 and observed that the site is
surrounded by East : Agricultural lands; West : Vacant forest land; North : Agricultural
lands & South : Vacant land.

V. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 04.02.2020 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there

under. This order is issued to carry out the activity mentioned at para (1) only.
VI.  This Consent order issued is subject to the conditions mentioned in the Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIIl.  This order is valid for a period upto 6.83 year (or) the expiry of mine lease period
issued by the Government of A.P., whichever is earlier.

Digitally signed by N V Bhaskara

N V Bhaskara Rao reo

Date: 2020.02.05 17:41:27 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B”.

To

Sri Nayudu Surya Satish Kumar, Lessee,
D.No. 4-135, Brahmanagudem,

Chagallu (M),

West Godavari District — 534301.

Email : ramababubhanu78@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, Ongole, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption shall not
exceed the following quantities.

Sl No. | Purpose Proposed Quantity
1. Dust suppression 2.0KLD
2 Process 1.0KLD
4. Green belt 1.5KLD
5 Domestic 1.5KLD
TOTAL 6.0 KLD

The maximum waste water generation (KLD) shall not exceed the following:
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S| No. Source Proposed Quantity Point of disposal
1. Domestic 1.0KLD Septic tank followed by soak pit
SNo. Wastewater generation Mode of disposal
1. Domestic : 1.0 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas to
avoid fugitive dust emissions.

The mining activity shall not exceed the following Ambient Air Quality standards

measured at the periphery of activity — SO, — 80 pg/m*, NOx — 80 pg/m?, PM,s — 60
ug/m3, PMyo — 100ug/m?,
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Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6) The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7) The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.20009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Waste Proposed Hazardous / as Method of Disposal
generation quantity defined under
HWM Rules, 2016
Over burden & | 12268.56 Non Hazardous Shall be stored in an
side burden m3/annum earmarked area within mine
lease area as per approved
mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
07.01.2020.

11) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12) The mining shall be carried out as per the approved mine plan by the unit.

13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15) The proponent shall utilize the top soil for green belt development.

16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17) The proponent shall develop greenbelt with tall growing trees all along the boundary.

18) The fugitive emissions from all sources shall be controlled regularly.

19) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

20) The proponent shall not operate the mine without obtaining CFO of the Board.

21) The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

22) Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

N V Bhaskara Digit!y signedbyNv

Bhaskara Rao

Date: 2020.02.05 17:41:56
Rao +0530°

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIIAYAWADA

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in

Website :www.pcb.ap.gov.in

Order No. N-585/APPCB/Z0O-VJA/CEE/2022

CONSENT ORDER FOR ESTABLISHMENT

Date: 17.02.2022

APPCB-Z0O-VJA - CFE — M/s. GPA Minerals (16.512 Ha.), Sy. No. 322

(P) of Narrwada (V), and Sy. No. 475/1, 475/2, 476, 478 & 480 of
Duttaluru (V) & (M), S.P.S.R Nellore District - Consent for Establishment
of the Board under Section 25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of

Pollution) Act, 1981 — Issued — Reg.

Sub:

Ref: 1.
2.
3.
4.

EC order No: SEIAA/AP/NLR/MIN/11/2019/1381/154.18 & 159.21-405
Dt 13.07.2021.
Industry’s CFE application received at RO, Nellore on 28.01.2022
through APOCMMS
RO, Nellore inspection report dt. 01.02.2022.
CFE Committee meeting held at ZO, Vja., on 14.02.2022.

* %

In the reference 2™ cited, M/s. GPA Minerals (16.512 Ha.), has submitted an
application to the Board seeking Consent for Establishment to carryout semi
mechanized open cast mine to Excavate the following products with installed
capacities as mentioned below, with a proposed project cost of Rs.153.0 Lakhs.

S.No.

Product / Activity

Extent

Capacity

1.

Mining of Quartz

16.512 Ha.

30119 Tons / annum

As per the application, the above activity is to be located at Sy. No. 322 (P) of
Narrwada (V), and Sy. No. 475/1, 475/2, 476, 478 & 480 of Duttaluru (V) &
(M), S.P.S.R Nellore District.
The co-ordinates of the mine are mentioned below :

%)
pd
©

Latitude

Longitude

14°52'34.2583"N

79°28'4.96840"E

14°52'31.41192"N

79°28'11.92789"E

14°52'25.54421"N

79°28'8.99832"E

14°52'26.63788"N

79°28'5.77290"E

14°52'22.26374"N

79°28'4.37728"E

14°52'18.24836"N

79°28'3.14755"E

14°52'17.35624"N

79°28'6.80122"E

14°52'11.13729"N

79°28'6.30763"E

OO N O RA~WNE -

14°52'11.68846"N

79°28'2.91016"E

H
o

14°52'9.66064"N

79°28'2.82029"E

H
H

14°52'11.27270"N

79°27'53.03761"E

H
NF

14°52'15.19980"N

79°27'56.07917"E

H
w

14°52'15.32856"N

79°27'55.13511"E
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14.

14°52'19.74323"N

79°27'55.11089"E

15.

14°52'19.55633"N

79°27'56.06416"E

16.

14°52'18.85721"N

79°27'59.83850"E

17.

14°52'23.66773"N

79°28'1.81766"E

18.

14°52'25.46443"N

79°27'58.54672"E

19.

14°52'29.59024"N

79°27'59.81583"E

20.

14°52'28.96766"N

79°28'1.07400"E

VI.

VII.

VIII.

The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 31.01.2022 and observed
that the site is surrounded by:

East : Vacantland, West Agricultural land & Mango
garden;
Approach road and

Eucalyptus plantation;

North Eucalyptus plantation; South

The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendation by the CFE Committee meeting held on 14.02.2022
at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to
carry out the activity mentioned at para (I) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control angle only.
regulations are not considered.

Zoning and other

This order is valid for a period of 7 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

Digitally signed by
Nambada Nambada Venkata
Ven kata Bhaskara Rao

Date: 2022.02.17 18:28:58
Bhaskara Rao +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

Smt. Katamreddy Prasuna,

M/s. GPA Minerals,

(Quartz mine — 16.512 Ha.,),
D.No0.27/4/242, Flat No. 404,

Sri Ahalya Homes, Near Children Park,
Ramji Nagar, Nellore,

SPSR Nellore District - 524002

e-mail: ravireddy232@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

S| No. Source Quantity

Dust Suppression 7.0 KLD

Green belt Development 7.0 KLD

1
2.
3. Wire saw cutting 3.5 KLD
4 Domestic 1.5 KLD

Total 19.0 KLD

The maximum waste water generation (KLD) shall not exceed the following:

SI. No. Source Quantity

1. Domestic 1.0 KLD

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.
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4)  The mine operator shall comply with the following for controlling air pollution.

S.No. | Source Capacity Control Equipment

5)  The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB (A) during day
time and 70 dB (A) during night time.

6) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80 pg/m?, NOx — 80 pg/m3, PM2s — 60
ug/m?3, PM1o — 100ug/m?,

Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

7) The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

8)  The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

9) The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

10) The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

11) The mining activity shall take appropriate measures to Ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

12) The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

13) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste:

14) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016

1. Overburden | 214014 Tons for Non Hazardous Shall be disposed in an
& rejects first 5 years earmarked area as per
approved mine plan

2. Mine waste 64092 Tons for Non hazardous
first 5 years
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General Conditions :

15)

16)

17)
18)

19)

20)

21)
22)

23)

24)
25)

26)

27)
28)

29)

30)

31)

32)

33)

The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.13.07.2021.

As committed the mine holder shall maintain a minimum distance of 30 m from
the boundary of TGP Canal for carrying out mining activity as per the
requirement of Irrigation Department.

The mine operator shall carry manual mining without blasting & drilling
operations as per mine plan.

The proponent shall obtain mine lease from Mines and Geology Department
before applying for CFO of the Board.

The industry shall comply with all the recommendations of SEAC sub-
committee with regard to silica sand mining operations in the Environmental
aspects.

The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mining shall be carried out as per the approved mine plan by the unit.

The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.
The proponent shall utilize the top soil for green belt development.

The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

The proponent shall develop greenbelt with tall growing trees all along the boundary.

The fugitive emissions from all sources shall be controlled effectively.

The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The proponent shall not operate the mine without obtaining CFO (expansion) of the
Board.

The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Nambada Digitally signed by Nambada
Venkata Bhaskara Rao
Ven kata Date: 2022.02.17 18:29:14
BhaskaraRao ~ +0%30
JOINT CHIEF ENVIRONMENTAL ENGINEER
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e ANDHRA PRADESH POLLUTION CONTROL BOARD
E v ZONAL OFFICE: VIJAYAWADA
N

Dr.B.Madhusudhana Rao, M.E., Ph.D., LL.B.,
Joint Chief Environmental Engineer

Plot No.41, Opp. SBH

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appchb.gov.in
Website :www.appcb.ap.nic.in

Page 188

CONSENT ORDER FOR ESTABLISHMENT

Order No : N-525/APPCB/Z0-VJA/CFE/RED/2018- Dt : 21.07.2018

Sub: APPCB — CFE - M/s. Sri N. Srinivasulu (Quartz Mine — 1.594 Ha.), Sy.No. 230,
Thimmapuram (V), Duttalur (M), SPSR Nellore District - Consent for Establishment of the
Board under Section 25 of Water (Prevention & Control of Pollution) Act, 1974 and Under
Section 21 of Air (Prevention & Control of Pollution Act, 1981 — Issued — Reg.
Ref: 1. EC Order No. DEIAA/AP/NLR/8-1/2018-224, Dt.13.06.2018.
2. Industry’s CFE application received at RO, Nellore on 06.07.2018 through OCMMS.
3. RO’s inspection report received at ZO, Vijayawada on 13.07.2018.
4. CFE Committee meeting held on 17.07.2018.
*kk
l. In the reference 2™ cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out semi mechanized open cast mining of quartz with installed
capacities as mentioned below, with a project cost of Rs.25 Lakhs.
Sl.No. Starting Activity Extent in Ha. | Name of the Activity Quantity
1. Open cast mining of quartz 1.594 Ha. Mining of Quartz 1638 tons /
through semi mechanized mining month
Il. As per the application, the above activity is to be located at Sy.No. 230, Thimmapuram (V),
Duttalur (M), SPSR Nellore District in an area of 1.594 Ha.
Ill.  The co-ordinates of the mine area as follows :
SI.No. | Latitude Longitude
1 14°55’ 36.70” N 79°27' 9.40"E
2 14° 55’ 37.70" N 79°27° 16.10"E
3. 14° 55’ 34.60” N 79°27’ 16.70"E
4 14° 55’ 34.00” N 79°27° 11.30"E
IV. The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 11.07.2018 and observed that the site is surrounded by
North Vacant lands
South Vacant lands
East Vacant lands
West Vacant lands
V. The Board, after careful scrutiny of the application, verification report of Regional Officer and

recommendations of the CFE Committee, hereby issues CONSENT FOR ESTABLISHMENT
to your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under.
This order is issued to carry out the activity mentioned at para (1) only.

Page 1 of 5


mailto:zovja-jcee@appcb.gov.in

189

VI. This Consent order issued is subject to the conditions mentioned in the Annexure.

VII. This order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VIIl. This order is valid for period of 7 years from the date of issue.

i Digitally signed by
Encl: Schedule ‘A’ & Schedule "B’ Bonthalakoti Bonthalakoti Madhusudhana

Madhusudhana e

Date: 2018.07.23 17:24:21
Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sri N. Srinivasulu (Quartz Mine — 1.594 Ha.),
C/o. Sri N. Srinivasulu,

D.No.1-41, Kothapet (V&P),

Chakalakonda (SO) Duttaluru (M),

SPSR Nellore District — 524 221.

Copy to the EE, RO, Nellore for information and necessary action.
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SCHEDULE-A

1) Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2) The industry shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and Authorization under Hazardous and Other Wastes (Management, Handling &
Transboundary Movement) Rules, 2016 before commencement of the activity, including
trial production.

3) Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

4)  The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

5) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

6) The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

7) If the industry is aggrieved by this order made by A.P. Pollution Control Board under Sec.
25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air (Prevention &
Control of Pollution) Act’ 1981 he may within 30 days from the date on receipt of the order
prefer an appeal to Appellate Authority, Hyderabad - 500 004.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 17.07.2018 examined the CFE
application and the verification report submitted by Regional Office, Nellore. The Committee
observed that i) the industry proposed to carryout Mining of Quartz — 1638 tons / month in an
area of 1.594 Ha., ii) the industry has obtained Environmental Clearance from State Level
Environmental Impact Assessment Authority (SEIAA), Andhra Pradesh for carryout mining of
Quartz — 19658 tons / annum in an area of 1.594 Ha. vide order Dt.13.06.2018, iii) the nearest
human habitation is Thimmapuram (V) located at a distance of about 2 KM from the proposed
mine lease area, iv) the mine life of the industry is 20 years. After detailed discussion, the CFE
Committee recommended to issue CFE Order to the industry with conditions.

Water :

1) The source of water is bore well and the maximum permitted water consumption is as

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Dust Suppression 3.0
2. | Development of greenbelt 3.0
3. | Domestic 0.5
Total 6.5

2)  The maximum Waste Water Generation (KLD) shall not exceed the following:

Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.4
Total 0.4
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.
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Air :

3)  The fugitive emissions from all sources shall be controlled regularly.

4)  The industry shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

5)  The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB(A) during day time
and 70 dB(A) during night time.

6) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

7)  The industry shall not exceed the following Ambient Air Quality standards measured
outside the factory premises at periphery of industry
SO, — 80 pg/m?, NOy — 80 pg/m?3, PMzs — 60 pug/m?, PMo — 100 pg/m?

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A).
Night time (10 PM to 6 AM) - 70 dB(A).
Solid Waste :

8)  The industry shall comply with the following :

Sl Solid Waste Total Method of Disposal

No. generated from Quantity

1. Over burden & | 13105.8 m3/ | Shall be used for land fill within the premises /

mine rejects annum store in the earmarked area as per the approved
mining plan.

9) The following rules and regulations notified by the MOE&F, GOI shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

Special Conditions :

10)

11)

12)

13)

14)

The industry shall maintain a setback distance of 7.5 mtrs from the mine boundary as
buffer zone all along the mine area for green belt development and shall develop green
belt in the buffer zone.

The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 17.08.2018.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.

The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development etc.

The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.
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16)

17)

18)

19)

20)

21)

22)

23)

24)

25)

26)
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The industry shall adopt the following measures to control erosion of dumps:
e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

The industry shall scrupulously comply with conditions stipulated by the DEIAA, SPSR
Nellore District, Andhra Pradesh in the Environmental Clearance Order dated
13.06.2018.

The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.

The industry shall not operate the mine without obtaining CFO of the Board.
The industry shall comply with all the directions issued by the Board from time to time.

The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any

court of law.
H Digitally signed by
BonthalakOtl Bonthalakoti Madhusudhana

Madhusudhana reo
Date: 2018.07.23 17:24:42
Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIIAYAWADA

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218
Email: zovja-jcee@appcb.gov.in
Website :www.pcb.ap.gov.in

Order No. N-591/APPCB/Z0O-VJA/CEE/2022

CONSENT ORDER FOR ESTABLISHMENT

Date: 21.03.2022

Sub: APPCB-Z0O-VJA - CFE - Quartz & Mica Mine of M/s. Maruthi Minerals
(2.0 Ha.), Sy.No. 359/1(P),359/2 (P) & 360 (P), Teddupadu (V), Duttalur
(M), SPSR Nellore District - Consent for Establishment of the Board under
Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.
Ref: 1. EC order No: SEIAA/AP/NLR/MIN/4/2021/3125/165.52 & 164.47-785 Dt

21.09.2021.

2. Industry’s CFE application received at RO, Nellore on 04.03.2022
through APOCMMS

3. RO, Nellore inspection report forwarded to ZO, Vijayawada on
07.03.2022.

4. CFE Committee meeting held at ZO, Vja., on 15.03.2022.

* %

*

In the reference 2" cited, M/s. Maruthi Minerals (2.0 Ha.), has submitted an
application to the Board seeking Consent for Establishment to carryout semi
mechanized open cast mine to Excavate the following products with installed
capacities as mentioned below, with a proposed project cost of Rs.35.0 Lakhs.

S.No. Product / Activity Extent Capacity
1. Mining of Quartz 13,515 Tons / Annum
2.0 Ha.
2. Mining of Mica 1,352 Tons / Annum

As per the application, the above activity is to be located at Sy.No.
359/1(P),359/2 (P) & 360 (P), Teddupadu (V), Duttalur (M), SPSR Nellore

District.

The co-ordinates of the mine are mentioned below :

S.No. Latitude Longitude
1. 14° 55' 33.20685" N 79° 26'52.37525" E
2. 14° 55'33.00241" N 79° 26'54.77835" E
3. 14° 55' 33.59034" N 79° 26' 54.85896" E
4. 14°55'33.77321" N 79° 26' 58.56023" E
5. 14° 55' 33.67566" N 79° 26'59.13580" E
6. 14° 55'30.82411" N 79° 26' 58.50276" E
7. 14° 55'31.54290" N 79° 26' 55.10368" E
8. 14° 55' 28.56451" N 79° 26' 54.18549" E
9. 14° 55' 28.88570" N 79° 26'51.68837" E
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The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 07.03.2022 and observed
that the site is surrounded by:

East : Vacantland, West : Vacant land & Vagui;

North : Vacant land,; South . Eucalyptus plantation;

The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendation by the CFE Committee meeting held on 15.03.2022
at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to
carry out the activity mentioned at para (I) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control angle only. Zoning and other
regulations are not considered.

This order is valid for a period of 7 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. Maruthi Minerals,

(Quartz & Mica mine — 2.0 Ha.,),

Sri D.Sridhar Reddy, Managing Partner,
D.No. 17/606, Shop No. 4,

VRC Centre, Nellore,

D.No. 24-2-1858, 1/C, Dega Enclave,
Magunta Layout,

SPSR Nellore District.

e-mail: sridharreddy4.872@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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8)

1)

2)
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

S| No. Source Quantity

1. Water sprinkling on Haul roads and 2.0 KLD
waste dump

2. Green belt Development 2.0 KLD

3. Domestic 1.5 KLD

Total 5.5 KLD

The maximum waste water generation (KLD) shall not exceed the following:

SI. No. Source Quantity

1. Domestic 1.0 KLD

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.
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4)  The mine operator shall comply with the following for controlling air pollution.

S.No. | Source Capacity Control Equipment

5)  The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB (A) during day
time and 70 dB (A) during night time.

6) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80 pg/m?, NOx — 80 pg/m3, PM2s — 60
ug/m?3, PM1o — 100ug/m?,

Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

7) The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

8)  The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

9) The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

10) The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

11) The mining activity shall take appropriate measures to Ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

12) The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

13) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste:

14) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1. Overburden | 10630 Tons for Non Hazardous Shall be disposed in an
& rejects first 5 years earmarked area as per

approved mine plan

2. Mine waste 51858 Tons for Non hazardous
first 5 years
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General Conditions :

15) The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.21.09.2021.

16) The mine operator shall carry manual mining without blasting & drilling
operations as per mine plan.

17) The proponent shall obtain mine lease from Mines and Geology Department
before applying for CFO of the Board.

18) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

19) The mining shall be carried out as per the approved mine plan by the unit.

20) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

21) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.
22) The proponent shall utilize the top soil for green belt development.

23) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

24) The proponent shall develop greenbelt with tall growing trees all along the boundary.

25) The fugitive emissions from all sources shall be controlled effectively.

26) The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

27) The proponent shall not operate the mine without obtaining CFO of the Board.

28) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

29) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

30) The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

31) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ZONAL OFFICE :: VIJAYAWADA

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
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Phone: 0866-2546218
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-558/APPCB/Z0O-VJAICFE/2021

Date: 02.09.2021

APPCB-ZO-VJA - CFE — M/s. N.R. Minerals (4.757 Ha.,), Sy.N0.863-2

(3.59 Acres), 864-1 (6.40 Acres), 865-1 (1.76 Acres), Bhyravaram

SPSR Nellore District -

Consent for

Establishment (CFE) of the Board under Section 25 of Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention

Sub:

Village, Duttaluru Mandal,

and Control of Pollution) Act, 1981 — Issued — Reg.
Ref: 1.

dt.12.08.2021.

EC Order No. SEIAA/AP/NLR/MIN/12/2020/2727/162.78 & 159.67-560,

2. Industry’s CFE application received at RO, Nellore on 14.08.2021

through APOCMMS.

3. RO, Nellore inspection report dt. 26.08.2021.
4. CFE Committee meeting held at ZO, Vja., on 31.08.2021.

* * *

In the reference 2™ cited, M/s. N.R. Minerals (4.757 Ha.,) has submitted an
application to the Board seeking Consent for Establishment (CFE) to carryout
semi mechanized open cast mine to Excavate the following products with
installed capacities as mentioned below, with a proposed project cost of Rs.45.0

Lakhs (Rupees Forty Five Lakhs only).

S.No. Name of the Product / Extent Proposed
Activity Capacity
1. Mining of Quartz 4.757 Ha., | 46,976 Tons /Annum

As per the application, the above activity is to be located at Sy.N0.863-2 (3.59

Acres),
Duttaluru Mandal, SPSR Nellore District.

864-1 (6.40 Acres), 865-1 (1.76 Acres),

The co-ordinates of the mine are mentioned below :

Bhyravaram Village,

S.No. Latitude Longitude
1. 14°47' 03.18152"N 79°25' 49.10701"E
2. 14°47' 02.15593"N 79°25' 43.60395"E
3. 14°47' 04.77552"N 79°25' 42.56530"E
4. 14°47' 10.60444"N 79°25' 44.25193"E
5. 14°47' 14.48666"N 79°25'43.12764"E
6. 14°47' 17.09458"N 79°25' 43.30957"E
7. 14°47'17.20201"N 79°25' 45.14062"E
8. 14°47' 10.19036"N 79°25' 46.62195"E
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The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 25.08.2021 and observed
that the site is surrounded by:

East : Agricultural lands; West : Approach road and
Agricultural lands;

North : Agricultural lands; South . Agricultural lands;

The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendation by the CFE Committee meeting held on 31.08.2021
at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT (CFE) to your activity Under Section 25 of Water (Prevention
& Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to
carry out the activity mentioned at para (1) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order is valid for a period of 7.0 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

Digitally signed by Nambada
Nambada Venkata venkata Bhaskara Rao

+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. N.R. Minerals (4.757 Ha.,),

C/o. Sri M. Rama Mohan Reddy,

S/o. Sri Anantha Reddy,
Somalaregada Village,

Dattaluru Mandal,

SPSR Nellore District- 524222

Email : nrminerals4.757ha@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE = A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No Purpose Quantity (KLD)
Dust suppression 2.0
Green belt

2.0
1.0
Total 50

Domestic

The maximum waste water generation (KLD) shall not exceed the following:

S.No. Purpose Quantity (KLD)
1 Domestic 1.0
Total 1.0

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.
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4)  The mine operator shall comply with the following for controlling air pollution.

S.No. Source Capacity Control Equipment

5) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO2 — 80 pg/m3, NOx — 80 pg/m3, PM2s — 60
pg/m3, PM1o — 100pg/m3,

Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

6) The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

7)  The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

8) The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

9) The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

10) The mining activity shall take appropriate measures to Ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

11) The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

12) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste :

13) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste Proposed Hazardous / as Mode of Disposal
generation quantity defined under
HWM Rules, 2016

1. | Over burden 51,244 Tons /
First Five years Non Hazardous Shall be disposed in an
earmarked area as per
2. | Mining waste | 1,26,750 Tons / approved mine plan

First Five years Non Hazardous
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General Conditions :

14) The proponent shall scrupulously comply with conditions stipulated by the SEIAA
(AP), MoOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.12.08.2021.

15) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

16) The mining shall be carried out as per the approved mine plan by the unit.

17) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

18) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

19) The proponent shall utilize the top soil for green belt development.

20) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

21) The proponent shall develop greenbelt with tall growing trees all along the boundary.

22) The fugitive emissions from all sources shall be controlled effectively.

23) The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

24) The proponent shall not operate the mine without obtaining CFO of the Board.

25) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

26) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

27) The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

28) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by Nambada
Nambada Venkata Venkata Bhaskara Rao

BhaSka ra Rao Date: 2021.09.02 16:35:40
+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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. ANDHRA PRADESH POLLUTION CONTROL BOARD
== ZONAL OFFICE: VIJAYAWADA
N

Plot No.41, Opp. SBH

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in
Website :www.appcb.ap.nic.in

Dr.B.Madhusudhana Rao, M.E., Ph.D.,LL.B.,
Joint Chief Environmental Engineer
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COMBINED CONSENT ORDER FOR ESTABLISHMENT & OPERATION

Order No : N-573/APPCB/Z0O-VJA/CFE&CFO/RED/2019- Date : 31.01.2019.

Sub:  APPCB-ZO-VJA- CFE & CFO - M/s. SGS Minerals Private Limited (Extent — 17.786 Ha.),
Sy.No. 666/P, 1082/P & 1083/P, Appasamudram (V), Udayagiri (M), SPSR Nellore
District - Combined Order of the Board for CONSENT FOR ESTABLISHMENT (CFE) &
CONSENT FOR OPERATION (CFO) under Section 25/26 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21/22 of Air (Prevention and Control of Pollution)
Act, 1981 — Issued — Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/09/2018-690, Dt.06.12.2018.
2. Industry’s CFE & CFO applications received at Regional Office, Nellore on 02.01.2019
through APOCMMS.
3. RO’s inspection reports received at ZO, Vijayawada on 09.01.20109.
4. CFE Committee meeting held on 24.01.2019.

*k*k

I. In the reference 2" cited, an applications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) to carry out Mining of Quartz & Feldspar
with installed capacities as mentioned below, with a project cost of Rs.75 Lakhs.

Sl. No. Starting Activity Extent in Ha. | Name of the Activity Quantity
1. Open cast mining of Quartz & | 17.786 Ha. | Mining of Quartz 768 tons / month
Feldspar through semi —
mechanized Mining of Feldspar 85 tons / month

[I. As per the application, the above activity is to be located at Sy.No. 666/P, 1082/P & 1083/P,
Appasamudram (V), Udayagiri (M), SPSR Nellore District in an area of 17.786 Ha.

lll.  The location of the mine as per the approved mining plan is as follows:

SI.No. | Latitude Longitude
1. 14° 55’ 26.60" N | 79°21’ 16.20" E
2. 14°55’ 19.60" N | 79°21’ 37.60" E
3. 14° 55’ 19.20" N | 79°21’ 39.90” E
4. 14° 55’ 9.00” N 79°21' 37.50" E
5. 14°55’9.30” N 79°21' 35.20" E
6. 14° 55’ 15.00" N | 79°21’ 25.40" E
7. 14°55’ 16.60" N | 79°21’ 22.90" E
8. 14° 55 18.90" N | 79°21’ 19.90" E
9. 14° 55’ 23.70" N | 79°21’ 16.30"E
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IV. The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 07.01.2019 and observed that the site is surrounded by

North . Mineral bearing area

South  : Vacant land followed by stone crusher
East : Village road followed by agricultural lands
West : Agricultural lands

V. The Board, after careful scrutiny of the applications, verification report of Regional Officer,
Nellore, recommendations by the CFE Committee meeting held on 24.01.2019 at APPCB,
Zonal Office, Vijayawada, hereby issues COMBINED ORDER of the Board for CONSENT
FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO), to your unit / activity
under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of
Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (1) only.

VI. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B’.

VII.  This Order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VIIl. This combined Order of Consent for Establishment and Consent for Operation shall be
valid for a period ending with the 31.12.2023.

Encl: Schedule ‘A’ & Schedule "B’

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. SGS Minerals Private Limited (Extent —17.786 Ha.),
Cl/o. Sri Sood Rajeev,

D.N0.90-G Pocket A-3,

Ryan International School,

Mayur Vihar Phlll,

East Delhi — 110 096.

Copy to the EE, RO, Nellore for information and with a direction to ensure the compliance of the
time bound conditions and send a detailed report so as to place the mining unit before
External Advisory Committee (EAC) for review for necessary action as per the instructions of
the Board Office vide Memo Dt. 21.06.2016 in case of non-compliances.
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SCHEDULE-A

The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (Only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The industry shall file the water cess returns in Form-l as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with
water meter readings. The Industry shall remit water cess as per the assessment orders
as and when issued by Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) at least 120 days before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed compliance of CFO conditions for
obtaining Consent of the Board. The Industry should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let out
the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of
the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 24.01.2019 examined the CFE
& CFO applications of the industry and the verification reports submitted by Regional Office,
Nellore. The Committee observed that i) the industry proposed to carryout Mining of Quartz —
768 tons / month and Mining of Feldspar — 85 tons / month in an area of 17.786 Ha. with a
project cost of Rs.75 Lakhs and comes under Red Hazardous category, ii) the industry obtained
Environmental Clearance vide Order Dt.06.12.2018 from State Level Environmental Impact
Assessment Authority (SEIAA), Andhra Pradesh to carryout Mining of Quartz — 9216 tons /
annum and Mining of Feldspar — 85 tons / annum in an area of 17.786 Ha., iii) the nearest
human habitation is Appasamudram (V) located at a distance of about 1.5 KM from the
proposed mine lease area, iv) the industry paid CFO fee for five years i.e. up to 31.12.2023, v)
the mine life of the industry is 26 years. The Committee further observed that the Member
Secretary instructed JCEE to process the CFE & CFO applications of mining units combined
through CFE committees. After detailed discussion, the CFE Committee recommended to issue
Combined CFE & CFO Order of the Board to the industry up to 31.12.2023 with conditions, as
per the instructions of the Board Office vide Memo Dt. 21.06.2016.
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Water :

1) The source of water is tankers and the maximum permitted water consumption is as

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Wet drilling operation 2.2
2. | Water sprinkling on haul roads and for waste dump 1.8
3. | Greenbelt development 0.6
4. | Domestic 11
Total 5.7

2)  The maximum Waste Water Generation (KLD) shall not exceed the following:

Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.6
Total 0.6
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

>

3) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

4)  The industry shall comply with ambient air quality standards of PMi, (Particulate Matter
size less than 10um) - 100 pg/m?; PM, s (Particulate Matter size less than 2.5 um) - 60 pg/
m?3; SO,- 80 ug/m?; NOx - 80 pg/m?3, at the periphery of the mining unit.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

Solid Waste :

5)  The industry shall comply with the following :

Page 206

Sl Solid Waste Total Method of Disposal

No. generated from Quantity

1. Waste ol 50 Ltrs/ Shall be disposed to authorized reprocessing
annum agencies.

2. Over burden & | 10176tons/ | Shall be stored in the industry premises as per the
mine rejects annum approved mining plan.

Special Conditions :

6) The industry shall maintain the following records and the same shall be made available
to the inspecting officers of the Board :

a. Daily production details.
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.
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7) The industry shall maintain 2.25 Ha. of greenbelt and shall maintain a setback distance
of 7.5 mtrs from the mine boundary as buffer zone all along the mine area for green belt
development and shall develop green belt in the buffer zone.

8) The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 28.02.2019.

9) Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.

10) The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments, within 6 (six) months i.e. by
31.07.2019. The water so collected shall be utilized for watering the mine area, roads,
green belt development etc.

11) The industry shall not cause ground water pollution in and around the industry premises.

12) The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

13) The industry shall adopt the following measures to control erosion of dumps within 6 (six)
months i.e. by 31.07.2019:

e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

14)  The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmulffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

15) The industry shall scrupulously comply with conditions stipulated by the State Level
Environmental Impact Assessment Authority (SEIAA), Andhra Pradesh, Govt. of India,
Ministry of Environment, Forests & Climate Change, in the Environmental Clearance
order Dt.06.12.2018.

16) Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

17)  Mining activity shall be carried out as per approved Mining plan.

18) The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

19) The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

20) The industry shall develop 33% of the total area as thick green belt all along the

boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.
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The industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

The industry shall submit a compliance report on CFE & CFO combined order conditions
for every 6 months as on 01 January and 01%* July of every year at Regional Office and
Zonal Office.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE / CFO of the Board.

The industry shall comply with all the directions issued by the Board from time to time.
The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

s ZONAL OFFICE :: VIJAYAWADA

- Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

NAnd Phone: 0866-2546218
'@\ Email: zovja-jcee@appchb.gov.in

Website :www.pcb.ap.gov.in

Page 209

Order No.N-537/APPCB/Z0O-VJA/CFE/RED/2021

CONSENT ORDER FOR ESTABLISHMENT

Date: 22.01.2021

Sub: APPCB-ZO-VJA - CFE — M/s. A.R. Minerals (4.905 Ha), Sy.No.152 (P),
Sunnamvarichinthala Village, Udayagiri Mandal, SPSR Nellore District

- Consent for Establishment of the Board under Section 25 of Water

(Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air

(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1.

EC Order No. SEIAA/AP/NLR/MIN/08/2020/2067-861, dt.16.12.2020.

2. CFE application received at Regional Office, Nellore on 01.01.2021

through APOCMMS.

3. RO, Nellore inspection report dt. 06.01.2021.
4. CFE Committee meeting held at ZO, Vijayawada on 19.01.2021.

* * *

In the reference 2" cited, M/s. A.R. Minerals (4.905 Ha) has submitted an

application to the Board seeking Consent for Establishment (CFE) to carryout

semi mechanized open cast mine to excavate the following product with installed

capacities as mentioned below, with a proposed project cost of Rs. 55.0 Lakhs

(Rupees Fifty Five Lakhs only).

S.No. Name of the Product / Extent Proposed
Activity capacity
1. Mining of Quartz 4.905 Ha., 28,129 TPA

As per the application, the above activity is to be located at Sy.No.152 (P),

Sunnamvarichinthala Village, Udayagiri Mandal, SPSR Nellore District.

The co-ordinates of the mine are mentioned below :

S.No. Latitude Longitude
14954’ 48.97934"N 79° 19.20.55694"E
2. 14° 54’ 40.71238"N 79° 19.20.61694"E
3. 14° 54’ 41.06291"N 79° 19.12.76587"E
4. 14° 54’ 45.94254"N 79° 19.14.61477’E
5. 14° 54’ 49.43407"N 79° 19.15.33572E
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IV. The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 05.01.2021 and observed

that the site is surrounded by:

East : Hill Lock & Agricultural lands;
West - Hill Lock;
North - Hill Lock;
South : Hill Lock;

V. The Board, after careful scrutiny of the application, verification report of Regional
Office, Nellore and recommendation by the CFE Committee meeting held on
19.01.2021 at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to

carry out the activity mentioned at para () only.

VI. This Consent order issued is subject to the conditions mentioned in the

Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIIl.  This order is valid for a period of 7.0 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

Digitally signed by
Nambada Nambada Venkata Bhaskara
Venkata Qo

Date: 2021.01.22 18:11:27
Bhaskara Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. A.R. Minerals (4.905 Ha),

Clo. Sri Syed Shamuddin,

Flat No. 105, 2"9 Floor,

Devi Gardens Apartment, Neelagiri Sangam,
Mulapet, Nellore,

Nellore District - 524003

Email : shaym2u@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE = A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of
P) Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is ground water and the maximum permitted water
consumption shall not exceed the following quantities.

S.No. Purpose Quantity (KLD)

Wet drilling Operations 20

Greenbelt 2.0
Domestic 1.0

.N
1
2. Water sprinkling 4.0
3
4

Total 9.0

The maximum waste water generation (KLD) shall not exceed the following:

S.No. Purpose Quantity (KLD)
1 Domestic 0.5
Total 0.5

Page 211

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.
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The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.

The mine operator shall comply with the following for controlling air pollution.

S.No. | Source Capacity Control Equipment

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO2 — 80 pg/m3, NOx — 80 pg/m3, PMz2s — 60
pg/m3, PM1o — 100pug/m3,

Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste :

13)

The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Proposed Hazardous / as Mode of Disposal

Waste guantity defined under
generation HWM Rules, 2016

Page 212

1. | over 1,39,958 Non Hazardous Shall be stored

waste mine plan.

burden & Tons / 1%t earmarked area within mine
guartz 5 years lease area as per approved

in an
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2 waste
from
vehicles

Oll

50 LPA

Hazardous

The generated waste oil / used
oil within the premises used for
lubrication purposes (or) shall
be sent to authorized Re-
processors / Recyclers /
Cement industries for co-
processing  through M/s.
Andhra Pradesh Environment

Limited (APEMCL).

Management Corporation

GENERAL :

14) The proponent shall scrupulously comply with conditions stipulated by the SEIAA

15)

16)
17)

18)

19)
20)

21)

22)
23)

24)
25)

26)

27)

28)

(AP), MoEF&CC, Gol, Vijayawada in the Environmental Clearance order No:
SEIAA/AP/NLR/MIN/08/2020/2067-861, dt.16.12.2020.

The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mining shall be carried out as per the approved mine plan by the unit.
The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The proponent shall utilize the top soil for green belt development.

The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

The proponent shall develop greenbelt with tall growing trees all along the
boundary.

The fugitive emissions from all sources shall be controlled effectively.

The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment
protection.

Digitally signed by Nambada
Nambada Venkata Venkata Bhaskara Rao

BhaSkara Rao Date: 2021.01.22 18:11:43
+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIDAYAWADA
Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218

Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-622/APPCB/ZO-VJA/CFE/RED/2019-

Sub:

Ref:

Date : 10.10.2019

APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Sri Aytha

Jaya Kumar (1.630 Ha.), Sy. No. 394/1, Gudavalluru (V), Kondapuram (M),
SPSR Nellore District - Consent for Establishment of the Board under Section 25

of Water (Prevention and Control of Pollution) Act, 1974 and under Section 21 of

Air (Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

EC Order No. SEIAA/AP/NLR/MIN/06/2019/1024-1027, Dt.13.09.2019.

2. Industry’s CFE application received at Regional Office, Nellore on 26.09.2019
through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 01.10.20109.

4. CFE Committee meeting held at ZO, Vijayawada on 03.10.2019

* * %

M/s. Sri Aytha Jaya Kumar (1.630 Ha.) submitted an application to the Board vide

reference 2" cited seeking Consent for Establishment (CFE) to carryout open cast semi

mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 30,00,000/- (Rupees Thirty Lakhs

only).
Activity Extent Capacity
Mining of Mica 1678.5 TPA
Mining of Quartz 1.630 Ha. 13428 TPA
Mining of Feldspar 3357 TPA

As per the application, the above activity is to be located at Sy. No.

(V), Kondapuram (M), SPSR Nellore District in an area of 1.630 Ha.

The co-ordinates of the mine are mentioned below :

394/1, Gudavalluru

SI.No.

Latitude

Longitude

1.

14° 59’ 19.93"N

79°40’ 01.71"E

14° 59’ 16.14°N

79° 40’ 05.41"E

14°59’ 14.01°N

79° 40’ 03.35"E

2
3.
4

14° 59’ 15.59"N

79° 39’ 59.56"E

The above site was inspected by the Assistant Environmental Engineer, A.P Pollution

Control Board, Regional Office, Nellore on 30.09.2019 and observed that the site is

surrounded by East : Eucalyptus plantation; West : Vacant land; North : Eucalyptus

plantation and vacant land & South : Vacant land.
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V.  The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 03.10.2019 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to carry out the activity mentioned at para (1) only.

VI.  This Consent order issued is subject to the conditions mentioned in the Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIII.  This order is valid for a period of 7 years from the date of issue.

RA M E S H Digitally signed by RAMESH KORUKONDA
KO R U KO N DA Date: 2019.10.10 18:22:58 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
Encl : Schedules “A & B”.

To

M/s. Sri Aytha Jaya Kumar (1.630 Ha.),
Clo. Sri A. Jaya Kumar,
D.N0.10-04-21/7S-4A,

Ankata Road,

Ranganayakulapeta, Nellore,

SPSR Nellore District — 524 001.

Email : jayakumarl.630ha@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.

Page 2 of 5


mailto:jayakumar1.630ha@gmail.com

1)

2)

3)

4)

5)

6)

7)

8)

1)

2)

Alir :

3)

216

SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Bore well and the maximum permitted water consumption shall nc
exceed the following quantities.

S.No. | Purpose Quantity (KLD)
1. Dust suppression 15
2. Greenbelt development 1.0
3. Domestic 1.0
Total 3.5

The maximum waste water generation (KLD) shall not exceed the following:

S.No. | Source Quantity (KLD)
1. Domestic 0.8
Total 0.8
SNo. Wastewater generation Mode of disposal
1. Domestic : 0.8 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.
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4) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO, — 80 pg/m?, NOx — 80 pg/m?, PMzs — 60
ug/m3, PMyo — 100ug/m?,

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6) The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7) The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Waste Proposed | Hazardous /as Method of Disposal
generation guantity defined under
HWM Rules,
2016

1. Mining waste 15106.5 Non Hazardous | Shall be stored in an

TPA earmarked area within the

mine lease area as per the

approved mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
13.09.2019.

11) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12) The mining shall be carried out as per the approved mine plan.

13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15) The proponent shall utilize the top soil for green belt development.

16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17) The proponent shall develop greenbelt with tall growing trees all along the boundary.

18) The fugitive emissions from all sources shall be controlled regularly.

19) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

20) The proponent shall not operate the mine without obtaining CFO of the Board.

21) The proponent shall ensure that there shall not be any change in the process technology,

source & composition of raw materials and scope of working without prior approval from
the Board.
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Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

RAMESH Digitally signed by RAMESH

KORUKONDA

KORUKONDA Date: 2019.10.10 18:23:15 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
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—_— ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE :: VIJAYAWADA
Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
T T3 Phone: 0866-2546218
Qi Email: zovja-jcee@appchb.gov.in

Website :www.pcb.ap.gov.in

CONSENT ORDER FOR ESTABLISHMENT

Order No. N-630/APPCB/Z0O-VJA/CEE/2022 Date:04.08.2022

Sub: APPCB-Z0O-VJA - CFE — M/s. Quartz & Quartzite Mining of M/s. Uday
Impex (4.990 Ha), Sy. No. 08/P, Kasturinaidupalli Village, Kondapuram
Mandal, SPSR Nellore District - Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981
— Issued - Reg.

Ref: 1. EC order No: SEIAA/AP/NLR/MIN/05/2022/4307/190.53/187.37, Dt.
27.07.2022.

2. Industry’s CFE application received at RO, Nellore on 29.07.2022
through APOCMMS.

3. RO, Nellore inspection report forwarded to ZO, Vja on 01.08.2022.

4. CFE committee meeting held at ZO, Vja on 03.08.2022.

* * *

l. In the reference 2" cited M/s. Quartz & Quartzite Mining of M/s. Uday Impex
(4.990 Ha) has submitted an application to the Board seeking Consent for
Establishment to carryout semi mechanized open cast mine to excavate the
following products with installed capacities as mentioned below, with a proposed
project cost of Rs.50.0 Lakhs.

S.No. Product / Activity Extent Capacity

1. Mining of Quartz & Quartzite 4.990 Ha., 36,340 TPA

Il. As per the application, the above activity is to be located at Sy. No. 08/P,
Kasturinaidupalli Village, Kondapuram Mandal, SPSR Nellore District.

[1l.  The co-ordinates of the mine are mentioned below :

S.No. Latitude Longitude
1. 15°2'20.37437"N 79°37'46.13826"E
2. 15°2'18.33351"N 79°37'32.97189"E
3. 15°2'20.17081"N 79°37'31.32930"E
4. 15°2'22.13606"N 79°37'33.47270"E
5. 15°2'24.31871"N 79°37'47.46836"E

IV. The above site was inspected by the Environmental Engineer & Assistant
Environmental Engineer, A.P Pollution Control Board, Regional Office, Nellore on
01.08.2022 and observed that the site is surrounded by:

East : Scrub land; West : Old mine pit cum
scrubland;
North : Donka road followed by South : Scrub land;
scrubland;
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The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendation by the CFE Committee meeting held on 03.08.2022
at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to
carry out the activity mentioned at para (I) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control angle only. Zoning and other
regulations are not considered.

This order is valid for a period of 7 years or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

N V BHASKARA © giaoaono )

RAO Date: 2022.08.04
16:53:49 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

Sri V.Ravi Kumar Reddy,

(M/s Uday Impex — 4.990 Ha)
Kasturinaidupalli Village,
Kondapuram Mandal,

SPSR Nellore District — 524239.
Email: ashwath.reddy@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

S| No. Source Quantity
1. Dust Suppression with QL

Roads

2. Dust Suppression along the
approach road

3. Green belt development along 8.9
with QL Roads & KLD
approach road
4. Domestic 0.5
KLD
Total 16.6 KLD

1.2 KLD

6.0 KLD

The maximum waste water generation (KLD) shall not exceed the following:

SI. No. Source Quantity
1. Domestic 0.42 KLD

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.
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The mine operator shall comply with the following for controlling air pollution.

Page 222

S.No. | Source Capacity Control Equipment

The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB (A) during day
time and 70 dB (A) during night time.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO, — 80 pg/m?, NOx — 80 pg/m3, PM2s — 60
ug/m?3, PM1o — 100ug/m?,
Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

The mining activity shall take appropriate measures to Ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

13)

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste:
14) The Solid wastes generated shall not exceed the following breakup quantities:
S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under

HWM Rules, 2016

1. Over burden 6795 Cu.mtrs in

First Five years Shall be disposed in

2. Mining waste 59828 Cu.mtrs Non Hazardous :
S . per approved mine
in First Five

plan
years

an earmarked area as
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General Conditions :

15) The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance (EC)
order Dt.27.07.2022.

16) The proponent shall obtain mine lease from Mines and Geology Department
before applying for CFO of the Board.

17) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity and
adopt compensatory afforestation outside the mine area to meet 33% greenbelt at
total area acquired.

18) The mining shall be carried out as per the approved mine plan by the unit.

19) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

20) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

21) The proponent shall utilize the top soil for green belt development.

22) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

23) The proponent shall develop greenbelt with tall growing trees all along the boundary.
24) The fugitive emissions from all sources shall be controlled effectively.

25) The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

26) The proponent shall not operate the mine without obtaining CFO of the Board.

27) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

28) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

29) The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

30) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by NV

N V BHASKARA gHaskara RAO

RA Date: 2022.08.04
O 16:54:01 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
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e ANDHRA PRADESH POLLUTION CONTROL BOARD
E v ZONAL OFFICE: VIJAYAWADA
N

Dr.B.Madhusudhana Rao, M.E., Ph.D., LL.B.,
Joint Chief Environmental Engineer

Plot No.41, Opp. SBH

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appchb.gov.in
Website :www.appcb.ap.nic.in

CONSENT ORDER FOR ESTABLISHMENT

Order No : N-519/APPCB/Z0-VJA/CFE/RED/2018- Dt : 15.06.2018

Sub: APPCB — CFE - M/s. Sri N. Gandhi (9.676 Ha.), Sy.No. 138, Challagiragalla (V),
Kondapuram (M), SPSR Nellore District - Consent for Establishment of the Board under
Section 25 of Water (Prevention & Control of Pollution) Act, 1974 and Under Section 21 of
Air (Prevention & Control of Pollution Act, 1981 — Issued — Reg.
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Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/01/2018, Dt.19.04.2018.
2. Industry’s CFE application received at RO, Nellore on 29.05.2018 through OCMMS.
3. RO’s inspection report received at ZO, Vijayawada on 06.06.2018.
4. CFE Committee meeting held on 13.06.2018.
*kk
I. In the reference 2™ cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out semi mechanized open cast mining of quartz & feldspar with
installed capacities as mentioned below, with a project cost of Rs.60 Lakhs.
Sl.No. Starting Activity Extent in Ha. Name of the Activity Quantity
1. Open cast mining of quartz & 9.676 Ha. Mining of Quartz 1526 tons /
feldspar through semi month
mechanized mining Mining of Feldspar 191 tons/
month

Il. As per the application, the above activity is to be located at Sy.No. 138, Challagiragalla (V),
Kondapuram (M), SPSR Nellore District in an area of 9.676 Ha.

Ill.  The co-ordinates of the mine area as follows :

Sl.No. | Latitude Longitude

14°57' 27.50” N

79°31’' 52.40"E

14°57°28.70" N

79°31' 59.70"E

14°57° 28.00" N

79°32’' 08.00"E

1
2
3.
4

14°57°22.00" N

79°32' 07.90"E

IV. The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 02.06.2018 and observed that the site is surrounded by

North : Vacant lands
South : Vacant lands
East : Vacant lands
West : Vacant lands

V. The Board, after careful scrutiny of the application, verification report of Regional Officer and
recommendations of the CFE Committee, hereby issues CONSENT FOR ESTABLISHMENT
to your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under.
This order is issued to carry out the activity mentioned at para (1) only.
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VI. This Consent order issued is subject to the conditions mentioned in the Annexure.

VII. This order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VIIl. This order is valid for period of 7 years from the date of issue.
H Digitally signed by
Encl: Schedule ‘A’ & Schedule "B Bonthalakoti  fwioh ot

Mad h USUd hana Madhusudhana Rao
Date: 2018.06.18 16:01:14

Rao +05'30"
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sri N. Gandhi (9.676 Ha.),
C/o. Sri N. Gandhi,

D.No.1-111, Railway Station Road,
Venkatachalam (V & M),

SPSR Nellore District — 524 320.

Copy to the EE, RO, Nellore for information and necessary action.
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SCHEDULE-A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

The industry shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and Authorization under Hazardous and Other Wastes (Management, Handling &
Transboundary Movement) Rules, 2016 before commencement of the activity, including
trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the industry is aggrieved by this order made by A.P. Pollution Control Board under Sec.
25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air (Prevention &
Control of Pollution) Act’ 1981 he may within 30 days from the date on receipt of the order
prefer an appeal to Appellate Authority, Hyderabad - 500 004.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 13.06.2018 examined the CFE
application and the verification report submitted by Regional Office, Nellore. The Committee
observed that i) the industry proposed to carryout Mining of Quartz — 1526 tons / month and
Mining of Feldspar — 191 tons / month in an area of 9.676 Ha., ii) the industry had obtained
Environmental Clearance from State Level Environmental Impact Assessment Authority
(SEIAA), Andhra Pradesh for carryout Mining of Quartz — 18315 tons / annum and Mining of
Feldspar — 2295 tons / annum in an area of 9.676 Ha. vide order Dt.19.04.2018, iii) the nearest
human habitation is Bhattinavaripalle (V) located at a distance of about 1 KM from the proposed
mine lease area. After detailed discussion, the committee recommended to issue CFE Order to
the industry with conditions.

Water :

1)

The source of water is ground water from Bhattinavaripalle through tankers and the
maximum permitted water consumption is as follows:

Sl Purpose Water Consumption
No. (KLD)
1. | Wet drilling operation 2.7
2 Sprinkling on haul roads for waste dump 1.2
3. | Greenbelt development 0.6
4 Domestic 1.1
Total 5.6
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2)  The maximum Waste Water Generation (KLD) shall not exceed the following:

Sl Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.5
Total 0.5
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

3)  The fugitive emissions from all sources shall be controlled regularly.

4)  The industry shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

5)  The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB(A) during day time
and 70 dB(A) during night time.

6) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

7)  The industry shall not exceed the following Ambient Air Quality standards measured
outside the factory premises at periphery of industry
SO, — 80 pg/m?, NOx — 80 pg/m?3, PMzs — 60 pug/m?, PMo — 100 pg/m?
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A).
Night time (10 PM to 6 AM) - 70 dB(A).

Solid Waste :

8)  The industry shall comply with the following :

Sl Solid Waste Total Quantity Method of Disposal

No. | generated from

1. Over burden & 3496 tons / annum Shall be used for land fill within the
mine rejects (Quartz — 2029 TPA + | premises / store in the earmarked

Feldspar — 1467 TPA) | area as per the approved mining plan.

9) The following rules and regulations notified by the MOE&F, GOI shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

Special Conditions :

10) The industry shall maintain a setback distance of 7.5 mtrs from the mine boundary as
buffer zone all along the mine area for green belt development and shall develop green
belt in the buffer zone.

11) The industry shall allocate sufficient funds for implementation of CSR activities (providing
the Reverse Osmosis (RO) plant in Challagiragalla Village and plantations in the nearby
Villages).

12) The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 13.07.2018.
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Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.

The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development etc.

The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

The industry shall adopt the following measures to control erosion of dumps:
e Retention / toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.
The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.

e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh in the Environmental Clearance Order dated : 19.04.2018.

The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.

The industry shall not operate the mine without obtaining CFO of the Board.
The industry shall comply with all the directions issued by the Board from time to time.

The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any

court of law. . Digitally si
gitally signed by
Bontha Ia kOtI Bonthalakoti Madhusudhana

Madhusudhana reo

Date: 2018.06.18 16:01:34
Rao +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
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— ZONAL OFFICE :: VIJAYAWADA
S Plot N0.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
A AN Phone: 0866-2546218
.\ 1/ 4 Email: zovja-jcee@appch.gov.in
Website :www.pcb.ap.gov.in
CONSENT TO ESTABLISH

Order No. N-255/APPCB/Z0O-VJA/CTE/2023 Date: 04.04.2023
Sub: APPCB-ZO-VJA - CTE - M/s. D. Durga Prasad Mining (12.55 Ha.,),

Ref:

Sy.No.47/P, 48/P, 49/1, 50/1 & 51/P, Yerrabotlapalli Village,
Kondapuram Mandal, SPSR Nellore District. — Consent to Establish
(CTE) of the Board for under Section 25 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control
of Pollution) Act, 1981 — Issued — Reg.

1. EC order No: SEIAA/AP/NLR -19/2009-612, Dt.08.06.2009

2. CTE Order No.N-113/PCB/Z0O-VJA/CFE/2009-440, Dt.01.07.2009.

3. CTO Order No. N-255/PCB/Z0-VJA/CFO/W&A/2014-1803,
dt.20.12.2014.

4. Auto Renewal of CTO order No: N-255/PCB/ZO-VJA/CFO/W&A/2016,
dt.09.11.2017, for the period upto 30.11.2022.

5. EC amendment Order No. SEIAA/AP/NLR-9/2009/205.11&202.06/
202.38, dt. 28.12.2022.

6. CTE (fresh) application received at RO, Nellore on 16.03.2023 through

APOCMMS.

RO, Nellore inspection report forwarded to ZO, Vja on 27.03.2023.

CTE committee meeting held at ZO, Vja on 31.03.2023.

* * *

© N

I. In the reference 5" cited M/s. D. Durga Prasad Mining (12.55 Ha.,), has
submitted an application to the Board seeking Consent to Establish (CTE) to
carryout semi mechanized open cast mining to excavate the following products
with installed capacities as mentioned below, with a proposed project cost of
Rs.50.0 Lakhs.

Mining Mining capacity
S capacity as as per CTE issued
N. Product / Activity Extent per EC amendment| for Mining
0 .
EC order order capacity
dt.08.06.2009 | dt.28.12.2022

1 | Mining of Quartz 12000 TPA 3688 TPA 3688 TPA

o | Mining of 5532 TPA 5532 TPA
Feldspar

3 | Mining of Mica 12.55 Ha,, 553 TPA 553 TPA
Crude

4 Mining of Mica 2213 TPA 2213 TPA
Scrap

. As per the application, this is an existing mine and obtained EC amendment
order vide dt. 28.12.2022 the above activity is to be located at Sy.No.47/P, 48/P,
49/1, 50/1 & 51/P, Yerrabotlapalli Village, Kondapuram Mandal, SPSR
Nellore District.

1.  The co-ordinates of the mine are mentioned below:

S.No. Latitude Longitude
1. 15°0'41" N 79°30'46" E
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The above site was inspected by the Environmental Engineer & Asst.
Environmental Engineer, A.P Pollution Control Board, Regional Office, Nellore on
25.03.2023 and observed that the site is surrounded by:

East : Plantation area; West . Plantation area
followed by approach
road;

North : Plantation area; South : Plantation area;

The Board, after careful scrutiny of the application, verification report of RO,
Nellore and recommendations by the CTE Committee in the meeting held on
31.03.2023 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT TO
ESTABLISH to your activity Under Section 25 of Water (Prevention & Control of
Pollution) Act 1974 and Section 21 of Air (Prevention & Control of Pollution) Act,
1981 and the rules made there under. This order is issued to carry out the
activity mentioned at para (I) only.

This Consent order issued is subject to the conditions mentioned in the
Annexures.

This order is issued from pollution control angle only. Zoning and other
regulations are not considered.

This order is valid for a period of 4 years on par with life of the mine
mentioned in the EC (amendment) order dt. 28.12.2022 or the expiry date of
mine lease period issued by the Government of A.P., whichever is earlier.

Digitally signed by N
N V BHASKARA v BHASKARA RAO
RAO Date: 2023.04.04
15:59:01 +05'30"
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. D. Durga Prasad Mining (12.55 Ha.,),
Cl/o. Sri Damerla Durga Prasad,

Flat No.504, Vivekananda Nagar,

Sarvani Nilayam, Yendada,
Visakhapatnam Rural,

Visakhapatnam — 530045.

Email: vgrgeo@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

The proponent shall obtain Consent to Operate (CTO) from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)
Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before the Competent Authority.

SCHEDULE - B

The source of water is Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

S.No. Source Quantity (in KLD)

1. Dust Suppression 1.0
2. Green belt 0.5
development
3. Domestic 0.5
Total 2.0

The maximum waste water generation (KLD) shall not exceed the following:

S.No. Source Quantity (in KLD)

1. Domestic 0.5
Total 0.5

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The mine operator has to provide digital flow meters with totaliser facility to assess
the water consumption with log registers to quantify the water used for dust
suppression.

Air :

4)

The mine operator shall comply with the following for controlling air pollution.

S.No. | Source | Capacity | Control Equipment
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The generator shall be installed in a closed area with a silencer and suitable noise
absorption systems. The ambient noise level shall not exceed 75 dB (A) during day
time and 70 dB (A) during night time.

The mine holder shall comply with ambient air quality standards of SO2 — 80 pg/m?3;
NOx — 80 pug/m3; PMzs - 60 ug/m3; PM1o - 100 pg/m3, measured at factory premises
at the periphery of the industry.

* For other parameters, the industry shall comply with the National Ambient Air
Quality Standards as per CPCB Notification No0.B-29016/20/90/PCI-1, dated
18.11.2009 if applicable.

* The industry shall comply with noise standards as per MoEF Notification SO123
(E) dt.14.02.2020 as following:

Noise Levels: Daytime: (6 AMto 10PM)—75dB(A)
Night time: (10 PMto 6 AM) — 70 dB(A)

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

The proponent shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards

emissions system

Solid Waste:

12)

The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Waste Quantity Hazardous / Mode of Disposal

generation as defined
under HWM
Rules, 2016

1 | Top soll 15,405 MT Shall be disposed in an

2 | Side burden 27.987 MT | Non Hazardous | earmarked area as per

3 | Mineral Rejects 2,517 MT approved mine plan

Special Conditions :

13)

The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MoEF&CC, Gol in the EC (existing) order Dt.08.06.2009 & EC
(amendment) Order dt. 28.12.2022.

Page 4 of 6

Page 232




Page 233
233 age

14) The proponent shall comply with the proposals furnished in Environmental
management plan.

15) The proponent shall develop greenbelt of 1.0 Km along approach roads &
village Road sides.

16) The proponent shall maintain 7.5mt greenbelt in buffer zone and existing
buffer zone plantation should not be disturbed.

17) The proponent shall take dust suppression measures to meet the CPCB
stipulated ambient air quality standards at any point of time.

18) The proponent shall provide 1200 Mts. trench on Northern and North- East side
to protect existing natural stream.

19) The CTO (CFO) order issued to the existing mining capacity of Quartz — 100
TPD was expired on 30.11.2022, hence the mine holder shall not operate the
mining activity until obtain fresh CTO as per the EC amendment order
dt.28.12.2022.

20) The proponent shall obtain mine lease from Mines and Geology Department
before applying for CTO of the Board as per EC amendment order.

21) The proponent shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

22) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

23) The mining shall be carried out as per the approved mine plan by the unit.

24) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

25) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

26) The proponent shall utilize the top soil for green belt development.

27) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

28) The proponent shall develop greenbelt with tall growing trees all along the boundary.

29) The fugitive emissions from all sources shall be controlled effectively.

30) The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

31) The proponent shall not operate the mine without obtaining CTO of the Board.

32) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

33) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by N
N V BHASKARA v BHASKARA RAO
RAO Date: 2023.04.04
15:59:16 +05'30"
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIJAYAWADA

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in

Website :www.pcb.ap.gov.in
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CONSENT ORDER FOR ESTABLISHMENT

Order No.N-516/APPCB/Z0O-VJA/CFE/RED/2020

Date :29.10.2020

Sub: APPCB-ZO-VJA - CFE — M/s. Quartz Mine of Sri Vemula Srinivasulu
(2.50 Ha), Sy.No. Sy.No.147, Yerrabotlapalli (V), Kondapuram (M),
SPSR Nellore District - Consent for Establishment of the Board under
Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and

under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/01/2020/1607-33, Dt.11.10.2020.

2.

CFE application received at Regional Office, Nellore on 19.10.2020

through APOCMMS.

RO, Nellore inspection report dt. 23.10.2020.
CFE Committee meeting held at ZO, Vijayawada on 27.10.2020.

* * *

In the reference 2™ cited, M/s. Quartz Mine of Sri Vemula Srinivasulu (2.50

Ha) has submitted an application to the Board seeking Consent for

Establishment (CFE) to carryout semi mechanized open cast mine to excavate

the following product with installed capacities as mentioned below, with a

proposed project cost of Rs.1.45 Crores (Rupees One Crore Forty Five Lakhs

only).
S.No. Name of the Product / Activity Extent Proposed
capacity
1. Mining of Quartz 2.50 Ha., 29,426 TPA

As per the application, the above activity is to be located at Sy.No. Sy.No0.147,
Yerrabotlapalli (V), Kondapuram (M), SPSR Nellore District.

The co-ordinates of the mine are mentioned below :

S.No. Latitude Longitude
1. 14959’ 19.75"N 79° 30’ 57.33"E
2. 14° 59’ 19.00"N 79° 31’ 00.40"E
3. 14° 59’ 25.91"N 79° 31’ 03.68"E
4 14° 59’ 26.60"N 79° 30’ 59.32"E
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IV. The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 23.10.2020 and observed
that the site is surrounded by:

East : Agricultural lands;
West :  Agricultural lands;
North :  Vacant land;

South :  Agricultural lands;

V. The Board, after careful scrutiny of the application, verification report of Regional
Officer, Nellore and recommendation by the CFE Committee meeting held on
27.10.2020 at APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to

carry out the activity mentioned at para () only.

VI. This Consent order issued is subject to the conditions mentioned in the

Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIIl.  This order is valid for a period of 4.22 years on par with validity of EC
issued by SEIAA, A.P., (MOEF&CC, Gol) or the expiry date of mine lease

period issued by the Government of A.P., whichever is earlier.

Nambada Digitally signed by Nambada
Venkata Bhaskara Rao

Ven kata BhaSka ra Date: 2020.10.29 15:15:49
Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. Quartz Mine of Sri Vemula Srinivasulu (2.50 Ha),
Clo. Sri Vemla Srinivasulu,

D. No 1-37, Nalajanapadu (V),

Pedrajupalem (Post), C.S. Puram (Mandal),
Prakasam District — 523108

Email : music.suman@gmail.com

Copy to EE, APPCB, Regional Office, Nellore for information and necessary action.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of
P) Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

The proponent shall display online data outside the main factory gate on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and solid
waste generated within the factory premises, as per Hon’ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No. Purpose Proposed Quantity
Dust suppression 2.0 KLD
Green belt 2.0 KLD
Wet Drilling 2.0 KLD
Domestic 1.0 KLD

TOTAL 7.0 KLD

W W N Z

The maximum waste water generation (KLD) shall not exceed the following:

S.No. Purpose Proposed Quantity
1. Domestic 0.8 KLD
TOTAL 0.8 KLD

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soak pit.

3)

The industry has to provide digital flow meters with totaliser facility to assess the
water consumption with log registers to quantify the water used for dust suppression.
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4)  The industry shall comply with the following for controlling air pollution.

S.No. | Source Capacity Control Equipment

5) The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas
to avoid fugitive dust emissions.

6) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO2 — 80 pg/m3, NOx — 80 pg/m3, PM2s — 60
pg/m3, PM1o — 100pug/mS,

Noise levels: Daytime (6 AMto 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

7)  The air pollution control equipment like water sprinklers shall be installed along with
the commissioning of the activity.

8) The proponent shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

9) The mining activity shall take measures to comply with the provisions laid down
under Noise pollution (Regulation and Control) Amendment Rules, 2010 dated
11.01.2010 issued by MoE&F, Gol to control the noise to the prescribed levels.

10) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

11) The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time

S.No. | Details of process | Emission control Emission standards
emissions system

12) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Solid Waste :

13) The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Proposed Hazardous / as Mode of Disposal
Waste guantity defined under
generation HWM Rules, 2016
1 Over 81,506 m3 -- Shall be stored in an area of
burden / for first 5 0.3 Ha in the mine site area as
Mine years per the approved mine plan.
rejects
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GENERAL :

14) The proponent shall scrupulously comply with conditions stipulated by the SEIAA
(AP), MoEF&CC, Gol, Vijayawada in the Environmental Clearance order No:
SEIAA/AP/NLR/MIN/01/2020/1607-33, Dt.11.06.2020.

15) The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

16) The mining shall be carried out as per the approved mine plan by the unit.

17) The proponent shall store the mine rejects and overburden within the earmarked
mine lease area as per the approved mine plan.

18) The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

19) The proponent shall utilize the top soil for green belt development.

20) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

21) The proponent shall develop greenbelt with tall growing trees all along the
boundary.

22) The fugitive emissions from all sources shall be controlled regularly.

23) The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

24) The proponent shall not operate the mine without obtaining CFO of the Board.

25) The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without
prior approval from the Board.

26) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

27) The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

28) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment

protection.
Nambada Digitally signed by Nambada
Venkata Bhaskara Rao
Ven kata BhaSka ra Date: 2020.10.29 15:16:15
Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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T A ANDHRA PRADESH POLLUTION CONTROL BOARD
ST ZONAL OFFICE: VIJAYAWADA
e \1|/ 4
Dr.B.Madhusudhana Rao, M.E., Ph.D., LL.B., Plot No.41, Opp. SBH

Joint Chief Environmental Engineer

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in
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COMBINED CONSENT ORDER FOR ESTABLISHMENT & OPERATION

Order No : N-580/APPCB/Z0-VJA/CFE&CFO/RED/2019- Date : 08.02.2019.

Sub:

APPCB-Z0O-VJA- CFE & CFO - M/s. Sri Sk. Saleem (Quartz Mine — 6.05 Acres), Sy.No.
25/1 & 2, 26, Narayanampeta (V), Seetharamapuram (M), SPSR Nellore District -
Combined Order of the Board for CONSENT FOR ESTABLISHMENT (CFE) & CONSENT
FOR OPERATION (CFO) under Section 25/26 of Water (Prevention and Control of Pollution)
Act, 1974 and under Section 21/22 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.
Ref: 1. Procds.No0.482/M1/99, Dt.20.04.2001 of the Assistant Director of Mines & Geology,

Nellore.

2. Industry’s CFE & CFO applications received at Regional Office, Nellore on 28.01.2019
through APOCMMS.

3. RO’s inspection reports received at ZO, Vijayawada on 02.02.2019.

4. CFE Committee meeting held on 06.02.2019.

**k%

I. In the reference 2™ cited, an applications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) to carry out Mining of Quartz with
installed capacities as mentioned below, with a project cost of Rs.10 Lakhs.

SI. No. Starting Activity Extent Name of the Activity Quantity

1. Mining of Quartz 6.05 Acres Mining of Quartz 2351 tons / month

II. As per the application, the above activity is to be located at Sy.No. 25/1 & 2, 26,
Narayanampeta (V), Seetharamapuram (M), SPSR Nellore District in an area of 6.05 Acres.

[ll.  The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 30.01.2019 and observed that the site is surrounded by
North : Mineral bearing area
South  : Approach road cum mineral bearing area
East . lrrigation land cum mineral bearing area
West :  Mineral bearing area cum plantation
IV. The Board, after careful scrutiny of the applications, verification report of Regional Officer,

Nellore, recommendations by the CFE Committee meeting held on 06.02.2019 at APPCB,
Zonal Office, Vijayawada, hereby issues COMBINED ORDER of the Board for CONSENT
FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO), to your unit / activity
under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of
Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (1) only.
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B’.

VI.  This Order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VII. This combined Order of Consent for Establishment and Consent for Operation shall be
valid for a period ending with the 30.03.2021.

Encl: Schedule ‘A’ & Schedule "B’

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sri Sk. Saleem (Quartz Mine — 6.05 Acres),
C/o. Sri Sk. Saleem,

D.No.2-176-2,

Dasthagiri, Pamur,

Prakasam District — 523 108.

Copy to the EE, RO, Nellore for information and with a direction to ensure the compliance of the
time bound conditions and send a detailed report so as to place the mining unit before
External Advisory Committee (EAC) for review for necessary action as per the instructions of
the Board Office vide Memo Dt. 21.06.2016 in case of non-compliances.
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SCHEDULE-A

The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (Only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The industry shall file the water cess returns in Form-l as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with
water meter readings. The Industry shall remit water cess as per the assessment orders
as and when issued by Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) at least 120 days before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed compliance of CFO conditions for
obtaining Consent of the Board. The Industry should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let out
the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of
the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 06.02.2019 examined the CFE
& CFO applications of the industry and the verification reports submitted by Regional Office,
Nellore. The Committee observed that i) the industry proposed to carryout Mining of Quartz —
2351 m3 / month in an area of 6.05 acres with a project cost of Rs.10 Lakhs and comes under
Red Hazardous category, ii) the nearest human habitation is Seetharamapuram (V) located at a
distance of about 1.5 KM from the proposed mine lease area, iii) the industry paid CFO fee for
five years i.e. up to 30.03.2021, iv) the Assistant Director of Mines & Geology Department,
Nellore issued work order to the industry for a period from 31.03.2001 to 30.03.2021 vide
Procds. Dt.20.04.2001, v) the Committee noted that a Lr.No.6/SEIAA/AP/EC/Mines/2015,
Dt.01.11.2018 was addressed by SEIAA, AP to the Secretary to Govt. (Mines), Govt. of Andhra
Pradesh stating that “it is clarified that all such mining projects which did not continue to operate
without obtaining environmental clearance till the mining lease falls due for renewal, if there is
no increase in lease area and / or there is no enhancement of production. In the event of any
increase in lease area and or production, such projects would need to obtain prior
environmental clearance. Further, all such projects which have been operating without any
environmental clearance would obtain environmental clearance at the time of their lease
renewal even if there is no increase either in terms of lease area or production”, vi) the Member
Secretary instructed JCEE to process the CFE & CFO applications of mining units combined
through CFE committees, however, vii) the industry has not obtained Environmental Clearance
from the MOEF&CC, Gol for the mining as mining permission was granted before May, 2012.
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After detailed discussion, in view of the above observations, the CFE Committee recommended
to issue Combined CFE & CFO Order of the Board to the industry up to 30.03.2021 as per the
validity of the mine lease vide Procds. Dt.20.04.2001 from Assistant Director of Mines &
Geology Department, Nellore with a condition that i) the industry shall obtain Environmental
Clearance (EC) at the time of the lease renewal, ii) the industry shall not increase the lease area
and / or shall not increase the production capacity. In the event of any increase in lease area
and or production, the industry should obtain prior environmental clearance, as per the
instructions of the Board Office vide Memo Dt. 21.06.2016.

Water :

1)

The source of water is ground water and the maximum permitted water consumption is as

Page 243

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Dust suppression 1.0
2. | Domestic 1.0
Total 2.0
2)  The maximum Waste Water Generation (KLD) shall not exceed the following:
Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.5
Total 0.5
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.
Alir :
3) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.
4)  The industry shall comply with ambient air quality standards of PMio (Particulate Matter
size less than 10um) - 100 ug/m?®; PMs (Particulate Matter size less than 2.5 um) - 60 ug/
m?3; SO,- 80 ug/m3; NOx - 80 pg/m?3, at the periphery of the mining unit.
Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-I, dated 18.11.2009.
Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)
Solid Waste :
5)  The industry shall comply with the following :
Sl. Solid Waste Total Method of Disposal
No. generated from Quantity
1. Waste oll 50 Ltrs/ Shall be disposed to authorized reprocessing
annum agencies.
2. Over burden & | 16710m3/ | Shall be stored in the industry premises as per the
mine rejects annum approved mining plan.
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Special Conditions :

6)

7

8)

9)

10)

11)

12)

13)

14)

15)

16)

17)

18)

The industry shall maintain the following records and the same shall be made available
to the inspecting officers of the Board :

a. Daily production details.

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.
The industry shall obtain Environmental Clearance (EC) at the time of the lease renewal.
The industry shall not increase the lease area and / or shall not increase the production
capacity. In the event of any increase in lease area and or production, the industry
should obtain prior environmental clearance.
The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump vyard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 10.03.2019.
Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.
The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments, within 6 (six) months i.e. by
10.08.2019. The water so collected shall be utilized for watering the mine area, roads,
green belt development etc.
The industry shall not cause ground water pollution in and around the industry premises.
The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

The industry shall adopt the following measures to control erosion of dumps within 6 (six)
months i.e. by 10.08.2019 :

e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

Mining activity shall be carried out as per approved Mining plan.

The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.
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The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.

The industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

The industry shall submit a compliance report on CFE & CFO combined order conditions
for every 6 months as on 01°% January and 01t July of every year at Regional Office and
Zonal Office.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE / CFO of the Board.

The industry shall comply with all the directions issued by the Board from time to time.
The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIDAYAWADA

Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in

Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
Phone: 0866-2546218
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Order No.N-630/APPCB/ZO-VJA/CFE/RED/2019-

CONSENT ORDER FOR ESTABLISHMENT

Sub:

Ref:

Board under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.

through APOCMMS.
RO’s inspection report received at ZO, Vijayawada on 12.12.2019.
CFE Committee meeting held at ZO, Vijayawada on 19.12.2019

M/s. Southern Rocks & Minerals Pvt. Ltd., (1.594 Ha) submitted an application to the
Board vide reference 2" cited seeking Consent for Establishment (CFE) to carryout open
cast semi mechanized mine to excavate the following product with installed capacities as

mentioned below, with a proposed project cost of Rs. 15.00 lakhs (Rupees fifteen lakhs

only).

* %

Date :23.12.2019

APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Southern
Rocks & Minerals Pvt. Ltd., (1.594 Ha), Sy No.15/2 & 16/2A, Gundupalli (V),
Seetharampuram (M), SPSR Nellore District - Consent for Establishment of the

1. EC Order No. SEIAA/AP/NLR/MIN/05/2019/983-1453, Dt.25.11.2019.
2. Industry’s CFE application received at Regional Office, Nellore on 06.12.2019

Activity

Extent

Capacity

Mining of Quartz

1.594 Ha.

11092.72 TPA

As per the application, the above activity is to be located at Sy No0.15/2 & 16/2A,
Gundupalli (V), Seetharampuram (M), SPSR Nellore District in an area of 1.594 Ha.

The co-ordinates of the mine are mentioned below :

SI.No.

Latitude

Longitude

=

15° 03’ 36.16”N

79° 08’ 36.96"E

15° 03’ 36.68"N

79°08’ 35.85"E

15° 03’ 38.24°N

79°08’ 35.82"E

15° 03’ 39.58"N

79° 08’ 36.05"E

15°03’ 38.91"N

79°08’ 34.25"E

15°03’ 41.25°N

79°08’ 33.81"E

15° 03’ 42.06"N

79°08’ 37.12"E

15° 03’ 40.43’N

79° 08’ 38.60"E

© @© Nl o g B WD

15° 03’ 40.18"N

79°08’ 38.92"E

=
o

15°03’ 37.81"N

79°08’ 39.20"E

=
=

15° 03 37.61"N

79°08’ 36.97"E
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IV.  The above site was inspected by the Assistant Environmental Engineer, A.P Pollution
Control Board, Regional Office, Nellore on 10.12.2019 and observed that the site is
surrounded by East : Vacant land & HT tower; West : Agricultural lands; North : A small
vagu, Agricultural lands, Vacant land & South : Vacant land.

V. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Nellore and recommendation by the CFE Committee meeting held on 19.12.2019 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevention & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to carry out the activity mentioned at para (1) only.

VI.  This Consent order issued is subject to the conditions mentioned in the Annexure.

VII.  This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

VIII.  This order is valid for a period of 5.18 years (or) the expiry date of mine lesae
period issued by the Government of A.P., whichever is earlier.

Digitally signed by N V Bhaskara

N V Bhaskara Rao reo

Date: 2019.12.23 17:25:21 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B”.

To

M/s. Southern Rocks & Minerals Pvt. Ltd.,
Clo. Sri Pothula Rama Rao, Mg. Director,
Adjacent to Industrial Estate,

Kurnool Road, Ongole,

Prakasam District — 523002.

Email : southernrocks1.594@gmail.com

Copy to Environmental Engineer, APPCB, Regional Office, Nellore for information and
necessary action.
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2)
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3)
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution control
equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed
fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption shall not
exceed the following quantities.

S.No. | Purpose Quantity (KLD)
1. | Dust suppression 5.0
2. | Greenbelt 4.0
3. | Domestic 2.5
Total 115

The maximum waste water generation (KLD) shall not exceed the following:

S.No. | Source Quantity (KLD)
1. Domestic 1.6
Total 1.6
SNo. Wastewater generation Mode of disposal
1. Domestic : 1.6 KLD Septic tank followed by soak pit

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.
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4) The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SO, — 80 pg/m?, NOx — 80 pg/m?, PMzs — 60
ug/m3, PMyo — 100ug/m?,

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

5) The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

6) The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to APPCB regularly.

7) The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

Solid Waste :

9) The Solid wastes generated shall not exceed the following breakup quantities:

S.No | Solid Waste | Proposed Hazardous / as Method of Disposal
generation quantity defined under
HWM Rules, 2016
Over burden | 1109.3 TPD | Non Hazardous Shall be stored in an
& side burden earmarked area within the
mine lease area as per the
approved mine plan.

10) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated
25.11.20109.

11) The industry shall not carry out mining activity in the proposed stone crusher area i.e. 4.5
acres and the crusher shall be established only after obtaining permission from the Mines
Department for establishment and operation of the stone crusher in the mine area.

12) The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

13) The mining shall be carried out as per the approved mine plan.

14) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

15) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

16) The proponent shall utilize the top soil for green belt development.

17) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

18) The proponent shall develop greenbelt with tall growing trees all along the boundary.

19) The fugitive emissions from all sources shall be controlled regularly.

20) The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

21) The proponent shall not operate the mine without obtaining CFO of the Board.

Page 4 of 5

Page 249



22)

23)

24)

25)

250

The proponent shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

Digitally signed by NV
N V B haSka ra Bhaskara Rao
Date: 2019.12.23 17:25:56

Rao 0530
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
oG GAF ZONAL OFFICE, VIJAYAWADA \",
% Plot No.41, Opp: SBI. Sri Kanakadurga Officers Colony, \ I
m Gurunanak Road, Vijayawada — 520008 ﬂ Lestlefor
.\ | / 4 Phone: 0866-2546218 Email: zovja-jcee@appch.gov.in Environment

Website: https://pcb.ap.gov.in

CONSENT ORDER

Consent Order No:N-622/APPCB/Z0O-VJA/ICTO/W&A/2023 Dt: 22.08.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Quartz & Quartzite mine of Ch. Lakshmi Swapna (4.840 Ha.,),
Sy.N0.130 (P), Bit-4, Thurupu Boyamadugula,

H/o Alivelumangapuram Village,

Varikuntapadu Mandal,

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

i) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for produce the following products along with quantities only:

S.No. Product / Activity Extent Capacity
1. Mining of Quartz 10,005 TPA
4.840 Ha.,
2. Mining of Quartzite 22,511 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 30.06.2025 or the validity of
EC Order or the validity of mine lease period issued by the Govt. of A.P., whichever is
earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Quartz & Quartzite mine of Ch. Lakshmi Swapna (4.840 Ha.,),
Sy.N0.130 (P), Bit-4, Thurupu Boyamadugula,
H/o Alivelumangapuram Village,
Varikuntapadu Mandal,
SPSR Nellore District.

E-mail : venkatajyothi999@gmail.com Signature Not Verified
Digitally Signed,~
Copy to the Environmental Engineer, Regional Office, Nellore for informatiorNamd NtRHA/MHBEtRADtO

ensure the compliance of the time bound conditions and send a detailed report Béteaé%o“‘ﬁﬂ %%%I?rﬁng
unit before External Advisory Committee (EAC) for review and to take necessary action; as per the
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.

Page 1 of 5

Single Desk Approval Ref ID : SDPCB066230678



Page 252
252 age 25

SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

5. The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

9. The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

11. This order is issued without prejudice to the rights and contentions of this Board in any
Court of Law.

SCHEDULE - B

WATER:

1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Source Quantity

1. Dust suppression 2.5 KLD

2. Green belt Development 1.5 KLD

3. Domestic 1.0 KLD
Total 5.0 Qg%ature'N Verified

Atyoof

. , : . : Digitally Sighed. ~
Digital flow meters with totaliser facility shall be provided for assa%&ryrg\'/% AT

water used for each of the purposes mentioned above. Date: 22-Aug-
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

3) Provision for Ambient Air Quality Monitoring shall be provided and comply with
National Ambient Air Quality Standards of SO, — 80 pg/m?3; NOx — 80 pug/m?3; PMzs -
60 pg/m?3; PMio - 100 pg/m?® (24 hours average) measured at periphery of the mine
and for other parameters as applicable, as per CPCB Notification No.B-
29016/20/90/PCI-I, dated 18.11.2009. The mine operator shall submit monthly reports
to RO and ZO regularly.

* The Mine operator shall comply with noise standards as per MoEF Notification
S0123 (E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AMto 10 PM) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system
5) The mine operator shall not cause any air pollution problems to surroundings and shall

take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out
regular overhauling of BT approach roads at regular intervals.

c) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed areas with tall growing
native spices in consultation with local DFO/ Agriculture Department.

6) The mine operator shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce
generation of noise.

e. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs and
earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations in

the mining site shall be done with the help of noise level nidggtature Not Verified

Digitally Signeci/.,//"
Name: N V BHAZKARA RAO
Date: 22-Aug-
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SOLID WASTE:
7) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :
S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1 Over burden - 39,993 Cu.mtrs Shall be disposed in an
First Five years | in First5 years Non Hazardous earmarked area as per

2 Mine waste 45,523 Cu.mtrs

approved mine plan

in First 5 years

GENERAL CONDITIONS :

8)
9)

10)

11)

12)

13)

14)

15)

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.18.05.2022.

The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2022.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Natification, 2016.

h) Solid Waste Management Rules, 2016.

i) The Noise Pollution (Regulation and Control) Rules, 2000 and amendments
thereof.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.
Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

g. Manifest copies of hazardous waste.

~oooop

Signature Not Verified
The mine operator shall not produce any other products withoutﬁ;@gi&@

of the Board. Name: N V BHA#ARA RAO
Date: 22-Aug-
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19)
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21)

22)

23)
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The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Suitable tree species should be planted on either side of the haul roads.

Mining shall be carried out as per approved Mining plan only.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 01% January and 01% July of every year at Regional Office and Zonal
Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER

Signature Not Verified

Digitally Signeci/.,//"
Name: N V BHAZKARA RAO
Date: 22-Aug-
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Website :www.appcb.ap.nic.in
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RED CATEGORY

CONSENT ORDER

Consent Order No: N-634/APPCB/Z0O-VJA/CEO/W&A/2020- Date: 17.02.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act 1981 and the rules and orders made there under (hereinafter referred to as ‘the Acts’, ‘the
Rules’) to:

M/s. V Hari Krishna (4.556 Ha.),

Sy. No. 327/P, 404/P, 405/P, 414/P & 415/P,
Vempadu (V), Varikuntapadu (M),

SPSR Nellore District

Email : vharikrishna4.556hect@gmail.com

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m®hr)

This consent order is valid for mining of the following products along with quantities indicated
only:

Sl.No. Products Capacity
1) Mining of Quartz 15000 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made there under
and further subject to the terms and conditions incorporated in the schedule — A & B enclosed to
this order.

This consent order shall be valid for a period ending with the 31.12.2023.

Digitally signed by N V Bhaskara

N V Bhaskara Rao reo

Date: 2020.02.17 16:45:17 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. V Hari Krishna (4.556 Ha.),

Sy. No. 327/P, 404/P, 405/P, 414/P & 415/P,
Vempadu (V), Varikuntapadu (M),

SPSR Nellore District

Email : vharikrishna4.556hect@gmail.com

Copy to the EE, RO, Nellore for information and necessary action.
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SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the unit, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated in this order shall be
informed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The unit should carryout analysis of waste water discharges or emissions through chimneys
for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The unit should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The Mining Unit should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The applicant should make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
unit should immediately submit the revised application for consent to this Board in the event
of any change in the raw material used, processes employed, quantity of trade effluents &
guantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION :

1) The unit shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

Sl.No. | Description Quantity (KLD)
1. Dust suppression 3.0
2. Greenbelt development 4.0
3. Domestic 3.0
TOTAL 10.0

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR POLLUTION :

2) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?*; NOx — 80
ug/m3; PM2s— 60 pug/m3; PMio— 100 pg/m?3, measured at factory premises at the periphery
of the unit.

Noise Levels:
Day time: (6 AM to 10 PM) — 75 Db (A)
Night time: (10 PM to 6 AM) — 70 Db (A).

3) The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R. 448 (E), dated 12.07.2004
under the Environment (Protection) Act Rules. In case of DG sets of capacity more than
800 KW shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

SOLID WASTE :

4) The industry shall dispose solid waste (NON HAZARDOUS) as follows :

S.No. Name of the Solid Waste Quantity Mode of disposal

Over burden & mine rejects 6544.6 Shall be disposed in earmarked area
m3annum | for overburden within the quarry lease
area as per the approved mine plan.

GENERAL CONDITIONS :

5)

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

The industry shall take all the environment pollution prevention measures and shall operate
as per the mining plan only.

The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not cause ground water pollution in and around the Mining Unit
premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled away
from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be properly
drained.

Suitable tree species should be planted on either side of the haul roads.

The industry shall provide necessary air pollution control equipment to screening section
SO as to meet Ambient Air Quality standards.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

The industry shall provide water sprinklers for wetting the roads and at dust generating
sources to control fugitive dust emissions.
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19)

20)

21)

22)

23)

24)

25)

26)

27)
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Greenbelt shall be developed at possible areas around the boundary.

The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

Fugitive emissions from all the sources shall be controlled regularly.

The industry shall establish two Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

Mining shall be carried out as per approved Mining plan.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, MOEF&CC,
AP, Gol, Vijayawada in the Environmental Clearance order dated : 18.12.2019.

The industry shall scrupulously comply with conditions stipulated in the CFE Order
Dt.27.01.2020.

The industry shall comply with all the Rules and Regulations specified in Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2016
and their amendments issued thereof.

The industry shall not manufacture any extra products without obtaining CFE / CFO of the
Board.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01s' January and 01° July of every year at Regional Office and Zonal Office.

Digitally signed by NV
N V B h as ka ra Bhaskara Rao
Date: 2020.02.17 16:45:44

Rao w0530
JOINT CHIEF ENVIRONMENTAL ENGINEER
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RED CATEGORY

CONSENT ORDER

Consent Order No:N-612/APPCB/ZO-VJA/CFO/W&A/2019- Date : 13.09.2019

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act 1981 and amendments thereof and the rules and orders made there under (hereinafter
referred to as 'the Acts’, "the Rules’) to:

M/s. G.N. Coastal Mines and Minerals Industries (3.844 Ha.),
Sy No.230/1,

Thurupu Rompidodla (V),

Varikuntapadu (M),

SPSR Nellore District.

Email : laharigeoenviro@gmail.com

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet No. | Outlet Description | Max Daily Discharge Point of Disposal
(KLD)
1 Domestic 0.5 Septic Tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions at
No. peak flow (m3hr)

This consent order is valid for the following products along with quantities indicated only:

S.No. Products Quantity
1. Mining of Mica 938 TPA
2. Mining of Quartz 4691 TPA
3. Mining of Feldspar 15638 TPA

This order is subject to the provisions of “the Acts’ and the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A & B enclosed to
this order.

This consent Authorization shall be valid for a period ending with the 31.07.2024.

Digitally signed by N V Bhaskara

N V Bhaskara Rao rao

Date: 2019.09.13 17:49:12 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. G.N. Coastal Mines and Minerals Industries (3.844 Ha.),
Sy No0.230/1,

Thurupu Rompidodla (V),

Varikuntapadu (M),

SPSR Nellore District.

Email : [aharigeoenviro@gmail.com

Copy to Environmental Engineer, Regional Office, Nellore for information and necessary action.
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The industry should carryout analysis of air emissions for the parameters mentioned in this
order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The industry should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The industry shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The industry should make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE -B

1. The source of water being Bore well. The following is the permitted water consumption:

Sl. No. Purpose Quantity (KLD)
1 Wet drilling operation 3.5
2 Water sprinkling on mine haulage roads 2.0
3 Greenbelt development 1.0
4 Domestic 1.0
Total 7.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above.
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The industry shall comply with ambient air quality standards of PMio (Particulate Matter
size less than 10um) - 100 pg/m3; PM2s (Particulate Matter size less than 2.5 um) - 60
ug/m?3; SO2- 80 ug/m3; NOx - 80 ug/m?3, at the periphery of the Mining Unit.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PClI-I, dated 18.11.2009.

Noise Levels: Daytime (6 AMto 10 PM)-75dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:
a. Daily production details
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.
d. Inspection book.

Permission from the competent authority should be obtained for drawl of ground water if
any.

The industry shall adopt wet drilling method to control dust emissions.

The industry shall adopt delay detonators and shock tube initiation system for controlled
sequential blasting shall be used so as to reduce vibration and dust.

The industry shall implement the following measures to reduce the air pollution during the
transportation of the mineral.
e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall sprinkled at regular interval on the main haul road and other service roads
to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall be
provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be utilized
for watering the mine area, roads, green belt development, etc.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped in the dump yard
earmarked within the quarry lease area and the industry shall not dump the overburden soil
outside the quarry lease area, under any circumstances.

. The industry shall adopt the following measures to control erosion of dumps:
¢ Retention/toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass species on
the slopes.

. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.
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The industry shall comply with the conditions stipulated in the CFE Order Dt.13.08.2019.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not cause ground water pollution in and around the Mining Unit
premises.

Greenbelt shall be developed along the boundary of mine lease area and at possible areas
with tall growing trees.

. The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.
Mining shall be carried out as per approved Mining plan.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01%t January and 01%! July of every year at Regional Office and Zonal Office.

NV Bhaskarg DigtallysignedbyNv

Bhaskara Rao
Date: 2019.09.13 17:49:24

Rao +0530
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD ‘

@o(¢f (5AF ZONAL OFFICE, VIJAYAWADA \ "
% Plot No.41, Opp: SBI, Sri Kanakadurga Officers Colony, \\ I
m Gurunanak Road, Vijayawada — 520008 ﬂ Lestlefor

h\| /4 Phone: 0866-2546218 Email: zovja-jcee@appcb.gov.in Environment

Website: https://pcb.ap.gov.in
CONSENT ORDER
Consent Order No: N-601/APPCB/Z0O-VJA/CTO/W&A/2023 Dt: 21.12.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Vadlamudi Nageswara Rao & Sons (1.258 Ha),
Sy.No. 329/5 & 6/P,

Vempadu (V), Varikuntapadu (M),

SPSR Nellore District

E-mail: vnc.4504@gmail.com

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Discharge Point of Disposal
No. Description (KLD)
1 Domestic 0.3 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. Description of Chimney ‘ Quantity of emissions at peak flow

This Consent Order is valid for produce the following products along with quantities only:

S.No. Product / Activity Extent Capacity
1. Mining of Mica, Feldspar & Quartz 1.258 Ha., 18595.5 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 31.03.2026 or the expiry
date of mine lease period issued by the Govt. of A.P., or validity of EC order
whichever is earlier.

MUNASWAMY Digitally signed by MUNASWAMY

NAIDU PASUPULETI
NAIDU PASUPULET! pate: 2023.12.21 17:54:14 +05'30
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
To
M/s. Vadlamudi Nageswara Rao & Sons (1.258 Ha),
Sy.No. 329/5 & 6/P,
Vempadu (V), Varikuntapadu (M),
SPSR Nellore District
E-mail: vnc.4504@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a direction to
ensure the compliance of the time bound conditions including the production quantities as per the
scheme of mining and send a detailed report so as to place the Mining unit before External Advisory
Committee (EAC) for review and to take necessary action, as per the instructions of the Board Office
issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

. Any up-set condition in any activity of the Mining Unit, which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

. The mine operator should carryout analysis of air emissions for the parameters mentioned

in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

. The mine operator should make applications through Online for renewal of Consent

(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

. This order is issued without prejudice to the rights and contentions of this Board in any

Court of Law.

SCHEDULE - B

WATER:
1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Purpose Quantity

1. Dust suppression 6.0 KLD

2. Greenbelt development 2.0KLD

3. Domestic 2.0KLD

Total 10.0 KLD

Digital flow meters with totaliser facility shall be provided for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

3) Provision for Ambient Air Quality Monitoring shall be provided and comply with
National Ambient Air Quality Standards of SO2 — 80 pg/m?3; NOx — 80 ug/m?3; PM2s -
60 pug/ms3; PMio - 100 pg/m?3 (24 hours average) measured at periphery of the mine
and for other parameters as applicable, as per CPCB Notification No.B-
29016/20/90/PCI-I, dated 18.11.2009. The mine operator shall submit monthly reports
to RO and ZO regularly.

* The Mine operator shall comply with noise standards as per MoEF Notification
S0123 (E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AM to 10 PM) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system
5) The mine operator shall not cause any air pollution problems to surroundings and shall

take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out
regular overhauling of BT approach roads at regular intervals.

c) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed areas with tall growing
native spices in consultation with local DFO/ Agriculture Department.

6) The mine operator shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce
generation of noise.

. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs and
earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations in
the mining site shall be done with the help of noise level meter.
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SOLID WASTE:
7) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :
S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under HWM
Rules, 2016
1. Over burden 5554.5 TPA Non Hazardous Shall be disposed in

8)

/ side burden

an earmarked area as
per approved mine

plan

Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained.

GENERAL CONDITIONS :

9)

10)

11)
12)

13)

14)

15)

The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MoEF&CC, Gol in the Environmental Clearance order Dt.
18.03.2022.

The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in accordance
with the Board circular dt.17.08.2020 issued in connection with Hon’ble NGT
Order dt.21.07.2020 in O.A. N0.304 of 2019 (PB).

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2022.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

i) The Noise Pollution (Regulation and Control) Rules, 2000 and amendments
thereof.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@rpoooTw

Page 4 of 5

Page 267



16)

17)

18)

19)
20)
21)

22)

23)

24)

268

The mine operator shall not produce any other products without obtaining CTE / CTO
of the Board.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Suitable tree species should be planted on either side of the haul roads.
Mining shall be carried out as per approved Mining plan only.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 018t January and 01t July of every year at Regional Office and Zonal
Office.

MUNASWAMY Digitally signed by MUNASWAMY

NAIDU PASUPULETI

NAIDU PASUPULETI pate: 2023.12.21 17:54:29 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
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RED CATEGORY

CONSENT ORDER

Consent Order No: N-483/APPCB/ZO-VJA/CFO/W&A/2020- Date: 19.03.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act 1981 and the rules and orders made there under (hereinafter referred to as ‘the Acts’, ‘the
Rules’) to:

M/s. Simhadri Enterprises (4.816 Ha.),
Sy. No. 136/P, Jadadevi (V),
Varikuntapadu (M),

SPSR Nellore District

Email : vinodh826@gmail.com

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 0.4 Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m®hr)

This consent order is valid for mining of the following products along with quantities indicated
only:

Sl.No. Products Capacity
1) Mining of Quartz 15694 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made there under
and further subject to the terms and conditions incorporated in the schedule — A & B enclosed to
this order.

This consent order shall be valid for a period ending with the 28.02.2025.

Nambada Venkata pigitally signed by Nambada

Venkata Bhaskara Rao

Bhaskara Rao Date: 2020.03.19 15:49:02 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. Simhadri Enterprises (4.816 Ha.),
Sy. No. 136/P, Jadadevi (V),
Varikuntapadu (M),

SPSR Nellore District

Email : vinodh826@gmail.com

Copy to the EE, RO, Nellore for information and necessary action.

Page 1 of 4


mailto:zovja-jcee@appcb.gov.in
mailto:vinodh826@gmail.com
mailto:vinodh826@gmail.com

Page 2
270 age 270

SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the unit, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated in this order shall be
informed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The unit should carryout analysis of waste water discharges or emissions through chimneys
for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The unit should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The Mining Unit should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The applicant should make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
unit should immediately submit the revised application for consent to this Board in the event
of any change in the raw material used, processes employed, quantity of trade effluents &
guantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION :

1) The unit shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

Sl.No. | Description Quantity (KLD)
1. Dust suppression 2.2
2. Wet saw cutting 2.1
3. Greenbelt development 0.8
4. Domestic 0.6
TOTAL 5.7

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR POLLUTION :

2) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?*; NOx — 80
ug/m3; PM2s— 60 pug/m3; PMio— 100 pg/m?3, measured at factory premises at the periphery
of the unit.

Noise Levels:
Day time: (6 AM to 10 PM) — 75 Db (A)
Night time: (10 PM to 6 AM) — 70 Db (A).

3) The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R. 448 (E), dated 12.07.2004
under the Environment (Protection) Act Rules. In case of DG sets of capacity more than
800 KW shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

SOLID WASTE :

4) The industry shall dispose solid waste (NON HAZARDOUS) as follows :

S.No. Name of the Solid Waste Quantity Mode of disposal

Over burden & mine rejects | 15051.8 TPA | Shall be disposed in earmarked area
for overburden within the quarry lease
area as per the approved mine plan.

GENERAL CONDITIONS :

5)

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

The industry shall take all the environment pollution prevention measures and shall operate
as per the mining plan only.

The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not cause ground water pollution in and around the Mining Unit
premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled away
from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be properly
drained.

Suitable tree species should be planted on either side of the haul roads.

The industry shall provide necessary air pollution control equipment to screening section
SO as to meet Ambient Air Quality standards.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

The industry shall provide water sprinklers for wetting the roads and at dust generating
sources to control fugitive dust emissions.
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Greenbelt shall be developed at possible areas around the boundary.

The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

Fugitive emissions from all the sources shall be controlled regularly.

The industry shall establish two Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

Mining shall be carried out as per approved Mining plan.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, MOEF&CC,
AP, Gol, Vijayawada in the Environmental Clearance order dated : 07.01.2020.

The industry shall scrupulously comply with conditions stipulated in the CFE Order
Dt.26.02.2020.

The industry shall comply with all the Rules and Regulations specified in Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2016
and their amendments issued thereof.

The industry shall not manufacture any extra products without obtaining CFE / CFO of the
Board.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01s' January and 01°t July of every year at Regional Office and Zonal Office.

Digitally signed by Nambada
Nambada Venkata venkata shaskara Rao

Date: 2020.03.19 15:49:21
Bhaskara Rao 10550
JOINT CHIEF ENVIRONMENTAL ENGINEER
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RED CATEGORY

CONSENT ORDER

Consent Order No: N-482/APPCB/ZO-VJA/CFO/W&A/2020- Date: 19.03.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act 1981 and the rules and orders made there under (hereinafter referred to as ‘the Acts’, ‘the
Rules’) to:

M/s. Simhadri Enterprises (4.90 Ha.),
Sy. No. 130/P, Alivelumangapuram (V),
Varikuntapadu (M),

SPSR Nellore District

Email : vinodh826@gmail.com

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 0.5 Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m®hr)

This consent order is valid for mining of the following products along with quantities indicated
only:

Sl.No. Products Capacity
1) Mining of Quartz 17160 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made there under
and further subject to the terms and conditions incorporated in the schedule — A & B enclosed to
this order.

This consent order shall be valid for a period ending with the 28.02.2025.

Nambada Venkata Digitally signed by Nambada

Venkata Bhaskara Rao

BhaSka ra RaO Date: 2020.03.19 15:48:24 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. Simhadri Enterprises (4.90 Ha.),
Sy. No. 136/P, Alivelumangapuram (V),
Varikuntapadu (M),

SPSR Nellore District

Email : vinodh826@gmail.com

Copy to the EE, RO, Nellore for information and necessary action.
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SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the unit, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated in this order shall be
informed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The unit should carryout analysis of waste water discharges or emissions through chimneys
for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The unit should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The Mining Unit should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The applicant should make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
unit should immediately submit the revised application for consent to this Board in the event
of any change in the raw material used, processes employed, quantity of trade effluents &
guantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION :

1) The unit shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

Sl.No. | Description Quantity (KLD)
1. Dust suppression 2.2
2. Wet saw cutting 3.2
3. Greenbelt development 0.5
4. Domestic 0.7
TOTAL 6.6

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR POLLUTION :

2) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?*; NOx — 80
ug/m3; PM2s— 60 pug/m3; PMio— 100 pg/m?3, measured at factory premises at the periphery
of the unit.

Noise Levels:
Day time: (6 AM to 10 PM) — 75 Db (A)
Night time: (10 PM to 6 AM) — 70 Db (A).

3) The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R. 448 (E), dated 12.07.2004
under the Environment (Protection) Act Rules. In case of DG sets of capacity more than
800 KW shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

SOLID WASTE :

4) The industry shall dispose solid waste (NON HAZARDOUS) as follows :

S.No. Name of the Solid Waste Quantity Mode of disposal

Over burden & mine rejects | 14669 TPA | Shall be disposed in earmarked area
for overburden within the quarry lease
area as per the approved mine plan.

GENERAL CONDITIONS :

5)

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

The industry shall take all the environment pollution prevention measures and shall operate
as per the mining plan only.

The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not cause ground water pollution in and around the Mining Unit
premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled away
from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be properly
drained.

Suitable tree species should be planted on either side of the haul roads.

The industry shall provide necessary air pollution control equipment to screening section
SO as to meet Ambient Air Quality standards.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

The industry shall provide water sprinklers for wetting the roads and at dust generating
sources to control fugitive dust emissions.
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Greenbelt shall be developed at possible areas around the boundary.

The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

Fugitive emissions from all the sources shall be controlled regularly.

The industry shall establish two Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

Mining shall be carried out as per approved Mining plan.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, MOEF&CC,
AP, Gol, Vijayawada in the Environmental Clearance order dated : 07.01.2020.

The industry shall scrupulously comply with conditions stipulated in the CFE Order
Dt.26.02.2020.

The industry shall comply with all the Rules and Regulations specified in Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2016
and their amendments issued thereof.

The industry shall not manufacture any extra products without obtaining CFE / CFO of the
Board.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01s' January and 01°t July of every year at Regional Office and Zonal Office.

Nambada Venkata Digitally signed by Nambada
Venkata Bhaskara Rao

Bhaskara Rao Date: 2020.03.19 15:48:40 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

Page 4 of 4

Page 276



Page 277

277
\

T g ANDHRA PRADESH POLLUTION CONTROL BOARD
FNDNRA PRADESH ZONAL OFFICE :: TIRUPATI \ Llfes tyle for
m/ Dr. YSR Paryavarana Bhavan, NT Road, Tirupati — 517502 Environment

A Tele: 0877-2253981 Email: appcbzotpt2024@gmail.com

CONSENT & HAZARDOUS WASTE AUTHORIZATION ORDER

Consent Order No: N-384/APPCB/Z0O-VJA/CTO/W&A/2024 Dt:16.04.2024

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act 1981 and amendments thereof and the rules and orders made there under (hereinafter
referred to as 'the Acts’, ‘the Rules’) to:

Sri Nayudu Surya Sathish Kumar,
Sy.No.73/A,

Narrawada (Village),

Duttalur (Mandal,),

SPSR Nellore District — 524 222.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Discharge Point of Disposal
No. Description
1 Domestic 1.0 KLD Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. Description of Chimney Quantity of emissions at peak flow

This Consent Order is valid to produce the following products along with quantities only:

S.No. Product / Activity Extent Capacity

1 Mining of Quartz 1.837 Ha 18968.25 Tons/Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule — A & B enclosed to
this order.

This Consent order shall be valid for a period ending with 31.07.2026 or validity of
Environmental Clearence Order or the expiry date of mine lease period issued by the Govt.
of A.P., whichever is earlier.

MARRI VENKATA Digitally signed by MARRI

VENKATA NARAHARI PRASAD

NARAHARI PRASAD Dbate: 2024.04.16 12:09:15 +05'30"
JOINT CHIEF ENVIRONMENTAL ENGINEER (lI/c)

To

Sri Nayudu Surya Sathish Kumar,
Sy.No.73/A,

Narrawada (Village),

Duttalur (Mandal,),

SPSR Nellore District — 524 222.

Copy to:

1. The Senior Environmental Engineer, Zonal Office: Tirupati for information.

2. The Environmental Engineer, Regional Office: Tirupati for information and to ensure
compliance and with a direction to ensure the compliance of the time bound conditions
including the production quantities as per the scheme of mining and send a detailed
report so as to place the Mining unit before External Advisory Committee (EAC) for
review and to take necessary action, as per the instructions of the Board Office issued
on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

Any up-set condition in any activity of the Mining Unit, which may result in, increased violation
of standards stipulated in this order shall be informed to this Board, under intimation to the
Collector and District Magistrate and take immediate action to bring down the discharge /
emission below the limits.

The mine operator should carryout analysis of air emissions for the parameters mentioned in
this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature of
hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CTO and exhibit the CTO order at a prominent
place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the right
and powers to review / revoke any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CTO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

The mine operator shall submit the self-certification on compliance of all the conditions
stipulated in the CTO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

This order is issued without prejudice to the rights and contentions of this Board in any Court
of Law.

SCHEDULE - B

WATER:

1)

The mine operator shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

S.No Purpose Quantity
1. Water sprinkling on haul roads 3.0KLD
2. Green belt development 1.5KLD
3. Domestic 1.5KLD
Total 6.0 KLD
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The emissions shall not contain constituents in excess of the prescribed limits mentioned
below:

Chimney No. Parameter Emission Standards (mg/Nm?®)

Provision for Ambient Air Quality Monitoring shall be provided and comply with National
Ambient Air Quality Standards of SO, — 80 pug/m? NO, — 80 pug/m?® PM,s - 60 pug/m?;
PMyo - 100 pug/m? (24 hours average) measured at periphery of the mine and for other
parameters as applicable, as per CPCB Notification No0.B-29016/20/90/PCI-I, dated
18.11.2009. The mine operator shall submit monthly reports to RO and ZO regularly.

* The Mine operator shall comply with noise standards as per MoEF Notification SO123
(E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AMto 10 PM) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system

5)

6)

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly. The
mining unit shall provide water spraying arrangement on haul roads, loading
and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out regular
overhauling of BT approach roads at regular intervals.

c¢) The mine operator shall develop greenbelt along the boundary of mine lease
area and also in back filled and reclaimed areas with tall growing native spices
in consultation with local DFO/ Agriculture Department.

The mine operator shall comply with the following for controlling noise emissions.

SOLID WASTE:

7

8)

The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S. Solid Waste Quantity Hazardous/as Mode of Disposal
No generation defined under HWM
Rules, 2016

1. | Over burden 12268.56 m3 / Non Hazardous Shall be disposed in
and mine Annum an earmarked area as

rejects per approved mine
plan

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be
properly drained.
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GENERAL CONDITIONS :

9)

10)

11)

12)
13)

14)

15)

16)

17)

18)

19)

20)
21)

The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol in the Environmental Clearance order Dt. 07.01.2020.

Mining shall be carried out as per the Mining Plan approved by Mines & Geology
Department vide letter dt. 06.07.2019 only.

The mine operator shall maintain minimum distance from habitation (200 mts when
blasting is involved / 100 mts when blasting is not involved) in accordance with the
Board circular dt.17.08.2020 issued in connection with Hon’ble NGT (Principal
Bench) Order dt.21.07.2020 in O.A. N0.304 of 2019

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and shall
operate as per the mining plan only.

The following rules and regulations notified by the MOEF&CC, Gol shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

C) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2022.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

i) The Noise Pollution (Regulation and Control) Rules, 2000 and amendments
thereof.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@~oooow

The mine operator shall not produce any other products without obtaining CTE / CTO of
the Board.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining Unit
premises.

Suitable tree species should be planted on either side of the haul roads.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act,
1981 and Hazardous Wastes (Management, Handling and Transboundary Movement)
Rules, 2016 and their amendments issued thereof.

Page 280



281

22) Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

23) The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

24) The mine operator shall submit a compliance report on CTO conditions for every 6 months
as on 01% January and 01> July of every year at Regional Office and Zonal Office.

Digitally signed by MARRI

MARRI VENKATA VENKATA NARAHARI PRASAD
NARAHARI PRASAD Date: 2024.04.16 12:09:29

+05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER(I/c)

To

Sri Nayudu Surya Sathish Kumar,
Sy.No.73/A,

Narrawada (Village),

Duttalur (Mandal,),

SPSR Nellore District — 524 222.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD \‘ )

wo(df (A5 ‘
JNDHRA PRADESH_ ZONAL OFFICE :: TIRUPATI \ LIFE
W 3 Floor, Dr.Y.S.R. PARYAVARAN BHAVAN, N.T.Road, TIRUPATI - 517 501. [é{/ Lifastyle for

s e-mail: appcbzotpt2024@gmail.com Environment

RED CATEGORY
CONSENT ORDER
Consent Order No:NLR-24/APPCB/ZO-TPT/CTO /2024-106 Dt:06.06.2024

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act
1981 and amendments thereof and the rules and orders made there under (hereinafter referred
to as 'the Acts’, "the Rules’) to:

M/s. GPA Minerals (16.512 Ha),
Sy.No.322 (P), Narrwada (Village) and
Sy.No0.475/1,475/2, 476,478 & 480,
Duttaluru (Village & Mandal),

S.P.S.R Nellore District - 524002.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

ii) missions from Chimneys:

Chimney No. Description of Quantity of emissions at peak flow
Chimney

This Consent Order is valid for produce the following products along with quantities only:

S.No Product / Activity & Extent Capacity

1 Mining of Quartz (16.512 Ha) 30119 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A &
B enclosed to this order. This Consent order shall be valid for a period ending with
30.04.2025.

MARRI VENKATA Digitally signed by MARRI

VENKATA NARAHARI PRASAD

NARAHARI PRASAD Date: 2024.06.06 17:33:32 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER (I/C)
To
M/s. GPA Minerals (16.512 Ha),
Sy.No.322 (P), Narrwada (Village) and
Sy.No0.475/1,475/2, 476,478 & 480,
Duttaluru (Village & Mandal),
S.P.S.R Nellore District - 524002.

Copyto:
1) The Senior Environmental Engineer, Zonal Office, Tirupati for information.
2) The Environmental Engineer, Regional Office, Nellore for information and to ensure

compliance
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main gate on quantity and nature of
hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

5. The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CTO and exhibit the CTO order at a prominent
place in the mine premises.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CTO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.

9. The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

SCHEDULE - B

WATER:

1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below:

S.No. Purpose Quantity (KLD)
1. Dust Suppression 7.0
2. Green belt development 7.0
3. Wire saw cutting 3.5
4. Domestic 1.5
Total 19.0

Digital flow meters with totaliser facility shall be provided for assessing the quantity of
water used for each of the purposes mentioned above.
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The maximum waste water generation shall not exceed the following:

SI. No.

Purpose

Quantity

a

Domestic

1.5 KLD

Total 1.5 KLD

The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No.

Parameter

Emission Standards (mg/Nm°)

The industry shall comply with ambient air quality standards of SO, — 80 pg/m®; NO, —
80 ug/m*; PM,s- 60 pg/m® PM,o- 100 pg/m®, measured at factory premises at the
periphery of the industry.

* For other parameters, the industry shall comply with the National Ambient Air Quality
Standards as per CPCB Notification No.B-29016/20/90/PClI-I, dated 18.11.2009 if
applicable.

* The industry shall comply with noise standards as per MoEF Notification SO123 (E)

dt.14.02.2020 as following:

Noise Levels: Day time: (6 AMto 10 PM ) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines
and shall submit monthly reports to Regional Office and Zonal Office regularly.

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No.

Details of process emissions

Emission control system | Emission standards

7

8)

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mine operator shall develop greenbelt along the boundary of mine lease
area and also in back filled and reclaimed aeras with tall growing native
spices in consultation with local DFO/ Agriculture Department.

The proponent shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce

generation of noise.

e. Hydraulic rock breaker shall be used in lieu of secondary blasting.

-

Drill machine operators and dumper drivers shall be equipped with earplugs and

earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.
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g. Periodical monitoring of noise level of mining machines and at some locations in
the mining site shall be done with the help of noise level meter.

SOLID WASTE:
9) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :
1 Outlet 1
a Stream Details Domestic-1.0 KLD
b Treatment units details Septic tank followed by soak pit
C Point of Disposal Septic tank followed by soak pit

10) The mine holder shall dispose the solid waste in an earmarked area as per the
approved mine plan only.

11) The mine operator shall not increase the lease area against the grant of mine lease.

12) The mine operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

13) The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

GENERAL CONDITIONS :

14) The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MoEF&CC, Gol in the EC (existing) order Dt.13.07.2021.

15) The mine operator shall comply with conditions stipulated in the CTE order
dt.17.02.2022 issued by the Board.

16) The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in accordance
with the Board circular dt.17.08.2020 issued in connection with Hon’ble NGT
Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

17) The proponent shall comply with the proposals furnished in Environmental
management plan.

18) The proponent shall maintain 7.5 mt greenbelt in buffer zone and existing buffer
zone plantation should not be disturbed.

19) The proponent shall take dust suppression measures to meet the CPCB
stipulated ambient air quality standards at any point of time.

20) The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.
b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.
C) Battery Waste Management Rules, 2022.
d) E-waste (Management) Rules, 2016.
e) Plastic Waste Management Rules, 2016.
f) Construction and demolition waste Management Rules, 2016.
g) Fly Ash Notification, 2016.
h) Solid Waste Management Rules, 2016.
21) The mine operator shall maintain the following records and the same shall be made

available to the inspecting officers of the Board:

Daily production details

a. Quantity of Effluents generated, treated, recycled/reused.

b. Log Books for pollution control systems.

c. Characteristics of effluents, Ambient Air Quality and emissions.
d. Hazardous/non hazardous solid waste generated and disposed.
e. Inspection book.
f. Manifest copies of hazardous waste.
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The mine operator shall not produce any other products without obtaining CTE / CTO of
the Board.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining Unit
premises.

Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act,
1981 and Hazardous Wastes (Management, Handling and Transboundary Movement)
Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 01% January and 01 July of every year at Regional Office and Zonal
Office.

Digitally signed by MARRI

MARRIVENKATA  VENKATA NARAHARI PRASAD
NARAHARI PRASAD Date: 2024.06.06 17:33:48

+05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER (l/c)

M/s. GPA Minerals (16.512 Ha),
Sy.No.322 (P), Narrwada (Village) and
Sy.No0.475/1,475/2, 476,478 & 480,

Duttalu

ru (Village & Mandal),

S.P.S.R Nellore District - 524002.

Copy to

1) The Senior Environmental Engineer, Zonal Office, Tirupati for information.

2) The Environmental Engineer, Regional Office, Nellore for information and to ensure

compliance.
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S— ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE :: VIJAYAWADA
= Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
L \1/ 4 Phone: 0866-2546218
N Email: zovja-jcee@appcb.gov.in
Website :www.pcb.ap.gov.in
CONSENT ORDER
Consent Order No: N-525/APPCB/Z0O-VJA/CTO/W&A/2023 Dt: 06.02.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Sri N. Srinivasulu (Quartz Mine- 1.594 Ha),
Sy.No0.230, Thimmapuram (V),

Duttalur (M),

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge (KLD) Point of Disposal
No.
1 Domestic 0.4 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. Description of Chimney Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. | Name of the Product / Activity Extent Capacity
1. Mining of Quartz 1.594 Ha., 19,658 TPA (or)
1,638 TPM

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 30.06.2025 or the expiry
date of mine lease period issued by the Govt. of A.P., or validity of EC order
whichever is earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Sri N. Srinivasulu (Quartz Mine- 1.594 Ha),
Sy.No0.230, Thimmapuram (V),
Duttalur (M), SPSR Nellore District.
E-mail: srinivasuluguartz@gmail.com

Slgnature Not Verified

Copy to the Environmental Engineer, Regional Office, Nellore for informatio 'QHB"W”?@ g i
ensure the compliance of the time bound conditions and send a detailed repo

before External Advisory Committee (EAC) for review and to take necessgiig: a6tlf
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.

Page 1 of 5
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

5. The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

9. The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

SCHEDULE -B

WATER:

1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Purpose Quantity
1. Dust suppression 3.0 KLD
2 Greenbelt Development 3.0 KLD
3. Domestic 0.5 KLD
TOTAL 6.5 KLD
Digital flow meters with totaliser facility shall be provided for assessin%_the guantity of water
used for each of the purposes mentioned above. Ignature N‘ Verified
Digitally Signed.
Name: N V SKARA
RAO

Date: 06-Feb=2023 18:21:02
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The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

The mine operator shall comply with ambient air quality standards of SO2 — 80 ug/m?;
NOx — 80 pg/m3; PMzs - 60 ug/m3; PM1o - 100 pg/m3, measured at mine premises at
the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.
Noise Levels: Day time : (6 AMto 10 PM ) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and
shall submit monthly reports to Regional Office and Zonal Office regularly.

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. | Details of process | Emission control Emission standards
emissions system

The mine operator shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed aeras with tall growing
native spices in consultation with local DFO/ Agriculture Department.

SOLID WASTE:

8)

9)

The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016

1 Over Burden & | 13105.8 m3 | Non Hazardous Shall be stored in
Rejects of | / Annum earmarked area as per
Mining the approved mine plan.

The mine holder shall dispose the solid waste in an earmarked area as per the

approved mine plan only.
Signature Not Verified
Digitally Signed.
Name: N V SKARA

RAO
Date: 06-Feb=2023 18:21:02
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The following rules and regulations notified by the MoEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/ Non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@ ~eoaoow

GENERAL CONDITIONS :

12)

13)

14)
15)

16)

17)

18)

19)

20)

21)

22)

23)

The proponent shall scrupulously comply with conditions stipulated by the
DEIAA in the Environmental Clearance order No: dt.13.06.2018.

The mining activity shall be carried out duly maintaining minimum distance
from habitation (200 mts when blasting is involved / 100 mts when blasting is
not involved) in accordance with the Board circular dt.17.08.2020 issued in
connection with Hon’ble NGT Order dt.21.07.2020 in O.A. N0.304 of 2019 (PB).

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not manufacture any other products without obtaining CTE /
CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled
away from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should bBigoatpre Not Yeedied
and be properly drained. Digitally S'QBED

Name: N V SKARA

Suitable tree species should be planted on either side of the haugﬁg%@g.,:e@ozg 18:21:02
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30)
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The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

Fugitive emissions from all the sources shall be controlled regularly.
Mining shall be carried out as per approved Mining plan.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6

months as on 018t January and 01t July of every year at Regional Office and Zonal
Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER

SignatuE}N Verified
Digitally Slgn,ed.
Name: N V SKARA

RAO
Date: 06-Feb=2023 18:21:02

Page 5 of 5
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ANDHRA PRADESH POLLUTION CONTROL BOARD
oG GAF ZONAL OFFICE, VIJAYAWADA \",
% Plot No.41, Opp: SBI. Sri Kanakadurga Officers Colony, \ I
m Gurunanak Road, Vijayawada — 520008 ﬂ Lestlefor
.\ | / 4 Phone: 0866-2546218 Email: zovja-jcee@appch.gov.in Environment

Website: https://pcb.ap.gov.in

CONSENT ORDER

Consent Order No:N-591/APPCB/Z0O-VJA/CTO/W&A/2023 Dt: 23.08.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Quartz & Mica Mine of M/s. Maruthi Minerals (2.0 Ha.),
Sy.No. 359/1(P), 359/2 (P) & 360 (P),

Teddupadu (V), Duttalur (M),

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

i) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for produce the following products along with quantities only:

S.No. Product / Activity Extent Capacity
1. Mining of Quartz 13,515 Tons / Annum
2.0 Ha.
2. Mining of Mica 1,352 Tons / Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 31.05.2026 or the validity of
EC Order or the validity of mine lease period issued by the Govt. of A.P., whichever is
earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Quartz & Mica Mine of M/s. Maruthi Minerals (2.0 Ha.),
Sy.No. 359/1(P), 359/2 (P) & 360 (P),
Teddupadu (V), Duttalur (M),
SPSR Nellore District.
E-mail : sridharreddy4.872@gmail.com Signature'N Verified

Copy to the Environmental Engineer, Regional Office, Nellore for informatiorigitatly wid @ Jection to
ensure the compliance of the time bound conditions and send a detailed report ggﬁgg%@ 4 '
unit before External Advisory Committee (EAC) for review and to take necessary actio
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.

as per the

Page 1 of 5

Single Desk Approval Ref ID : SDPCB066230685



Page 293
293 age

SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

5. The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

9. The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

11.This order is issued without prejudice to the rights and contentions of this Board in any
Court of Law.

SCHEDULE - B

WATER:

1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Source Quantity
1. Water sprinkling on Haul roads 2.0 KLD
and waste dump
2. Green belt Development 2.0 KLD
3. Domestic 1.5 §lr‘g%ature'N Verified
Total 5.5 ,§rI1TmDII\/ Qin?ﬁ‘
Name: N V BHA#ARA RAO

. . . - . Date: .23-Aug-
Digital flow meters with totaliser facility shall be provided for asseaéeslng th
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

3) Provision for Ambient Air Quality Monitoring shall be provided and comply with
National Ambient Air Quality Standards of SO, — 80 pg/m?3; NOx — 80 pug/m?3; PMzs -
60 pg/m3; PMio - 100 pg/m? (24 hours average) measured at periphery of the mine
and for other parameters as applicable, as per CPCB Notification No.B-
29016/20/90/PCI-I, dated 18.11.2009. The mine operator shall submit monthly reports
to RO and ZO regularly.

* The Mine operator shall comply with noise standards as per MoEF Notification
S0123 (E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AM to 10 PM) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system
5) The mine operator shall not cause any air pollution problems to surroundings and shall

take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out
regular overhauling of BT approach roads at regular intervals.

c) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed areas with tall growing
native spices in consultation with local DFO/ Agriculture Department.

6) The mine operator shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce
generation of noise.

e. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs and
earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations in
the mining site shall be done with the help of noise level meter.

Signature Not Verified

Digitally Signeci/.,//"
Name: N V BHAZKARA RAO
Date: 23-Aug-
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SOLID WASTE:
7) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows:
S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1. | Waste rock 10,372 Cu.M for Shall be disposed in an
first 5 years Non Hazardous earmarked area as per

2. Mineral waste 2,126 Cu.M for

approved mine plan

first 5 years

GENERAL CONDITIONS :

8)
9)

10)

11)

12)

13)

14)

15)

16)

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol, Vijayawada in the Environmental Clearance order
Dt.21.09.2021.

The mine operator shall carry manual mining without blasting & drilling
operations as per mine plan.

The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2022.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Natification, 2016.

h) Solid Waste Management Rules, 2016.

i) The Noise Pollution (Regulation and Control) Rules, 2000 and amendments
thereof.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details

b. Quantity of Effluents generated, treated, recycled/reused.

c. Log Books for pollution control systems.

d. Characteristics of effluents, Ambient Air Quality and emissions.

e. Hazardous/non hazardous solid waste generated and disposed.

f. Inspection book.

g. Manifest copies of hazardous waste. Signature Not Verified
The mine operator shall not produce any other products Withouféﬁm% A 50
of the Board. Date: 23-Aug-2623 18:37:54
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17)

18)

19)

20)
21)

22)

23)

24)

296

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Suitable tree species should be planted on either side of the haul roads.

Mining shall be carried out as per approved Mining plan only.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 01% January and 01% July of every year at Regional Office and Zonal
Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER

Signature Not Verified

Digitally Signeci/.,//"
Name: N V BHAZKARA RAO
Date: 23-Aug-
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ANDHRA PRADESH POLLUTION CONTROL BOARD ‘

@o(dS (SBE ZONAL OFFICE, VIJAYAWADA ‘ "
% Plot No.41, Opp: SBI, Sri Kanakadurga Officers Colony, \\ I
m Gurunanak Road, Vijayawada — 520008 ﬁ Lfestyle o

.\ | / 4 Phone: 0866-2546218 Email: zovja-jcee@appcb.gov.in Environment

Website: https://pcb.ap.gov.in
CONSENT ORDER
Consent Order No: N-558/APPCB/Z0O-VJA/CTO/W&A/2023 Dt: 19.05.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to

M/s. N.R. Minerals (4.757 Ha.,),

Sy.N0.863-2 (3.59 Acres), 864-1 (6.40 Acres),
865-1 (1.76 Acres), Bhyravaram Village,
Duttaluru Mandal, SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for produce the following products along with quantities only:

S.No Product / Activity Extent Capacity
1. Mining of Quartz 4.757 Ha., 46,976 Tons /Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 31.08.2024 or the validity of
mine lease period issued by the Govt. of A.P., or validity of EC order whichever is
earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. N.R. Minerals (4.757 Ha.,),
Sy.N0.863-2 (3.59 Acres), 864-1 (6.40 Acres),
865-1 (1.76 Acres), Bhyravaram Village,
Duttaluru Mandal, SPSR Nellore District.
Email: nrminerals4.757ha@gmail.com Signature Not Verified

Copy to the Environmental Engineer, Regional Office, Nellore for informatiorR St witEek o
ensure the compliance of the time bound conditions and send a detailed report Batag o
unit before External Advisory Committee (EAC) for review and to take necessary actiom;
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.

as per the
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SCHEDULE - A

. Any up-set condition in any activity of the Mining Unit, which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

. The mine operator should carryout analysis of air emissions for the parameters mentioned

in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

. The mine operator should make applications through Online for renewal of Consent

(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

SCHEDULE -B

WATER:
1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :
S.No. Purpose Quantity (KLD)
1. Dust suppression 2.0
2. Green belt 2.0
3. Domestic 1.0
Total 5.0

Digital flow meters with totaliser facility shall be provided for assBignagute Notareitified

water used for each of the purposes mentioned above. Digitally Sighed,
Name: N V BHAGKXARA RAO
Date: 19-May-
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

3) The mine operator shall comply with ambient air quality standards of SO2 — 80 ug/m?;
NOx — 80 pug/m3; PM25 - 60 pg/m3; PM1o - 100 pg/m?3, measured at mine premises at
the periphery of the mine.

* For other parameters, the mine operator shall comply with the National Ambient Air
Quality Standards as per CPCB Notification No0.B-29016/20/90/PCI-I, dated
18.11.2009 if applicable.

* The mine operator shall comply with noise standards as per MoEF Notification
S0123 (E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AMto 10 PM ) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and
shall submit monthly reports to Regional Office and Zonal Office regularly.

5) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control | Emission standards
emissions system
6) The mine operator shall not cause any air pollution problems to surroundings and shall

take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out
overhauling of BT Approach Roads at regular intervals.

c) The mine operator shall develop greenbelt along the boundary of mine lease
area and also in back filled and reclaimed areas with tall growing native
spices in consultation with local DFO/ Agriculture Department.

7) The proponent shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce

generation of noise.

Hydraulic rock breaker shall be used in lieu of secondary blasting.

Drill machine operators and dumper drivers shall be equipped with earplugs and

earmuffs. The duty hours of operators working near the machinery shall be

regulated to keep their noise exposure levels within limits.gijgnature Not Verified

g. Periodical monitoring of noise level of mining machines and ighysgé_ﬂ ations in

o

.. . . . ned,”
the mining site shall be done with the help of noise level meterN v BHA KARA RAO

Date: 19-May-
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SOLID WASTE:
8) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :
S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1. | Over burden 51,244 Tons / Non Hazardous Shall be disposed in
1st five years an earmarked area
2. | Mining waste 1,26,750 Tons / | Non Hazardous |&S Pper approved

9)

10)
11)

12)

The mine holder shall dispose the solid waste in an earmarked area as per the
approved mine plan only.
The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

GENERAL CONDITIONS :

13)

14)

15)

16)

17)

18)

19)

The proponent shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MoEF&CC, Gol, in the Environmental Clearance order Dt.
12.08.2021.

The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. N0.304 of 2019 (PB).

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@ oooow

The mine operator shall not produce any other products without obtaining CTE / CTO

of the Board.

The mine operator shall not increase the capacity beyond the,perpitt

mentioned in this order, without obtaining EC/CTE/CTO of the Board. £
Digitally Signed,~
Name: N V BHAZKARA RAO

The mine operator shall not cause ground water pollution in aRdeafod

Unit premises.
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21)

22)

23)

24)

25)

26)

27)

28)

301

Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained.

Suitable tree species should be planted on either side of the haul roads.

The mine operator shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

Mining shall be carried out as per approved Mining plan.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 018t January and 01t July of every year at Regional Office and Zonal
Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER

Signature Not Verified

Digitally Signeci/.,//"
Name: N V BHAZKARA RAO
Date: 19-May-
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. ANDHRA PRADESH POLLUTION CONTROL BOARD
== ZONAL OFFICE: VIJAYAWADA
N

Plot No.41, Opp. SBH

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in
Website :www.appcb.ap.nic.in

Dr.B.Madhusudhana Rao, M.E., Ph.D.,LL.B.,
Joint Chief Environmental Engineer

Page 302

COMBINED CONSENT ORDER FOR ESTABLISHMENT & OPERATION

Order No : N-573/APPCB/Z0O-VJA/CFE&CFO/RED/2019- Date : 31.01.2019.

Sub:  APPCB-ZO-VJA- CFE & CFO - M/s. SGS Minerals Private Limited (Extent — 17.786 Ha.),
Sy.No. 666/P, 1082/P & 1083/P, Appasamudram (V), Udayagiri (M), SPSR Nellore
District - Combined Order of the Board for CONSENT FOR ESTABLISHMENT (CFE) &
CONSENT FOR OPERATION (CFO) under Section 25/26 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21/22 of Air (Prevention and Control of Pollution)
Act, 1981 — Issued — Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/09/2018-690, Dt.06.12.2018.
2. Industry’s CFE & CFO applications received at Regional Office, Nellore on 02.01.2019
through APOCMMS.
3. RO’s inspection reports received at ZO, Vijayawada on 09.01.20109.
4. CFE Committee meeting held on 24.01.2019.

*k*k

I. In the reference 2" cited, an applications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) to carry out Mining of Quartz & Feldspar
with installed capacities as mentioned below, with a project cost of Rs.75 Lakhs.

Sl. No. Starting Activity Extent in Ha. | Name of the Activity Quantity
1. Open cast mining of Quartz & | 17.786 Ha. | Mining of Quartz 768 tons / month
Feldspar through semi —
mechanized Mining of Feldspar 85 tons / month

[I. As per the application, the above activity is to be located at Sy.No. 666/P, 1082/P & 1083/P,
Appasamudram (V), Udayagiri (M), SPSR Nellore District in an area of 17.786 Ha.

lll.  The location of the mine as per the approved mining plan is as follows:

SI.No. | Latitude Longitude
1. 14° 55’ 26.60" N | 79°21’ 16.20" E
2. 14°55’ 19.60" N | 79°21’ 37.60" E
3. 14° 55’ 19.20" N | 79°21’ 39.90” E
4. 14° 55’ 9.00” N 79°21' 37.50" E
5. 14°55’9.30” N 79°21' 35.20" E
6. 14° 55’ 15.00" N | 79°21’ 25.40" E
7. 14°55’ 16.60" N | 79°21’ 22.90" E
8. 14° 55 18.90" N | 79°21’ 19.90" E
9. 14° 55’ 23.70" N | 79°21’ 16.30"E
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IV. The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 07.01.2019 and observed that the site is surrounded by

North . Mineral bearing area

South  : Vacant land followed by stone crusher
East : Village road followed by agricultural lands
West : Agricultural lands

V. The Board, after careful scrutiny of the applications, verification report of Regional Officer,
Nellore, recommendations by the CFE Committee meeting held on 24.01.2019 at APPCB,
Zonal Office, Vijayawada, hereby issues COMBINED ORDER of the Board for CONSENT
FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO), to your unit / activity
under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of
Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (1) only.

VI. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B’.

VII.  This Order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VIIl. This combined Order of Consent for Establishment and Consent for Operation shall be
valid for a period ending with the 31.12.2023.

Encl: Schedule ‘A’ & Schedule "B’

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. SGS Minerals Private Limited (Extent —17.786 Ha.),
Cl/o. Sri Sood Rajeev,

D.N0.90-G Pocket A-3,

Ryan International School,

Mayur Vihar Phlll,

East Delhi — 110 096.

Copy to the EE, RO, Nellore for information and with a direction to ensure the compliance of the
time bound conditions and send a detailed report so as to place the mining unit before
External Advisory Committee (EAC) for review for necessary action as per the instructions of
the Board Office vide Memo Dt. 21.06.2016 in case of non-compliances.
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SCHEDULE-A

The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (Only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The industry shall file the water cess returns in Form-l as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with
water meter readings. The Industry shall remit water cess as per the assessment orders
as and when issued by Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) at least 120 days before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed compliance of CFO conditions for
obtaining Consent of the Board. The Industry should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let out
the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of
the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 24.01.2019 examined the CFE
& CFO applications of the industry and the verification reports submitted by Regional Office,
Nellore. The Committee observed that i) the industry proposed to carryout Mining of Quartz —
768 tons / month and Mining of Feldspar — 85 tons / month in an area of 17.786 Ha. with a
project cost of Rs.75 Lakhs and comes under Red Hazardous category, ii) the industry obtained
Environmental Clearance vide Order Dt.06.12.2018 from State Level Environmental Impact
Assessment Authority (SEIAA), Andhra Pradesh to carryout Mining of Quartz — 9216 tons /
annum and Mining of Feldspar — 85 tons / annum in an area of 17.786 Ha., iii) the nearest
human habitation is Appasamudram (V) located at a distance of about 1.5 KM from the
proposed mine lease area, iv) the industry paid CFO fee for five years i.e. up to 31.12.2023, v)
the mine life of the industry is 26 years. The Committee further observed that the Member
Secretary instructed JCEE to process the CFE & CFO applications of mining units combined
through CFE committees. After detailed discussion, the CFE Committee recommended to issue
Combined CFE & CFO Order of the Board to the industry up to 31.12.2023 with conditions, as
per the instructions of the Board Office vide Memo Dt. 21.06.2016.
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Water :

1) The source of water is tankers and the maximum permitted water consumption is as

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Wet drilling operation 2.2
2. | Water sprinkling on haul roads and for waste dump 1.8
3. | Greenbelt development 0.6
4. | Domestic 11
Total 5.7

2)  The maximum Waste Water Generation (KLD) shall not exceed the following:

Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.6
Total 0.6
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

>

3) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.

4)  The industry shall comply with ambient air quality standards of PMi, (Particulate Matter
size less than 10um) - 100 pg/m?; PM, s (Particulate Matter size less than 2.5 um) - 60 pg/
m?3; SO,- 80 ug/m?; NOx - 80 pg/m?3, at the periphery of the mining unit.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

Solid Waste :

5)  The industry shall comply with the following :

Page 305

Sl Solid Waste Total Method of Disposal

No. generated from Quantity

1. Waste ol 50 Ltrs/ Shall be disposed to authorized reprocessing
annum agencies.

2. Over burden & | 10176tons/ | Shall be stored in the industry premises as per the
mine rejects annum approved mining plan.

Special Conditions :

6) The industry shall maintain the following records and the same shall be made available
to the inspecting officers of the Board :

a. Daily production details.
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.
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7) The industry shall maintain 2.25 Ha. of greenbelt and shall maintain a setback distance
of 7.5 mtrs from the mine boundary as buffer zone all along the mine area for green belt
development and shall develop green belt in the buffer zone.

8) The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 28.02.2019.

9) Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.

10) The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments, within 6 (six) months i.e. by
31.07.2019. The water so collected shall be utilized for watering the mine area, roads,
green belt development etc.

11) The industry shall not cause ground water pollution in and around the industry premises.

12) The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

13) The industry shall adopt the following measures to control erosion of dumps within 6 (six)
months i.e. by 31.07.2019:

e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

14)  The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmulffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

15) The industry shall scrupulously comply with conditions stipulated by the State Level
Environmental Impact Assessment Authority (SEIAA), Andhra Pradesh, Govt. of India,
Ministry of Environment, Forests & Climate Change, in the Environmental Clearance
order Dt.06.12.2018.

16) Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

17)  Mining activity shall be carried out as per approved Mining plan.

18) The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

19) The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

20) The industry shall develop 33% of the total area as thick green belt all along the

boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.
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The industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

The industry shall submit a compliance report on CFE & CFO combined order conditions
for every 6 months as on 01 January and 01%* July of every year at Regional Office and
Zonal Office.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE / CFO of the Board.

The industry shall comply with all the directions issued by the Board from time to time.
The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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S— ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE :: VIJAYAWADA
= Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
“‘h";’ Phone: 0866-2546218

Email: zovja-jcee@appcb.gov.in
Website :www.pcb.ap.gov.in

CONSENT & AUTHORIZATION

Order No: N-537/APPCB/Z0O-VJA/CTO/W&A/2023 Dt: 01.03.2023

CONSENT is hereby granted to operate under section 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorisation under Rule 6 of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 and the rules and orders made there under (hereinafter referred to as 'the Acts’,
‘the Rules’) to:

M/s. A.R. Minerals (4.905 Ha),
Sy.No0.152 (P),
Sunnamvarichinthala Village,
Udayagiri Mandal,

SPSR Nellore District.

e-mail: shaym2u@gmail.com

(Hereinafter referred to as 'the Applicant’) authorizing to operate the mining activity to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
1 Domestic 0.5 Septic tank followed by soak pit.

i) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m3/hr)

i) HAZARDOUS WASTE AUTHORISATION (FORM - 2) [See Rule 6 (2)]:

M/s. A.R. Minerals (4.905 Ha), is hereby granted an authorization to operate a facility

for collection, reception, storage, treatment, transport and disgosal of Hazardous

Wastes namely: |gnatuE'ruoj Verified

Digitally Signed.
Name: NV
RAO

Date: 01-Mar~2023 12:23:12

SKARA
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HAZARDOUS WASTES WITH RECYCLING OPTION:

Page 309

Sl. Name of Stream Quantity Method of disposal
No Hazardous
Waste
1. Waste oil 5.1 of 50 Lts/ The generated waste oil / used oil
from vehicles | Schedule - | Annum shall be used within the premises

for lubrication purposes (or) shall
be sent to authorized Re-
processors / Recyclers / Cement
industries for co-processing
through M/s. Andhra Pradesh
Environment Management
Corporation Limited (APEMCL).

This consent order is valid for mining of the following products along with
guantities indicated only:

S.No.

Name of the Activity

Extent

Capacity

1. Mining of Quartz

4.905 Ha.,

28,129 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made
thereunder and further subject to the terms and conditions incorporated in the schedule
A, B & C enclosed to this order.

This combined order of Consent & Hazardous Waste Authorization shall be valid
for a period ending with the 31.03.2024 or the expiry date of mine lease period
issued by the Government of A.P., whichever is earlier.

To

M/s. A.R. Minerals (4.905 Ha),
Sy.No0.152 (P),
Sunnamvarichinthala Village,
Udayagiri Mandal,

SPSR Nellore District.
shaym2u@gmail.com

e-mail:

JOINT CHIEF ENVIRONMENTAL ENGINEER

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a
direction to ensure the compliance of the time bound conditions and send a detailed report so
as to place the unit before External Advisory Committee (EAC) for review and to take necessary
action, as per the instructions of the Board Office issued on 21.06.2016 in case of non-
compliance.

Page 2 of 7
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Digitally Slgn,ed.
Name: N V SKARA

RAO
Date: 01-Mar~2023 12:23:12
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SCHEDULE - A

. Any up-set condition in any activity of the Mining Unit, which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

. The mine operator should carryout analysis of air emissions for the parameters mentioned

in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

. The mine operator should make applications through Online for renewal of Consent

(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

SCHEDULE -B

WATER:
1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :
S.No. Purpose Quantity (KLD)
1 Wet drilling Operations 2.0
2 Water sprinkling 4.0
3 Greenbelt 2.0
4 Domestic 1.0
Total 9.0 .
Signature Not Merified
DlgltaIIyS ned .
Digital flow meters with totaliser facility shall be provided for assgssmgl santyy of

water used for each of the purposes mentioned above. Date: 01-Mard023 12:23:12
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The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

The mine operator shall comply with ambient air quality standards of SO2 — 80 pg/m?;
NOx — 80 pug/m3; PM2s - 60 pg/m3; PM1o - 100 pg/m?3, measured at mine premises at
the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.20009.

Noise Levels: Day time : (6 AMto 10 PM) —75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and
shall submit monthly reports to Regional Office and Zonal Office regularly.

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control | Emission standards
emissions system

The mine operator shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed aeras with tall growing
native spices in consultation with local DFO/ Agriculture Department.

The mine operator shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce
generation of noise.

e. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs and
earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations in
the mining site shall be done with the help of noise level meter.

SlgnatuE}N Verified
Digitally Slgn,ed.
Name: N V SKARA

RAO
Date: 01-Mar~2023 12:23:12
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SOLID WASTE:

9)

10)
11)

12)

13)

The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1. Over burden & | 1,39,958 Tons / Shall be disposed in an
Rejects of 1st5 years Non Hazardous earmarked area as per
mining approved mine plan

The mine holder shall dispose the solid waste in an earmarked area as per the
approved mine plan only.
The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

GENERAL CONDITIONS:

14)

15)

16)

17)

18)

19)

20)

The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MoEF&CC, Gol in the Environmental Clearance order dt.
16.12.2020.

The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@~oooow

The mine operator shall not produce any other products without obtaining CTE / CTO
of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Signature Not Verified
Dumping of overburden, if done, should use the retreating pyrg ;g”)p%ﬁgﬁ_ t)eration
with concurrent, physical and biological reclamation. Dumps shouldee ¢@HBsKaeAand

provided with relief control and stabilized. Dump tops should @2@9&%&3'%‘3?&
and be properly drained.
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Suitable tree species should be planted on either side of the haul roads.
Fugitive emissions from all the sources shall be controlled regularly.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 01st January and 01t July of every year at Regional Office and Zonal
Office.

SCHEDULE - C
[See Rule 6 (2)]

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING

HAZARDOUS WASTES]

The mine operator shall comply with the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

All the rules and regulations notified by Ministry of Environment and Forests,
Government of India under the E(P) Act, 1986 in respect of management, handling,
transportation and storage of the Hazardous wastes shall be followed.

The mine operator shall not store hazardous waste for more than 180 days as per the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 and amendments thereof.

The mine operator shall store Used/Waste Oil in a secured way in their premises till its
disposal to the authorized recycle industries.

The mine operator shall maintain 6 copy manifest system for transportation of waste
generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card.

The mine operator shall maintain proper records for Hazardous Wastes stated in
Authorization in FORM-3 i.e., quantity of incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form- 4 as per Rule 20(2) of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.

The mine operator shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

The mine operator shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorization.

Any unauthorized change in personnel, equipment or working cérigin@itee NobMerdird

in the application by the person authorized shall constitmgta@sﬁﬂ. of his
authorization. Rame: N V BEASKARA
Date: 01-Mar~2023 12:23:12

The mine operator shall implement Emergency Response Procedure (ERP) for which
this authorization is being granted considering all site specific possible scenarios such
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as spillages, leakages, fire etc. and their possible impacts and also carry out mock drill
in this regard at regular interval of time.

The mine operator shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Waste and Penalty”.

The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilization of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorization.

The importer or exporter shall bear the cost of import or export and mitigation of
damages if any.

The mine operator shall inventorize the hazardous wastes and its quantities stored
within the premises as per the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 (HOWM Rules, 2016) and shall furnish the
details to Regional Office, APPCB on monthly basis duly certifying the same by the
mine operator.

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time
to time.

Annual return shall be filed by June 30t for the period ensuring 315t March of the year.

JOINT CHIEF ENVIRONMENTAL ENGINEER

SignatuE}N Verified
Digitally Slgn,ed.
Name: N V SKARA

RAO
Date: 01-Mar~2023 12:23:12
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ot ZONAL OFFICE :: VIJAYAWADA

WN"’ Plot No.41, Opp: SBH, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

S\ 4 Phone: 0866-2546218
ANy Email: zovja-jcee@appchb.gov.in

Website :www.appcb.ap.nic.in
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RED CATEGORY

CONSENT ORDER
Consent Order No: N-622/APPCB/Z0O-VJA/CEO/W&A/2019- Dt: 06.12.2019

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act 1981 and orders made there under (hereinafter referred to as 'the Acts’) to:

M/s. Sri Aytha Jaya Kumar (1.630 Ha.),
Sy No. 394/1, Gudavalluru (V),
Kondapuram (M),

SPSR Nellore District.

Email : jayakumarl.630ha@gmail.com

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 0.8 Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m®hr)

This consent order is valid for mining of the following products along with quantities indicated
only:

Sl.No. Products Capacity
1) Mining of Mica 1678.5 TPA
2) Mining of Quartz 13428 TPA
3) Mining of Feldspar 3357 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made there under
and further subject to the terms and conditions incorporated in the schedule — A, B enclosed to
this order.

This Consent shall be valid for a period ending with the 31.10.2024.

Digitally signed by NV
N V BhaSka ra Bhaskara Rao

Date: 2019.12.06 16:43:32
Rao 40530

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Sri Aytha Jaya Kumar (1.630 Ha.),
Sy No. 394/1, Gudavalluru (V),
Kondapuram (M),
SPSR Nellore District
Email : jayakumarl.630ha@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellore for information and necessary
action.
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SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the unit, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated in this order shall be
informed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The unit should carryout analysis of waste water discharges or emissions through chimneys
for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The unit should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The Mining Unit should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The applicant should make applications through Online for renewal of Consent (under W ater
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
unit should immediately submit the revised application for consent to this Board in the event
of any change in the raw material used, processes employed, quantity of trade effluents &
guantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION :

1) The unit shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

Sl.No. | Description Quantity (KLD)
1. Dust Suppression 15
3. Greenbelt development 1.0
4, Domestic 1.0
TOTAL 3.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR POLLUTION :

2) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?*; NOx — 80
ug/m3; PM2s— 60 pug/m3; PMyo— 100 pg/m?3, measured at factory premises at the periphery
of the unit.

Noise Levels:
Day time: (6 AM to 10 PM) — 75 Db (A)
Night time: (10 PM to 6 AM) — 70 Db (A).

3) The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R. 448 (E), dated 12.07.2004
under the Environment (Protection) Act Rules. In case of DG sets of capacity more than
800 KW shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

SOLID WASTE :

4) The industry shall dispose solid waste (NON HAZARDOUS) as follows :

S.No. Name of the Solid Waste Quantity Mode of disposal

Mineral waste 15106.5 Shall be stored in an earmarked area
m3annum | within the mine lease area as per the
approved mine plant.

GENERAL CONDITIONS :

5)

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

The industry shall take all the environment pollution prevention measures and shall operate
as per the mining plan only.

The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not cause ground water pollution in and around the Mining Unit
premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled away
from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be properly
drained.

Suitable tree species should be planted on either side of the haul roads.

The industry shall provide necessary air pollution control equipment to screening section
SO as to meet Ambient Air Quality standards.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

The industry shall provide water sprinklers for wetting the roads and at dust generating
sources to control fugitive dust emissions.
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17)

18)

19)

20)

21)

22)

23)

24)

25)

26)

27)
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Greenbelt shall be developed at possible areas around the boundary.

The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

Fugitive emissions from all the sources shall be controlled regularly.

The industry shall establish two Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

Mining shall be carried out as per approved Mining plan.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, MOEF&CC,
AP, Gol, Vijayawada in the Environmental Clearance order dated : 13.09.2019.

The industry shall scrupulously comply with conditions stipulated in the CFE expansion
Order Dt.10.10.2019.

The industry shall comply with all the Rules and Regulations specified in Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2016
and their amendments issued thereof.

The industry shall not manufacture any extra products without obtaining CFE / CFO of the
Board.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01s' January and 01°t July of every year at Regional Office and Zonal Office.

Digitally signed by NV
N V BhaSka ra Bhaskara Rao
Date: 2019.12.06 16:43:50

Rao 0530
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD ‘

@o(¢f (5AF ZONAL OFFICE, VIJAYAWADA \ "
% Plot No.41, Opp: SBI, Sri Kanakadurga Officers Colony, \\ I
m Gurunanak Road, Vijayawada — 520008 ﬂ Lestlefor

h\| /4 Phone: 0866-2546218 Email: zovja-jcee@appcb.gov.in Environment

Website: https://pcb.ap.gov.in
CONSENT ORDER
Consent Order No: N-630/APPCB/Z0O-VJA/CTO/W&A/2023 Dt:26.12.2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Uday Impex (4.990 Ha),

Sy. No. 08/P, Kasturinaidupalli Village,
Kondapuram Mandal,

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No.
1 Domestic 0.42 KLD Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for produce the following products along with quantities only:

S.No. Product / Activity Extent Capacity
1. Mining of Quartz & Quartzite 4.990 Ha., 36340 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 31.10.2025 or the expiry
date of mine lease period issued by the Govt. of A.P., or validity of EC order
whichever is earlier.

MUNASWAMY Digitally signed by MUNASWAMY

NAIDU PASUPULETI

NAIDU PASUPULETI Date: 2023.12.26 11:35:59 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
To
M/s. Uday Impex (4.990 Ha),
Sy. No. 08/P, Kasturinaidupalli Village,
Kondapuram Mandal,
SPSR Nellore District.
e-mail: ashwath.reddy@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a direction to
ensure the compliance of the time bound conditions including the production quantities as per the
scheme of mining and send a detailed report so as to place the Mining unit before External Advisory
Committee (EAC) for review and to take necessary action, as per the instructions of the Board Office
issued on 21.06.2016 in case of non-compliance.

Page 1 of 5


mailto:zovja-jcee@appcb.gov.in
https://pcb.ap.gov.in/
mailto:ashwath.reddy@gmail.com

10.

11

320

SCHEDULE - A

. Any up-set condition in any activity of the Mining Unit, which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

. The mine operator should carryout analysis of air emissions for the parameters mentioned

in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

. The mine operator should make applications through Online for renewal of Consent

(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CTO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

. This order is issued without prejudice to the rights and contentions of this Board in any

Court of Law.

SCHEDULE - B

WATER:
1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :
S.No. Purpose Quantity
1. Dust Suppression with QL Roads 1.2 KLD
2. E)L;s(;[ Suppression along the approach 6.0 KLD
3. Green belt development along with QL 8.9 KLD
Roads & approach road
4, Domestic 0.5 KLD
Total 16.6 KLD

Digital flow meters with totaliser facility shall be provided for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

3) Provision for Ambient Air Quality Monitoring shall be provided and comply with
National Ambient Air Quality Standards of SO2 — 80 pg/m?3; NOx — 80 ug/m?3; PM2s -
60 pug/m?3; PM1o - 100 pg/m?3 (24 hours average) measured at periphery of the mine
and for other parameters as applicable, as per CPCB Notification No.B-
29016/20/90/PCI-I, dated 18.11.2009. The mine operator shall submit monthly reports
to RO and ZO regularly.

* The Mine operator shall comply with noise standards as per MoEF Notification
S0123 (E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AM to 10 PM) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system
5) The mine operator shall not cause any air pollution problems to surroundings and shall

take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled regularly.
The mining unit shall provide water spraying arrangement on haul roads,
loading and unloading and at transfer points for dust suppression.

b) The mining unit shall provide BT/CC approach road and shall carry out
regular overhauling of BT approach roads at regular intervals.

c) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed areas with tall growing
native spices in consultation with local DFO/ Agriculture Department.

6) The mine operator shall comply with the following for controlling noise emissions.

a. Machineries shall be properly maintained to prevent undesirable noise. Attention
shall be paid towards rigorous maintenance of the silencers of diesel engines.

b. Surface drilling and blasting operations shall not be carried out at night.

c. The drilling shall be done with sharp drill bits to reduce generation of noise during
drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce
generation of noise.

. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs and
earmuffs. The duty hours of operators working near the machinery shall be
regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations in
the mining site shall be done with the help of noise level meter.
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SOLID WASTE:

7) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No | Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under HWM
Rules, 2016
1. Overburden 2614 TPA Shall be disposed in an
& rejects Non Hazardous earmarked area as per
2. | Mining waste | 23011 TPA approved mine plan

8) Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained.

GENERAL CONDITIONS :

9) The mine operator shall scrupulously comply with conditions stipulated by the
SEIAA (AP), MOEF&CC, Gol in the Environmental Clearance order Dt.27.07.2022.

10) The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in accordance
with the Board circular dt.17.08.2020 issued in connection with Hon’ble NGT
Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

11) The mine operator shall not increase the lease area against the grant of mine lease.

12) The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

13) The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

14) The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2022.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Noatification, 2016.

h) Solid Waste Management Rules, 2016.

i) The Noise Pollution (Regulation and Control) Rules, 2000 and amendments
thereof.

15) The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@~poooTw
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323

The mine operator shall not produce any other products without obtaining CTE / CTO
of the Board.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Suitable tree species should be planted on either side of the haul roads.
Mining shall be carried out as per approved Mining plan only.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 018t January and 01t July of every year at Regional Office and Zonal
Office.

MUNASWAMY Digitally signed by MUNASWAMY

NAIDU PASUPULETI

NAIDU PASUPULET!  Dpate: 2023.12.26 11:36:12 +05'30"
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
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S— ANDHRA PRADESH POLLUTION CONTROL BOARD

- ZONAL OFFICE :: VIJAYAWADA
-
Nl of
Ny~
Dr.B.Madhusudhana Rao, M.E.,Ph.D.,LL.B., Plot No.41,
Joint Chief Environmental Engineer Sri Kanakadurga Officers Colony,
Gurunanak Road, Vijayawada
Phone: 2546218, Fax: 2546217
Email: zovja-jcee@appcb.gov.in
RED CATEGORY
CONSENT ORDER
Consent Order No:N-519/APPCB/Z0-V]JA/CFO/W&A/2018- Date:03.08.2018

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and orders made there under (hereinafter
referred to as 'the Acts) to:

M/s. Sri N.Gandhi (9.676 Ha.)
Sy.No.138, Challagiragalla (V)
Kondapuram (M)

SPSR Nellore District

E-mail: laharigeoenviro@gmail.com

(Hereinafter referred to as 'the Applicant') authorizing to operate the Industry to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
(KL/day)
1 Domestic Effluents 0.5 Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of
No. Emissions at
peak flow
(m3/hr)

This consent order is valid for mining of the following products along with quantities
indicated only:

Sl.No. Products Quantity
1 Mining of quartz 1526 Tons/month
2 Mining of feldspar 191 Tons/month
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This order is subject to the provisions of ‘the Acts’ and orders made thereunder and further
subject to the terms and conditions incorporated in the schedule A & B enclosed to this
order.

This order of consent shall be valid for a period ending with the 31st May,2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. Sri N.Gandhi (9.676 Ha.)
C/o. Sri N. Gandhi

D.No:1-111, Railway Station Road
Venkatachalam (V&M)

SPSR Nellore District

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a
direction to ensure the compliance of the time bound conditions and send a detailed
report so as to place the industry before External Advisory Committee (EAC) for
review for necessary action in light of the instructions of the Board Office issued on
21.06.2016 in case of non-compliances.
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SCHEDULE - A

The Industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The Industry should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards, hazardous
waste quantities and validity of CFO and exhibit the CFO order at a prominent place in the
factory premises.

Not withstanding anything contained in this consent order, the Board hereby reserves the right
and powers to review / revoke any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Acts by the Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under Water
and Air Acts) at least 120 days before the date of expiry of this order, along with prescribed fee
under Water and Air Acts and detailed compliance of CFO conditions for obtaining Consent of
the Board. The Industry should immediately submit the revised application for consent to this
Board in the event of any change in the raw material used, processes employed, quantity of
trade effluents & quantity of emissions. Any change in the management shall be informed to
the Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under Section 28 of
the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air(Prevention
and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee Recommendations:

The committee examined the application and RO report in the meeting dated. 25.07.2018.
The committee observed that i) the industry is involved in mining of quartz-1526
Tons/month and mining of feldspar-191 Tons/month in an area of 9.676 Ha,, ii) the
industry has obtained CFE on 15.06.2018, iii) the industry obtained E.C. vide order dated.
19.04.2018 from SEIAA, Nellore for mining of quartz-18315 Tons/Annum & Feldspar-2295
Tons/Annum, iv) the industry has applied CFO and paid fee up to 31.05.2023 under Red-
Haz. category However, v) the industry has not provided water sprinklers for wetting the
roads and at dust generating sources to control fugitive dust emissions, vi) the industry yet
to provide garland drains, siltation ponds for the working pit, retention/toe walls shall be
provided at the foot of the dumps, worked out slopes are to be stabilized by planting
appropriate shrub / grass species on the slopes, digital flow meters for water consumption
with log registers, 33% greenbelt, CC road/BT roads, water sprinklers for fugitive dust
control, vii) the industry not provided water meters to ascertain the water consumption.
After detailed discussion, the committee recommended to issue CFO order to the industry
with conditions up to 31.05.2023, in light of the instructions of the Board Office issued on
21.06.2016 duly incorporating the following conditions in the schedule - B of CFO order to
be issued.
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WATER POLLUTION :

1) The source of water is being met from Borewell. The following is the permitted water

consumption:

Sl. No. Purpose Quantity
(KL/day)

1 Wet drilling operation 2.7

2 Sprinkling on haul roads for waste dump 1.2

3 Greenbelt development 0.6

4 Domestic 1.1

Total 5.6

2) The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.

AIR POLLUTION :

3) The Industry shall comply with ambient air quality standards of PM10 (Particulate Matter
size less than 10um) - 100 pg/m3; PM2s (Particulate Matter size less than 2.5 um) - 60 ug/
m3; SO2- 80 pg/m3; NOx - 80 ng/ms3, at the periphery of the Industry.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-], dated 18.11.2009.

Noise Levels: Daytime (6 AMto 10PM)-75dB (A)
Night time (10 PMto 6 AM)-70dB (A)

4) The Industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E), dated 12.07.2004 under
the Environment (Protection) Act Rules. In case of DG sets of capacity more than 800 KW
shall comply with emission limits as per the Notification G.S.R.489 (E), dated 09.07.2002 at
serial n0.96, under the Environment (Protection) Act, 1986.

5) Fugitive dust emissions from all the sources should be controlled regularly. The industry

shall provide water sprinklers arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

GENERAL:

6) The industry shall submit a commitment on Rs.100/- non-judicial stamp paper within 15
days i.e., by 15.08.2018 stating that

e They will construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments by 30.11.2018. The water so
collected shall be utilized for watering the mine area, roads, greenbelt development
etc.,

e They will provide retention/toe walls at the foot of the dumps by 30.11.2018.

e Worked out slopes will be stabilized by planting appropriate shrub / grass species on
the slopes.
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7) The industry shall provide the following measures to control erosion of dumps by
30.11.2018.

e Retention/toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

8) The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump yard, retention wall of the dump and 33% of the total area as thick
greenbelt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within one month i.e., by 31.08.2018.

9) The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments by 30.11.2018. The water so collected

shall be utilized for watering the mine area, roads, green belt development etc.,

10) The Industry shall dispose solid waste as follows:

SI.No. | Name of the Quantity Disposal
Solid Waste
1 Over burden 3496 Tons/Annum Shall be used for land fill within the
& mine rejects premises / store in the earmarked
(Quartz-2029 Tons/annum + | area as per the approved mining
Feldspar-1467 Tons/annum) | plan.

11) The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The waste shall be dumped in the dump yard
earmarked within the quarry lease area and the industry shall not dump the overburden
soil outside the quarry lease area, under any circumstances.

12) The Industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:

a. Daily production details

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

13) Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

14) The Industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

15) The Industry shall comply with all the conditions stipulated in the CFE Order dated.
15.06.2018.

16) The Industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit

monthly reports to Regional Office and Zonal Office regularly.

17) Mining shall be carried out as per approved Mining plan.
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The Industry shall submit a compliance report on CFO conditions for every 6 months as on
01st January and 01st July of every year at Regional Office and Zonal Office.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF & CC in the Environmental Clearance order dated.

19.04.2018.

The industry shall provide CC road/BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

The industry shall develop green belt in all the vacant places. In future, excess green belt
over and above 33 % of total area can be utilized for industrial activity as per requirement
of industry. In any case, the minimum greenbelt shall be 33% of the total area.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

= 28 ZONAL OFFICE :: TIRUPATI ¥ LiFE
VWW 3rd Floor, Dr.Y.S.R. PARYAVARAN BHAVAN, N.T.Road, TIRUPATI - 517501. \\\ﬁ L‘fe!yle b
N e-mail: appcbzotpt2024@gmail.com Environment
RED CATEGORY
CONSENT ORDER
Order No.NLR- ___/APPCB/ZO-TPT/CFO&HWM/2024- Date:24.04.2024

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under

(hereinafter referred to as 'the Acts’, 'the Rules’) to:

M/s. G.RAK ENTERPRISES formerly

(D. Durga Prasad Mining (12.55 Ha.,),)
Sy.No.47/P, 48/P, 49/1, 50/1 & 51/P,
Yerrabotlapalli Village, Kondapuram Mandal,
SPSR Nellore District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
1 Domestic 0.5 Septic tank followed by soak pit.

ii) missions from Chimneys:

Chimney No. Description of Chimney| Quantity of emissions at peak flow
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This Consent Order is valid for produce the following products along with quantities only:

S.No Product / Activity Capacity Extent
1 Mining of Quartz 3,688 TPA
2 Mining of Feldspar 5,532 TPA
— - 12.55 Ha.,
3 Mining of Mica Crude 553 TPA
4 Mining of Mica Scrap 2,213 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule
— A & B enclosed to this order.

This Consent order shall be valid for a period ending with 31.03.2025.

Digitally signed by MARRI

MARRI VENKATA VENKATA NARAHARI PRASAD
NARAHARI PRASAD Date: 2024.04.24 12:06:15

+05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER (I/C)

To

M/s. G.RAK ENTERPRISES formerly

(D. Durga Prasad Mining (12.55 Ha.,),)
Sy.No.47/P, 48/P, 49/1, 50/1 & 51/P,
Yerrabotlapalli Village, Kondapuram Mandal,
SPSR Nellore District.

Copy to
1) The Senior Environmental Engineer, Zonal Office, Tirupati for information.

2) The Environmental Engineer, Regional Office, Tirupati for information and to ensure
compliance

SCHEDULE - A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters
mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.
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The mine operator shall display online data outside the main gate on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and solid
waste generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible
places at the main gate indicating the products, effluent discharge standards, air
emission standards, hazardous waste quantities and validity of CTO and exhibit the
CTO order at a prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

The mine operator shall submit Environment statement in Form V before 30th
September every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CTO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CTO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to the Competent Authority.

SCHEDULE - B

WATER:

1)

The mine operator shall take steps to reduce water consumption to the extent
possible and consumption shall NOT exceed the quantities mentioned below:

S.No. Purpose Quantity (KLD)
1. Dust Suppression 1.0
2. Green belt development 0.5
3. Domestic 0.5
Total 2.0

Digital flow meters with totaliser facility shall be provided for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR :
2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:
Chimney No. Parameter Emission Standards (mg/Nm°®)

3) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?;
NOx — 80 pg/m® PM,s - 60 pg/m*; PMy, - 100 pg/m®, measured at factory
premises at the periphery of the industry.

* For other parameters, the industry shall comply with the National Ambient Air
Quality Standards as per CPCB Notification No.B-29016/20/90/PClI-I, dated
18.11.20009 if applicable.

* The industry shall comply with noise standards as per MoEF Notification SO123
(E) dt.14.02.2020 as following:

Noise Levels: Day time: (6 AMto 10 PM ) — 75 dB(A)
Night time: (10 PM to 6 AM) — 70 dB(A)

4) The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB
guidelines and shall submit monthly reports to Regional Office and Zonal Office
regularly.

5) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control | Emission standards
emissions system
6) The mine operator shall not cause any air pollution problems to surroundings and

shall take the following air pollution control measures:

a) Fugitive dust emissions from all the sources should be controlled
regularly. The mining unit shall provide water spraying arrangement on
haul roads, loading and unloading and at transfer points for dust
suppression.

b) The mine operator shall develop greenbelt along the boundary of mine
lease area and also in back filled and reclaimed aeras with tall growing
native spices in consultation with local DFO/ Agriculture Department.

7) The proponent shall comply with the following for controlling noise emissions.
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a. Machineries shall be properly maintained to prevent undesirable noise.
Attention shall be paid towards rigorous maintenance of the silencers of diesel

engines.

b. Surface drilling and blasting operations shall not be carried out at night.
c. The drilling shall be done with sharp drill bits to reduce generation of noise

during drilling.

d. Controlled blasting with optimum charge per hole shall be practiced to reduce

generation of noise.

e. Hydraulic rock breaker shall be used in lieu of secondary blasting.

f.  Drill machine operators and dumper drivers shall be equipped with earplugs
and earmuffs. The duty hours of operators working near the machinery shall
be regulated to keep their noise exposure levels within limits.

g. Periodical monitoring of noise level of mining machines and at some locations
in the mining site shall be done with the help of noise level meter.

SOLID WASTE:

8) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No Solid Waste Quantity Hazardous / as Mode of Disposal
generation defined under
HWM Rules,
2016
1 Top soil 15,405 MT Shall be disposed in an
2 | Side burden 27,967 MT | Non Hazardous | earmarked area as per
3 | Mineral Rejects | 2,517 MT approved mine plan
9) The mine holder shall dispose the solid waste in an earmarked area as per the

approved mine plan only.

10) The mine operator shall not increase the lease area against the grant of mine

lease.

11) The mine operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

12) The mine operator shall take all the environment pollution prevention measures
and shall operate as per the mining plan only.

GENERAL CONDITIONS :

13) The mine operator shall scrupulously comply with conditions stipulated by
the SEIAA (AP), MoEF&CC, Gol in the EC (existing) order Dt.08.06.2009 & EC
(amendment) Order dt. 28.12.2022.

14)  The mine operator shall comply with conditions stipulated in the CTE order
dt. 04.04.2023 issued by the Board.

15)  The mine operator shall maintain minimum distance from habitation (200 mts
when blasting is involved / 100 mts when blasting is not involved) in
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23)

24)

25)

26)
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accordance with the Board circular dt.17.08.2020 issued in connection with
Hon’ble NGT Order dt.21.07.2020 in O.A. No.304 of 2019 (PB).

The proponent shall comply with the proposals furnished in Environmental
management plan.

The proponent shall develop greenbelt of 1.0 Km along approach roads &
village Road sides.

The proponent shall maintain 7.5 mt greenbelt in buffer zone and existing
buffer zone plantation should not be disturbed.

The proponent shall take dust suppression measures to meet the CPCB
stipulated ambient air quality standards at any point of time.

The proponent shall provide 1200 Mts. trench on Northern and North- East
side to protect existing natural stream.

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Battery Waste Management Rules, 2022.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be
made available to the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@~ poooTe

The mine operator shall not produce any other products without obtaining CTE /
CTO of the Board.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CTE/CTO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

Dumping of overburden, if done, should use the retreating pyramid bench
formation with concurrent, physical and biological reclamation. Dumps should be
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contoured and provided with relief control and stabilized. Dump tops should be
compacted, leveled and be properly drained.

The mine operator shall comply with all the Rules and Regulations specified in
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981 and Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CTO conditions for every 6
months as on 01 January and 01% July of every year at Regional Office and Zonal
Office.

Digitally signed by MARRI

MARRI VENKATA  veNKATA NARAHARI PRASAD
NARAHARI PRASAD Date: 2024.04.24 12:06:27

+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER (I/C)

M/s. G.RAK ENTERPRISES formerly

(D. Durga Prasad Mining (12.55 Ha.,),)
Sy.No.47/P, 48/P, 49/1, 50/1 & 51/P,
Yerrabotlapalli Village, Kondapuram Mandal,
SPSR Nellore District.

Copy to

1) The Senior Environmental Engineer, Zonal Office, Tirupati for information.
2) The Environmental Engineer, Regional Office, Tirupati for information and to ensure
compliance
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S— ANDHRA PRADESH POLLUTION CONTROL BOARD

- - ZONAL OFFICE :: VIJAYAWADA

A~ Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

L\ T ] 4 Phone: 0866-2546218
| 2 Email: zovja-jcee@appch.gov.in

Website :www.pcbh.ap.gov.in
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RED CATEGORY

CONSENT ORDER

Consent Order No: N-516/APPCB/ZO-VJA/CEO/W&A/2020 Dt:03.12.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Quartz Mine of Sri Vemula Srinivasulu (2.50 Ha),
Sy.No. 147, Yerrabotlapalli (V),

Kondapuram (M),

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 0.8 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. Description of Chimney ‘ Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Product/ Activity Extent Capacity

1. Mining of Quartz 2.50 Ha., 29,426 TPA

This Consent order shall be valid for a period ending with 30.06.2024 on par with
validity of EC (4.22 years) issued by SEIAA, A.P., (MOEF&CC, Gol) on 11.06.2020 or the
expiry date of mine lease period issued by the Govt. of A.P., whichever is earlier.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Quartz Mine of Sri Vemula Srinivasulu (2.50 Ha),
Sy.No. 147, Yerrabotlapalli (V),
Kondapuram (M),
SPSR Nellore District.
E-mail: music.suman@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a direction to
ensure the compliance of the time bound conditions and send a detailed report so as to place the unit
before External Advisory Committee (EAC) for review and to take necessary action, as per the
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.

Page 1 of 5


mailto:zovja-jcee@appcb.gov.in
mailto:music.suman@gmail.com

338

SCHEDULE - A

Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon’ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
guantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /
sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

. The mine operator shall submit the self certification on compliance of all the conditions

stipulated in the CFO & HWA order.

10. Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE -B

WATER:
1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Purpose Quantity

1. Dust suppression 2.0 KLD

2. Green belt 2.0 KLD

3. Wet Dirilling 2.0 KLD

4 Domestic 1.0 KLD

Total 7.0 KLD

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards (mg/Nm?)

The mine operator shall comply with ambient air quality standards of SO2 — 80 pug/m?;
NOx — 80 pug/m3; PM2s - 60 pg/m3; PM1o - 100 pg/m?2, measured at mine premises at
the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

Noise Levels: Day time : (6 AMto 10 PM ) — 75 dB(A)
Night time: ( 10 PM to 6 AM) — 70 dB(A)

Fugitive dust emissions from all the sources should be controlled regularly. The mining
unit shall provide water spraying arrangement on haul roads, loading and unloading and
at transfer points for dust suppressions.

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. | Details of process | Emission control Emission standards
emissions system

The mine operator shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures :

a) The mine operator shall develop greenbelt wherever possible in buffer zone
area. Greenbelt development shall be started along with the construction
activity.

b) In case the green belt is not possible in the surroundings compensatory green
belt can be developed.

SOLID WASTE:

8)

9)

10)

11)

The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No Name of the Solid Quantity Method of Disposal
Waste

1. Over burden / Mine 81,506 m3 for | Shall be stored in an area of 0.3 Ha
rejects first5years |in the mine site area as per the
approved mine plan.

The mine operator shall not increase the lease area against the grant of mine lease.

The mine operator shall not enhance the production capacity beyond the permitted
guantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.
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The following rules and regulations notified by the MOE&F, GOI shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Batteries (Management & Handling) Rules, 2010.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a) Daily production details

b) Quantity of Effluents generated, treated, recycled/reused.

c) Log Books for pollution control systems.

d) Characteristics of effluents, Ambient Air Quality and emissions.
e) Hazardous/non hazardous solid waste generated and disposed.
f) Inspection book.

g) Manifest copies of hazardous waste.

GENERAL CONDITIONS :

14)

15)

16)

17)

18)

19)

20)

21)

22)

23)

24)

25)

26)

The mine operator shall comply with the conditions stipulated in the EC Order
Dt.11.06.2020.

The mine operator shall comply with the conditions stipulated in the CFE Order
Dt.29.10.2020.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

All the waste material should be accommodated within the Mining Lease Area.

All mining products and rejects, irrespective of size and quality, should be hauled
away from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained.

Suitable tree species should be planted on either side of the haul roads.

The mine operator shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

Greenbelt shall be developed at possible areas around the boundary.

The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

Fugitive emissions from all the sources shall be controlled regularly.
The mine operator shall establish one Ambient Air Quality monitoring station and

monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines
and shall submit monthly reports to Regional Office and Zonal Office regularly.
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Mining shall be carried out as per approved Mining plan.

The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

The mine operator shall not manufacture any extra products without obtaining CFE /
CFO of the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CFO conditions for every 6

months as on 018t January and 01t July of every year at Regional Office and Zonal
Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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T A ANDHRA PRADESH POLLUTION CONTROL BOARD
ST ZONAL OFFICE: VIJAYAWADA
e \1|/ 4
Dr.B.Madhusudhana Rao, M.E., Ph.D., LL.B., Plot No.41, Opp. SBH

Joint Chief Environmental Engineer

Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada.
Phone: 0866-2546218

Email: zovja-jcee@appch.gov.in
Website :www.appcb.ap.nic.in
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COMBINED CONSENT ORDER FOR ESTABLISHMENT & OPERATION

Order No : N-580/APPCB/Z0-VJA/CFE&CFO/RED/2019- Date : 08.02.2019.

Sub:

APPCB-Z0O-VJA- CFE & CFO - M/s. Sri Sk. Saleem (Quartz Mine — 6.05 Acres), Sy.No.
25/1 & 2, 26, Narayanampeta (V), Seetharamapuram (M), SPSR Nellore District -
Combined Order of the Board for CONSENT FOR ESTABLISHMENT (CFE) & CONSENT
FOR OPERATION (CFO) under Section 25/26 of Water (Prevention and Control of Pollution)
Act, 1974 and under Section 21/22 of Air (Prevention and Control of Pollution) Act, 1981 —

Issued — Reg.
Ref: 1. Procds.No0.482/M1/99, Dt.20.04.2001 of the Assistant Director of Mines & Geology,

Nellore.

2. Industry’s CFE & CFO applications received at Regional Office, Nellore on 28.01.2019
through APOCMMS.

3. RO’s inspection reports received at ZO, Vijayawada on 02.02.2019.

4. CFE Committee meeting held on 06.02.2019.

**k%

I. In the reference 2™ cited, an applications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) to carry out Mining of Quartz with
installed capacities as mentioned below, with a project cost of Rs.10 Lakhs.

SI. No. Starting Activity Extent Name of the Activity Quantity

1. Mining of Quartz 6.05 Acres Mining of Quartz 2351 tons / month

II. As per the application, the above activity is to be located at Sy.No. 25/1 & 2, 26,
Narayanampeta (V), Seetharamapuram (M), SPSR Nellore District in an area of 6.05 Acres.

[ll.  The above site was inspected by the Assistant Environmental Engineer, A.P.Pollution Control
Board, Regional Office, Nellore on 30.01.2019 and observed that the site is surrounded by
North : Mineral bearing area
South  : Approach road cum mineral bearing area
East . lrrigation land cum mineral bearing area
West :  Mineral bearing area cum plantation
IV. The Board, after careful scrutiny of the applications, verification report of Regional Officer,

Nellore, recommendations by the CFE Committee meeting held on 06.02.2019 at APPCB,
Zonal Office, Vijayawada, hereby issues COMBINED ORDER of the Board for CONSENT
FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO), to your unit / activity
under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of
Air (Prevention & Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (1) only.
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B’.

VI.  This Order is issued from pollution control point of view only. Zoning and other regulations are
not considered.

VII. This combined Order of Consent for Establishment and Consent for Operation shall be
valid for a period ending with the 30.03.2021.

Encl: Schedule ‘A’ & Schedule "B’

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sri Sk. Saleem (Quartz Mine — 6.05 Acres),
C/o. Sri Sk. Saleem,

D.No.2-176-2,

Dasthagiri, Pamur,

Prakasam District — 523 108.

Copy to the EE, RO, Nellore for information and with a direction to ensure the compliance of the
time bound conditions and send a detailed report so as to place the mining unit before
External Advisory Committee (EAC) for review for necessary action as per the instructions of
the Board Office vide Memo Dt. 21.06.2016 in case of non-compliances.
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SCHEDULE-A

The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to the
Board. (Only for red category.)

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The industry shall file the water cess returns in Form-l as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
calendar month, showing the quantity of water consumed in the previous month along with
water meter readings. The Industry shall remit water cess as per the assessment orders
as and when issued by Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) at least 120 days before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed compliance of CFO conditions for
obtaining Consent of the Board. The Industry should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let out
the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of
the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Committee recommendations:

The Consent for Establishment Committee in its meeting held on 06.02.2019 examined the CFE
& CFO applications of the industry and the verification reports submitted by Regional Office,
Nellore. The Committee observed that i) the industry proposed to carryout Mining of Quartz —
2351 m3 / month in an area of 6.05 acres with a project cost of Rs.10 Lakhs and comes under
Red Hazardous category, ii) the nearest human habitation is Seetharamapuram (V) located at a
distance of about 1.5 KM from the proposed mine lease area, iii) the industry paid CFO fee for
five years i.e. up to 30.03.2021, iv) the Assistant Director of Mines & Geology Department,
Nellore issued work order to the industry for a period from 31.03.2001 to 30.03.2021 vide
Procds. Dt.20.04.2001, v) the Committee noted that a Lr.No.6/SEIAA/AP/EC/Mines/2015,
Dt.01.11.2018 was addressed by SEIAA, AP to the Secretary to Govt. (Mines), Govt. of Andhra
Pradesh stating that “it is clarified that all such mining projects which did not continue to operate
without obtaining environmental clearance till the mining lease falls due for renewal, if there is
no increase in lease area and / or there is no enhancement of production. In the event of any
increase in lease area and or production, such projects would need to obtain prior
environmental clearance. Further, all such projects which have been operating without any
environmental clearance would obtain environmental clearance at the time of their lease
renewal even if there is no increase either in terms of lease area or production”, vi) the Member
Secretary instructed JCEE to process the CFE & CFO applications of mining units combined
through CFE committees, however, vii) the industry has not obtained Environmental Clearance
from the MOEF&CC, Gol for the mining as mining permission was granted before May, 2012.
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After detailed discussion, in view of the above observations, the CFE Committee recommended
to issue Combined CFE & CFO Order of the Board to the industry up to 30.03.2021 as per the
validity of the mine lease vide Procds. Dt.20.04.2001 from Assistant Director of Mines &
Geology Department, Nellore with a condition that i) the industry shall obtain Environmental
Clearance (EC) at the time of the lease renewal, ii) the industry shall not increase the lease area
and / or shall not increase the production capacity. In the event of any increase in lease area
and or production, the industry should obtain prior environmental clearance, as per the
instructions of the Board Office vide Memo Dt. 21.06.2016.

Water :

1)

The source of water is ground water and the maximum permitted water consumption is as

Page 345

follows:
Sl. Purpose Water Consumption
No. (KLD)
1. | Dust suppression 1.0
2. | Domestic 1.0
Total 2.0
2)  The maximum Waste Water Generation (KLD) shall not exceed the following:
Sl. Purpose Wastewater Generation
No. (KLD)
1. Domestic 0.5
Total 0.5
Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.
Alir :
3) The industry shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the
EMP / approved mine plan.
4)  The industry shall comply with ambient air quality standards of PMio (Particulate Matter
size less than 10um) - 100 ug/m?®; PMs (Particulate Matter size less than 2.5 um) - 60 ug/
m?3; SO,- 80 ug/m3; NOx - 80 pg/m?3, at the periphery of the mining unit.
Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-I, dated 18.11.2009.
Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)
Solid Waste :
5)  The industry shall comply with the following :
Sl. Solid Waste Total Method of Disposal
No. generated from Quantity
1. Waste oll 50 Ltrs/ Shall be disposed to authorized reprocessing
annum agencies.
2. Over burden & | 16710m3/ | Shall be stored in the industry premises as per the
mine rejects annum approved mining plan.
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Special Conditions :

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

16)

17)

18)

The industry shall maintain the following records and the same shall be made available
to the inspecting officers of the Board :

a. Daily production details.

b. Log Books for pollution control systems.

c. Solid waste generated and disposed.

d. Inspection book.
The industry shall obtain Environmental Clearance (EC) at the time of the lease renewal.
The industry shall not increase the lease area and / or shall not increase the production
capacity. In the event of any increase in lease area and or production, the industry
should obtain prior environmental clearance.
The industry shall submit a drawing to the scale showing garland drain, siltation pond,
overburden dump vyard, retention wall of the dump and 33% of the total area as thick
green belt all along the boundary of the unit and also in the vacant places with all tall
growing trees with wide leaf area within 1 (one) month i.e. by 10.03.2019.
Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water sprinklers on haul roads, loading and unloading and at transfer points
for dust suppressions.
The industry shall provide garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments, within 6 (six) months i.e. by
10.08.2019. The water so collected shall be utilized for watering the mine area, roads,
green belt development etc.
The industry shall not cause ground water pollution in and around the industry premises.
The industry shall collect solid waste i.e. overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose. The rock waste shall be dumped in the place
earmarked within the quarry lease area and the industry shall not dump the overburden
outside the quarry lease area, under any circumstances.

The industry shall adopt the following measures to control erosion of dumps within 6 (six)
months i.e. by 10.08.2019 :

e Retention / toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

The industry shall adopt the following measures to control noise pollution:
e Proper and regular maintenance of vehicles and other equipment.
e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection equipment and
earmuffs etc.

e Speed of trucks entering or leaving the quarry is to be limited to moderate
speed of 25kmph to prevent undue noise from trucks.

Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

Mining activity shall be carried out as per approved Mining plan.

The industry shall provide digital flow meter with totaliser facility for measuring the water
used for dust suppression measures and maintain log registers.
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The industry shall provide CC road / BT road from mine to approach road so as to avoid
fugitive dust emissions from movement of vehicles.

The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit and also in the vacant places with all tall growing trees with wide leaf
area. In any case, the minimum greenbelt shall be 33% of the total area.

The industry shall establish one Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

The industry shall submit a compliance report on CFE & CFO combined order conditions
for every 6 months as on 01°% January and 01t July of every year at Regional Office and
Zonal Office.

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE / CFO of the Board.

The industry shall comply with all the directions issued by the Board from time to time.
The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval from
the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

JOINT CHIEF ENVIRONMENTAL ENGINEER
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RED HAZARDOUS CATEGORY

CONSENT ORDER
Consent Order No: N-630/APPCB/ZO-VJA/CFO/W&A/2019- Dt: 10.01.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act 1981 and amendments thereof and the rules and orders made there under (hereinafter
referred to as ‘the Acts’, 'the Rules’) to:

M/s. Southern Rocks & Minerals Pvt. Ltd.,(1.594 Ha)
Sy. No. 15/2 & 16/2A,

Gundupalli (V), Seetharampuram (M),

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to discharge
the effluents from the outlets and the quantity of emissions per hour from the chimneys as
detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.6 Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney Quantity of Emissions at
peak flow (m®hr)

This consent order is valid for mining of the following products along with quantities indicated
only:

Sl.No. Products Capacity
1) Mining of Quartz 11092.72 TPA

This order is subject to the provisions of ‘the Acts’ and the Rules’ and Orders made there under
and further subject to the terms and conditions incorporated in the schedule — A & B enclosed to
this order.

This combined order of Consent Order shall be valid for a period ending with the 29.02.2024.

Digitally signed by NV
N V B has ka ra Bhaskara Rao
Date: 2020.01.10 15:22:48

Rao 10530

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. Southern Rocks & Minerals Pvt. Ltd.,(1.594 Ha)
Sy. No. 15/2 & 16/2A,

Gundupalli (V), Seetharampuram (M),

SPSR Nellore District.

Prakasam District

Copy to the EE, RO, Nellore for information and necessary action.
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SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the unit, which result in, increased
effluent / emission discharge and/ or violation of standards stipulated in this order shall be
informed to this Board, under intimation to the Collector and District Magistrate and take
immediate action to bring down the discharge / emission below the limits.

2. The unit should carryout analysis of waste water discharges or emissions through chimneys
for the parameters mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The unit should put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

5. The Mining Unit should display online data outside the main factory gate, on quantity and
nature of hazardous chemicals being used in the plant, water & air emissions and
hazardous & solid wastes generated within the factory premises, as per the orders of the
Hon’ble Supreme Court in Writ Petition WP (C) No. 657/1995, Dt.14.10.2003. If such data is
not made available, the unit should be asked to show cause or even be asked to close
down.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The applicant should make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
unit should immediately submit the revised application for consent to this Board in the event
of any change in the raw material used, processes employed, quantity of trade effluents &
guantity of emissions. Any change in the management shall be informed to the Board. The
person authorized should not let out the premises / lend / sell / transfer their industrial
premises without obtaining prior permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION :

1) The unit shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below :

Sl.No. | Description Quantity (KLD)
1. Dust Suppression 5.0
3. Greenbelt development 4.0
4. Domestic 2.5
TOTAL 11.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR POLLUTION :

2) The industry shall comply with ambient air quality standards of SO, — 80 pg/m?*; NOx — 80
ug/m3; PM2s— 60 pug/m3; PMyo— 100 pg/m?3, measured at factory premises at the periphery
of the unit.

Noise Levels:
Day time: (6 AM to 10 PM) — 75 db (A)
Night time: (10 PM to 6 AM) — 70 db (A).

3) The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per
the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R. 448 (E), dated 12.07.2004
under the Environment (Protection) Act Rules. In case of DG sets of capacity more than
800 KW shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

SOLID WASTE :

4) The industry shall dispose solid waste (NON HAZARDOUS) as follows :

S.No. Name of the Solid Waste Quantity Mode of disposal

1. Over burden & mine rejects | 1109.3 TPD | Shall be stored in an earmarked area
within the mine lease area as per the
approved mine plant.

GENERAL CONDITIONS :

5) The industry shall take all the environment pollution prevention measures and shall operate
as per the mining plan only.

6) The industry shall maintain the following records and the same shall be made available to
the inspecting officers of the Board:
a. Daily production details
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

7) The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

8) The industry shall not cause ground water pollution in and around the Mining Unit
premises.

9) All the waste material should be accommodated within the Mining Lease Area.

10) All mining products and rejects, irrespective of size and quality, should be hauled away
from the mine.

11) Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided
with relief control and stabilized. Dump tops should be compacted, leveled and be properly
drained.

12) Suitable tree species should be planted on either side of the haul roads.

13) The industry shall provide necessary air pollution control equipment to screening section
SO as to meet Ambient Air Quality standards.

14) Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

15) The industry shall provide water sprinklers for wetting the roads and at dust generating
sources to control fugitive dust emissions.

16) Greenbelt shall be developed at possible areas around the boundary.
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26)
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The industry shall comply with the conditions stipulated in the CFE order dt. 23.12.2019.

The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

Fugitive emissions from all the sources shall be controlled regularly.

The industry shall establish two Ambient Air Quality monitoring station and monitor the
critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall submit
monthly reports to Regional Office and Zonal Office regularly.

Mining shall be carried out as per approved Mining plan.

The industry shall comply with all the Rules and Regulations specified in Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2016
and their amendments issued thereof.

The industry shall not manufacture any extra products without obtaining CFE / CFO of the
Board.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

The industry shall submit a compliance report on CFO conditions for every 6 months as on
01s' January and 01°t July of every year at Regional Office and Zonal Office.

Digitally signed by N V Bhaskara

N V Bhaskara Rao reo

Date: 2020.01.10 15:23:55 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
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M\J VWV Phone No: 0861-2329730 e-mail: ronlr-ee1®@appcb.gov.in

ANDHRA PRADESH POLLUTION CONTROL BOARD \‘I’ I_lFE

ANDHRAPRADESH REGIONAL OFFICE :: NELLORE. \\
T ~7 | PLOT.NO.1, PRASANTHI NAGAR, NEAR NELLORE CLUB, NELLORE - 524004, K d Lifestyle for

Environment

Lr.No.GN-35/PCB/RO/NLR/2023- 2|2 ’ ( Date: 05.08.2023

To

The Deputy Director,

Mines & Geology Department,
Nellore, SPSR Nellore district.

Sir,
Sub :- APPCB-RO, Nellore - Mining units operating without obtaining valid
consent from the A.P. Pollution Control Board- Not to issue permits to

those units- Requested - Reg.

Ref :- Instructions from the Member, Secretary, APPCB on 19.07.2023.

e dededede

It is to inform that some of the mining units in SPSR Nellore District are operating
without obtaining valid consent from the A.P. Pollution Control Board. The Member
Secretary, APPCB reviewed the issue and directed that all mining units operatingin
the state shall have a valid CTO of the Board ahd directed the ROs to address
letters to the Mines & Geology Department. ;

In view of the above, it is requested to insist all mining units obtain the Consent to
Establish (CTE) & Consent to Operate (CTO) from the Board. It is further requested
not to issue permits to the mining units, which do not have valid CTO issued by the
APPCB.

Yours faithfully
ENVIRONMENTAL ENGINEER

Copy submitted to the Joint Chief Environmental Engineer, Zonal Office, A.P,
Pollution Control Board, Vijayawada for kind information. .
=
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i ANDHRA PRADESH POLLUTION CONTROL BOARD
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wmANDHRAPRADESH REGIONAL OFFICE :: NELLORE., \
W"/ "‘" PLOT.NO.1, PRASANTHI NAGAR, NEAR NELLORE CLUB, NELLORE - 524004, | |

“ "' Phone No: 0861-2329730 e-mail: ronlr-ee1@appcb.gov.in

Lr.No.GN-35/PCB/RO/NLR/2024- g/)/-- Date: 27.01.2024
To

The Deputy Director,
Mines & Geology Departmert,
SPSR Nellore district.

Sir,
Sub:- APPCB-RO, Nellore - Mining units operating without obtaining valid
consent from the A.P. Pollution Control Board- Not to issue permits to

those units- Requested - Reg.

Ref:- 1. Instructions from the Member, Secretary, APPCB on 19.07.2023.
‘ 2. Lr.No.GN-35/PCB/RO/NLR/2023-313 Date: 05.08.2023

Fededk gk

It is to.inform that the consent validity of some of the mining units in SPSR Nellore
District got expired. There is a chance of operation of those mining units without valid
CTO. The Member Secretary, APPCB reviewed the issue and directed that all mining
units operating in the state shall have a valid CTO of the Board and directed the ROs
to address letters to the Mines & Geology Department.

Further, it is to informed that this office vide lr.dated.05.08.2023 requested the
department insist all mining units obtain the Consent to Establish (CTE) & Consent to
Operate {CTO) from the Board and not to issue permits to the mining units, which do
not have valid CTO issued by the APPCB.

As per this office records, 56 nos of mining units are not having valid Consent to
Operate (CTO) from the APPCB. Out of which, 7 nos of mining unis applied for the

renewal and applications are under process. (List enclosed).
In view of the above, it is requested to insist all mining units obtain the Consent to

Establish (CTE) & Consent to Operate (CTO) from the Board. It is further requested not

to issue permits to the mining units, which do not have valid CTO issued by the APPCB.

Yours faithfully,

Encl: A/a / @é/%
ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
REGIONAL OFFICE- NELLORE

Status of the

S.no Name Of the Industries Address Line Of Activity Date Of Expiry
renewal
Sy.No.25/1&2,26,
Sri SK Saleem (Quartz Narayanampeta (V), - ; g
1 mine) (6.05 Acres) Seetharamapuram (M), SPSR firiing of GUATEZ | -HetApplies cls a2
Nellore District
Subbarayudu Mica Mine of Sggr\;oééﬁg’Tzu?:r’nz?;’ (3/9;8’
2 Seethcaor:nm:anmg Sydapuram (M), SPSR Nellore Mica Not Applied 2022-01-31
pany District
Sy.No. 651/2, 655/P,663/2, 3,
Sri S:B. Mohammed Ansar 4 & 664, Apilakunta (V), .
3 Al Marripadu (M), SPSR Nellore Qntz HokEppiasd | 0230450
District
UsHageswara. ban Sy.No.14P,Palakuru(V),Kanduku [ Quartz, Feldspar &
4 (QuartzFeldspar & mica PEEh e o s TEUIED Not Applied 2022-09-30
. r (M) SPSR Nellore District mica
mine-4.047 Ha)
Sy.No.63 & 64, Ananthamadugu ;
Dwarakanad M.Reddy & 4 Mica Quartz .
5 Others (35.273 Ha) v), Sydapuram (M), SPSR Felfspar Applied 2022-11-30
Nellore District.
Smt.D.Mamatha Rani (Road | Sy.No.361, Sangam (V&M),SPSR :
6 Metal/ Building Stone) Nellore District Roae metal NoE Applisd PRI
Sy.No. 774, Tatiparthi Village,
7 Suvarna Enterprises Podalakur (M), SPSR Nellore Quartz Not Applied 2022-11-30
District
Sri Lakshmi Ganapathi Sy.No:ZSZ, Nelaballi Rettapalli Mica Quartz .
8 Enterprises (3.678 Ha) Village, Sydapuram Mandal, Feldisnar Not Applied 2023-10-31
P : SPSR Nellore District i
Tharana Minerals (Quartz | Sy.No.707/P, Podalakur (V &M - i
d Mine) (4.856Ha) ), SPSR Nellore district fining ' Quariz 1 Apphied el
Sri Jonna Venkateswarlu. Sy.No.87/2, SHirfingof Bosd
10 (Mining of Road Metal & | Thiruveedhipadu(V),Dagadarthi metalg&oGr:\?el Not Applied 2023-03-31
Gravel - 0.78 Ha) (M), SPSR Nellore District
Sy.No.134-1A,134-1B,134-
Sri V. Prasanth (Gravel Mine 1D,134-2, Chaganam (V), .
i 1,938 Ha) Sydapuram (M), SPSR Nellore Gravel ot Applied- | 20221031
district.
: Sy No.515/3, Rudrakota (V),
12 Si1'Cl Rama Sudhaiar Kavali (M), SPSR Nellore Laterite Not Applied | 2021-11-30
(Miningof Laterite) s
District.
. .. . Sy. No. 488/P, Orupalli
13 Quar:;:/::zo;;;lifaa)lajee Rajupalem (V), Sydapuram (M), Quartz Not Applied 2023-05-31
o SPSR Nellore District
Sy.No.424/1P,426/1A & 427/P, Mining of
14 Modi Minerals Turimerla (V), Sydapuram(M), Felds argQuartz Applied 2023-02-28
SPSR Nellore District par,
Sy. No. 327/P, 404/P, 405/P,
15 « | ¥ Har Krishina (4,556 Ha,) [ $14/P &415/P Vempadu (V), | \ooie o Guarer | Not Applisd | 2023-12:31

Varikuntapadu (M),SPSR Nellore
District
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Sy.No.666/P,1082/P & 1083/P,

16 564 ?’:‘;‘e;;::;"ate Appasamudram (V), Udayagiri QF‘;fgzzg Not Applied | 2023-12-31
’ (M), SPSR Nellore district. P
Sy No.535/1P,
Sree Kalyana Rama Gokulabrindavanam (V), Feldspar, quartz & i ;
7 Company Sydapuram (M), SPSR Nellore Mica Hot.Applied 0220228
District
Simhapuri Stone Crusher Sy.No:87/1P, Thiruveedhi
18 P Padu(V),Dagadarthi (M), SPSR " Road Metal Not Applied 2021-10-31
(1.012 Ha) M :
Nellore District.
SLV Stone Crushers (4.35 Sy.No.6/P, Puligilapadu (V), . . o
19 Ac) Rapur{M), SPSR Nellore District{ , R02d Metal botapplied | 20254130
Sy No.1501/1, 1502, 1503 &
20 Sudarshan Barytes Company| 1507, Vinjamur (V & M), SPSR Barytes Not Applied 2021-10-31
Nellore District.
Sy No.1491/4 & 1496/2,
21 - Ramﬁqa.s Loanyies Vinjamur Village & Mandal, Barytes Not Applied | 2021-01-31
ining) SPSR Nellore District
G. Bharath (4.87 RNl Mining of Feldspar,
3 Gokulabrundavanam (V), . .
22 Ha)(Known as Sri Bharath Quartz, mica Not Applied 2021-04-30
. Sydapuram (M) , SPSR Nellore Lo
Mining) Al &vermiculite
District
Sy No.1294, Navurpalli (V),
23 Abhinav Minerals Podalakur (M), SPSR Nellore | Feldspar & Quartz | Not Applied 2022-07-31
District.
Sy.No.528/B, Molakala -pundla
24 Venkata Sai Mine (V), Sydapuram (M), SPSR Mining of Garnet Not Applied 2023-06-30
Nellore District ‘
Sr;\l\?'],rs]wz fK::;Zr Nfeefa‘:y Sy.No.1080-1T2, Vadlapudi Road metal
25 ( .n s Village, Manubolu Mandal, SPSR| &vuilding stone , | Not Applied 2023-10-31
Building Stane & Monmim = Nellore District morrum
0.430 Ha) ‘ ’
. . Sy.No.95E (old.No.90), Mica,
26 s E:Jri;ii?gh;g; rHe;)d ra Pokkandla (V), Sydapuram (M), | Quartz,Feldspar & | Not Applied 2023-07-31
’ SPSR Nellore district. Vermiculite
s i s Sy.No.58/P,
27 i\ri‘nse'r"aalssz g’\;’(‘)e;; Prabhagiripatnam(V), Podalakur Felccjzsuaarrtz;v\ica Applied 2023-10-31
: (M), SPSR Nellore district. Py
: Sy.No: 997/1 of Gattupalli (V),
28 Bhayani Stone Grusher . | ™ ... 4anks (M), SPSR Nellore Road Metal Not Applied | 2023-07-19
Extent: 4.048Ha S !
District
G LQ £ ri Sy.No.400,401, & 402/P , North
29 i .u.arry = Amuluru (V), Allur (M), SPSR Gravel.-mine Not Applied 2022-12-31
K.Srinivasulu .
Nellore District.
. . Sy. No. 636/1 & 636/2A,
30 SESAR PLr.OJ gtctz Private Gouravaram (V), Kavali (M), Mining of laterite | Not Applied 2023-01-31
imite SPSR Nellore District
Sy No.1294, Navurpalli (V),
31 Smt. B. Amala Podalakur (M), SPSR Nellore | Feldspar & Quartz Applied 2022-07-31
District. '
Mica Zone (Formerly Sri Sy.N0.49/4,49/5,52/3A, Mining of
32 Durga Mining Company) | Perumallapadu (V), Sydapuram 8 Not Applied | 2023-03-31

(3.934 Ha)

(M), SPSR Nellore district

Feldspar,Quartz
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Lakshmi Sai Durga Mining

Sy.No.18/2,18/3,18/4,16/2,16/
3, Jaflapuram (V),

Mica, Quartz,

33 Company Sydapuram(M), SPSR Nellore Felds.par.& Not Applied 2023-01-31
- Vermiculite
District
. at Sy.No.323/P of Padakandla
3¢ [V BhaSkaHr:‘eddy' 4908| " village Atmakuru (M), SPSR Quartz Not Applied | 2022-08-31
Nellore District
Southern Rocks & Minerals | Sy.No.709, Gundemadakala(V),
35 Pvt.Ltd (Quartz Mine) Vinjamur (M), SPSR Nellore Mining of Quartz | Not Applied 2023-10-31
(3.780 Ha) district.
s . i Sy.No.58, Prabhagiripatnam(V),
Sri Siva Sai Mines & Quartz, .
36 Minerals (4.585 Ha) Podalakur (M ),' SPSR Nellore Felidspar, Mica Applied 2023-10-31
district.
. - Sy.No.58, Prabhagiripatnam
Sri SivaSai Mines & Quartz, .
37 Minerals (4.471Ha) V), Podalakur. (M. ), SPSR Feldspar, Mica Applied EHESSI0 e
Nellore district.
. .| Sy-No0.946,489, Padamatipalem
3g | °reelakshmiGanapathi | () "o\ noam (M), SPSR Nellore | Silicasand | Not Applied | 2023-06-30
Minerals S
District
Sy No.143/P, Kalichedu Village,
39 Mahanth Mica Mine Sydapuram (M) SPSR Nellore Q“artZ’MFiiLdSPar & Not Applied | 2023-10-31
District
Sy.No.781 & 783, .
40 Smt V.Heml-?;?tha (Bedil Molakalapundla (V), Sydapuram Quart'\;]i'ae’lds ar Not Applied 2023-08-31
(M), SPSR Nellore district ’ P
. . Sy.No.87/3, Tiruveedhipadu
41 | SriN-Sridnar (Road Metal) |y "no 02 darthi (M), SPSR Road metal | Not Applied | 2023-06-30
(1.011 Ha) e s
Nellore District
Sy.No.557 Part & 558 Part,
Aanjaneya Mining Company | Thurpu Poondla Ramasagaram Mica Quartz :
% (3.545 Ha) Village,Sydapuram Mandal, Feldspar Applisd 2025-41-30
SPSR Nellore District
: Sy.No.379/P, Sankavaram (V),
a3 |M-K-Constructions & Needs| “\;jomur (M), SPSR Nellore | <028 ML 1 yor poptied | 2023-11-30
(4.0 Ha) L & Building stone
District
. . . Sy.No.414, Amanichiruvella (V),
aq | 31 sanjeevaRaju (Road | ™=y i cagaram (M), SPSR | oad Metal & Applied | 2023-11-30
Metal/Gravel) (3.071 Ha) - Gravel mining
Nellore District
Sy No0.535,536, 537, 544, 545,
548, 549 & 550 of
. . Nedurupalli(V), and Sy.No. 468, .
45 Ve"fj;i‘ﬁﬁir;c;im:‘es Ofl " 475,478/1,478/2A,534,535 'i:ﬁsvzgzr;:xf: Not Applied | 2021-03-31
g &536 Bathulapalli (V),
Podalakur (M), SPSR Nellore
District
Gravel Guarry-oF 5l Sy.No.367 & 368, North
46 Y Amuluru (V), Allur (M), SPSR Gravel mine Not Applied 2022-12-31
E.Suresh e
Nellore District
Sy. No.138, Challagiragalla (V),
47 Sri N.Gandhi (9.676 Ha) | Kondapuram (M), SPSR Nellore | Quartz & Feldspar | Not Applied 2023-07-31

district.
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48

Dwarakanatham Reddy & 7

Sy No.17/2, 20/2,
Perumallapadu (V), Sydapuram

Mica, Quartz &

Not Applied

2022-11-08

Qthers (M), SPSR Nellore District Al
; ; : Sy. N0.1903, Kothuru (V),
g [ Malyadr)‘ (Gravel Mine| \ (ore Bit-1, Nellore (M), SPSR | Gravelmine | Not Applied | 2022-06-26
Nellore District
Sy.No. 6/P of Puligilapadu
50 5:LV. Stone Crusher (2.20 Village, Rapur (M), SPSR Nellore| ' Road Metal Not Applied 2023-12-31
Ha) s i
District
Sy.No.6/P, Puligilapadu (V), ;
51 SLV Stone Crushers (3.0 Ac) Rapur(M), SPSR Nellore District | Road Metal Not Applied 2023-12-31
Smt. Sabirunnisa Barites 2 Ne:06 Brbanavaram
52 ’ oo Village, Vinjamur Mandal, SPSR Barytes Not Applied 2023-12-31
Mining i
Nellore District.
S. Ramadas {Barytes Sy No.1491/4, 1496/1 &
53 ) . i 1496/2, Vinjamur (V&M), SPSR Baryetes Not Applied 2021-01-31
Mining) . ;
Nellore District
. Sy.No.398 & 399, North
54 Gravel Quarry of S K. 1, L luru (v), Allur (M), SPSR Gravel mine | Not Applied | 2022-12-31
Kondala Rao -
Nellore District
; Sy.No.396 & 397 , North
55 Grdyel, CRiBtry ol S B, Amuluru (V), Allur (M), SPSR Gravel mine Not Applied 2022-12-31
Venkata Rakesh -
Nellore District
Sy No.1489, 1491/1 to 3,
56 Sudarshan Barytes Company| Vinjamur (V & M), SPSR Nellore Barytes Not Applied 2021-10-31

District.
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